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'LOK SABHA DEBATES

LOKSABHA

Wednesday July 29, 1992/ Sravana 7,
1914 (Saka)

The Lok Sabha met at Eleven of the Clock
(MR. SPEAKER in the Chair)
11.00 hrs.
OBITUARY RFERENCE
[English)

MR. SPEAKER: Honourable Members,
| havetoinformthe House of the sad demise
of one of our former colleagues, Shri Kalyan
Singh Kalvi.

Shri Kalvi was a Member of the Ninth
Lok Sabha during 1989-91 representing
Barmer constituency of Rajasthan. During
1990-91, hewas also amember of the Union
Council of Ministers and held the portfolio of
Energy.

Before entering this House, Shri Kalvi

had served with distinction his home state of
Rajasthan. He was a mcmber of Rajasthan
Legislative Assembly during 1978 80 and
again in 1985-89. He served on various
Committees of the Legislative Asscmbiy.
As Minister, he heldthe portfolio of Agricul-
ture, Animal Husbandry and Dairy Dovolop-
ment in the State Government during 1978-
80.

Anactive socialworker, he alwayscared
for the sick and the ncedy.

A widely travelled person, Shri Kalvi
took keen interest in sports.

ShriKalyan Singh Kalvipassedawayat
Bombay on 27 July, 1992 at the age of 59
years due to a massive heart attack.

We deeply mourn the loss of this friend
and | am sure that the House will join me in
cunveying ourcondolencestothe bereaved
family.

The Mcmbers may stand in silence for
a short while as a mark of respect to the
deceased.

11.02 hrs.

(The Members then stood in silence for a
short while)

ORAL ANSWERS TO QUESTIONS
11.04 hrs.
[ English ]

Short supply of Coal to Industries

*305. DR. G.L. KANAUJIA :
SHRI RAMESHWAR PATIDAR :

Will the Minister of COAL
be pleased to state :

{a) whether due to short supply of
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coal to industries there is heavy shortfall
in their production;

(b) if so, the names of these indus-
tries; and

(c) the steps being taken to restore
the supply of coal to the affected indus-
tries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (Shri S.B. Nyama-
gouda):

(a) to (c) : A statement is laid on the
Table of the House. '

STATEMENT

(a)to(c) The reviseddemand forcoal
for the year 1992 was fixed at 235.2 million
tonnes. Againstthis, the actuai supplics have
been 222.85 million tonnes, which work out
toa satisfactionof 94.4 percent. Thusthere
was ashortfall 0of 5.6 percentinmeetingthe
revised demand during 1991-92. Similarly
pro-ratademandforthe period April- June'92
hasbeen workedout at 58.31 milliontonnes
against which the supplies have been 53.98
million tonnes indicating a satisfaction fo
92.5 per cent and a shortfall of 7.5 per cent.
The shortfall in 1991-92 was mainly con-
fined to steel and cement industries.

Coal companies have taken several steps
to enhance supplies of coal to consumers.
The systems and procedures fcr supply of
coal are being streamlined. Consumers can
obtain their coal requirements by road upto
1000 m.t. atatime from specified collieries

“without any sponsorship. In addition, 20
million tonnes of pithead stocks are also
being offeredto customers with preference
to actualusers. Coal stockyards are being
activisad. Further, Consumer Councils have
been set up at national and regional levels
to look imto specific grievances of cnal
consumers.
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[ Translation]

SHRI RAMESHWAR PATIDAR: Mr.
Speaker, Sir, in part (a) of my question .|
have asked about the total percentage of
shortfallin the production of industries due
to short supply of coal. This part of my
question *has not been answered.

The hon. Minister has admitted thatthe
supply of coal has been reducedby 7.5 per
cent. Now willthe hon. Minister be pleased
te state the total loss of production due to
short supply of coal?

[ English ]

THE MINISTER OF STATE OF THE
MIMISTRY OF COAL AND MINISTER OF
STATE THE MINISTRY OF LABOUR ( Shri
A. Sangma) :

Mr. Speaker, Sir, actually there is no
shortfall, as the hon. Member has said, in
the industrial production because of the
shortsupply of coal. The year 1991-92 was
not a very good year for us. It is true that
there has been a shortfall in the industrial
production; in fact, when we took over in
June, 1991, the industrial production was -3
percent, but by February this year, there
has been asign of increased growth rate in
the industrial production. Therefore, the
trend has been arrested now. | have not
specifically mentioned the heavy shortfallin
coal. ltis very difficult to quantity the percent-
age of shortfall in the industrial prodyction
because of the short supply of coal.

Therefore, | have admitted that there
hasbeenashertfallinthe supply of coal. But
it is very difficult to quantify what would be
its contribution towards the industry. (/nter-
ruplion )

[ Trans!ation]

SIIRI RAMESHWAR PATIDAR : Mr.
Speaker, Sir, in his reply the hon. Minister
as made a mentlionof introductionof certain
reformative measures in ‘the procedure.
Wilt the improved procedure of movement
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of coal serve the purpose of ensuring ade-
quate supply of coal? Isitnot necessary to
increase the production?-Per capitaproduc-
tion in U.S.A., Germany and Australia is
17% while in India it is only 6%. In view of
this fact, will we make some attempts to
increase the production? Besides, a report
states that the Railway Deptt. could notbe
abletotransferthe coalintime causing short
supply of coal to the industries. Will your
7Deptt and the Deptt of Railways make
attempts to work in close coordination in
the matter of supply of coal.

{ English ]

SHRI A. SANGMA: The hon. Member
is very right that there has to be increase in
production of coal. This is precisely whatwe
are trying. In 1991-92, there has been a
growth rate of morethan eight percentinthe
production. We hope to produce more. |
also agree with the hon. Member that there
has to be a close coordination with the
Railways, which is our prime mover of this
commodity to the consumers.

SHRI BASUDEB ACHARIA: The
questionis carrying coalto Newcastle There
is agreat demand of coal but production of
coalis notbeing increasedtothat extent. We
are also importing coking coal. We have
adequate reserves of coal in our country in
Assam and Bihar.

In orderto reduce the import of coal for
which we are spending crores of rupees
every year, whetherthere is any programme
to modernise the coal washeries so that the
ashcont of coalcanbereduced - the imponts
of coal are now taking place - so that the
import can be reduced 1o save scarce for-
eign exchange resource of our country?

SHRI P. A. SANGMA: The impoit of
coking coalto the tune of four million tonnes
to five million tonnes has to continue for
some time. t cannot be reduced drastically.
Our main coking coal reserves aro in Bihar,
in Jharla area which unfortunately has boen
faced with a tremendous trouble of undor-
ground fire, which for the first time, we are
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tackling it very systematically. We have got
the technology alreadyfortackling it. We are
now trying to mobilise resources to tackle it.
I am very hopeful this underground fire
whichis in existence for more than 18 years
can be now tackled.

Secondly, huge coking coal reserve has
been found in the Northeastern states, par-
ticularly in Arunachal Pradesh, Assam and
Meghalaya. We are aoing ahead with new
projects in those arcas. The latest one
being Bodgoloi coking coal project in As-
sam. We are also tryir.0 to open up coal
mines in Arunachal Pradesh in a place
called Nampung.

Unfortunately Meghalaya coking coalis
in the private hands. But we are trying to
organise that also.

lagrec withthe hon. Member, inorderto
ensure the supply of quality coal, whether it
is coking coal or non-coking coal to our
consumers, beneficiation is a must. It is our
intention to have, infuture, more and more
washeries and also to moernise the'existing
ones. Since the Government has some fi-
nancial resource constraint, we have de-
cided to involve the private investment in
setting up of washeries. To that effect, the
ceal Nationalisation Act in being amended.
It has been passed in the Rajya Sabha and
it has now come before this House.

SHRI SRIBALLAV PANIGRAHI: Mr..
Speaker, Sir, | would like to know from the
hon. Minister through you, how it is that
althoughthere hasbeen anincrease ingrowth
rato of about 8.5 per cent, the demand has
nct accordingly increased to that level. But
still there is shontage.

What has been the impact of the newly
introducedcash and carry systemin the coal
cactor onthe working of different industries?

tweuldlketo know whether ithascome
1othe notice of Government that because of
nabilty of certain industries even in public
sector ke the pover plants and fertiliser
plants as Talcher [ c:tiliser plant and others
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and electricity and thermal power stations,
there has been a situation where because
of their inability to pay in advance or to pay
before carrying coal to their power plants,
there has been a situation wherein some
industries have been closed.

MR. SPEAKER : Please come to be
question.

SHRI SRIBALLAV PANIGRAHI: It has
come to notice that some industries have
been closed because of their inability to pay
in cash before carrying coal. What has been
the demand because of this system in
industrial sector for coal, category-wise,
grade-wise B. Grade, S. Grade, low grade
coal etc. ? Higher grade and better grade
coalis not available.

MR. SPEAKER: Please come to the
question. The hon. Minister knows allthose
things.

SHRI P.A. SANGMA: lam scrry |do
not have the figure of grade-wise demand.
But the demand for coal has been increas-
ing. For example , in 1991-92, the total
demand was 239 million tonnes. For the
current yearof 1992-93, thedemandis 247.3
million tonnes. So, there is an increase in
demand and correspondingly we are also
increasing our production . As hon. Member
himself has submitted, in 1991-92, we have
a growth rate of 8.3 per cent. We hope to
achieve the target during the current year
also. Now as far as the cash and carry
systemisconcerned, it has been introduced
from 1st of October and it si continuing. May
be, there are Electricity Boards which are
facing some problems. But 1think they are
managing. The same system is working and
continuing and we intend to continue it and,
as aresult of this, the liquidity position of coal
India has improved to a great extent.

SHRI SRIBALLAV PANIGRAH]I: Atthe
time to power shortage, coal should be
supplied liberally . (Interruptions )

JULY 29, 1992
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[Translation)

SHRI BRISHIN PATEL: Mr. Speaker,
Sir, despite adequate coal deposits in our
country, our production is less. In foreign
countries 80 per cent coal is mechanically
excavated from coal mines, while in our
country 80 percent coalis manually exaca-
vated. This is the main cause for short fall
in production of coal. | would like to know
from the Government whether it would con-
sider modernisation of coal excaution in view
of all these facts.

( English)

.SHRI P.A. SANGMA: There are two
types of mining . One is open-cast mining
where you use maximum equipment and
machinery. We have underground mining
where we employ more human resources
that it is in the open cast mines. It is a fact
today that India is producing more in the
open -cast mine and, to be very frank, 32 per
cent of our work force in the Coal India
today is working in open cost mine produc-
ing 68 per cent of the total production.
Therefore, it is the machinery which is pro-
ducing more. But we will have to keep the
unemployment position of all those inview.

What we are trying now is to improve
our production in the underground mines
which has stood at about 60 million tonnes
for the last 20 years and ‘ve are unable to
increacse it. lagree withthe hon. Memberthat
this is an areca where we must utilise our
human resources and produce more.

[ Translation)

SHRI SURAJ MANDAL: Mr. Speaker,
Sir, this question has two aspects. One is
relatedtothe production of coal and otheris
related to the short supply of coal to the
industries. The coal India Limited does not
implement the designs and plans which are
formulated and provided by the C.M.P.D..
about the project. It cause shorttall in the
coal production. Sofar as the supply of coal
totheindustriesis concerned, | wouldliketo
state that the annual target of the coal pro-
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duction fixed for the year is not achieved.
While the officials show stones and earth as
coal in their records and show it as several
lakh million tonnes; and when the demand
increase....

( English)

MR. SPEAKER: Whatis your ques-
tion, Shri Mandal?

[ Translation)

SHRI SURAJ MANDAL: |would like
toknow from the Government whether the
coal is being supplied to industries on prior-
ity basis; whether the vigilance wing of coal
India Ltd. investigates these matters and
whether imregularities have been found or
not; if so, the efforts being made by the
Government to improve the situation? |
would also lke to know whether the
Govemment is giving any thought to the
work project onthe basis of Designandplan
submitted by C.M.P.D.l.

( English)

SHRI P.A. SANGMA: There is no
shontage of availability of coalas such. Even
today, as on 1st of July, we have 43 million
tonnes of coal atour pit-heads. So, availabil-
ity is not much of a problem. What is the
problem is the despatches, what is the
problemis the transportation. Our Railways
are trying their best to maove it. But they
have their own priorities. There are other
sectors of higher priorities like movement of
foodgrains and all such things. All these
things have to be taken into account. But it
is. not only because of shortage of Railway
wagons, sometimes, that the supplies are
disrupted but there are other reasons for
disrupting the supply of coal to the consum-
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ers. Here, | would seek the cooperation of
the hon. Member because he is the person
who can help the consumers in our country,
inreaching coal. so, | would placed with him:
‘Do whatever you like but do not do eco-
nomic blockade in future.’

[ Translation}

Public sector undertakings in
Maharashtra

*306. Shri Vilasrao Nagnathrao
Gundewar: will the Prime Minister

be pleased to State:

(a) the details of those Central
Public Sector Undentakings in Maharash-
tra in which capital  investment has bee
decreased during the last three years;

(b) " whetherthe efficiency and
protits of these undentakings have in-
creased as aresult therof;

(c) if so, the details thereof;

(d} the steps taken or pro-
posed to be taken by the Government 1o
further increase the efficiency and profits
of these undentakings?

( English)

( DEPARTMENT OF HEAVY INDUS-
TRY AND DEPARTMENT OF PUBLIC
ENTERPRISES) THEMINISTER OF STATE
IN THE MINISTRY OF INDUSTRY ( Shri
P.K. Thungon) :

A statement is laid on the Table of the
House.
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[ Translation]

SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Mr. Speaker, Sir, Iwould like
tu know whether the Gavermment is consid-
ering to sell the public seetor undertakings,
running in deficit, to the private sector, if so,
the consequences of this move onthe work-
ers?

( English)

SHRI P.K. THUNGON: Sir, we do not
have proposals, atthe moment, tasell public
Sector Units to Private Sector.

[ Translation ]

SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Mr. Speaker, Sir, Marath-
wada and vidarbh regions of Maharashtra
are the most backward regions and the hon.
Prime Ministeris very well aware of this fact
that the absence of any industry in this
region is the main cause of this backward-
ness. | would like to know whether the Gov-
ernment is considering to set up any gas
based public sector industry in that region
and the time by which this plan would be
materialized?

MR. SPEAKER: ltdoes not arise out of

SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Is there any proposal to
remove the backwardness by setting up
some public sector undertaking? Secondly
the Government in its written reply......

MR. SPEAKER: The backwardness
can not be removed just by asking question
in this way.

SHRI VILASRAO NAGNATHRAO
GUNDEWAR : The Government has said
inthe written answerthattheinvestment has
been reduced in some industries i.e. Bharat
Petroleum Corporation, Indian Oil Corpo-
. ration, Lubrizhol India Limited. Manganese
. ore India Limited as comparedto the previ-
ousfinancial year. What are the reasonslor
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it? What are the effects of this reduction on

the workers?

SHRI' P.K. THUNGON: Sir, so faras
Maharashtra State is concerned, they are
kucky that they are at number one position in
respectoninvestmentthathasbeendonein
the public sector units in comparison to other
states. In Maharashtra, there are 28 public
sector units which are registered in that
state. Out of that 11 are loss making units;
sevenhave beencontinuously making losses
for the last three years. Out of seven units,
five are sick units and out of these five, two
have already been referred to the BIFR.

Sofaras investment in particular areas
due to their regional backwardness is con-
cerned, Government's policy is that before
estabhishing any public sector unit, a study
abcut the techno-economic feasibility is
carricd out. If there is a techno-economic
feasibility then along with that, regional
imbalance of backwardness is considered.

[ Translation]

SHRI RAIA KAPSE: Mr. Speaker, Sir,
the hon. Minister has saidthat Maharashtra
v:as a very lucky state. There are so many
Public sactorindustries which are running in
loss. As per the data supplied by you
Bharaliya Hotel Cerporation Limited is one
of such units which have been running in
lcss for the last three years. In your written
reply you have mentioned that some meas-
ures have been taken such as modernisa-
ticn and rehabilitation plans, financial man-
ageial and organisational restructuring
change in product-mix energy conservation,
technolcgy upgradation, signing of Memo-
randum of understanding etc. My first ques-
tion is v-hat are the measures being taken
about Bhartiya Hlotel Corporation Limited
and the sccond question is what are the
measures being taken to wipe out the deficit
in Mational Film Development Corporation
Lid.

(English)

SHRl P.K. THUNGON: So far as



21  Oral Answers

revival or modernisation of PSUs is con-
cerned, it is carried out from time to time.
ttis a continuous process. There are indus-
trial units. In the industrial units, naturally
restructuring, financing, rationalisaticn of
working force etc., are carried-out. PSU
Specific, entetprise specificplans are drawn
up. So far as Hotel Corporation of India is.
concerned, the concerned administrative2
Ministry is certainly going through it and
enterprise specific plans are bging drawn <50
astoenable themto revivethis.Corporaticn.

SHRI SANDIPAN BHAGWAN Tt 1O-
RAT: Mr. Spezker, Sir, The NTC mil! s in
Maharashtra are running under losses . and
the reasons given in the statement b y the
Minister are the escalation in full capyacity
utilisation, shortage of power. These in-
stances have been givenin the statrioment.
Now | would like to knos. from the Minicter
what is the percentage af the admin istrative
expenditure incurred in these N1°C mills.
This is number one. Secondly, what is the
escalation.ireinput casd'such as  of cotton
etc.? :

SHRI1 P.K. THUNGON: Safar as the
reasons farfalling aurit sick are concernea,
as the hoa. Membar is; aware, the reasons
are many. Tomention some ofthem: surplus
manpower, high wage barden, escalation of
input cast, outdated plant and machincry,
poor shortage, fierce competition from pri-
vate sector comganies, low capacity utilica-
tion, high incidence: of interest on outstand-
ing loans, demand variation, etc.

Atthe mament Ido not havethe particu-
lar statistics which the hon. Member has
asked. There are 28 units and enterprisesin
Maharashtra; | do not have the details of
each and everyone of them.

SHRI PRITHVIRAJ D. CHAVAMN: Both
the investment figures andthe profitandlocs
figures for 28 public sector units in Mahar-
ashtra have been given. We also know that
some of the units have beendisinvested and
the share holding has been sold to mutual
funds and all that. There are misgivings
about the amount realised from this.
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Ky specific question is; same of these
units have originally gotiand at aimost throw-
away prices cralmost atnominal prices from
the Government of Maharashtra- does the
Governmeniof India have plansto revaluate
theirassets, particularly interms of the land
value - because some of the units have land
which is worth thousands of crores of rupees
- so that the real assets and investment
could be evaluated ascertained.

SHR! P.K. THUNGON: So farasdisin-
vestment is concerned, since the hon.
Member has mentioned it | may inform the
hon. touse that shares of 30 PSUs have
beendisinvestedupto anextentof 8 percent
of the shares. As regards the value of the
assets of the public sector units, | entirely
agree with the hon. Member. Itis akind of a
suagestion and we will certainly look into it.

Smuggling of children to Arab
countries

*307. SHRI N. DENNIS:
SHRI V. SREENIVASA PRASAD:
Wiilthe Mirister of LABOUR

be peached to state :

(a) whether the Government are
avrare that a large number of children are
smuggled from India to Dubai for camel
reces;

(b) whether the Government have
recently arrested some persans at Delhi
Airport in this connection;

(c)if so, the facts and details thereof;
and

{d) the steps taken to prevent smug-
gling c! children to Arab countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR ( ShriPaban
Singh Ghatowar)

(a) to (d): A statement is laid on
the Table of the House.
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STATEMENT

" On 21-6-1992, detection by the alert
Immigration officials led to arrest of two
Bangladeshi Nationals at IndiraGandhi Inter-
national Airport, Delhi. The cases were
registered against the accused presons under
Section 419/420/462/471/365/367/373/120
B-IPC and under section 14 of the Foeign-
ers Act. lttranspiredthat the personwho had
arranged for the visit of the two accused
persons to Dubai was involved in sending
thechildrenfromndia and other neighbour-
ing countries to Gulf countries for the-pur-
pose of the children being used for camel
racing. .

Government are aware of this problem
and are taking suitable steps to prevent it by
enforcing stricter check of passengers ac-
companiedby childrenin suspicious circum-
stances. -

SHRI N. DENNIS : In the answer the
hon. Minister has statedthattwo Bangladeshi
nationals have been arrestedon21.6. 1992.
This is one of the several instances and it'is
done through other centers too. May lknow
fromthe hon. Minister whether strict instruc-
tions would be issued to the passport and
emigration authorities to make investigation

-and scrutiny when children in the age group
of seven to ten are taken abroad without the
control of parents?

SHRI PABAN SINGH GHATOWAR:
The Government is taking all possiblo steps
toscrutinise the passport where the children
are accompanying the parents. It some-
times becomes very difficult because the
person accompanying the child'claims the
parentship of the child and sometimes the
guardianship of the child also. That makes
it very difficult to scrutinise whether the child
belongs to that particular person or not. But
stiit all the possible instructions are givento
the authorities to check these things in the

. airport.

. SHRI N. DENNINS: Iwould like toknow
whether the Government have investigated
the pumeses for which these children are
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smuggled 1o foreign countries. Purposes
are of course other than what are mentioned
inthe answer. Smuggling of children istermed
as the modern type of slave trade. Utilising
children as jockeys forcamelracinginvolves
danger. Small children.in the age group of
seven and below are utilised for this pur-
pose. So, may | know from the hon. Minister
the steps that are taken by the Government
to stop smuggling of children and also the
steps taken by the Government for the ban-
ning of use of children as jockeys for camel
race?

SHR! PABAN SINGH GHATOWAR:
Sir, ltis a practice in the Middle- East country
to use children for the camel race, tradition-
ally. The children used to come from the
poor families of those countries. But after
their economic development, they have
now started taking children from countries
like Sudan. Yemen, Pakistan, Bangladesh
andlately fromIndia. They tie up the children
on the back of the camel for the race and it
is the belicf that when the children cry, the
camel runs fast. The Indian Government is
taking all possible steps and there is not
much smuggling of children from our coun-

try.

We have detectedthis case on the 26th
of June, at the Indira Gandhi International
Airport, Dethi. After arresting two Ban-
g'adeshis persons, immediately this case
was reported to the police. Police have
interrogated and those persons were ar-
rested. On their interrogation, they raided
one gues!t house also it was more than a
guest house and in the guest house, they
had armrested two ladies with another two
children. some incriminating documents were
also seized by the police there.

SHRIV. SREENIVASA PRASAD: As
the Minister has stated in the reply, recently
incidents of children trafficking for the Gulf
countries for camel race have been discov-
cred. Children from India and other neighbo-
ring countries are taken to the Desert King-
domfor the fun of a few. Therefore, | would
like toknow fromthe hon. Minister astowhat



25 Oral Answers

has beenthe effect of the actiontakenbythe
Government toprevent this horrible act; and

also | would like to know whether any direc-
tives have been given to the Indian Em-.

bassy in those countries to identify the
suffering children. If so, what action to help
them has been taken so far?

THE PRIME MINISTER (Shri P.V.
NarasimhaRao): Sir, the question concerns
the External Affairs Ministry to alarge extent.
May be better, if we could get a little more
time; | will instruct the External Affairs Min-
istry to find out more details and we can
come back to the Members. The Labour
Minister by himself will not be able to give
much more than what he has given. So, |
appeal to the House to give us a little more
time to find out more details. (Interruptions).

MR. SPEAKER: Would you be inter-
ested to ask further on this or can we post-
pone it for tomorrow or day after tomorrow?

(Interruptions')

SHRI P.V. NARASIMHA RAO :Within
one or two days, it will not be possible . Itis
a question of ourfinding what exactly has
been happening. One or two cases have
been detected here. From that , we really
cannot give awhole long story, untilwe have
all the facts. It is a matter of diplomatic
relations. Please give us alittle more time.
We do not want to hide anything ; but
answering only on behalf of one Ministry
would be lopsided; it will be incomplete. |
would like to complete the picture. (Inter-
ruptins)

[ Translation)

SHRI MADAN LAL KHURANA : Mr.
Speaker, Sir, itis alaw and order problem
also. (Interruptions)

(English)

MR. SPEAKER: Shri Advaniji, now in
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view of what the Prime Minister has said, you
may ask a question.

SHRI! LAL K. ADVANI: Inview of what
the Prime Minister has said, | would suggest
thatyou may allow a half-an-hour discussion
on this question.

MR. SPEAKER : Okay, agreed.

SHRI LAL K ADVANI: By thattime, the
Government would be ready.

Itis a very serious matter and one feels
disappointed that the whole question has
been confinedto one incident. It is a continu-
ing practice and a horrifying practice.

MR. SPEAKER: Itis a good sugges-
tion.  accept it. let some Members give the
notice (Interruption) | will accept it.

SHRIMATI SUSEELA GOPALAN: it
has become a permanent feature.

MR. SPEAKER: | have agreed. You
give anotice (Interruptions) lhave saidthat
I will accept the notice. Give the notice
please.

SHRIMATI DIL KUMARI BHANDARI
: Mr. Speaker, Sir, | have a suggestion. This
question about the children who are rescued
not only pertains to Ministry of External Af-
fairs but it has also the involvement of the
Home Ministry. The children are being kept
in Tihar jail. ( Interruptions)

MR SPEAKER : Madam, | would ask
the Government to consult all the Ministries
concerned and be ready to answer the
questions whenthe half-an-hour discussion
comes up.

(Translation)

SHRI MADAN LAL KHURANA : Mr.
Speaker, Sir, Besides children women are
also smuggled our,. There'? palaces in
Delhi where trfficking in omen is done.
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( English)
Uranijum from thorium deposits
shri Prataprao B. Bhonsle:
Shrj Avtar Singh Bhadana:
Willthe Prime Minister be pleased to
State:
(a) whether the attention of
the Government has been drawn to the
.recovery of Uranium-233 from Thorium -
deposits in the country;

(b) if so, the details thereof;

(c) . whetherthe Government
have taken any action in the matter;

(d) if s0, the details there of;
and ’ .

(e) if not, the reasons there-
fore?

THE MINISTE OF STATE IN THE
MINISTRY OF PARIAMENTARY AFFAIRS
AND MINISTER OF STAE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY

(DEPARTMENT OF ELECTRONIS AND

DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM):

(a) and (b) vyes, Sir, Thorium in its
natural form does not contain any uranium
-233. However, when irradiated in a Nuclear
Reactor part of thorium gets converted into
uranium -233 which can be recovered,

(c)to (e) yes, Sir, research and Devel-
opment towards utilisation of torium for
energy production is being actively pursued
inthe Department of Atomic Energy. A small
reactor based on Uranium-233 has been
~ built by Bhabha Atomic Research centare.
The initial core of the first unit of Kakrapar
Atomic power project has been loaded with
torium bundles to achieve power flattening.
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[ Tanslation ]

SI PRATAPRAO B. BHONSLE : Mr.

_Speaker, Sir, it has been stated in reply that

Thoriumin its natural form does not contain
any uranium-233 However Research &
Development towards utilisation of thoium
for energy production is being activity pur-
sued in the Department of Atomic Energy. A
small ‘reactor based on Uranium-233 has
been built by the Bhabha Atomic Research -
Center, How much poor can be generated

" by usingitinthis reactor and wather it would

be economicaly viable according to the
international standards’. What is the cost-
benefit ratio?

( English )

MR. SPEAKER : | think, it is at an
experimental stage.

SHRIRANGARAJAN KUMARAMAN-
GALAM: Sir,itis at an experimental stage.
| would like to inform him that from our
uranium reserve, normally we would permit
the installation.\We would be able to pro-
duce about 10,000 MW of energy in the
normal course - just natural unanium. But
using the fast beeder technology and ura-
nium-238 produced from thorium, tchnic-
cally we could go up to 3,50,000 MW of
power. Therefore, there is a tremendous
opportunity.

The pilot plant, which is called Kamini,

- with 30 MW is.intrialstage. It is definitely one

of the highy efficient powerconversion units
thatis possible.

" Translation)

SHRI PRATAPRAO B. BHONSLE :
Mr. Speaker, Sir, what does the Govern-
ment intend to do in this regard in the Eighth
five YearPlan and how much Uranium-233
is to be produced during that period. How
much power can be generated through it
and whether it is a better way of power
generation in omission to others?
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(Enghish )

SHRI RANGARAJAN KUMARAMAN-
GALAM: Sir, sofaras the Eighth Five year
Planis concerned, | would like to informthe
hon. Member the during the period 1992 to
the period 1996, we would be having about
1120 MW of power production units.

Sofaras uranium-233isconcémed, we
have not yet made it commercial. It is stillan
experiment reactor. Therefore, how much
we would produce’ would be something
which we cannot really say at this moment.

[Translation]

SHI PRATAPRAO B. BHONSLE : Mr.
Speaker, Sir, this is not a satisfactory reply.
| had specifically asked whether this method
can be more beneficial than the other meth-
ods of gnerating powr in this county?

SRI RANGARAJAN KUMARAMAN-
GALAM: Definitely this will be beneficial.

( English')

But | cannot say how much will be
produced.

MR. SPEAKER: ltis still at an experi-
mental stage.

[ Translation)

SHRI SATYANARAYAN JAT'A: Mr.
Speaker, Sir , Uranium is a radio-active
element. Only limited amount of uranium-
233 is available and had we required high
radio active uranium for our technology we
would have to import it....

{ Interruptions).

MR. SPEAKER :ltis a highly
technical question.

SHRISATYANARAYAN JATIA: lama
student of science and this Is my subject. |
cangodeep into . tknow whatis disintegra-
tion or restructure... (nterruptions)... | would
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like to know through youthat as it Is a highly
radio active element does the Government
know how much reserve of thorium is avail-
able in this country for the power generation
or for its use in other areas. | would also like
to know whetherthe Government has made
an assessment of its optimum utilisation. If
s0, what measures have beentakentoensure
its availability in full?

MR. SPEAKER: There should be a
separate question for this, but if the hon.
Minister is ready it is alright.

( English’)

SHR! RANGARAJAN KUMARAMAN-
GALAM: | can give the information if he
wants. | have got the information with me.
There are about 410,00010 220, 000tonnes
of thorium oxide contained in about 4.5 mil-
lion tonnes of monazite which are available
in beaches and inland deposits in Orissa,
Tamil Nadu, Kerala, Andhra Pradesh, West
Bengal and Bihar.

[ Translation)

SHRI SATYNARAYAN JATIA: |
would like to know when will it be com-
pleted in the experimental stage.

MR. SPEAKER: He needs to be
covinced much. It is better if you meet
himin his Chamber and seek clarification.

( English))

SHRI K.P. SINGH DEO: | would like to
know whether there has been any stugy
made on the health hazards wherever ura-
nium deposits have been there and are
being exploited. Specially, thereis an appre-
hension, wherethere are new deposits, that
in case they are exploited, there may be
health hazards or radioactive fafl-outs. So,
does the Government have any study al-
ready done; if so, whether it could be made
public or not?

SHRI RANGARAJAN KUMARAMAN-
QGALAM: Sir, I need a separate notice forthis
auestion.
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309. SHRI CHANDULAL CHAN-
DRAKAR:
SHRI NIRMAL KANTI CHAT-
TERJEE:

Willthe PRIME MINISTER be pleased
to state:

(a) Whether the Union Government
propose to close down/privatise 47 chroni-
cally sick central public sector undertakings
as reported in the Business Standard dated
May 19, 1992;

(b) if so, the details thereof;

(c)the number of workmen employedin
these undertakings;

(d) whether the Government are also
contemplating some economic package for
other sick public sector undertakings; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY, DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES (SHRI
P.K. THUNGON): (a) No, Sir.

(b) and (c) Do not arise.

(d)and (e) Ason31.3.1991, upto which
period onlythe information is available, there
ere 54 sick industrial central public sector
enterprises which are referable to BIFR under
the provisions of Sick Industrial Companies
(Special Provisions) Act 1985. The BIFR
shallexamine these cases for formulation of
revival/ rehabilitation plans. The National
Renewal Fund has also been set up as a
Safety Net for protecting the interest of the

workers who are likely to be affected dueto -

restructuring of these sick interprises.
[ Translation)

SHR!I CHANDULAL CHANDRAKAR:
Mr. Speaker, Sir, the hon. Minister of State in
the Ministry of Industry has informed that
there are 54 sick industries In the Central
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Puyblic Sector. But the hon. Minister has
cleverly evaded replyto part'C’ of the ques-
tion. | had asked - -

[ Engilish]

“The number of workmen employed in
these undertakings.”

[ Translation]

He has not replied to that at all. He has
left allthe matters to be examined by BIFR.
i have come to know that notices for re-
trenchmenthave been servedto employees
in some industries and consequently em-
ployees of those industries are anxious.
Similarly, it has also been stated that Na-
tional Renewal Fund has been set up for
protecting the intests of workers who are
likely to be affected due to restructuring of
these sick enterprises. | would like to ask
whether the persons who are due to retire
after two years will also be imparted train-
ing? Iwould like the hon. Minister to clarify
as to the employees of what age will be
training and the employees of what age will

. be . You should consider all
these things and | would request you to
assure that no employees of any sick indus-
tries will be terminated from service. Sec-
ondly, if there has to be a restructuring the
arrangement for training should be made
right now. The number of those menwho are
to get training should be made known and
the number of those who are to be affected
should also be made known .

MR. SPEAKER: You should reply to
all his questions.

( Engilish )

SHRI P.K. THUNGON : 1 will try to
satisfy the hon. Member and | hope he will
be satisfied. As | have stated, we have 54
sick industrial units. the number of employ-
ces engagedinthese unitsis 3.33lakhs. The
hon. Member has said that | have evaded
Question (c), Why | have siad ‘does not
arise' is because the question was based on
47 units. | have not given the figure for 47
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units. But | havegiventhe figurefor 54 units,
viz. 3.33 lakh employees.

So far as issuance of notices for re-
trenchment is concerned, | do not have any
such information from any of the units of the
public sector enterprises under the Central
Govemment. | can assure the hon. Member
thal we are very much interested in the
welfare of the workers. They are the people
who create wealth for our country. There-
fore, we are very much concerned about
them. But at the same time, if | may say so,
we cannot keep on carrying all these sick
units with us. We will have to rivive them and
necessary steps are already being taken for
their revival. That is why, we have said in our
new Industrial policy that these sick units
should be referre to the BIFR. After the
declaration of the new Industrial policy, we
have amended the SICA. So far, we have
already refered 33 units out of the 54 to the
BIFR and the rest will follow soon.

Regarding the National Renewal Fund, -

1 would like to say that as a result of the
restructuring of the sick units, the financial
burden and other aspects should not fall on
the workers. Therefore, asafety network has
been worked out by the Central Government
and a National Renewal Fund has been
delcared. We are stillworking onthe modali-
ties and there is a special tripartite commit-
tee héaded by the Labour Minister. This
Committee is going into the details of this
question. This Committee has also formed
six small sectoral comittees and these
committees are also going into all the as-
pects. The hon. Prime Minister was good
enough to form a committee from amongst
the Members of Parliament of the concerned
Consultative Committee. All details are being
discussed so that we can obtain a consen-
sus because the burden of the workers who
are an asset of the nation, is a national
concern. That is why we want to obtain a
concensus on this and the necessary exer-
cise is being carried out. ;

[ Translation)
SHR! CHANDULAL CHANDRAKAR:
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Mr. Speaker, Sir, notice for retrenchment
has been served to some employees in
Hindustan Steel Construction Company in
Bhilai. | would like the hon. Minister to give
an assurance that the notice servedto them
will be withdrawn? Secondly , will there be
adequate number of representatives of the
union on the B.I.F.R. Committee which is
examining this case?

( English’)

SHRIP. K. THUNGON: BIFR gives an
oportunity to the workers to explain their
viewpoints; BIFR will hear the viewpoint of
the management; and certainly BIFR will
keep in view the recommendations views of
the Special Tripartite Committee also; thatis
why we are doing all this exercise.

So far as retrenchment aspect of a
particular unit is concerned, as | have al-
ready stated, we are not going to retrench
anybody; but we do have a programme of
VRS(voluntary retirement scheme ). So,
under the voluntary retirement scheme, it
some workers voluntarily want to go out or if
the management voluntarily wants to retire.
them, it is a mutual sort of thing.

SHRI NIRMAL KANTICHATTERJEE:
Before | ask my supplementary, let me draw
the attention of the Minister through you to
part (d) of the question. The part (d) of the
questionwas: "Whetherthe Government are
also contemplating some economic pack-
age for other sick public sector undertak-
ings”. | am underling ‘other’ because only
last week there was a statement where it
was mentioned that another 30 units were
referable to BIFR. So, this should be part of
the original question and not my supplemen-
tary which he should answer. Now, about the
supplementary, this is a part of the ordinary
question. He cannot expect usto putsupple-
mentaries from the orginal question which
he refuses to answer; he answers only in
parts; that cannot be the fact. My supple-
mentary is that the whole problem of sick- -
ness is that workers are considered as part
of machines and as dispensable as ma-
chines are; they are never considered mas-
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ters of the machines. Andtherefore they are
not given the right to choose, right to decide
and not merely right to suggest. There are
problems lkr.ow. Before outting a question,
| am explaining. | will explain how they. are
sick. .

MR. SPEAKER: No, no, please. ltis too
big a philosophy. You would not be able to
explain everything to us now.

SHRINIRMAL KANTICHATTERJEE:|
amjust giving you the facts. The 7 yre Corpo-
ration of India is accumlating typress; they
cannot sellthembecause there is nothing to
pay for excise duty. For M/s Bengal Immu-
nity, the Government has granted some
guarantee Instead of credit from the bank
upto 31st March; It was extended upto
...(Interruptions)

MR. SPEAKER: There are other hon.
Members who want to ask questions. You
come to the question please.

SHRI NIRMAL KANTI CHATTERJEE:
Would the Ministertry to rehabllitate the sick
units on the basos of tripartite consultations
at the ilevel of the untis and not stop their
functioning. lamgiving you the suggestions.

MR. SPEAKER: It Is a concrete ques-
tion; let it be replied.

SHRIP.K. THUNGON: Let me explaina
little, before |give himthe reply. Besides 54
- industrial sick untis, we have 13 more sick
units which do not fall whthin the category of
those referrable to BIFR. Therefore , | would

like to say,as the hon. Member is aware,

there are enterprise specific proposals in
respective administrative Depariments. The
concerned administrative Ministries are
certainly trying to revive these also. It is not
necessary that only after referring to BIFR,
the package can be worked out.

BIFR is nothinfg but a package which
could be worked out to revive or close down
or whatever has to be done.
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Likewise the respective Departments or
ministries can also work out such revival
plans. Those exercises aregoingon. These
are continuous exercises. Sometimes the
number of sick units may increase and
sometimes the number of profit making
units may increase. '

The Hon. Member has asked about the
Tyre Corporation of India and he knows how
much we are interested and what we are
doing there. Therefore, | would request the
hon. Member, if he has got futher sugges-
tions, as we have been following most of
their suggestions, he is most welcome.

SHRI MUMTAZ ANSARI: The hon.
Minister has emphasised new industrial policy
and at the same time, he has stated in his
statement that there are only 54 sick units.
But as per the news item publised in The
Statesman dated 8th July-this has been
published in a restricted document of World
Bank- that there are 58 public sector units
which have been considered by the Govern-
ment of India as sick and the Government of
india is keen to close down all these 58 sick
units. This closing down of all the sick units
will involve at least Rs. 30 billion. At the
sametime more than 3,50,000 workers were
thrown out of employmient.

MR. SPEAKER: Would you like to reply
on this statement in the, House is it a tad?

SHRI MUMTAZ ANSARI: lwould like to
know from the hon. M inister whether these
Rs. 30 billion would be met by the Govern-
ment's own resources or this will be bor-
rowed from the World Bank? Whether the
Government considars to have gradual pri-
vatisation or it wants to jump abruptly to the
privatisation concept? It is very much dan-
gerous as it has been experienced in Argen-
tina, The United Kingdom and in other
developed countrios; that has become a
disaster. What steps are taken by the hon.
Minister?

MR. SPEAKER: May | crystalise the
questionfor you? He says 58 sick units are
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going to be closed down. Is it a fact?

SHRIP.K. THUNGON: No, Sir.

[Transtation]

SHRI HARIN PATHAK: Mr. Speaker,
Sir, as has been informed by the hon.
Minister, there are 3.33, lakh workers and
employees in sick industries of the Public
Sector. Mr. Speaker, Sir, out of that 2 lakh
workers and employees are in N.T.C. alone.
The workers and employees of N.T.C. are
. being retrenched. Is there any special pro-
vision to safeguard their interests and stop
retrenchment?

[Engilish)

SHRI P.K. THUNGON: We are con-
cerned with all the sick units including NTC.
Therefore, there is no question of giving
different treatment. We are certainly con-
cerned.

[Translation]

SHRI BHUBANESHWAR PRASAD
MEHTA: Mr. Speaker, Sir, the hon. Minister
has said that the Government does not pro-
pose 1o close down the sick Engineering
Industries? | would like to ask a specific
question. Does the Government propose to
close down the Heavy Engineering Industry
of Hatia and Fentiliser factories of Barauni
and Sindri in Bihar?

SHRI P.K. THUNGON: Some of the
hon. Members and people inside and out-
side seem to be having this phobia of
closure. Forthe last few years we have been
talking about the BIFR guidelines. Sofarnot
a single unit has been closed down.

SHRI BASUDEB ACHARIA: Whatabout
the Hindustan Fertilizers? (/nterupptions)

Sir, you allow a full-fledged discussion
on this. Already the Government has closed
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down several units.

MR. SPEAKER: We will see. Forthe
time being you sit down. We will see what
can be done. Please sit down. ( Interrup-
tions)

MR. SPEAKER: The Question Hour is
over.

WRITTEN ANSWERS TO QUESTION
[Translation]

Allocation to States in Eighth Five Year
Plan

*310. PROF. RASA SINGH RAWAT:
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) the amount allocated by the Plan-
ning Commission to each State inthe Eighth
Plan, sector-wise, andthe criteriaadoptedin
this regard;

(b) the sectors to which top priority has
been given and the schemes proposed to
achieve these prioritics;

(c) whether all the State Govemnments
were consulted before finalising the priori-
ties of the Eighth plan; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCED (SHRI SUKH RAM): (a) to (d).
The sizo of the plan outlay for each State is
decided on the basis of State's own re-
sources, availability of Central assistance
based onthe criteria adopted inthe National
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Development Councilandthe Central assis-
tance extended forthe externally aided proj-
ects implemented in the State. A statement
is appended giving the broad sector and
State U.T.-wise outlays in the Eighth Five
Year Plan. <

The areas to which priority has been
given are:

(i) infrastructure including power, trans-
port and communication;

(ii) agriculture including diversification
of agriculture production;

(iii) health
(iv) eduction

{v\ literacy
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(vi) basic needs including drinking wa-
ter, housing and welfare programmes
for the weaker sections; and

(vii) employment in the rural areas.

_The individual schemes are formulated
by each State keeping in view these objec-
tivess.

All the State Governments were con-
sulted in deciding the priorities of the plan.
These priorities are finally settled at the
National Development Council (NDC) in
which allthe States/U.Ts are members. The
Directional paper of the Eighth Five Year
planwas approved al the 43rd Meeting of the
N.D.C. held on 23-24 December, 1991. The
draft plan was approved by the N.D.C. in its
meeting held 22-23 May, 1992.°
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57 Written Answers
|English)

Shortage of Coal In Calcutta

*311, SHRISANATKUMARMANDAL:
Will the Minister of COAL be pleased to
state:

(a) whetherthe shortage of coal in Cal-
cuttaandthe suburbs results infrequentand
prolonged power cuts,

(b) if so, the reasons for such coal
shortage;

(c)whetherthe coal being suppliedis of
substandard quality; and

(d) the steps proposed to be taken to
ensure adequate supply of coalto Calcutta's
power generating units?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL AND MINISTER OF
STATE IN THE MINISTRY OF LABOUR
(SHRIP.A. SANGMAY): (a) and (b). No, Sir.
Coal supplies to power houses in West-
Bengal are arranged as per quarterly link-
ages approved by Standing Linkage Com-
mittee (Short-term). Central Electricity Au-
thority have informedthat nogeneration loss
forwant of coal has been reported by any of
the power stations operating in West-Ben-
gal.
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() Central Electricity Authority have
reporied that the quality of coal supplied to
thermal power stations of West Bengal has
generally been in conformity with their de-
sign requirements. There have, however,
been some complaints of receipt of over-
sizedcoal and of coal mixed with extraneous
materials. »

(d) Supply of coal to power utilties is
being given priority over all other sectors.
The despatches are monitored en daily basis
and corrective steps are taken, whenever
necessary, to ensure regular supplies.

(Translation]
Food Assistance

*312. ACHARYA VISHWANATH DAS
SHASTRI: Will the PRIME MINISTER be
pleased to state the quantity and value of
foodassistance provided by Indiato Russia,
Afghanistan and other neighbouring coun-
tries during the last three financial years,
country-wise, item-wise and year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRQ): A Statement is en-
closed.



STATEMENT

Yoar County em Quantty Valug
(In Tonnes) (Rs. in Crores)
! ? 3 -4 5
198990 Alghanistan Tea Sugar 1908 15
Vanaspal
1990- Agharistan Wheal 130 09
Russia Rice 20000 143
(orstwhil Otherfood
Soviet Union) siullg - ol
§1 Lanka Baby food — 0.0 {approx)
199192 Alghanisan Tea. T 174
Veg. 01
Sugar Wik Powder
Wheat -
Bangladesh Rice } 5000 306
Biscuis

6S.
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[English)

Indian Prisoners in PAK Jalls
.!'_
*313. SHRIMOHAN RAWALE:
SHRIKAMAL CHAUDHARY:

Willthe PRIME MINISTER be pleased
to state:

(a) the numr+ - '~rar gnsoners of
war still languishing in Pakistan Jails;

{b) the number of other persons of In-
dian origin in the jails in that country;

(c) whether the Government are aware
of the reports regarding maltrealment of
Indian POWSs in Pakistan jails;

(d)if so, the reaction of the Government
thereto;

(e)thestepstaken/proposedtobetaken
by the Government for the early release of
Indian POWs and other prisoners of Indian
origin in that country; and

{f) the number of prisoners exchanged
between the two countries during the last
two years?

- THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) and (b). According to
information available, at present 54 missing
Indian Defence personnel and approximately
936 civilian prisoners are believed to be in
custody in Pakistan.

(c) Yes, Sir, Government have seen
Press reports to this effect.

(d) and (e). Government have on sev-
eral occasions taken up with the Govern-
ment of Pakistanthe question of the release
and early repatriation of all Indian prisoners.
These efforts continue. The Government of
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Pakistan maintains that there are no Indian
Defence personnel in its custody,

(1) In two separate exchanges in June,
1990 and July, 1991 Govemment have
secured the release of 95 Indian civifian
prisoners and repatriated 64 Pakistant civil-
ian prisoners. Government also securedthe
release of 181 Indian fishermen in Pakistani
custody against 380 Pakistani fishermen
underdetention in India between March 1991
and April 1992.

Restructuring of Public Sector
Undertakings

*314. SHRIINDRAJITGUPTA:WIllthQ
PRIME MINISTER be pleased to state:

(a) whether some foreign consultants
have been hired by the Government to pre-
pare adetailed restructuring plan for some of
the public sector undertakings to prune their
workforce and shed some loss making ac-
tivities in order to increase their efficiency;

(b) whether the funds have been pro-
vided by the World Bank forthe consultancy;

(c) if s0, the details thereof; and

(d) the names of the public sector un-
dertakings likely 1o be coveredbythese con-
sultants?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRI
P.K. THJUNGON): (a) to (d): Foreign con-
sullants have been appointed for restructur-
ing a few major central public sector enter-
prises. The studies were sponsored by world
Bank with the objective of achieving com-
plete rationalisation of their operations to
improve the quality of the goods produced,
cost reduction, technological upgradationto
make them competitive on a globat basis.
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Forthe restructuring studies, in some cases,
the World Bank grant has been provided, in
a few cases, foreign Governments have

provided grants through the world Bank.

Water Conservation Programmes
InMaharashtra

*315. SHRI MUKUL BALKRISHANA
WASNIK: Will the PRIME MINISTER be

pleased to state:

{a)whetherthe Union Government have .

received two representations from the Gov-

ernment of Maharashtra asking for addi-
tionalfunds of Rs.300 crores under Jawahar
Rozgar Yojana for 1992-93 to undertake
water conservation programmes and forrural
piped water supply schemes and Rajiv
Gandhi Technology Mission Programme in
the State; and

(b) if so, the reaction of the Union Gov-
ermnment to each of representations, sepa-
rately?

MINISTER OF STATE IN THE MINIS-
TRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRI G. VENKAT SWAMY): (a) Yes, Sir.

(b) As the available resources stand
already committed, the request for addi-
tional funds in the two representations can
be considered only when additional funds or
savings become available.

[Translation)

People of Indlan Origin in Afghani-
stan

*317. SHRI MADAN LAL KHURANA:
Will the PRIME MINISTER be pleased 1o
state:

{a) whether the Government had taken
up/propose to take up with the UN the ques-
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tionof ¢ :‘2ty andsecurity of people of Indian
origin in Afghanistan;

(b) if s0, the details thereof;
(c) if not, the reasons therefor; and

(d)the stepstaken/proposedtobetaken
by the Govemment regarding persons who
are desirous of returning back to India?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) to (c). Protection of the
lives and property of Afghan nationals of
Indian origin is the responsibility of the
Government of Afghanistan with whomthe
matter had been discussed on several occa-
sions. An approach to the UN has not been
considered necessary. '

(d) Government are extending various
facilities to Afghan nationals of Indian origin
desirous of coming to India because of the
unsettled conditions in Kabul, including
expeditious grant of visas for their stay in
India.

[English]

Diplomatic les with Fiji
# -
*318. DR.LAXMINARAYAN PANDEYA
DR. A.K. PATEL:

Willthe PRIME MINISTER be pleased
to state:

(a) whether there has been any move
for re-establishment of diplomatic ties with
Fiji afterthe formation of new Governmentin
that country;

{b) if s0, the details thereof; and

(c) the Government's stand in regard
therelo?



67 WM Answers

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) No, Sir.

(b) and (c) Do not arise.
Unemployment In Orissa

*319. SHRI K. PRADHANI: Will the
Minister ot PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether there is a serous problem of
unemployment in Orissa;

(b) whether any schemes have been
drawn up to genera‘e additional employ-
ment in Orissa during the Eighth Five Year
Plan; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUHK RAM): (a) to (c).
According the 43rd Round of NSS, the latest
survey on employment and unemployment
carried outin 1987-88, theincidence of Usual
principal Status unemployment in Orissa
was 4.66%. The State Gowt. propose to
tackle the unemployment problem in the
State through faster economic growth equi-
table distributed among regions and sec-
tions of population, creation of labour inten-
sive works In the rural areas simultaneously
ensuring that the labour so employed turns
out productive assets for the rural economy
and fuller utilisation of the:natural resources
of the State, besides implementing the
Speclal Employment programmes such as
Integrated Rural Development Programme
(IRDP), Jawahar Rozgar Yojana (JRY),
Nohru Rozgar Yojana (NRY), Self Employ-
ment Programme for Educated unemployed.
/s statement showing tiie employment strat-
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egy envisa‘géd by the State Government is
annexed. '

STATEMENT

Employment Strategy Envisaged
by the Government of Orissa

(i) Self employment schemes for em-
ployment of the educated unemployed.

(ii) More training programmes to im-
provethe skills of educated unemployed
invarious fields so that they take to self-
employment.

(iii) organisation of programmes lke
SEEUY, TRYSEM elc. to set up self-
employment.

(iv) Incentives in shape of subsidy,
managerial assistance, marketing fa-
cilities etc. to be provided 1o attract
entrepreneurs foremployment oriented
projects.

(v) Engagement of unemployed gradu-
ate engineers in engineering jobs after
giving un the job training, subsequently
they can be uselul to the economy.

(vi) Registering Graduate Engineers as
‘B’ Class Contractors and reservation of

 atleast 20% of the work in regardto ‘C’

Class and below for them.

(vii) Self-employment of Graduate
Enginecrs in their own industry set up
by availing Bank finance.

(viii) Identification of areas with problem
of under-employment and manpower
where some employment generation
schemes canbe implemented onemer-
gency basis.

(ix) Employment of Graduate and Di-
ploma Engineers by Contractors as per
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yardstick.

(x) Encouragement of Medical Gradu-
ates to open private clinics and nursing
homes.

(x) Encouraging Agricultural Graduates
to open Agro-Service Centres.

(xii) Earmarking jobs like those of
Stenographe, Primary School Teach-
ers, Telephone Operators, House Keep-
ers, Computer Data Entry Operalors, /
Receptionists etc, for women.

(xiii) Encouraging voluntary organisa-
tions to utilise surplus rural labour and
enrich the economy.

(xiv) Expand scope and content of IRDP
and other poverty alleviation pro-
grammes o provide more employment
opportunities in the unorganised sec-
tors.

(xv) Diversiication of cropping pattern
with more thrust on cash crops to ab-
sorb more of rural unemployed with
support for marketing agricultural pro-
duce.

(xvi) Self-employmentin cottage, Khadi
as well as village industries alongwith
other incentives and support. N
(xvii) Encouragementto sericulture, fruit
preservation and food processing sec-
tors to creale more employment with
less capital.

(xviii) Provision of wage employmentfor

‘rural labour in plantation works under

social forestry and in commercial plan-
tations like tea, coffee, etc. to be taken
up through departmental and voluntary
organisations. ~

(xix) Engagement of rural and urban
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labour in building and roads programme’
during slack seasons so that seasonal
unemployment can be taken care of.

(xx) Besides the above, a scheme of
stipendiary engineers is in operation
since 1990 through which 1468 unem-
ployed degree engineers have been
provided employment at aconsolidated
remuneration of Rs. 2,000 per month.

(xxi) Sikhya Karmis and Sikhya sevakas
have been created for educated unem-
ployed who can work as teachers.

Heavy Engineering Corporation
Limited, Ranchi

Shizt ANIL BASU:
PROF. SUSANTA
CHAKRABORTY:

‘320

Willthe PRIME MINISTER be pleased
to state:

(a) whether the Heavy Engineering
Corporation Limited, Ranchi is facing a vir-
tual closure due to non-availability of finan-
cial assistance as reported in the Telegraph
dated June 2, 1992,

(b) it so, the details thereof;

(c)the time by which the financial assis-
tance is likely to be released;

(d) whetherthe Union Government had
also appointed a high power commiittee in
this regard;

(e) if so, the details thereof; and

(f) the steps taken to implement the
recommendations of the committee?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
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MENT OF PUBLIC ENTERPRISES) (SHRI
P.K. THUNGON): (a) No, Sir.

(b) Does not arise.

(c) Due to the budgetary constraints of

the Government it is difficult to provide addi-
tional funds beyond the budget provision
during the year.

(d)and (e). Yes, Sir. An Expert Commit-
ted headed by Dr. D.V. kapoor, former Sec-
retary, Heavy Industryis examining the Turn
Around Plan submitted by Heavy Engineer-
ing Corporation (HEC) for its revival.

(f) Discussions have been held with the
banks for aranging requisite funds forH.E.C.

Licences to SC/ST Entreprencurs

*321. SHRIRAJESH KUMAR: Wil the
PRIME MINISTER be pleased to state:

(a) whether any proposal to issue li-
cences to SC/ST entrepreneurs for setting
up electronic units is under consideration of
the Government;and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS, AND THE MINISTER OF STATE OF
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) (SHRI P.R. KUMARAMANGA-
LAM): (a) and (b). According 1o Industrial
Policy Statement dated 24.7.91, no indus-
trial licence is required for setling up units in
the electronic sector except in the area of
strategic electronics and for the manufac-
ture of Colour TVs, VCRs, CD Players, Tape
Recorders and Microwave Ovens. Even in
these areas, there is no limitation on the
number of licencesthatcanbeissued. Hence,
there is no proposal to issue licences scpa-
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ratelyfor SC/ST entrepreneurs for setting up
electronic units.

[English)
Essential Commodities Act 1955

*322. DR.D. VANKATESHWARA RAO;
SHRIR. SURENDER REDDY:

Willthe PRIME MINISTER be pleased
to state:

(a)whetherthe Government propose to
amendthe Essential Commodities Act, 1955;

(b) if so, the details thereof; and
(c) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
to (c). The matter is presently under consid-
eration of the Government.

Contracts to Public Sector Under-
takings

*323. SHRIBASUDEB ACHARIA:
SHRI AMAL DATTA:

Willthe PRIME MINISTER be pleased
to state:

(a) whether the central public sector
undertakings are being ignored by the Gov-
crnmant of Southern States in the matter of
awarding contracts as reported in the Eco-
nomic Times dated June 5, 1992;

(b) if s0, the reasons therefor; and
(c) the steps taken by the Government

to ensure that these central public sector
undentakings only get the contracts?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPARTLICNT
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES (SHRI
P.K. THUNGON): (a) No, Sir.

(b) and (c). does not arise.

Economic Reforms Programme

*324. SHRISRIKANTA JENA:
SHRI SHARAD YADAV:

Will the MINISTER OF LABOUR be
pleased to state:

(a) the total number of job opportunities
lost so far due to the economic reforms
programme;

(b) the percentage of backlog of the
unemployment risen as aresult thereof and
how does it compare with the backlog at the
end of last year; and

(c) the strategy, if any formulated to
tackle the problem?

THE MINISTER OF STATE IN THE
MINISTRY OF COAL AND MINISTER OF
STATE IN THE MINISTRY OF LABOUR
(SHRI P.A. SANGMA): (a) and (b). The
package of Economic reforms has been
announcedby the Government recently and
it is too early to have an assessment of its
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impact on the employment situation.

(c) Employment strategy envisaged in
the Eighth Plan is to achieve near full em-
ployment situation at the end of the next ten
years.

World Bank Loan for Coal

3120. SHRI N.J. RATHVA: Will the
Minister of COAL be pleased to state:

(a) whetherthe Government proposeto
take loan from the World Bank for coal proj-
ects;

(b) if s0, the details thereof;
(c)the amount agreed to by World Bank;
(d) the amount received so far;

(e)the time by which the balance amount
is likely to be received; and

(f) the development schemes on which
the loan is proposed to be spent during the
Eighth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA
GOUDAY): (a) to (f). The following coal proj-
ects are being implemented with World Bank
loan:-



Loan Amaunt US § millon

S\, Projet Amount utsed (US § Millon

Upo313.199)

1 2 3 4

» Dudhichua OGP, N 1080 8565

2 Bick—0CP, CCL hara Coking 75 02

coal project)
k) Sonepur Bazari OCP, ECL 1148 2
4 Gevra OCP, SECL 852 ‘41 i)
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Besides the above mentioned on-
going projects, a Mission from the World
Bank had recently appraised Jharia mine
fires for financing a diagnostic study for
finding out possible solution to these fires.

No fresh loan has been received from
the World Bank yet.

Bombay Haj Committee

3121. SHRI SYED SHAHABUDDIN:
Will the PRIME MINISTER be pleased to
state:

(a) whether Bombay Haj Committee is
serving on indefinite extension after the
completion of its term;

(b) it so, the reasons for the delay in
reconstitution of the Commiittee;

(c) the time by which the Committee is
likely to be reconstituted;

{d) whetherthe Government have final-
ised the Billfor amending the Haj Committee
Act;

(e) it so, the time by which the Bill is
likely to be introduced;

(1) whetherthe Government propese to
enact any fresh legislation in regard to Haj
Committee Act; and

*(g) it 50, the details thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) No, Sir.

(b) Does not arise.

(c) According to the Haj Committee Act,
thars Is no ceiling for Haj Committee Bom-
bay's tenure, The Haj Committee's reconsti-
tution will considered in the context of good
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-11jmanagement.

(d) to () Government have under con-
sideration sultable legislation o replace the
Haj Committee Act, 1959. However, no de-
tails are avallable since consultations in this
regard have not concluded.

Job opportunities by Public Sector
Undertakings -

3122. SHRIVIJAY NAVAL PATIL: Wil
the PRIME MINISTER be pleased to state:

(a) whether Public Sector Undertakings
are not creating new job opportunities;

(b) if so, the reasons therefor; and

(c)tha steps being taken by the various
public sector undertakings 1o create new job
opportunities?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY-INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRI
P.K. THUNGON): (a) to (c). There is no ban
on creation of posts in Public Sector Under-
takings. New posts are created in Public
Sectordepending ontheirrequirement which
could include fresh investments or invest-
ments for expansion diversification of activi-
ties etc.

Policy for Revision of Pensions

3123. SHRI JITENDRA NATH DAS:
Will the PRIME MINISTER be pleased to
state: '

(2) whether the Govéinment have any
policy for dearness relief to pensioners and
revision of wages anQ-DA*;T-*'

(o) if so, the dotails thereof; and

(c)itr * *nmenns e cfar?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) to (c). The pay
structure (wages) of the Central Govern-
ment employees including D.A. and dear-
ness relief to pensioners is determined by
the Pay Commissions set up from time to
time. The present pay structure and dear-
ness allowance of the employees and dear-
ness relief to pensioners are based on the
recommendations ofthe Fourth Central Pay
Commission.

[Translation)

Development of Non-Cenventional
Energy Sources in Bihar

3124. SHRI LALIT ORAON: Will the
PRIME MINISTER be pleased to state:

(a) the total amount spent to tap the

non-conventional energy sources in Bihar
and the success achieved so far in this

regard;

(b) whether any survey has been con-
ducted in the State in this regard;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHRISUKHRAM): (a) Thetotal
amount released by Ministry of Non-Con-
ventional Energy Sources to tap the non-
conventional energy sources in Bihar so far
is about Rs.14.73 crores. In addition, the
State Government also extends assistance
towards utilisation of non-conventional en-
ergy sources. Various non-conventional
energy systems & devices, such as, biogas,
improved chulcha, solar water heating sys-
tems, solar photovoltaic systems are be-
coming increasingly popular. Status of
Achievements inrespect of various New and
Renewable Sources of Energy (NRSE)
systems & Devices in Bihar is given in the
Statementenclosed.

(b)to (d). Monitoring & feedback of non-
conventional energy systems & devices is
undertaken by the State Governments Im-
plementing Agencies, Technical Institutions
attached to various programmes and Re-
gional Offices of Ministry of Non-Conven-
tional Energy Sources on sample basis. In
addition, sample survey is also baing con-
ducted by National Council for Applied Eco-
nomic Research, an independent agency,
forbiogas and improvedchulhaprogrammes.

STATEMENT

Status of Achievement in respect of various NRSE systems & devices in Bihar.

S.NO. Programme/Systems and devices Cumulalive achievements
upto 31.3.92 (Numbers)

1. Biogas Plants Over 68,000

2. Community/institutional 16

Biogas Plants.



81 Wiritten Answers

SRAVANA 7, 1914 (SAKA)

Wiitten Answers 82

S.NO.

Programme/Systems and devices Cumulative achievemnents
upto 31.3.92 (Number)
3. Improved Chulhas 6.73 lakh
4. Industrial Solar Water 64
Heating Systems
5. Solar Cookers 366
6. Solar Photovoltaic Systems Over 500
7. Water Pumping Wind Mills 252
8. Wind Mapping Stations 6
9. Urjagrams 9
10. Biomass Gasifiers 1
Shortage of ANTI T.B. Drugs lations in some localised areas, for which

3125. SHRIPRAKASH V. PATIL: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government are aware
that there is a shortage of anti T.B. drugsin
the country and the prices of the same shot
up to six times than the original price during
the last six months;

(b) if so, the names of anti T.B. drugs
which are available and of those which are
not available and of those which are not
available in the marker;

(c)what steps are being taken to reduce
the prices of such drugs and make them
available in the market?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTAMOHAN): (a)to(c). No
generalshortage of any of these drugs came
to the notice of the Government except in-
stances of shortage of some branded formu-

therapeutic equivalents/alternatives were
normally available. Government watches and
invariably contact producers of specific
brands in order to overcome shortages as
and when these are reported in any area of
the country.

Discovery of Monozite and Zircon

3126. KUMARIPUSHPADEVISINGH:
Will the Prime Minister be pleased to state:

(a) whetherthe Union Government have
identified any deposits of Monozite, and
Zircon etc. in the country; and}

(b) if so, the details thereof alongwith
the quantity of each mineral,

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
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MENT  (SHRI  RANGERAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) The Atomic Minerals Division (AMD)
of the Department of Atomic Energy (DAE)

has identified deposits of Monazite, Zircon,

" limenite, Rutile and Garnet inthe beach and

inland placers of the country. Data on the
reserves of each mineral, state-wise, are in
the statement enclosed.
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Revamping of Sindrl Fertilizer
Plant.

3127. SHRI VIJOY KUMAR YADAV:
Will the PRIME MINISTER be pleased to
slate:

(a) whether there is any scheme of
revamping the Sindri Unit of Fertilizer Corpo-
ration of India Limited; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b).
The Fentilizer Corporation of India is imple-
menting Phase-! revamping of scheme in
their Sindri Unit, involving revamp work in
the captive powerplant, revamping of indus-
trial product plants, etc. Further revamping
measures will be taken up as and when
funds are available.

Production of Neem Based Bio-
Pesticide

3128. SHRISOBHANADREESWARA
RAOVADDE:Wilithe PRIME MINISTER be
pleased fo state: '

(a) whether the Government are aware
of the tremendous potential of Neem as bio-
pesticide; and

(b) if so, the steps taken or proposed 10
be taken to encourage production of Neem
based bio-pesticide.

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b).
“Neem” is known to contain cerain insecti-
cidal compounds and know-how for manu-
facture of Insectioidal preparations from
'Neem seeds has been indigenously devol-
oped by Indian Institute of Chemical Tech-
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nology, Hyderabad and National Chemical
Laboratory, Pune. This has since been
licenced to Industrial Units in the country.

Prices of Packed Materials

3129. SHRI B. DEVARAJAN: Wil the
PRIME MINISTER be pleased to state:

(a) whether the prices of packed items
have increased by 20 percent;

(b) if so, the details thereof and the
names of such packing materials alongwith
the names of the producers of these materl-
als;

(c)whetherthe producers of such pack-
ing materials are offering heavy discounts
and other incentives for purchases made in
big lots; and

(d) the reasons forwhichthis aspecthas
altogether beenignored while increasing the
prices thereo!?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AHEMED): (a)
1o (d). The Standards of Weights and Meas-
ures (Packaged Commodities) Rules, 1977,
does not impose any statutory control over
the prices of packing materials. However,
underthe Drugs (Prices Control)Order, 1987,
the prices of formulations of scheduled bulk
drugs and their packing materlals are con-
trolied. The administrative Ministry of Cheml-
cals and Fertilizers has informed that in-
crease in packing material cost was neces-
sitatedby overallinflationary conditions. They
have further informed thal while fixing/revis-
ing the price of a formulation, the packing
malerial costs are allowed after verification
of documents submilted by the formulator in
suppont of his claim, however, subject to
internal ceilings adopted for various pack
sizes. Ceilings are fixed and revised from
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time to time on the basis of recommenda-
tions of BICP. The study conducted by BICP
in this regard analyses and evaluates data
available from manufacturers of formula-
tions, suppliers of packing materials and on
the spot verification at public sector units to
arrive at an average cost. Government's
decision with regard to costs of packing
materialused in drug formulations are based
on the recommendations of BICP which are
of confidential nature.

CBI cases in Gujarat

3130. DR. K.D. JESWANI: Will the
PRIME MINISTER be pleased to state:

(a) the number of cases registered by
CBI in the State of Gujarat during the last
three years; and

(b) the number of cases where the in-
quiry is still pending?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) During the last three
yearsi.e.from1989to 1992 (upto 30.6.1992)
178 cases were registered by CBlin Gujarat.

(b) Out of 178 cases, 70 cases are
pending investigation as on 30.6.92.

FireInH.V.0.C

3131. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the PRIME
MINISTER be pleased to state:

(a) whether a tire incident took place
some days backinthe DethiUnitofH.V.0.C.,
a public sector undertaking;

(b)ifso, tha reasons for this fire incident
and the total amount of loss caused due to
this incident;
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(c) whether the said fire incident had
been investigated;

(d) if so, the details thereof and the
action taken against the guilty persons; and

(e) the details of profit or loss of the
above unit during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AHMED): (a)
Yes, Sir. Fire incident took place around
00.35hours on 27th April, 1992in the godown
of Vanaspati Unit of H.V.O.C., used for stor-
ing raw-material and finished goods, No
manutacturing activity is, however, carriedin
this area. (

b) to (d). The fire incident has been
investigated. The exact cause of the fire
could not be pinpointed. It is suspected that
fire broke out in the adjoining show roomv/
godown owned by a private party for manu-
facturing and storing of garments with the
possibility of some burning pieces falling on
to HVYOC godown which caused fire 1o the
slored oiltins. No one from HVOC has been
held guilty.

(e) The following is the details of profit
and loss account of HYOC Delhi Unitfor last
three years:

Year Profit/Losses (Rs.)
1988-89 Rs. 78,94,618.09
1989-90 (-) Rs. 47,33,622.31
1990-91 Rs. 31,369.77

Tripartite Committee

3132. PROF. ASHOK ANAND RAO
DESHMUKH: Will the Minister of LABOUR
be pleased to state:
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(a) whether the Government have set
up a Tripartite Committee to look into the
aspects of concerning Labourproblems; and

(b) if so, the composition and the terms
of reference of the Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGHGHATOWARY): (a) and (b). A Special
Tripantite Committee has been constituted
by the Government to consider the impact of
the New Industrial Policy on the problems
affecting labour and other related matters
- andto make appropriate recommendations.
A Statement on the composition of the
Committee is attached.

STATEMENT

The Composition of the Committee is
as follows:

()  Government

(a) Central
Government Number of
Seats

1. Ministry of Labour 1

2. Ministry of Industry 1
(Department of Industrial
Development)

3.  Ministry of Industry 1
(Department of Public
Enterprises).

4. Ministry of Finance 1

5. Planning Commission 1
Total 5
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(1) Employ_lers

(i) Council of Indian Employers 8

(ii) All India Manufacturers 2
Organisation.
Total 10
(1) Workers

1. Indian National Trade
Union Congress 3

2. Bhartiya Mazdoor Sangh 2
3. Hindu Mazdoor Sabha 1

4. United Trades Union
Centre (LS) 1

5. AllIndia Trade
Union Congress 1

6. Centre of Indian

Trade Unions 1
7. National Labour

organisation 1

Total 10

Closed Mills in.U.P.
3133. SHRI HARI KEWAL PRASAD:
Will the Minister of LABOUR be pleased to
State:

(a) whether several millsfactories are
lying closed in Uttar Pradesh;

(b) if so, the number thereof and the
total number of the workers affectedtherein;

(c) since when these mills are lying
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closed, milllwise; and

(d) the efforts made by the Union Gov-
ernment for their revival?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGHGHATOWAR): (a)to (d): Information
is being collected and will be laid on the
Table of the House.

[English)
Progress of INSAT System

3134. SHRI MANIKRAO HODLYA
GAVIT: Will the PRIME MINISTER be
pleased to state:

(a) the progress of the Indian National
Satellite (INSATY systems along with the
capabilities of the first generation INSAT-1
Satellite; and

(b) the extent to which our scientists
have been successful in launching INSAT-
1B, INSAT-1C, INSAT-1D?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) The Indian Na-
tional Satellite (INSAT) System provides

operational satellite services for telecom- -

munications, broadcasting and meteorology.
Briefly, in the area of satellite communica-
tions 137 earth stations spread all over india
provide more than 4000 tow-way telephone
circuits. Several captive networks are opera-
tiona). Two large messaging networks sup-
port more than 700 V-Sats at this time. The
remote and hilly areas and Island communi-
ties hava been connected to the mainland.

INSAT has made It possible for TV to reach— MENT)
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every nook andcorner of the country. INSAT
has made it possible to network all the All
India Radio Stations with high quality sound
channels. IMGAT meteorological imageries
have made weather forecasting easler and
more accurate. The INSAT Disaster Wam-
ing Systemhas been of greatuse forcyclone
disaster mitigation.

(b) INSAT-1 series of satellites was built
by an Aerospace Company of United States
of America. INSAT-1B was launched by ¥S
Space Shuttlein August, 1983 and hasfunc-
tioned extremely well for over seven years.
Even today all the payloads are functional
though the use of INSAT-1B has been dis-
continued due to its high orbital inclination.
INSAT-1C was launched by an Ariane-4
Vehicle inJuly, 1988 but failed in orbit due to
a power-bus anomaly and loss-of-lock due
to @ single event upset. INSAT-1D was
launched by Delta (USA) in June 1990.

Recommendation by Indian Scl-
ence Congress Assoclation on Popula-
tion

3135. SHRIMRUTYUNJAYA NAYAK:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Indian Science Con-
gress Association has since submitted its
recommendations to the Government re- »
garding population;

(b) is so, the detalils thereof; and

_ (c) the action taken by the Government

_ thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SGIENGE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
(SHRI  RANGARAJAN
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KUMARAMANGALAM): (a) Yes, Sir.
(b) A statement is enclosed.

(c) The recommendations of the Sci-
ence Congress have been forwarded to
various institutions/agencies for necessary
inputs which, in turn, are considered by the
inter-ministrial Task Force for further follow
up action.

STATEMENT

1. Anational network may be built up for
crealing awareness and motivation in
the country in regard to population
planning. The network shouldcomprise
science journalists particularly of small
newspapers of therural sectors and the
NCGOS. This programme may be initi-
ated by the Indian Science Congress
Association in the project form.

2. Indepth studies on Population Dy-
namics in mathematical terms should
be supported by the Deptt. of Science &
Technology.

3. Mathematical modelling studies on
reproductive biology having a bearing
on population control shouldbe encour-
aged and supported.

4. Centres for Population Dynamics
Studies should be set up in some uni-
versities.

5. At present the family planning em-
phasizes programme on sterlization
which attracts only older age (above 30)
married women and hence the demo-
graphic impact of the programme has
become limited. There is a necd to
divert the emphasis of the programme
to younger couples of higher potential
fertility through the advocacy of tempo-
rary methods of contraception.

6. The couple protection rate as an
indicator for measuring the success or
impact of the family planning programme
is loosing its validity because of the
large discardence developing between
the levels of CPR and observed fertility
rates. There is aneedtohave achange
of strategy in the family planning pro-
gramme wherein greater emphasis will
be placed on married women who have
high potential fertility. It is noted that
such an identification is possible if the
programme identifies all women who
have births as quickly as possible and
focuses the MCH and contraceplive
servicestothe. Birth-based approachto
family planning canbe expectedto have
greater impact since it focuses on all
those women who have recently given
birthandself-selected for high potential
fertility.

7. There is no need of collecting dataon
piece meal basis as it is expensive and
quality of data does not neccesarily
improve. Statistical models especially,
the models of human reproduction can
be advantageous to extract meny latent
characteristics which are not always
observable but are crucial in evaluating
the trend in population growth.

8. Discussions endorse the need for

‘spacing between births for achieving

overall reduction in population growth
together with raising age at first birth.

9. Analysis of fertility data of some States
clearly brings out the utility of eduction
toboth males and femals during the skill
formative ages of 6to 18 years. This will
helpinraising the age at marriage of the
females and develop the sense of re-
sponsible motherhood among the
women.

10. A large number of drugs described
in the folk-lore of the country and ob-
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tained from natural plant sources are
reported to have reversible antifertility
activity. Efforts should be made to de-
velop these drugs because they are
likely to be more acceptable by the rural
masses.

11. Population of India (at present nearly
86 crores) is the most acute problem.
From all standpoints, attempts mustbe
made to reduce the birth rate.

12. While “population Check”is of prime
importance, much more impontantis the
handling of the problem of “Develop-
ment of the existing population”. In this
context utility of different branches of
science for formulating development
schemes/projects shouldbe formulated
to give rise to job opportunities.

13. While science contributed several
techniques, physical and chemical for
birth control, their application to rural
folk and the achievement of desired
results even in a limited scope will not
be possible unless rural women at the
right age are brain stormed.

14. Human population shouldbe viewed
as one one of the most important na-
tional assets, rather than liability.

15. The quality improvement measures
are better contraceptive measures for
population control than any chemical
pHlis or physical intervension which are
either not acceptable to the people or
their application and distribution are
fautty.

16. Promoting and development of In-
dian systemof medicine (Ayurvedic and
Homeopathic system) for population
control in human and livestock 2re
desirable.

17. Reorientation of extension method-
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ologies to propagate awareness of birth
control and good health Is required.

18. Research efforts should be contin-
uedtoexplore indigenous agents which
are economical and easily available in
fertility control along with birth control
vaccines.

19. Psychologicalresearch dealing with
the problems of population stabilization
ofthe ruralfolk willhave to be started on
a priority basis. Some of the Ph.D.
candidates working in the universities
may be encouraged to select suitable
topics for this.

20. It is clear that we have to plan now
for a predicted population of 1 billion by
the year2000. ltis essentialtogenerate
massive employment opportunities with
low investments. The employment
opportunities should be dispersed to
reduce migration to urban agglomera-
tions. Software development for com-
putersis ahuman intensive activity and
has a good potential to generate em-
ployment. it is recommended that a
massive and dispersed educational
effort be launched to teach computing
and software development.

21. There should be a system of incen-
tives and disincentives for the following
categories of women especially in rural
areas:

(a) Young married women for postpon-
ing the first child

(b) Young mothers for spacing children.
22. Parents who have daughters only
should provided with homes and social

security.

23. Amniocentesis should not be imple-
mented for sex determination but only
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to detect genstic abnormalities after
specificindications.

24. health and sex education should be
imperative if not compulsory in popula-
tion education programme.

25. Good communications will also find
use of televisionto educated population
‘in remote areas on the benefits of small
family and means of achieving educa-
tion on health care of children.

Sick Industries In Public Sector
- Undertakings

3136. SHRI BHAGWAN SHANKAR
RAWAT: Will be the PRIME MINISTER be
pleased to state:

(a) the number of big and medium sick
industries in public sector, Statewise,;

(b) the number of employees workingin
these industries, Statewise;
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(c) the loss suffered by these industries
during the last three years;

(d) the number of l_ndustries whose
position has been improved during 1991-92,
State-wise; and

_ (e) the steps taken by the Govemment
to improve the working of these industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES (SHRI
P.K. THUNGON): (a) to (c). A Statement is
enclosed.

(d) Accounts for 1991-92 are uider audit
and will be due for submission to the Parlia-
ment during the next Budget session.

(e) Enterprise specific actionistakenby
the concerned enterprise, administrative
Ministries/Department to improve the per-
formance of public sector enterprises.
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15 Written Answers
[English)

Accountabllity in Public Sector Under-
takings

3137, SHRIMANORANJAN BHAKTA:
Will the PRIME MINISTER be pleased to
state;

(a) whether steps have been taken by
the Government to hold higher officials ac-

countable for poor performance of public

sector units under his Ministry;

L(b) whethersuch accountability has been
applied uniformly at all levels including the
Board of Directors, Chief Executives of the
Units and higher officials in the Ministry; and

(c) i so, the action taken against the
erring officials at all levels during the last
three years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
_MENT OF PUBLIC ENTERPRISES) (SHRI
P.K. THUNGON): (a) to (c). As per provi-
sions of the Companies Act, the Managing
Directorworks underthe guidance and control
of the Board of Directors to whom he is
accountable. The Board of Directors in turn
are accountable to the Share Holders. The
performance of the Company under the

* guidance of the Managing Director is re- -

viewed by the Board in their meetings peri-
odically and that of the Board of Directors by
the Share Holders in the annual general
meetings or the extraordinary or special
meetings. Action in terms of the Companies
Actistakenbythe Board of Directors andthe
share holders. The Government as Share

holder exercise the power vestedinit under ,

the relevant Articles of Association of the
Company to appoint of remove the Directors
including the Managing Director keeping in

- JULY 29, 1992
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view the performance and conduct of the
Directors. ‘ '

Closure of three Reactors

3138. SHRIRAMNAIK: Willthe PRIME
MINISTER be pleased to state:

(a) whether the Government are aware
that three reactors at the Bhabha Atomic
Research Centre (BARC) wereclosedinthe
month of June, 1992;

(b) if so, the total number of days for
which the reactors were closed and the
reasons thereof;

(c) whether due to this shut-down, there
was shortage of radioisotopes used by hos-
pitals and industries; and

(d)the steps taken/proposedtobetaken
bythe Governmentto avoid such shut-downs
in the future?

- THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE INTHE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Two research
reactors, namely, CIRUS and DHRUVA, at
the Bhabha Atomic Research Centre (BARC)
were temporarily shut down during the month
of June, 1992 due to unauthorised absence
of the plant operators who are required to
man the auxiliary plant areas of these reac-
tors.

(b) CIRUS reactor was shut downfor15
days between 11.6.1992 and 25.6.1992
which was the period of the unauthorised
absence of the plant operators. DHRUVA
reactorwas shut down foronlysix days since
its operation was resumed on 17.8.92 after.
obtaining clearance fromregulatory authori-



- 117  Written Answers

ties to operate the reactor with engineers
manning the plant areas.

(c) There was a very limited shortfall for
one week in the supply of certain radioiso-
topes, which are required by hospitals on a
weekly basis as these isotopes have short
half-life. However, since DHRUVA reactor
was brought back into operation within six
days, the supply of isotopes was resumed
immediately. There wasno shortage insupply
of radioisotopes used by industries.

(d) There are several safety features
incorporated in the design of these reactors
to ensure that the “satety” is not compro-
mised under an unusual situation like this.
There could be no guarantee of operators
going on strike but as demonstrated, alter-
nate arrangements of deploying other well
trained engineers will be resorted to ensure
safe operation of the reactor. -

Antarctica Expeditions

3139. 'SHRI SUSHIL CHANDRA
VERMA: Will the PRIME MINISTER be
pleased to state:

(a) the number of expeditions made to
the Antarctica by India and the salient fea-
tures of these expeditions;

~ (b) the significant achievements made
by these expeditions;

(c) the average cost of an expedition;

(d) the number of expeditions planned
during the 8th Plan period;

~ (e)whetherthe requisite financial provi-
sion has been made in the Eighth Plan to
meet the cost of the expeditions; and

(f) the area earmarked in the Antarctica
by the Indian expedition for its study?
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY

" (DEPARTMENT OF ELECTRONICS AND

DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI  RANGARAJAN
KUMARAMANGALAM): (a) Eleven Indian
scientific expeditions have been sent to
Antarctica so far. The salient features of
these expeditions are as follows: ’

(i) A multi-disciplinary participation in
the Antarctic expedition with aviewto attract
talent.

(i) Charter of a suitable ship for launch-
ing the expedition.

(iii) Provision and maintenance of infra-
structure facilities at the Indian Station
Maitri in Antarctica for carrying out vari-
ous researches.

(iv) Team selection by a high level se-
lection committee after scrutiny of pro-
posed programme of work, the logistic

. needs and time-frame required for
completion of the same, taking into
account the work accomplished in ear-
lier expeditions:

(b) A statement indicating significant
achievements of the Antarctic expeditions is
placed in the enclosed.

(c) The average cost of the expeditions
in the last three years is Rs. 13 crores
(approx.), which includes cost of the ship
charter and maintenance of the Indian Sta-
tion.

(d) Five expeditions are planned during
the 8th Plan period.

(e) Yes, Sir.

(f) Antarcticaresearchis at presentbeing
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carried out inthe Schirmacher and Wohithat
regions of Dronning Maud landin Antarctica.

STATEMENT

Significant Achievements
1. Infrastructure

(i) The first expedition landed in Antarc-
tica and studies of polar sciences in
India were initiated. A wooden refuge
hut was erected and an air weather
recording station was installed.

(ii) Permanent Indian station “Dakshin
Gangotri'was establishedin 1984. First
wintering commenced. Satellite com-
munication between India and Dakshin
Gangotri was established.

(iii) Dakshin Gangotri station having
outlived its warranty period was closed
and a permanent station ‘Maitri’ on the
rocky Schirmacher hills was fully com-
missioned in 1989.

(iv) Maitri station is equipped with living
space for 25 persons, laboratory facili-
ties, kitchen toilet, gymnasium and
communication facilities both on satel-
lite and HF.

2. Scientific
Earth Sciences

1.GEOLOGY

* Survey of the entire Schirmacher
ranges and Wohlthat regions in Antarc-
tica have been completed, covering an
area of approx. 10,000 sq. km.

** A complete geological map of the
region is avaifable.

“** Several rock samples collected for
laboratory analysis.

JULY 29, 1992
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2. GEOPHYSICS

* The geo-physical survey of Schirma-
cher ranges and Peterman ranges of
the Wohlthat regions have been com-
pleted.

** Rock samples have been collected
for gravimetric analysis and geo-chem-

istry.
3. GEO-MAGNETISM

Study of the earth's magnetic field and
continuous recording of the magnetic
parameters.

4. TOPOGRAPHICAL SURVEY

Geodetic control points have been es-
tablished at a number of points in the
Schirmacherranges and topographical
mapping of the Schirmacher ranges
undentaken.

ATMOSPHERIC SCIENCES

* Collection of meteorological parame-
ters and study of the ozone hole phe-
nomena

** Meteorological data for helping the

logistics personel and setting up of camp
facilities.

*** Study of the planetary boundary
layer and collection of air samples to
analyse fortrace gases.

BIO SCIENCES

“ Collection of oceanographic data en-
route to Antarctica.

** Study of the samples collected from
the lakes near Maitri station.

“** Collection. of algae and study of
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nitrogen fixing blue green algae to
understand existence of primitive forms
of lives. '

ENVIRONMENTAL PHYSIOLOGY

Study of the human metabolism and
psychological behaviour in cold and
isolated conditions. The application of
the data would,be useful for extreme
conditions in India.

POLARHORTICULTURE

Greenhouse has been established at
Maitri and some plants e.g. tomatoes,
carrots, cucumber grown.

3. Global

(i) Membership of Antarctic Treaty with
consultative status.

(i) Membership of Scientific Commitiee
on Antarctic Research.

(iii) Active participation in all interna-
tional forums relating to Antarctica.

Introduction of Mobile Soil Testing
Laboratory by FACT.

3140. SHRIV.S. VIJAYARAGHAVAN:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Fertilizers and Chemi-
cals Travancore Lid. propose to introduce
more mobile soil testing laboratories to help
the farmers of Kerala; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b).
At present the Fertilizers and Chemicals
Travancore Ltd. (FACT) have one mobile

SRAVANA 7, 1914 (SAKA)
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soil testing laboratory at Udyogmandal for
providing soil testing facilities 1o the farmers
of Kerala, TamilNadu & Andhra Pradesh. In
addition, FACT is maintaining two perma-
nent soil testing laboratories, one at Udyog-
mandal and the other at Trichy in Tamil
Nadu. At present the company has no pro-
posal to set up more mobile soil testing
laboratories. However, the Department of
Fertilizers is writing to FACT to start some
more soil testing laboratories soon.

[ Translation}

Khadi and Village Industries
Commission

3141. SHRIPHOOL CHAND VERMA:
Will the PRIME MINISTER be pleased to
state:

(a) the amount allocated to Khadi and
Village Industrics for 1992-93;

(b) the total number of small and cottage
industries registered under Khadi and Vil-
lage Industries Commission, State-wise;

(c) the annual production of these in-
dustries, State-wise;

(d) the number of such units running in
losses and the units earning profits, State-
wise; '

(c) the places wherein more units of
Khadi are proposed to set up during 1992-
93, State-wise;

(1) the number of persons working in the
Khadi and Village Industries, State-wise;
and

(9) the percentage of these industries in
Madhya Pradesh as compared to the other
States?

THE MINISTER OF STATE IN THE
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MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
THE MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE (PROF. P.J.
KURIEN): (a) Union Government allocated
Rs. 191 crores under Plan to Khadi and
Village Industries Sector for the year 1992-
93.

- (b) Khadi and 96 Village Industries are
under the purview of Khadi and Village In-
dustries Commission (KVIC). These pro-
grammes are implementedthrough 30 State/
Union. ’

Territory KVI Boards, 2320 Registered
Institutions and 29813 Co-operative Socie-
ties. The State-wise distribution of these
Institutions and Societies are given in the
attached Statement-!

(c) The State-wise annual productionin
KVI Sector during 1990-91 are given in the

JULY 29, 1992
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" attached Statement-II.

(d) As far as Khadi is concemed it is
running on a no profit no loss basis. As
regards Village Industries the programme is
implemented through more than 5 lakh indi-
viduals and thousands of institutions. As
such it is difficult to provide information on
the number of units making losses and prof-
its.

(e) Under Khadiand Polyvastra Scheme
of KVIC it is proposed to set up 759 units
during 1992-93, spread through out the
country.

(f) The State-wise employment gener- -
atedin KVISectorduring 1990-91is givenin
the attached Statement-lll.

1

(9) The share of Khadi and Village In-
dustries in Madhya Pradeshis about2.5%in
production and 2% in employment, during
1990-91.
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STATEMENT i '

Statewise Annual Production of KVI Sector for 1990-91

(Rs. In lakhs)
S.No.  States/Union territories
1. AndhraPradesh | ‘ 1279267
2. Amunachal Pradesh 0.78
3 Assam 192492
4 Bihar O ngne
5.  Goa 379.37
6. Gujarat 8,226.65
7. Haryana 492522
8. Himachal Pradesh 4,124.58

9. Jammu & Kashmir . 5,175.35
10.  Kamaiaka ' 12,323.53
1. Kerala 8,094.00
12 Madhya Pradesh 5,867.23
13, Maharashtra 34,902.24
4, Manipur 1,646.97

N 15, Meghalaya 578.91
16l Mizoram : o 486.13
17. Nagaland 261.74
18.  Orissa 2,448.53
19, Pun]ab‘. / : 9,822.00

20, Rajasthan 18,041.63
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-(Rs. in lakhs)
S.No.  States/Union territories
21. Sikkim . 157.75
22, Tamil Nadu 33,756.78
23. Tripurra 1,614.65
24, UttarPradesh 37,026.56
25. West Bengal 9,193.86
26. Andaman Nicobar island 22.00
27. Chandigarh - 396.07
28. Dadra & Nagar Haveli 0.64
29.  Dehi - 1,549.84
30. Daman Diu -
31. Pondicherry 288.24
2,28,001.76
STATEMENT lil
Statewise Annual Employment of KVI Sector for 1990-91.
(Persons in lakhs)
S.No.  States/Union territories
1. Andhra Pradesh 3.09
2, Arunachal Pradesh 0.01
3. Assah 1.02
4, Bihar 3.27
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(Persons in lakhs)

S.No.  States/Union territories
5. Goa 0.03
6. Gujarat | 0.86
7. Haryana 0.73
8. Himachal Pradesh 0.54
9. Jammu & Kashmir 0.73
10. Kamataka 1.59
1. Kerala 1.99
12. Madhya Pradesh 0.88
13. Maharashtra - 4.04
14. Manipur 0.34
15. Meghalaya 0.08
16. Mizoram 0.04
17. Nagaland 0.05
18 Orissa 1.70
19. Punjab ' 1.39
20. Rajasthan 3.80
21. Sikkim 0.03
22. Tamil Nadu 9.43
23. Tripura 0.42
24. Uttar Pradesh 9.57

25. West Bengal 2.67
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(Persons in lakhs)

S.No.  States/Union territories
26. Ancaman Nicobar Island 0.01
27. Chand:garh | 0.01
28. Dadra & Nagar Haveli -
29. Delhi 0.15
30. Daman Diu -
31. Pondicherry 0.05

Total 48.57°

Includes 0.05 under State Gov-
ernment in respect of Gobar Gas.

[English)
Closed Industrial Units in Kerala
3142 SHRITHAYIL JOHNANJALOSE:
Will the Minister of LABOUR be pleased to

state:

(a)the names and location of the indus-
trial units lying closed in Kerala;

(b) Since when these are lying closed
and the reasons theretor;

(c) the efforts made to revive these
_ industrial units and the results achieved so
far;

(d)the time by which these are likely to
be revived; and

(e) the number of employees and la-

bourers rendered unemployed due to the
closure of these units?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGHGHATOWAR):(a), (b)and(e). Based
on the latest available information, five in-
dustrial units were closed as on 18.11.91
due to financial constraint and lack of de-
mand for products affecting 417 workers.
The details are enclosed in the statement.

{c) and (d). Rehabilitation packages to
revive these industrial units are drawn up by
the banks andfinancialinstitutions concemed
onacase tocase basis interms of guidelines
issued by the Reserve Bank of Indian.In
respect of units coming within the purview of
the Sick Industrial Companies (Special Pro-
v'zions) Act, 1985, the Board of Industrial
and Financial Reconstruction (BIFR) is
crpoviered 1o take necessary action for
delermination and entercement of remedial
maeasures in respect ol sick units.
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SN NameadlocalonolteUnt  Dabolcosus  No.owodemafoced  Roasonslorclosure
1 2 ; 3 4 5
1 Mis, Janso Sof Drinks Aroor, 28,189 19 -
Alappey. ' \ '
2 WeCdmlogmpigad 148 ) Fraaligec
Weaving Mils, Chelamoram. - \
Malappuram,
k) WisV.LP, Sea Foods, Paluruthy, ~ 1.11.90 80 Lack of demand
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4 HolYamum, '
- Swaraj Road, Thrissur— 1 15491 i Financilstringency
5, T.D. Industries Ambalur, 181191 P -
Pudukhad Thirssur, ‘
Source; Labour Bureau, Shimla
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Categorisation of Available
Coal

3143.  SHRIMATI VASUNDHARA
RAJE: Willthe Minister of COAL be pleased
to state:

(a) the basis on which coal available in
ditferent States has been categorised;

(b) whether there are some lacunae in
categorisation of coal;

(c) whether those lacunaes have been
identified; and

(d) if so, the steps taken to remove
those shortcomings?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) Indian Coals have been cate-
gorised into two brodd categories viz. Cok-
ing and Non-Coking. Coking Coals are fur-
ther are further sub-categorised into Prime,
Medium and Sami-Coking depending ontheir
coking characteristics. Non-coking coals are
sub-categorised Into seven grades from
grade ‘A’ to grade ‘G’ depending upon their
‘Useful Heat Value'.

(b)to(d). Bureau of Industrial Costs and
Prices (BICP) had recommended that grad-
ing of non-coking coals should be done on
the basis of Cross Calorific Value (CCV)
instead of Useful Heat Value (UHV). Atech-
nical group consisting of experts from Cen-
tral Fuel Research Institute (CFRI), Bureau
of Indlan Standards (BIS), Central Electricity
Authority (CFA), Central Mine Planning and
Design Institute (CMPD!), etc. hasbeen set
up under the convenorship of the Coal
Controllerto examine the present systemof
grading of coals.
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Khadi Bhawan

3144, SHRI ANAND AHIRWAR: wil
the PRIME MINISTER be pleased to state:

(a) whetherthe Government propose o
open Khadi Gramodyog Bhawans inforeign
countries;

(b) if so, the names of the countries
wherethese Bhawans arelikelyto be opened
and whether the terms and conditions of
those countries will be acceptable 1o the
Union Government; and

(c) it so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
MINISTER OF STATE IN THE MINISTRY
OF COMMERCE (PROF. P.J.KURIEN): (a)
No, Sir.

(b) and (c). Does not arise.

[English)
TB Hospital for Beed! Workers

3145. SHRIZAINAL ABEDIN: Will
the Minister of LABOUR be pleased to
state:

(a) whether the construction work of
T.8B. Hospital for beedi workers at Dhu-

liyan, Murshidabad, (West Bengal) has not
yet started;

(b) it so, ihe reasons thereior.

(c) the time by which it is likely to be
starled; and
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(d) the revised estimated cost to be
incurred to complete the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGHGHATOWAR): (a)to (d). Administra-
tive approval and expenditure sanction for
the construction of 50-bedded hospital at
Dhuliyan has been issued at a cost of Rs.
5.03 crores. CPWD, who is entrusted with
the work, have submitted their work plan.
Actual work on site will start after the ap-
proval of the plan. Rs/ 70 lakhs have been
provided for this year against this project.

Prices of TELCO Vehicles

3146. SHRI GURUDAS KAMAT: Will
the PRIME MINISTER be pleased to state:

(a) whether TELCO has increased the
prices of all its vehicles; and

(b) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPOMENT)
(SHRIMAT! KRISHNA SAHI): (a) and (b).
The company has reported that w.e.f.
25.6.1992, they have increased the basis
price of two models viz. Tata Estate by Rs.
9300/- and that of Tata Sierra by Rs.7700/-

Eco-Development Authority for
North-WesternHimalayas

3147. SHRIMATI DIL KUMARI
BHANDARI: Willthe Ministerof PLANNING
AND PROGRAMME IMPLEMENTATION
be pleasedto state:

(a) whether the Government propose
toset upan Eco-Development Authority for
North-Western Himalayas on the pattern of
North-Eastern Region;

JULY 29, 1992
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(b) if so, the details together with
the objectives thereof; and

{c) the terms of reference of the
said Authority?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL  ENERGY
SOURCES ( SHRI SUKH RAM):

(a) to (c). The proposal is under
consideration.

Computerprofessionals

3148. SHRI PANDURANG PUN-
DLIK FUNDKAR: Wil the PRIME MINIS-
TER be pleased to state :

(a) the number of computer pro-
fessionals working inthe Computer Mainte-
nance Corporation (CMC) during the last
three years;

(b) the number of professional out of
them who left the company during each of
the last three years;

(c) the reasons thereof; and

(d) the steps taken or proposed
to be taken to check this brain drain?

THE MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMNTARY AFFAIRS AND
MINISTER OF STATE IN THE MINISTRY
OF SCIEMCE AND TECHNOLOGY (DE-
PARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
HMEMT)  (SHRI RANGARAJAN
KUMARAMANGALAM): (a) The number of
computer prefessionals working inthe CMC
Ltd. during the last three years are as fol-
lows:
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As on Date No. of Computer
Professionals
31390 1381
31.3.91 1434
31.3.92 1471

(b) The number of professionals who left
the company during each of the last three
yeas are given below:

Financial Year

Professionals
Who left the
Company
April 89 - March 90 209
April 90 - March 91 220
April 91 - March 92 188

(c) The reasons o leave the Company
are as follows:

(1) Competitors in India, are in the
Private Sector and are able to offer better
benefits

(2) Jobs abroad where the salaries are
phenomenally higher compared to any
salary available in India.

(3) For higher studies.

(d) Increase in the number of export
projects may reduce the number of persons
leaving the CMC Ltd. for jobs abroad.

Bio-gas Plants Ald Smokeless
Chulhas

3149.  SHRI CHANDRESHPATEL:
Willthe PRIME MINISTER be pleased {0
state: '
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(@) . the number of biogas plants
and smokeless chulhas set up in various
villages, towns and cities in the district of
Jamnagar and Rajkot of Gujaratduring each
of the last three years along with locations
thereof;

(b) the amount sanctioned, dis-
bursed and spent thereon;

(c) the number of biogas plants and
smokeless chulhas set upinthe above places
sofar;

(d) the proposals to set up such
plants and chulhas in the above places dur-
ing July 1, 1992 to December 31, 1993; and

() the amount of subsidy, grants
and aids given for setting up bio-gas plants
andsmokeless chulhas andthe details of the
procedures for granting them?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND RO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIOAL ENERGY SOURCES
(SHRISUKHRAM): (a)  Under the
Centrally sponsored scheme * National
Project on Biogas Development™ (NPBD),
the number of family type biogas plants set
up during 1989-90, 1990-91 and 1991-92
was 805, 1775and 1951 plants inJamnagar
and 800, 1455 and 2575 plants in Rajkot
districts of Gujarat, respeclively covering
hundreds of villages. The number of im-
proved chulhas installed is 2616, 1314 and
1020 in Jamnagar district and 8008, 6129
and 3723 in Rajkot district during the same
period under the National Programme on
Improved Chulhas ( NPIC).

{b) AtotalsumofaboutRs. 19.91
crores was sanctioned and disbursed in
advancetothe state nodal agency duringthe
year 1989-90 to 1991-92 and out of which
the agency has spent a total of Rs. 1.04
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crores inJamnagar and about 1,18 croresin
Rajkot as Central subsidy under the NPBD.
Besides, the State Government have also
provided State subsidy for family type bi-
ogas plants. For improved Chulhas, atotal
amount of Rs. 158.57 lakhs was sanctioned
to the State nodal agencies during 1989-90
to 1991-92 under NPIC. The State nodal
agencies have spent Rs. 2.48 lakhs and Rs.
8.30 lakhs in Jamnagar and Rajkot districts
respectively during the last three years.

(c) Atotalof about 6100 and 8840
family type biogas plants have beensetupin
the districts of Jamnagar and Rajkot, re-
spectively, duringthe period 1981-82101991-
1992 under NPBD. Besides, two and three
projects for setting up of institutional biogas
plants have been completed so far in Jam-
nagar and Rajkot , respectively under a
separate programme. A total number of 6
lakh chulhas have beensetupinthe State so
far including these two districts.

(d) Physicaltargets for setting up
of family type biogas and improved chulhas
are allocated for different States on an an-
nual basis. Out of a target of 29,500 family
type biogas plants allocated to the State for
1992-93, the State nodal agency has fixed
a target of 2,000 plants for jamnagar and
2,600 plants for Rajkot districts.

Atotaltarget of 60,000improved chulhas
has been aflocatedto the State of Gujarat for
1992-93 and the nodal agencies are subdi-
viding the targets to different districts.

() The Central Government is
-providing subsidy and other incentives for
setting up of biogas plants and improved
chulhas. The rates of Central subsidy vary
according to the capacity of devices cate-
gory ofbeneficiaries and areas. Besides, the
State Government of Gujarat is providing
additional subsidy for family type biogas
plants. Commercial and Co-operative Banks
are also providing loan facilities for biogas
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plants. Funds are releasedin advancetothe
nodal agencies in instalments, based onthe
physical target and approved norms under
both the programmes. i.e. the NPBD and
NPIC. ‘

Ban on CBI Activities imposed by
Punjab

' 3150. SHRI RAM BADABN: Wil
the - 2IME MINISTER be pleased to
stale:

(a) whether the Government of
Punjabhaveimposedaban on the activities
of C.B.l. inthe border areas of the State;

- (b) if so, the details ihereof;

{c) whether the Government of
Punjab have withdrawn its assent for setting
up a border Unit of C.B.l.4n the State; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONEL, PUBLIC
GRIEVANCES AND PENSIONS ( SHRI-
MATI MARGARET ALVA): (a) to (d) the
Central Bureau of Investigation is not func-
tioning in the border areas of Punjab now
because the consent given by the Govern-
ment of Punjab on 9th September 1985
allowing CBI jurisdiction for investigation of
certain notified offences was subsequently
withdrawnon 26.11.1985. Accordingto State
Government multiplicity of investigating
ag.ncies holding concurrent jurisdiction is
anomalous and likely to result in confusion
instead of achieving the desired objectives.

Grants for sclentific Equipments
3151, SHRI RATILAL VARMA:

willthe PRIME MINISTER be pleased to
state:
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{a)  whether the Union Govern-
ment are providing grants to various scien-
tists to design sclentific equipments;

() it so, the details of the grants
givenduring each of the last three years and
the equipments patentedby the department
during the period;

(c) whetherany such equipments
are since being manufacturedinthe country;
and

(d) if s0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
‘TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) SHRI RANGARAJAN
KUMARAMANGALAM): (a) Department of
Science and Technology (DST)is providing
grants to scientific institutions for designing
scientific equipments. '

(b) The grants givenby DST over
the past three years are as under:

Year Grants

1989-90  Rs.40.50lakhs
1990-91  Rs.49.21lakhs
1991-92  Rs.92.32lakhs
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These equipment have not been pat-
ented. .

(c) and (d) Some of the equip-
ments developed by the institutions sup-
portedby DST have been taken up by indus-

tries for manufacturing. The major ones are

givenbelow: -

1. uv' - vis Spectrophotometer
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2. Grain Moisture Analyser
Digital Tide Gauge
Atomic Absorption Spectrometer
Field usable pH meter .
High pressure Liquid Chromatograph
Soil Salinity Tester
lon selective Electrodes
Low cost teaching Instruments
(oh meter, conductometer, Color
imeter and Thermometer)
10. IR Gas Analyser

©®ENOOOG AW

[Translation)

Purchasing of Goods in Kendriya
Bandar

3152. SHRI UPENDRA NATH
VERMA: will the PRIME MINISTER be
pleased 1o state:

(a) whether the Ministry had issued an
order on August 19, 1987 directing afl
Government offices to Purchase goods from
Kendriya Bhandar only;

{b) whether Kendriya Bhandar Pur-
chases ‘sub-standard goods from mills at
high price after branding them ‘special’ and
sells themto Government offices at still
higher price; and

(c) It so, the remedial steps taken/ pro-
posed to be taken by the Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONEL PUBLICGRIEV-
ANCES AND PENSIONS ( SRIMATI
MARGARET ALVA): (a) to (c) Astatement
is enclosed.

According to Government of India’s
order of 19th August, 1987 all Central
Governments Departments and their at-
tached and subordinate offices and other
organizationsfinanced and/orcontroliedby
the Government -and located in Délhi /New
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delhimay make all local purchase of station-

ery andother items required by themeither
from Kendriya Bhandarorfrom Super Bazar.
These offices if located outside Delhi/New
Delhi may make alt local purchase of station-
ery and other items from the local Central /
wholesale Consumer Cooperative Socicty
or Kendriya Bhandar located therein, if any.
Only if these Organisations are not able to
supply a particular item, such purchases
should be made from other sources as per
rules after obtaining a ‘No Objection Certiti-
cate’ from them According to its purchase
policy, the Kendriya Bhandar purchases
goods of standard quality from mills or their
authorised distributors, on a competitive
basisthrough opentendersystem. The prices
of goods sold by Kendriya Bahndar are
normally lowerthanthe pricesinthe market.
Htisthe policy of Kendriya Bhandartosell IS]
/ Agmark products as far as possible. Be-
sides, the quality of goods suppliedis checked
against approved samples before accepting
them.

Oll Palm Cultivation

3153. SHRI SARATCHAN
DRA PATTANAYAK:

DR. D. VENKATESWARA
RAO:

SHRI R. SURENDER
REDDY:

Will the PRIME MINISTER be pleased
{o state:

(a) whether there is any scheme
to use wastelands for oil palm cullivation;
and

(b) it so, the details thereo!?

THE MINISTER OF STATE IN THE
MINISTER OF RURAL DEVELOPMENT (
DEPARTMENT OF RURAL DEVELOP-
MENT) ( SHRI G. VENKAT SWAMY)
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(a) No, sir.

(b) Does not arise.

Interministorial committee of the
Country’s Exit Policy

SHRI RABI RAY:
SHRISHARAD DIGHE:
SHRICHITTA BASU:

3154,

Willthe Minister of PLANNING AND
PROGRAMME  IMPLEMENTATION be
pleased to state:

(a) whether an Interministerial
Committec atthe apex level has finalised a
brief on the country's Exit policy;

(b) it so, the details thereof; and

(c) whetheritis afactthat repre-
sentatives of Labour, Industries, commerce,
Finance, Energy and Industrial Development
ware also present in the discussions?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATIONAND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHRISUKHRAM):(a) and (b)
No Interministerial Committee on Exit
policy has been constituted. However, the
Planning Commission set upon 31.10.1991
aninter-Ministerial Working Group on Indus-
trial Restructuring which, inter-alia, recom-
mended cerlain changes with a view to
streamlining and expediting the procedures
for liquidationunder the Companies Actand
for winding up of the sick units. The sum-
mary of the recommendations has been °
placed in the Parliament Library.

{c) Senior officers from the Min-
istries/Departiments of Industry, Industrial
Development, Pub'ic Enterprises, Company
Alfairs, urban Dvelopment, Economic Af-
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fairs and Labour attended the meetings of
the working Group from time to time.

Annual outlay For 1992-83 For Tripura

3155. SHRIMATI BIBHU KUMARI
DEVI: will the Minister of Planning and
Programme Implementation be pleased to
state :

(a) the outlayforthe Annual plan

1992-93 for Tripura, as proposed by the

state Government and as approved by the
Planning Commission;

(b) the agricultural nd industrial
rate of growth Contemplated andthe targets
fixed in different soclal services such as
education, health and'infrastructure;

(c) the plan outlay fo Tripura, for
1991-92; and
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(@ the actual expenditure made
and the rate of groth achieved during 1991-
92 overall, Agricultural and Industrial?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHR!I SUKH RAM) : (a) plan-
ning Commission approved an outlay of Rs.
282,00 crores for 1992-93 against the pro-
posed amount of Rs. 361.00 crores.

(b) According to the information sup-
plied by the Gowt. of Tripura, growth rates of
3.5% in agriculture and 1.4% in industry
respeclively were contempiated. The fol-
lowingtargets for 1992-93 have beenfixedin
different social services:

Education

Enrollment (Addl.)
in elementary level

Health

(iPHC

(i) CHC

(iii) Sub-Centers

c) Coverage under ICDC
(d) Coverage under nutrition
programme

(e) Adult to be literate

(f) Road (Surfaced and
unsurfaced)

(g) Generation of power

(h) Villages to be
electrified

14,500

10 Nos.
3 Nos.

* 30 Nos.
75,000
4.76 lakhs
92,500

180 Kms.

48.5 MH

200 Nos.
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Education
(i) House sites to rural 3850 Nos.
landless
(j) Drinking water to 300 Nos.
Villages
(c) An outlay of Rs. 230.00 (c) whether the Government

- crores was approved for 1991-92.

(d) According to the Gowt. of
Tripura the actual expenditure during 1991-
92 was Rs. 228.00 crores. The information
onrate ofgrowth achieved during 1991-92is
not available at this stage.

Non-lmplementation of PF Act

3156. SHRIMATI GIRIJA
DEVI:

SHRI SHARAD
YADAV:

SHRI ARJUN
CHARAN SETH!:
DR. ASIM BALA:
SHRI PARASRAM
BHARDWAJ:
SHRI BAPU HARI
CHAURE:

SHRI MANIKRAO
HODLYA GAVIT:
SHRI VASUDEB
ACHARIA:

Will the Minister of LABOUR be
pleased to state:

(a) whether the Beedi and Cigar
Industry has not so far enforced the
Provident Fund Act despite Supreme
Court’s judgement given seven years ago,

(b) if s0, the remedial steps the
Government have taken or proposed to be
taken in the matter;

propose to recover the unpaid amount of
provident fund and plough it into a welfare
fund for Beedi workers since 1977; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR) : (a) and (b) The
provisions of the Employees Provident Fund
andMiscellancous Provision Act, 1952 were
extended to the Beedi Industry with effect
from 1.6.1977. The majority of the Beedi
manufacturers didnot, however, implement
the Act and challenged its appealability in
the Supreme Court. The Supreme Court, in
its judgement delivered in September, 85
upheldthe applicability of the EPF Act tothe
Beedi industry. Consequent to the judge-
ment of the Supreme Court the provisions of
the EPF & MP Act. 1952 have been ex-
tended to the Beedi establishments cover-
able under the Act\ The Ciger industry is
alrcady covered under the Act with effect
from 30.6.1966.

(c)and (d) The PF dues are recovered
and deposited in individual accounts of
subscribers under the provisions of the P.F.
Schema , 1952. Therelore, the question of
crediting the same into a welfare fund does
not arise.

{ Translation)

3157. UNEMPLOYEDPERSONS IN
RAJASTHAN:
SHRI GIRDHARI LAL
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BARGAVA:
SHRI RAM NARAIN
BERWA:

Will the Minister of LABOUR be
pleasedto state :

@) the total number of unem-
- ployed persons, category-wise as on
March 31st, 1992 in Rajasthan; and

SRAVANA 7, 1914 (SAKA)

Written Answers - 158

(b) - the efforts being made to
provide employment to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR ISHRI PAWAN
SINGH GHATOWAR): (a) Category-wise
number of job-seekers on the live registers
of employment exchanges, all of whom are
not necessarily unemployed, in Rajasthan
as on 31st December, 1990 were as given
below:-

Category
1. Al
(a) Male
(b) Female
2.  Educated
(Matric & above)
3.  Sch.Caste
4. Sch.Tribe

5. Physically Handicapped

Number (In thousands)
904.3
825.2
79.1

516.6

130.7
61.6

13.5

(b) Employment is a thrust area in the
Eighth Plan and the development pro-
grammes in different sectors envisaged in
the Eighth Plan are likely to generate sub-
stantial employment opportunities which
are expected to benefit the unemployed in
Rajasthan also. The goal is to generate a
near-fullemployment situation inthe coun-
try over a period of a decade.

3158 PURCHASE OF MACHIN-
ERYBYCIL:
SHRI SURAJ MANDAL:

Willthe Minister of COAL be pleasedto
state : - ‘

(a) whetherthe projects formulatedby
C.M.P.D.I. for new coal mines are imple-
mented by Coal companies as per the
originalformulation;

(b) whetherthe machinery purchased
/procured for new projects are usedin other
old mines by Coal companies; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B. NYAMA-
GOUDA): (a) Projects are implemented y
the ccal companies as per the original for-
mulation by CMPDI. However, during the
implementation stage, if adverse geo-min-
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ing conditiorr are evncountered or there are
some othercircumstances which need soms
changes in scope, the revision of project
parameters is allowed only after vetting by
the CMPDI.

(b) and (c) The purchase of equipment
is made on the basis of requirement of proj-
ects as given in the project Reports. How-
ever in case equipment so purchased can-
not be gainfully deployed in projects due to
reasons like non-availability of land or ad-
verse geo-mining condition, these may .be
diverted to some other mines for better utili-
2zation and are brought back 1o the original
projects as soon as condition improve.

Labour Tribunals

3159. DR. FAIYAZUL AZAM: will the
Minister of LABOUR be pleasedto state :

(a) whethera number of labour tribu-
nals are headless; and

(b) if so, the steps taken by the Gov-
ernment in this rigard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) yes, Sir.

(b) Necessary action to fill-up the va-
cant posts is being taken.

Report of Committee on Petrochemical
Projects in U.P.

3160. DR.LAL BAHADUR RAWA: Will
the PRIME MINISTER be pleased to state:

() whether the Commitiee con-
stituted for finalising the petrochemical proj-
ects of Uttar Pradesh for their inclusion in
the Eighth Five Year Plan has since submit-
ted its report; and
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(b) it so, the main recommenda-
tions thereof? '

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS - :

(DR. CHINTA MOHAN) : (a) An Expent
Committee was set up under the Chairman-
ship of Shri Abid Hussain, the then Member
of Planning Commission for prioritisation of
petrochemical complexes to be taken up
during 8th Five Year Plan in the different
Stateds including Uttar Pradesh.

(b) The Abid Hussain Committee
recommended inter - alia clearance of the
Gas Cracker Project at Auraiya (UP) to be
implemented by the Gas Authority of India
Limited (GAIL), a public sector undertaking
of the Ministry of Petroleum & Natural Gas.
GAIL was issued a letter of intent dated
13.9.89 for 2 300,000 TPA Ethylene capac-
ity Gas Cracker at AURAIYA and another
letter of intent dated 9.4.91 for the down-
stream products based of ethylene.

Child Labour

3161. SHR! K. RAMAMURTHEE
TINDIVANAM: Willthe Minister of LABOUR
be pleased to state: (a) whetherthe Interna-
tional Labour Organisation has offered to
fund a project for weaning awaythe children
employed as labourers;and

(b) il so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWARY): (a) Yes, Sir.

(b) The details are as given in reply to
Lok Sabha Starred Question No.207 an-
swered on 22.7.92.
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Increase In the Capacity of Aonla
Fertilizer Plant ‘

3162. SHRI SANTOSH KUMAR
GANGWAR: Will the PRIME MINISTER be
pleased to state: (a) whether the proposal
~ for increasing the capacity of Aonla Fer-
tileser Plant has been for a long time under
consideration;

(®) if so, fhe details thereof; and

(©) the time by which a decisionis
likely to be taken in that regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILIS-
ERS (DR. CHINTA MOHAN: (a) i ,(c)
Indian Farmers Fertilisers cooperative Lim-
ited ( IFFCO) has proposed doubling the
capacity of their Aonla plant to produce an
additional 1350 tonnes per day of ammonia
and 2200 tonnes per day of urea, at an
estimated cost of Rs. 984.40 crores. IFFCO
has been asked to prepare a detailed
project report. Since a final decision on the
project would require processing at various
stages and consultation with other agencies
of the Government, it is not possible to
indicate at this stage the time by which
decision is likely to be taken.

Transfer Policy

3163. SHRI SOMJIBHAI DAMOR:
SHRI MADAN LAL KHURANA:

Will the PRIME MINISTER be
pleased to state:

(a) the transfer policy of the Union
Government in respect of its employees
from one state to another or from one zone
to another; and

()  whether there are different rules for
husband and wife both serving under the
_Govemmient of India?
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THE MINISTER OF STATE IN THE MINIS-
TRY OF PERSONNEL PUBLIC GRIEV-
ANCES AND PENSIONS ( SHRIMATI
MARGARET ALVA): (a) & (b) the Govern-
merit has not laid down any uniformpolicy in
the matteroftransfers. itis forthe respective
cadre controlling authorities to lay downthe
policy in respect of their employees taking
into account allthe relevantfactorsincluding
administrative requirements, constraint and
feasibility. However, some guidelines have
been issued in the matter of postings to
cover special situations such as husband
and wife working in the Government or
Public sector should be posted in the same
station, as far as possible, subject to admin-
istrative feasibility.

[ Translation)

Performance of Motilal Nehru Farmers
Training Institute.

3164. SHRIMATI SAROJ DUBEY:
Will the PRIME MINISTER be pleased to
state:

(a) whetherthe working of Matilal
Nehru Farmer Training Institute functioning
inthe premises of IFFCO Phulpur, Allahabad,
has ever been reviewed; and

(b) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
ISERS (DR. CHINTA MOHAN) : (a)and (b)
Motilal Nehru Farmers Training Institute at
Phulpuris a unitof Cooperative Rural Devel-
opment Trust (CORDET) promoted by
IFFCO. The Board of Trustees of CORDET
periodically reviews its working including its
units. The last review meeting of the Board
held on 16th July 1992 reviewed the work
during 1991-92 and approved the Action
Plan and Budget proposals for 1992-93.
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- CBlInquiry Against the Employees

SHRI ARVIND TRIVEDI:
SHRI VISHWANATH
SHASTRI:

3165.

Will the PRIME MINISTER be
pleased to states:

(a) whether the CBI enquiry is
being conducted in the year 1992 against
some Government employees including
the gazetted employees;

(b) if so, the details thereof;
(c) whether the Government

have taken any action against those found
quality;

(9) if so, the details thereof; and

(e) it not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA):(a) & (b): During
the year 1992 (upto 30.6.1992), the CBI
carried our investigations into a total
mummer of 695 cases registered against
1165 Government employees, which in-
clude 529 gazetted Government employees
also.

(c) to (e) Afterfinalisation of investiga-
tion, 64 cases involving 15 Gazetted offi-
cers and 255 non-Gazetted officers were
sent up for trial, 100 cases involving 97
Gazetted Officers and 150 non-Gazetled
officers, were referred to the Departments
concerned, recommending initiation of regu-
lardepartmental action, 9 cases involving 30
Gazetted officers, and 29 non-Gazetled
officers were referred to the Departments
concerned for taking suitable action and 8
casesinvolving 11 Gazetted Officersand 15

non-Gazetted Officers were closed or other-.
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wise disposed of for want of sufficient evi-
dence.

Sri Lankan Refugees

3166. SHRI CHITTA BASU: Willthe
PRIME MINISTER be pleased to state:

(@  whether the United Nations
High Commission for Refugees (UNHCR)
has recently made any representationtothe
Prime Minister regarding repatriation of Sri
Lankan refugees;

(b) if so, the details thereof; and
(c) the response of the Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDOFALEIRO): (a), (b) & (c) Yes, Sir.
UNHCR had written 1o PM regarding the
association of UNHCR with the voluntary
repatriation of Sri Lankan refugees from
India. While these proposals are being final-
ised, the Gowvt. of India has reiterated to
UNHCR that the repatriation of Sri Lankan
refugees is purely voluntary and based on
assurances by the Sri Lankan Gowt. fortheir
safety, security and rehabilitation. The Gov-
ernment has further indicated to UNHCR it
s willingness to have sample checks in
regard to the refugees in Tamil Nadu who
have been identified for repatriation.

Increase in Unemployment

3167. PROF. MALINI
BHATTACHARYA: Will the Minister of
LABOUR be pleased 1o state:

(a) whether a workshop organ-
ised jointly by ILO and UNDP in Delhi
projected massive increase in unemploy-
ment;

(b) if so, the projected figures.
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of the increased unemployment; and

(©) the concrete steps proposed
to be taken to counteract the increased
unemployment?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGHGHATOWAR): (a)and (b) Anational
tripartite workshop on the soial dimensions
of structural adjustments was held in New
Delhi or December 10-11, 1991. The repre-
sentatives of Government Department, trade
unions and the employers' organisations as
well as academicians participated in the
workshop. A number of papers on the sub-
ject were presented and discussed. How-
ever no consensus was reached in the
workshop.

(c) Employment generation a
thrust area of the Eighth Five Year Plan. The
employment strategy envisaged in the
Eighth Plan is to ahieve near full employ-
ment situation at the end of the next ten
years. This objective is soughttobe achieved
through a number of measures such as
achieving a high rate of economic growth,
combined with faster growth of sectors, sub-
sectors and areas which have relatively
high employment potential for enhancing
the pace of employment generation. Geo-
graphically and crop-wise diversified agri-
cultural development, waste land develop-
ment andforestry, development of rural non-
farm sector and rural infrastructure, faster
growth of small and decentralised manutac-
turing and expansion of housing are basic
elements of the employment orientedgrowth
strategy envisaged in the plan.

Use of Foreign Brand Names
3168. SHR!I TARA CHAND KHAN-
DELWAL: Willthe PRIME MINISTER be

pleased to state:

(a) whetherthe Punjab, Haryana,
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Delhi Chamber of Commerce and Industry
has urged the Government to reconsider its
decision regarding use of foreign brands in
the domestic market;

(b) if so, whether the use foreign
brands is the domestic market is likely to
have an adverse impact on Indian indus-
tries;

(c) if so, the reaction of the Gov-.
ernment thereto; and

(d) ~  the remedial steps Govemn-
ment propose to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT) (SHRI
KRISHNA SAHI): (a) This Ministry is not
aware of any such representation of the
PHD Chamber of Commerce and Industry.
Funther, the PHD Chamber , has confirmed
in writing that it has not made any written
suggestion to the Govemment on the use of
foreign brand names.

(b) - (d)Governmenthasdecidednot
to place any restrictiorg on the use of brand
names/trade marks whether foreign or In-
dian owned, in India provided these do not
violate any statute, rules or regulations in
this country. This is expected to augment
the industrial growth in the country.

[ Translation |

Sick Industries in Uttar Pradesh

3169. SHRIGAYA PRASAD KORI:
Willthe PRIME MINISTER be pleased
to state:

(a) the number of sick industries in
Uttar Pradesh at present;

(b) whether the Government propose
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to take bver those sick industries of Uttar
_ Pradesh; and

(©) if not, whether the Govem-
ment propose to handover the sick indus-
tries of public Sectorto the Private Sector?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT) (SHRI-
MATI KRISHNA SAHI): (a) The Reserve
Bank of India maintains data regarding sick

industrial units assistedbybanks. According

tothe latest RBldata, 30,694 industrial units
in small scale sector and 81 units in non-
small scale sector were sick in the state of
Uttar Pradesh as at the end of September,
1990.

(b) No, Sir.

. (c) Atpresent, thereis no proposal to
handoverany Central Public Sector Under-
taking in Uttar Pradesh to the private Sector.

Funds for Promotion of Non-Conven-
tional Energy Sources

3170 SHRI M.V.V.S. MURTHY:
SHRI HARI KISHORE SINGH:

Will the PRIME MINISTER .be
pleased to state:

(@) the amount allocated to en-
courage development of nonconvetional
“energy sources during 1992-93 and the
Eighth Five Year Plan, State-wise;

(b) the criteria fixed for such
allocation;
(c) whether the Government

have suffered any loss onthe major projects
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undertaken; and

(d) if so, the details thergof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL = ENERGY
SOURCES (SHRI SUKH RAM): (a) and (b)
For the Development of Non-Conventional
Energy Sources during 1992-93 Rs. 128.00
crores have been allocated in the Central
Sector. Prograrhme-wise details are given at
Statement -I. The proposals for the Eighth
Five Year Plarare inthe process of finalisa-
tion. :

For implementation of various New &
Renewable Energy sources extension Pro-
gramme, namely , Biogas, Improved
Chulhas, Solar Thermal-and Solar Cookers
Programmes physical targets are allocated
to different states and implemementing
agencies in respective years and correspond-
ing to physical targets fund are released.
Physicaltargets are lixedtaking into consid-
eration past performance area of operation,
interest of State Government/Agency, suita-
bility of system for different areas. State-
wise physical Targets for extension pro-
grammes for the year 1992-93 are givén at
Statement.

(c)and (d) ARefuse Incineration-Cum-
Power Generation Project, set up at Timar-
pur, Delhi on turnkey basis by a Danish firm
at a cost of about Rs. 25.00 crores did.not
prove successful as the turnkey contractor
failedto rectify the defects and successfully
demonstrate its performance in accordance
with the contract. Action has been initiatedto
recover full compensation from the contrac-
tor.



STATEMENT -1

ProgramwlseAIlocaﬂonto/1992-93forNewandHenewableSouroeso!Eﬁeryy

(Rs. incrores)
S No. Programme Qulay 199293 Tentatv) |
r 2 3
1, NPBD (incl R &0, CBPABP 6000
2 Improved Chulha 16,00
3 Solar Thermal (Inl. SEC) 1200
4 SolarP.V, 800
5 Wind Energy 1000
6. Uriagram 0.5
1 Biomass 300
B HAEP - 010
] st 1

(Inclusve f Rics Sraw Agro Therml Power Plant (Punjab)

0. AL Fugls 100
fl M.HD. 0
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Sl No. Programme Qulay 1992-93 Tentative)
f 2 J
2 Geo, Energy ' 0.08
13 Chem Energy 02
14, QceanEnergy . -
15 HydogenEneyy 025
18, MicroHydel ‘ 800
f A "0
1, Reg,Of. 07
19, Ifn, & Publ, 040
il Seminars/Canl, 005
‘21. In. Coop. 0
2 DataBankTIFAC 003
4] Special Area Projects 125
4 Energy Consen. ‘ -
ot Rs. 12600

| 4 8
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STATEMENT

Statement showingrtals of Stlewise Physica Targets (1992:98)
1 No.  StateUnion Tertomy Agency Biogas (M)~ ImprovelMs.  Soplarthormal  Soler Croker(Mes.)
(collctor area m2)
f 2 3 4 5 6
1. Andhra Pradesh 11000 115000 1800 1000
2 AunachalPradesh 2 30 385 5
3 Assem 1000 40,000 35 5
4 Bhar 3500 80,000 1850 20
5 Coa 1% 8,000 365 20
6 Gujara 2950 60,000 7% 4000
T Hayam 1900 50,000 418 3000
b HnaalPgsh 0 350 1 00
o JaubKash 100 35,000 119 700
10, Kama!aka‘ 3500 90,000 33245 550
. Kerala 2000 {875 50

- 70,000
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SNo,  Sttainon Tamtomy Agoncy Boges Ms)  IrprovelMs,  Soplrthemal  SolrCrokenies,)
(collclorarea m2)

1 2 3 / 5 6
0 MadyaPrdesh 4 14000 B350 B
B Veshia 1800 am 350
1 Manjpur 150 5,000 3 50
6 Mg s 130 5 1"
o Mo ) 300 1 i
Mgt 2 1V B
o O 1o T 5 ¥
Py 1o 0 0 k]
A Ragshan 300 1250 30 ()
I " wom k)
2 Tl TS0 100000 5 100
A T 8 00 1 g
% P 1800 EICIC 400
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Mo, StaeJnion Tomtony Agoncy

Bgsls) el St SoCothe)

(collctor area md)

| 2 3 I
5 WesBongdl g 50000 T M
8 Aodman & Nicobar 5 4000 i) ]
g Chandigarh 3 1,000 015 i
| .} Dadra&NagarHaveli 5, 1000 10 50
2 DamanéDiv 2 .0 - -
2w 0 B 5 2
Ao Lokshadeep - il W |
% Pondchery ) 1500 5 9
B 250 85000 -
Y B " a0m -
3. FbrestDeplt. (VP) 100

5 W - 200

7 Obes - -

T T I I
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Wind Power Mills in Coastal Villages

DR. RAMESH TOMAR:
SHRI MAHESH KANODIA:
SHRI RAMESHWAR
PATIDAR:

3.

Wil the PRIME MINISTER be
pleased to state:

(@) the number of projects under
confederation of the Government for instal-
lation of wind mills in rural areas, specially in
villages situated in coastal regions, State-
wise;

() whether the Government
have vmulated any action plan for promo-
tion of wind'power and solar energy in the
country;

(©) -if s0, the details thereof; and

(d) the number of wind mills
proposed to be set up in villages and
particularly in coastal villages, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ~ ENERGY
SOURCES { SHRI SUKH RAM): (a) The
ministry has been implementing a Wind
Energy Demonstration Programmein differ-
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entparts of the country including rural areas
inthe coastal regions. Underthe Programme,
over 2900 wind pumps have so far been
installed in 23 States/UTs. The state-wise
break-up of wind pumps installed is given at
Statement-1. In addition , wind Power Proj-
ects have also been taken up in the coastal
and inferior regions in several States. The
State-wise break-up of these projects may
be seen at Statement-Il. Over 100 small
Wind Battery Chargers have also been In-
stalledindifferent parts of the country under
the Demonstration Programme.

(b)and(c) The Annual Action plans are
formulatedbased onthe budgetary resources
available under the area of Wind Energy as
well as Solar Energy. During 1992-93 a
target for setting up of 10 MW Wind power
capacity and 500 wind pumps has been
proposed in the area ofwind Energy. It has
alsobeen proposedtointensify R &D efforts
for development of medium and high tem-
perature Solar Thermal Technologies and
propagate utilisation of Photovoltaic sys-
tems for lighting and specialised applica-
tions such as telecommunication , railways
signalling etc.

(d) . Specifictargets for setting up
of wind mills in villages and particularly in*
coastal villages are not proposed under the
programmes of Wind Energy and Solar
Energy.



STATEMENT!

Staus of Instalation of Wind Pumping Systems (As on 30.6.92)

S No.

StaestUTs Shallow wel wind pumps Deep wellwind purps
1 2 ] 4
1. AndhraPradesh & 10
2 A&Nlslands U
3 Bhar 2
4, Chandigarh 4
5 Deh B
6 G b
7 Gujorat 103
8. Hayem 3
| 0. HimachalPradesh ‘12
10, Jamu&Kashmir 3
i, Kamataka 5t )
2. Korala 9 1§
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Sho StalestTs Shalow wal wind pumps
NI 3 {
0 MadhyaPradesh 164 4
Mo Meharashi 1684 0
5. Negaand 4
1. O L/
1. Pondechery 0
8, Puah m
0. Rajasthan i i
B Tanlhay 15 5
A UtarPradssh 3 d
2 WestBangal 15
23.’ Triura 2

T 2008

14

f>=-3 8
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STATEMENTAI

Stalus o Istaaion of Wind Power Prjcts () s on 30.6.92)

Mo Sl Tolal Demonsiraon Privale Inlvidval
Capaciy Wind Farm Sector Griconmected
Projects Projcts. WEGS.
COWPLTD. ~ UNP COMPLTD.  UMP  cOWPLTD. UM COMPLTD. U
e 3 o5 7 9 0
| I TamiNade 2247 882 155 4% | 5 55 0% 02
2 Gi 164 2% 600 2% 04 00
3 Mahwasha 19 150 0 130 009
4, Orissa 119 140 | 009
5. MadhyaPradesh ’0,64 050 044
W |
T Kamalaka 055 200 0% 20
8. Goa 01 01
ool o0 m i
W ou % W g 7 R .
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Improvement in Design of
Blo-Gas Plants

3172 SIRI RAJNATH SONKER-
SHASTRI:

SHRI SHASHI PRAKASH:

SHRI K.P. SINGH DEO:

SHRI N. DENNIS:

_ Willthe PRIME MINISTER be pleased
to state:

() the steps taken by the Gov-
ernment to popularise bio-gas plants in vil-
lages;

(b) the details of training course
arranged for villagers in this regard;

(c) the facilities / incentives pro-
vided by the Union Government for setting
up bio-gas plants; -

(d) “the improvements in design
and technology effected during the last
three years; and

(e) the approximate fuel wood

saved annually bythe use of bio-gas plants?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM )

(a) For popularisation of biogs
plants in villages , the Government have
taken many states, inter alia, organisation
of awareness raising Users coursed, par-
ticularly for women; organisation of demon-
strations on utility of manure in farmers’
fields; bringing out technical literature in
regional languages through Regional bi-
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ogas Development and Training centres and
publicity through All India Radio, Door-

darshan and local folk art forms.

(b) Atargetof 560 Construction-
cum-Maintenance Training Courses and
Refresher Training Courses for village
masons and technicians, and 9,000 Users'
Training Courses has been allocated to
State Governments and programme imple-
menting agencies for organising in villages
during 1992-93 under the National project
for Biogas Development. Users courses are
also being organised in the villages having
community biogas plants under a separate
programme. ’

(©) The centrally sponsored
scheme, ‘National Project for Biogas Devel-
opment’ which caters to family type blugas
plants provides for several facilities ana
incentives, such as central subsidy to bene-
ficiaries, training programmes, involvement
of self-employed workers and voluntary
agencies, promotion of sanitary toilet linked
biogas plants and use of biogas for running
dual-fuel engines, repair charges, service
charges and award of prizes to State
Government and khadi and village Indus-
tries Commission, establishment of Re-
gional Biogas Development and Training
Centres and publicity and extension. Under
a separate programme, community, institu-
tional and night-soil based biogas plants are
also being given central subsidy.

(d) During the last three years,
improvements brought about in the design
and the methodology of using digested
slurry include development of abiogas plan*/
made of rubberised nylon fibres, which i §
being promoted in North-Estern Regior!
States, Sikkim and other hilly areas; new
pilot designsforbiogas productionfromleafy
biomass, vegetable waste andbananastem
and use of digested slurry for coating of
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seeds of various crops, growing of mush-
room and fishes and in vermi-composting.

(e) It is estimated that about 16 .

lakh biogas plants setupinthecountry so far
are producing fuel-gas equivalent to saving
of about 501akh tonnes offirewood peryear.

Central Assistance to Orissa

3173. SHRI GOPI NATH GAJAPA-
THI: Will the Minster of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether any Central assis-
tance is being given to different states for
economic development; and
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(b) if so, the amount allocated to
Orrissa for economic development during
1989-90, 1990-91, 1991-92 and 1992-937

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN TH MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM):

(a) Yes, Sir.

(b) Allocations of Central assis-
tance made to the state of orissa for
economic development during 1989-90 to
1992-93 are indicated in the statement at-
tached.



STATEMENT

Alocatonof Cental Assisance to Orisa during 1986-4010 1992-45

9%
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Assistance 198990 1990-91 199192

1 2 3 4 5
Normal Cen'ral M 28340 U255 33950
- Gross Assistance
Contal Asssance 0% 800 %000 3000
forExternally Aided Projects
Special Central Assistance for s 5 R0 e -
Tribal Sub-Plan
Special Central Assistance for 6.0y’ 804 1022 3%@
Special Component Plan for
Scheduled Castes
Toal 3544 40894 47484 T35
* Roloases
(@ Fistingtaiment.

L6 L

61 SISMMSUY USLIIIAN



193 Written Answers
[ Translation |

Gorakhpur Fertilizer Plant

3174. SHR! RAM PAL SINGH: Wil
the, PRIME MINISTER be pleased to refer
tothe reply given to Unstarred Question No.
1335 dated March 4, 1992 and state:

(a) whether the Government
have since taken a decision to reopen the
" Gorakhpur Fertilizer Plant;

) if so, the time by which work
is likely to be started;

(c) if not, the reasons therefor;
and

(d the stage at which the matter
stands at present?

THE MISTER OF STATE IN THE
MIISTRY OF CHEMICALS AD FERTILIZ-
ERS (DR. CHINTAMOHAN): (a)to (d) The
detailed health survey report of the Gora-
khpur plant has since been received by the
Government alongwith the recommenda-
tions of the Board of Directors of Fertilizer
corporation of India regarding re-start re-
vamp of the existing plant. However, the
Board of FCI have preferred setting up of a
new naphtha based plant with a capacity of
900 TPD Ammonia and 1500 TDP Urea at
the existing site. Government will take all
possible steps for expediting the decision.

(English)

Telex Message for Issue of
Passports.

3175. SHRI P.C. THOMAS: Will the
PRIME MINISTER be pleased to state:

@ whether the Government
have introduced a system of receiving telex
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messages from passport offices o issue
passports on out of turn priority;

(b) if so, the sallent features
thereof;
(© the number of such telex

messages received from Cochi passport
office since the inception of this system and
the number of passports issue;

(d) whetherrecommendations of
Members of Parliament have been accepted
to give such telex messages; and

(e)  if so, the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) to (e) The discretion to
issue passports on out of turn and priority
basis currently vests in the heeds of Pass-
port Offices who are requiredto satisfythem-
selves onthe basis of documentaionthatthe
applicants claim for urgency is genuine. Such
claims of urgency are, in many cases, sup-
ported by recommendations from Members
of Parliament. No telex messages are re-
quired to be sent by Passport Offices to
issue passports on out of turn or priority
basis.

Colour Picture Tube Plants

3176. PROF. RITA VERMA: Will
the PRIME MINISTER be pleased to
state:

(a) whether some colour picture
tube plants set up in the country are not
functioning satisfactorily;

{b) it so, the reasons therefor;
and

©) the steps taken by the Gov-
ermnment to run the plants satisfactority?
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) ( SHRI RANGARAJAN
KUMARAMANGALAM): (a) Out of three
Colour Picture Tube Plants in the Country
l.e. Uptron Colour Picture Tubes Ltd., JCT
Electronics Ltd., and Samtel Color Ltd., the
capacity utilisation in the case of Uptron
Colour Picture Tubes was around 28% in
1991 which was low.

(b) The main reason for low
capacity utilisation in the case of Uptron
Colour Picture Tube was Lack of financial
resources.

(c) Uptron Colour picture Tubes
Limited is a State public sector undertaking
under the administrative control of the
Government of Uttar Pradesh. However, the
Governmet of India , Department of Elec-
tronics have been rendering necessary guid-
ance and advise as and when sought by the
Uptron Colour Picture Tubes Limited.

[Translation)

Performance of Infrastructural
Sector

3177.  SHRI! VILAS MUTTEM-
WAR
SHRIMATIDIL KUMARI
BHANDARI
SHRIMATI VASUNDHARA
RAJE
SHRI R. SURENDER
REDDY:
DR. D. VENKATESWARA
RAO:
- SHRISHRAVAN KUMAR
PATEL:
SHRI MOHAN RAWALE:
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DR. SUDHIR RAY:

SHRI BASUDEB
ACHARIA:

SHRI CHITTA BASU:

Willthe Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the performance of
infrastructural sector is not satisfactory as
revealed in the mid term review by the
Government;

(b) if so, the details of the
sectors which have shown unsatisfactory
performance ; and

(© the measures takento
improve the performance of these core
seclors;

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM):

(a) and {b) As per the latest
monthly report of June, 1992 compiled by
the Department of programme Implemen-
taion toreview the production performance
of 9 infrastructure sectars, the following
sectors have registered shortfall from the
target for the period April-June’92: Power
(2.6%), Coal (1.3%), Steel (SAIL) - hot metal
(0.6%), ingot (2.4%), Railway revenue earn-
ing traffic (1.5%), Fentilisers (5.5%), Tele-
phone instrument production (by IT1) (5.8%).

(c) . Close monitoring of produc-
tion performance of 9 major infrastructure
sectors is periodically conducted by Depart-
ment of Programme Implementation and a
review is made at various levels in the

" Governmentwith aview totaking allfeasible

steps to achieve targets.
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Pending Cases in CAT, Guwahati

3178. SHRI PROBIN DEKA: Willthe
PRIME MINISTER be pleased to state:

(a) the number of cases of the
employees pending in the Central Adminis-
trative Tribunal, Guwahati during the last
three years;

(b) whether the Government
propose toimplementtime-bound action plan
to expedite these cases; and

(c) if so, the details thereof?

THE MINISTER OF STATE THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS ( SHRI-
MATI MARGARET ALVA): (a) The position
of pendency of cases during the last three
years in the Guwahati Bench of Central
Administrative Tribunal is as under :-

SRAVANA 7, 1914 (SAKA)

As on 31.12.1989 223
As on 31.12.1990 270
Ason 31.12. 1991 473

(b) and (c) Asthe Central Admin-
istrative Tribunal is an autonomous judicial
body no time bound action plan can be
prescribed by Government. However, all
efforts are being made by the Govt. to fill up
the vacancies of Members in the Guwahati
Bench and other benches of the Central
Administrative Trubual to ensure early dis-
posal of the pending cases.

[ Tra_nslation]

New Schemes for Khadi and Cottage
Industries in U.P.

3179. SHRI ARJUN SINGH YADAV:
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Will the PRIME MINISTER be pleased to
state:

(a) the details of the new schemes
proposed for the developmet of Khadi and
Cottage Industries in Uttar Pradesh;

(b) the nature of assistance being pro-
videdforsetting up small scale industries in
rural areas of Uttar Pradesh;

(c) the name of the schemes for
which financial assistance is to be provided;
and

(d) the amountreleasedforthese
schemes o Uttar Pradesh during the last
three years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMET
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
THE MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE ( PROF. P..
KURIEN):

(a)to (d) The New schemes proposed
for development by KVIC in U.P. are as
indicated below:-

(i) Special programme in Nainital and
Almora district. .

(i) Special programme in Mau and
Ghaijipur district. :

(iii} Direct financial assistance by KVIC
1o 569 institutions to promote Khadi.

(iv) Introduction of recently developed 8
Spindle Charkas and installation of Combing
Machine.

The khadi and village industries pro-
grammes are meant for rural areas only. For
implementation of these programmes finan-.
cial assistance in the form of grant and loan
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for various schemes underkhadiandvillage  tance Is applicable In the country Including
industries s provided as per the pattemof  Uttar Pradesh State.

financial assistance framed by the KVIC. ‘

KVIC has also formed libralized pattern of KVIC has disbursed funds to Uttar
assistance forhill, border, tribalandweaker ~ Pradesh Stateforits various programmesin
sections areas. The said pattern of assis-  the last three years as indicated below:-



(R, hnlkhs)
Year " Khadi 71.
Gramt Loan Grant Loan
Y, ; | ;
108849 14785 2530 B8 110646
10800 10 inm 1549 19176
105041 M1 I ne L
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Losses at Talcher Fertiliser Plant

3180. SHRIARJUN CHARAN SETHI:
Will'the PRIME MISTER be pleased to
state:

(a) the total cumulative loss till
date in Talcher and Ramagundam fertiliser
Plant;

(b) the specific reasons of such
lossses; and
(c) the specific measures taken

by the government to make it remunera-
tive and viable?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b)
the total accumulate losses till 31.3.92 of
Talcherand Ramagundamplants of Fertilizr
Coporation of India (FCI), including provi-
sional figures for the year 1991-92 ,are Rs.
495.07 crores and Rs. 319.85 crores, re-
spectively. These plants have not been
performing  satisfactorily since inception
mainly due to equipment and design imbal-
ance, efc.

(c) FCI has submitied detailed
proposals regarding rehabilitation/ revamp
of its various units, including Talcher and
Ramagundam units, and also for financial
restructuring of the company. The outcome
of these proposals would, however, depend

-on their financial and technical viabilly,
. allocation of funds through budgetary
- sources, as also deliberations of the Tripar-

tite Committee on Chemical Industry. The
company has also referred its case to the
Board for Industrial and Financial Restruc-

turing (BIFR). The company has been give
- extra allowance in consumption norms and

capacity utilisation in respect of Ramagun-
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dam and Talcher units under the Retention
Price-cum-Subsidy Scheme in view of the
vintage of these plants. The company is also
being paid its subsidy dues regularly. -

Golden Hand Shake Scheme

318. SHRI  SHANKERSINH
VAGHELA:

SHRI ATAL BIHARI
VAJPAYEE:

Willthe PRIME MINISTER be pleased
to state:

(a) whether the Government
propose to introduce the golden hand shake
scheme for the employees of public Sector
Undertakings;

(b) if so, the details thereof;

(c) - whether the Government
have consulted the Trade Unions;and

(d) if 0, the details of the Trade
Unions which have been consulled andthe
reaction of such Trade Unions?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRI
P.K. TUNGON)

(a) and (b) Government advised in
October, 1988 Central Public Sector Enter-
prises who have surplus manpower to their
requirement to adopt Voluntary Retirement
Scheme under which the following benefits
are admissible to the employees opting for
voluntary retirement:-

(i) the balance in his Provident Fund
Account payable as perthe CPF regula-

tions.

(ijcash equivalent of accumulated
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earned leave as per the rules of the enter-
prises. ,

(iii) gratuity as per Gratuity Act or
the gratuity scheme applicable to the em-
ployees.

(iv) one month’s three months'
notice pay (as per the conditions of service
applicable to him).

v) anex-gratiapaymentequiva-
lent to 1(1/2) months’ emoluments (Pay +
DA) for each completed year of service or
the monthly emolument ( Pay + DA) at the
time of retirement multiplied by the balance
months of service left before the normal date
of retirement, whichever is less.

(vi) the employee and his family
can also travel by the entitled class to the
place where he intends settling down.

(c) and (d) Decision about adop-
tion of the VRS is to be taken by the
Management of the individual PSEs and not
by the Government. Employees Unions
could be consulted by the Management.

Development of Coal Sector

3182. KUMARI VIMILA VERMA:
SHRI N. DENNIS:

Will the Minister
PROGRAMME |
pleased to state:

PLANNING AND
LEMENTATION

(a) whether the planning Com-
mission has worked out a strategy for the
development of the coal sector in view of its
dominant role in the long-term energy sce-
nario of the country; and

(b) if 0, the details of the strat-
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egy evolved in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM):

(a) Yes, Sir.

(b) Details are contained in the
EighthFive Year Plan (1992-97) Document
which will be placed on the Table of the two
House of Parliamentin due course. National
Development Council has already approved
the Eighth Five Year Plan (1992-97).

[ Translation]
Distribution of Molasses

3183, SHRI MOHAN SINGH
(DEORIA): Will the PRIME MINISTER be
pleased to state:

(a) the total stock of molasses
which Government had last year and the
total quantity out of it exported and the
quantity of molasses utilised in the country
forindigenous purposes; and

(b) the procedure adopted for
distribution of molasses for domestic use
and whether the Molasses Board consti-
tuted for this purpose has been functioning
for the last several years?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILEZ-
ERS (DR. CHINTA MOHAN): (a) No stock
of molasses is held by Government.

As per reports, the positions for the
alcohol year 1990-91 (ending 30-11-91)
was as follows:-
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(] Quantity of molasses available.
: (if) Quantity of mlases utilised in the country.

(i) Quantity of molasses exported in financial

year 1991-92.

- 62 lac Tons.
- 50.00 lac Tons.

-3.52 lac Tons.

®) Inter-State allocations of
miasses are made by the Central Govern-
ment, after review of State-wise demand
supply position, with the aid and advice of
the Central Molasses Board and/orit swork-
ing Committee. Allocations of Molasses to
individual units within a State are made by
the concerned State Governments.

( English )
Black-marketing of Cement

3184. SHRI RAJVEER SINGH: Wil
the PRIME MINISTER be pleasedto state:

(a) whetherthe Government are
aware of the blackmarketing of cement by
cement dealers;

(b) if so, the procedure being
adopted by the Government to check this
black marketing;

c) the number of cases came
into the notice of the Government during the
last three years-im this regard; ar.d

(d) the action taken by the Gov-
ernment against the persons found guilty?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPARTMENT
OF INDUSTRIAL DEVELOPMENT { SHRI-
MATI! KRISHNA SAHI): (a)to (c) Depart-

ment of Industrial Development has not
received any complaints regarding black-
marketing of cement. At present, cement
production is adequate to meet the domestic
demand and no shortages have been re-
ported. Government is providing necessary
infrastructural support including supply of
railway wagons 1o the industry on priority
basis for increasing production and moving
cement from surplus to deficit areas. Gov-
ernment has also delicensed the industry to
facilitate creation of additional capacity, to
remove regional imbalances and to maxi-
mise production andhence the avalilability of
cement. ‘

(d) Does not arise.

Gene Banks

"3185. SHRI  ANANTRAO
DESHMUKH: Willthe PRIME MINISTER
be pleased to state:

(a) whether the G-15 countries
have decided -to set up a network of Gene
Banks in developing countries;

(b) ‘ ifso, whether any suchbanks
areto be set up in India; and

(c) _if so, the progress made in
this regard? .

THE MINISTER OF STATE IN THE
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MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SGIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM):

(a) Yes Sir. The G-15 Countries:
have decided to set-up a network of Gene
Banks for Medicinal and Aromatic Plants in
member countries.

(b) and (c) Yes Sir. A Gene Bank for
Medicinal and Aromatic Plants is to be set-
upinIndia. An expertcommittee has already
been constituted to work out the modalities
and other details regarding the establish-
ment of the same.

Manufacture of Cotton Seed/FlowerSeed
oil

3186.Dr. C.SILVERA: Wilithe PRIME
MINISTER be pleased to state:

(a) whether some private and
public sectors are maufacturing seed/flower-
seed oil in the country;

(d) if so, the names of these
manufacturers, category-wise;

(c) whether some ofthese manu-
facturers are marketing their 1 kg. pack in

poly packs;

(d) if so, the names with places
of marketing, category wise;

(e) whether Hindustan Vege-
tables o8il Corporation was marketing cot-
ton seed oif only-through super Bazar,
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(f) whether the marketing of same has
since been discontinued;

© if so, the resons therefor,and

(h) the steps taken fo resume
the marketing of same in the interest of
consumers?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES , CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION { SHRI KAMALUDDIN AHMED)

(3)and(b)  Government is not
aware of any oil by the name of flower seed
oil.

Astatementgivingthe names of organ-
ised sector units manufacturing cotton seed
oilin private and public sector is laid onthe

.Table at Statement -I.

(c) Yes, sir.

(d) The names of some of the
units with palaces of marketing, category-
wise have been shown at S.No. 4,5,6 and
11 of Statement -|

(e) No, Sir.

() No, Sir Refined Cotton seed oil is
being supplied in 15 kg. tins to various
institutional purchasers like hotels as well as

the Defence forces.

(9) and (h) Does not arise.

STATEMENTH

As perinformation avaliable, the follow-
ing units in private and public sectors are
producing refined cotton seed oil:-
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Names of the units/ area of marketing of refined cotton seed ol

S.No.  Name of the Unit Area of marketing
Private Sector:
1. M/s. Shriram Food & Fertilizers
Industry, Delhi. Delhi and adjoining areas.
2. M/s. Amrit Banaspati Company Ltd.
Rajpura & Ghaziabad. Delhi, Uttar Pradesh,
Punjab.
3. M/s. Ballarpur Industries Ltd.
Yamuna Nagar. Haryana.
4 Hynoup Food and oil Industries Gujarat, Maharashtra and
Private Ltd., Ahmedabad other areas.
5. Anand Regional Coop. Oil Seeds
Growers Union, District Kaira, Gujarat, Maharashtra and
Guijarat. other areas.
6. Roshan Lal Oil Mills Pvt. Ld. Punjab, Haryana, Delhi
New Delhi. and other areas.
7. "Bharat General and Textile Industries ~ Maharashtra, Andhral.td.,
and Punjab Ginning and Pressing Pradesh and other areas.
Co. Ltd., Calcutta/Bombay.
8. Modern mills Ltd. (Sundatta Foods and
Fibres Division), Hubli, Karnataka. Karnataka & other areas.
9. M/s. Madhusudan Industries Ltd. Gujarat. Gujarat
10. M/s. Ravi Vegetable Ltd., Davangere Karnataka
_ Public Sector
1. Mss. Hindustan Vegetable Oil
Corporation(Delhi and Amritsar). Punjab and Delhi.
12. MARKFED, Khanna Punjab
13. Haryana, Delhi and

HAFEI, Hissar.

Chandigarh.



213 Wiritten Answers

Voluntary Retirement Schemein
Engineering Projects (India) Ltd.

3187. DR. R. MALLU: Willthe PRIME
MINISTER be pleasedto state:

(a) whether special bonds for
retrenchedstaff are proposedto be contem-
plated for various public sector units, if so,
the details thereof;

(b) whether the Government
proposeto askthe Engineering Project (India)
Limited which has accepted voluntary retire-
ment scheme to implement it at the earliest;
and

(c) if so, the details thereof?

THE MINISTER OF SATE IN THE
MINISTRY OF INDUSTRY ( DEPART-
MENT OF HEAVY INDUSTRY AND DE-
PARTMET OF PUBLIC ENTERPRISES) (
SHRIP.K. THUGON)

(@) No, Sir. Central Government
has advisedthe PSEs which have surplusto
adopt Voluntary Retirement Scheme.

(b) Engineering Projects (India )
has already implemented the Voluntary
Retirement Scheme.

(c) Main features of Voluntary
Retirement Scheme in Engineering Projects
(India ) Ltd. are as per statement enclosed.

STATEMENT-

The main features of Voluntary Retire-
ment Scheme introduced by Engineering
Projects (India) Limited are as follows:-

1. An employee who has completed 10
years of service or completed 40 years of
age may seek Voluntary Retirement by a
written request.
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2. Anemployee whoserequesthasbeen
agreedto underthe scheme shallbe entitied
to the following benefits:-

(i) Ex-gratia payment equivalent to
1(1/2) months emoluments (pay+DA) for
eachcompletedyear of service orthe monthly
emoluments atthe time of retirement mutti-
plied by the balance months of service left
before normal date of retirement, whichever
is less;

(i) Cash equivalent to accumulated
Earned Leave as per the rules of the Com-

pany;

(iiiy Batance of employee and em-
ployer contribution payable as perthe CPF
Rules;

(iv) Gratuity as per the Payment of
Gratuity Act or the gratuity scheme appii-
cable to the employee;

(v) Three months netice pay;

(vi) Transfer benefits for self and
family for proceeding to the place where he
intends to settle down as per the rules of the
company.

Take over of KIMCO by BHEL

3188. SHRIMATI CHANDRA PRABHA
URS: Will the PRIME MINISTER be
pleased to state:

(a) whether the Karnataka
Government has requested BHEL to take
over KIMCO unit at Bangalore;

(b) whether BHEL hasagreed to
take over the above unit; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN TH
MINISTRY OF INDUSTRY(DEPARTMENT
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OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES.) (SHRI
P.K.THUNGON)

(a) Yes, Sir.

(b) and (c) No decision has been
taken in this regard by BHEL.

Financlal Assistance to States

3189. SHRI BALRAJ PASSI: Willthe
Minsterof PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether the planning Comm
mission has evolved any action plan and
criteria for financial assistance to states to
achieve foodgrain production targets set for
the Eight Five Year Plan; and

®) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING ANDPRO-
'GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
'NON-CONVENTIONAL  ENERGY
' SOURCES (SHRI SUKH RAM):

(a) and (b) Planning Commission has

fixedthetargets of foodgrains production for -

India as well as for each state for the Eighth
plan on the basis of the resource base and
discussion with the states and the Ministry of
Agriculture. Financial allocations to imple-
ment physical programmes to achieve the
productiontargets of foodgrains as well as of
agriculture sector had been made by the
Planning Commission in consultation with
the States andthe Union Ministry of Agricul-
ture.

i D-volopmont Fund for Small Scale
Units

SHRI ANAND RATNA
MAURYA

3190,
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SHRI N.J. RATHVA:
DR. LAXMINARAYAN
PANDEY:

Will the PRIME MINISTER be

pleased to state:

(a) whetherthe govemmenthave

' decided to create a development fund for

modernisation of small scale units;
(b) if so, the details thereof;

(c) the total amount likely o be
allotted for the fund and the sources from
where the amount is likely o come; and

(d) the details of the small scale
industries likely to be covered by this fund?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
MINISTER OF STATE IN THE MINISTRY
OF COMMERCE ( PROF. P.J. KURIEN):

(a) Yes, Sir. It hasbeen proposed
to set up Small Industry Modernisation
FundforModernisation of Small Scale Unlts.

(b)to (d) The details of the Scheme are
being worked out in consultation with SIDBI.

Price of Caprolactum

3191. PROF. K.V. THOMAS: Willthe
PRIME MINISTER be pleased to state:" .

(a) the selling price of Caprolac-

tum Rreduced in FACT; .

(b) the total stock of Caprolac-
tumwith FACT which has not yet been sold
out and the reasons therefor;

(c) whether the import duty on;
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Caprolactum has been reduced;
()] if so, the percentage
thereof;
(e) whether this reduction in the

import duty of Caprolactum has affected the

Caprolactumproduction et our country;and .

(f) ¥ so, the steps to be takento help the
Caprolactum plants in our country to come
out of the preset crisis?

THE MINISTER O# STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-

IZERS: (DR. CHINTA MOHAN): (a) The.

present basic selling price of Caprolactum
produced by FACT is Rs. 66.000 per metric
tonne. :

(b) As on 23.7.1992 FACT had
an unsold stock of 5493 metric tonnes of
caprolactum. FACT is facing difficulty in
selling their caprolactam as the price of
imported caprolactumis lower.

(c) and (d) The import duty to
caprolactum was reduced from 80% 10 50%
in the Budget for 1992-93.

(e) FACT  has reported that
despite marketing problems their production
" of caprolactum has not been affected.

(f) FACH has represented to the Gov-
ernment for reviewing the import duty struc-
ture on Caprolactum and for reduction the
price of raw materials used for manufactur-
ing Caprolactum.

Subsidence In Jharia
3192. DR. SUDHIR RAY: Willthe
Minister of COAL be pleased to state:

(@ whether a major subsidence
took place at Jharia (Bihar) in April. 1992;
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(b)  whetheritcovered an area
pt half a Kilometre;

(c) if so, the measures taken by
the B.C.C.L.1o help the refugees;

(d) whetherthe Government have
taken any step to cope with this subsidence
problem in coalfield areas of Bengal and
Bihar in future; and

(e) if so, the details thereof? -

THE DEPUTY MINISTER IN THE
MIMISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA):

(a)to () A major subsidence of old.
workings took place in April, 1992 at Ena_
Colliery located in Jharia coalfields of Bharat
Coking Limited. The subsidence coveredan
area of 0.25 sq. km. 44 affected families
have been shifted to safer place.

(d) and (c) - The problem of subsi-
dence in Bihar and Bengal Coaltields arises
mainly in old unapproachable workings due

" to unscientific mining carried out before

nationalisation of coal mines. A pilot project
for stabilization of unapproachable and
unstable areas was undertaken by Coal India
Limited and application of method of hydro-
pneumatic stowing is presently being triedto
slabilise an unstable areais Raniganj Coal-
field.

[ Translation ]

Implementation of Essentlal Commodi-
ties Act, 1955

3193. SHRI RAM TAHAL CH-
OUDHARY: Willthe PRIME MINISTER be
pleased to state:

(a) whetherthe Governmenthave -
reviewed the -implementation of Essential
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Commodities Act, 1955and othersuch laws;

®) it so, the number of officers
found guilty and the action taken agamst
them; and

. (c) . the stepstakentomake these
Iaws more effective?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AHMED) : (a)
Yes, Sir. The Central Government also
regularly monitors the action taken by State

- Government/ UT Administrations to imple-

ment the provisions of the Essential
Commodities Act , 1955 (EC Act). The
Action taken by States/ UTs under he Act
during the year 1992 (as reported upto
30.6..1992) is as indicated below:-

(i) No. of raids made - 52503

(i) No.of persons arrested - 1999
(ii) No. of persons
" prosecuted - 2296

(iv) No. of persons convicted - 119

(v) Value of goods
confiscated
Rs. in lakhs)

- 840.48

-(b) Asthe provisions of EC Actdo
" not primarily relate to disciplinary and other
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cases against Government - officers such
statistics are not maintainedby this Ministry.

(c) States/ UTs have been ad-
vised to ensure strict enforcement of the
various Control Orders issued underthe EC
Act.

[English)
 Elimination of Child Labour

3194, PROF. MEIJINLUNG KAMSON:
Will the Minister LABOUR be pleased to
state:

(a) whether a large number of Non-
Governmental Organisations have been
considered for financial assistace for elimi-
nation of child labour under the German
assisted international programme;

{b) if so the details of the Non-Govern-
mental Organisations State-wise; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) and (b). Yes Sir.
The statewise details of NGOs being consid-
credfor financial assistance under "Interna-
tional Pregramme on Elimination of Child
Labour" faunched by I.L.O (with assistance
fromGermangand other donor counrties are
given in the Statement enclosed.

(c) Does not arise.
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Feed Back Data From Antarctica Team

3195.  SHRIMATI DIPIKA H.
TOPIWALA: Will the PRIME MINISTER be
pleased to state:

(a) the details of the feed back
data received from the Antarctica team;

(b) the mannerinwhich itis being
processed; and

(c) the extent to which the date
collected by the earlier expedition has been
processed and made use of?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE | THE MINIS-
TRY OF SCIENCE AND TECHMNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMET OF OCEAN DEVELOP-
MENT) ( SHRI RANGARAJAN
KUMARAMANGLAM):

(a), (b) and (c) Each expedition on re-
turn presents an interim report which is fol-
lowed by a debriefing, where the members
from various organizations make detailed
presentations before a High Level Scientitic
Committee. On the basis of the feed back
received fromthe Expedition, further activi-
ties are plannedin the areas of scicnce and
logistics. In terms of the feed back received
sofar,a framework for along termpolicy for
Antarctic reaserch has been drawn up.

Sites Selection Committee

3196. SHRI MAHESH KAMNODIA:
Willthe PRIME MINISTER be pleased to
state:

(a) the composition of the Sites
Selection Committee of the Atomic Energy
Deptt. and date of its setting up;
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(b) whether the Sites Selection
Committee hag given its report;

(c) if s0, the main recommenda-
tions of the Committee; and

(d) the action taken or proposed
10 be taken by the Government on the
recommendation of the Committce?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND LINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTIIENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-

MENT)  (SHRI RANGARAJAN
KUMARAMANGALALY).
fayand (h) Site Selection Com-

miltee (SSC<) have been constituted from
timetotime by Department of Atomi¢ Energy
(DAE) since the 1960s for recommending
suitable sites for future Nuclear Power Sta-
tions baced on specific terms of reference.
The SSC's work comes to an end soon after
ils report is submitted. There is no standing
SSC.The most recent SSC for future Nu-
ciear Powoer Stations was constituted in
October 1991 to review the site investigation
work carried out in Andhra Pradesh and
Kerala andto recommend suitable sites for

‘censideration by the Government. The

cempesition of this Committee chaired by
Shri S.L. Kati, Managing Director, Nuclear
Power Corporation of India Ltd. includes
Specialists in different  disciplines from
Bhabha Atomic Research Centre (BARC).
Central Electricity Authority, Department of
Earthquake Enginecring Roorkee, National®
Environment and Engineering Research
Institute and Union Ministry of Environment
& Forects. The Committee has met many
times and is yet to submit its final report.

{c) and (d) Does not arise.
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Causes of Pollution - a Committee
Constituted

3197.  SHRI PRABHU DAYAL
KATHERIA:-

SHRIMATI KRISHNENDRA
KAUR: (DEEPA)
SHRI RAMESH CHENNI-

THALA:

Will the PRIME MINISTER be
pleased to state:

(a) whether a high power
Committee of experts has been set up by
the Government to find of details and
- causes of pollution by the Indian.Rare
Earth Plant at Alwaye;

_ (b) it so, time by which the
report of the committee is expected to be
submitted ; and

(c) the composition and terms
of reference of the committee?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
ANDMINISTEROF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) An independ-
ent expert committee was set up in 1987 by
the Government to examine the alleged
radiation hazards at Indian Rare Earths
Limited (IRE) factory at Alwaye in Kerala.
The committee had submitted its report in
November, 1987. At present no such com-
mittee is in existence.

(b) Does not arise.
(c) The terms of reference of the

1987 committee wasto analyse the cases of
deaths of workers of Indian Rare Earths from
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1970 1o the date of the constitution of the
committee and to determine whether the
deaths, infertility of workers ad genetic disor-
ders among the offsprings were attributable
1o occupational exposure. The committes
was also 1o examine the adequacy of health
care scheme of IRE, safety practices adopted
by the company and also whether any ex-
cessive radioactivity beyondthe permissible
levels results in the operations of IRE.

The Member of the Committee were:

1. Dr. K. Sundaram, Former Director,
Biomedical Group, Bhabha Atomic Research
Centre, Bombay. '

2. Dr. M.S Valiathan, Director, Shri
Chitra Thirunal Institute of Medical Sciences
& Tech., Trivandrum. '

3. Prof. B.D. Gupta. Prof. & Head,
Deptt. of Radiotherapy, Post Graduate Insti-
tute of Medical Education and Research,
Chandigarh.

4. Prof. Balakrishnan Nair, Ex-officio
Secretary & Chairman of the Science &
Technology Committee, Government of
Kerala, Trivandrum.

Plan Outlay for States

SHRIMATI
CHIKHLIA:
DR. LAXMINARAYAN
PANDEY:

3198. BHAVNA

Willthe Minister of PLANING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Government of
Madhya Pradesh, Bihar and Gujarat, have
represented to the Union Government that
the plan outlay for the states as approved by
the planning Commission is inadequate,
and
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(b) if so, the plan outlay sug-
gested by the state Governments and as
appraved bythe Planning Commission State-
wise?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ~ ENERGY
SOURCES (SHRI SUKH RAM):

(a) No, Sir.
() Does not arise. -

Voluntary retirement Scheme in Public
Sector Undertakings

3199. SHRI HARADHAN ROY: Wil
the PRIME MINISTER be please to state

(a) the total number of employ-

- @es retired accepting Voluntary Retirement

Scheme in each public sector undenakings
during each of the last three years;

(b) the names of the public sec-
tor undertakings referredto B.L.R.R. sofar;

(c) the names of the undertak-
ings recommended for rehabilitation;

\(d) the names of the undertak-
ings recommended for closure; and

(e) the reasons for recommend-
ing closure of each such undertaking?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC INTERPRISES) ( SHRI
P.K. THUNCON) '

(a)The information relating to the total
number * of employees who have sought
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retirement after accepting Voluntary Retire-
ment scheme during the last three years is
not available and is being collected and
would be placed on the Table of the House.

(b) The names of the public sec-
tor undertakings referred to B.L.F.R. as on
6.7.1992 are given in the statement en-
closed.

(c)and (d) Sofar B.LF.R. has notgiven
any recommendation for rehabilitation or
closure of any enterprise.

(e) Does not arise.

STATEMENT

1. Bharat Pumps & Copmpressors A
Ltd.

2. NagalandPulp & Paper Co. Ltd.

3. TenneryandFootwear Corpn. of
India Ltd.

4. Triveni Structurals Ltd.
5. HeavyEngg. Corpn. Ltd.

6.  Mining &Allied Machinery Corpn.
Ltd.

7.  Richardson & Cruddas (1972)
Ltd. -

8.  National Bicycle Corpn. Ltd.

9. Bharat Gold Mines Ltd.

10.  Cycle Corpn. of lpdia Ltd.

1. Vig.yan Industries Ltd.

12.  Orissa Drugs & Chemicals Ltd.
13.  Fentiliser Corpn. Ltd.

14.  Hindustan Fertiliser Corpn. Ltd.
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15.  The MandyaNational Paper Mills
Ltd.

16.  Biecco Lawrie Ltd.
17.  The British India Corpn. Ltd.
~ 18.  The Elgin Mills Co. Ltd.
19.  Cawnpore Textiles Ltd.
. 20.  Tyre Corpn. of India Ltd.
21.  Bharat Refractories Ltd.
22.  Scooters India Ltd.

23.  Projects & Development India
Ltd. ’

24.  Indian Drugs & Pharmaceuticals
Ltd. (IDPL)

25. Bharat Process & Mechanical
* Engg. Ltd.

' 26.  Rehabilitation Industries Corpn.
Ltd. .

27.  Weighbird (India) Ltd.

28. Bharat Brakes & Valves Ltd.

29.  Smith Stanishtreet Pharmaceu- -

ticals Ltd.
30. National Instruments Ltd.
31.  Braithwaite & Co. Ltd.
32.  Bengal Immunity Ltd.

33.  BengalChemicals & Pharmaceu-
ticals L1d.

Evacuee Property

3200. DR. VASANT PAWAR: Wil! the
PRIME MINISTER be pleased to state;

(a) whether the Government hav held
any talks with portugal for restoration of
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evacuee property to Goans/Portuguese
nationals;

(b) if so, the outcome thereof; .

(c) whether any agreement has been
reached botween the two countries;

(d) the total number of such evacuees;

(e) the criteria adopted by the Govern-
ment to fix the value of evacuea property;
and

(f) the total value of evacuee property?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHR!
EDUAROD FALEIRO): (a) Yes, Sir.

(b)to (f) The subject, as also the ques-
tion of compensation to Indian evacuees
fromh.lozambique, is underconsideration of -
Government and discussion with Portugal,
with a view to determining the assets and
liabilities of the respective countries.

-Amending of Rules
SHRIDEVIBUX SINGH:

SHRI PAWAN KUMAR
BAMSAL:

3201.

Wilthe PRIME MINISTER be pleased
10 state:

{a)whetherthe Government proposeto
amend the seniority rules and foreign serv-
icerules applicableto I1AS, ALL India Service
and Central Services; and

(b) if so, the details thercof alongwith
the reasons therefor?

THE MINISTER OF STATE IN-THE
MINISTRY OF PLERSONNEL PUBLIC
GRICVANCES AMD PENSIONS (SHRIMATI
MARGARET ALVA): (2) and (b). The amend-
ment of seniority and other rules applicable
to All India Services and Central Services is
a continuing process keeping in view the
administrative or other requirements of the
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service. The information regarding amend-
ment of rules of the various Central Services
is not being monitored centrally.

[Translation)
Ghost Workers in CIL

3202. SHRINITISH KUMAR:

DR. MAHADEEPAK
SING SHAKYA:

Willthe Minister of COAL be pleasedto
state:

(a) whether the Coal India Limited has

identified 9000 ghost workers in its rolls;

(b) if so, whether the Coal India Limited
has identified the persons behind this ploy;

(c)if so,whetherthe guilty persons have
been booked:

(d) the action being takento find cut the
more ghost workers in the induslry; and

(e) the action proposed to be taken 1o
curb this type of ploy in the industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B. NYAMA-
GOUDA): (a) to (e). Information is being
collected and will be laid on the Table of the
House.

[English]

Reglonal Centre for Research in
Atmospheric Science

3203. SHRI N.K. BALIYAN: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government proposed
toestablisharegionalcentrein Utar Pradesh

SRAVANA 7, 1914 (SAKA)

Written Answers 238

for research in atmospheric science; and

(b) if so, the details thereof and when
such atmospheric science céntre is pro-
posed to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT)  (SHRI  RANGARAJAN -
KUMARAMANGALAM): (a) No, Sir.

Government does not have such a
proposal.

(b) Does not arise in view of (a) above.

[Translation)

Apvointment on Compassionate
Grounds in Super Bazar

3204, SHRISURENDRAPAL PATHAK:
Will the PRIME MINISTER be pleased to
State:

(a) whether there is any provision to
provide jobin class Il or IV to the dependant
of an employece of Super Bazar, who dies in
harness; )

(b) if so, the number of cases provided
employment on compassionate grounds;

(c) if not, the reasons therefor; and

(d} the number of pending cases to be
providedemployment?

THE MINISTER OF STATE IN THE
MIMISTRY OF CIVIL SUPPLIES CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-



239  Wiritten Answers

TION (SHRI KAMALUDDIN AHMED): (a)
Super Bazar has informed that in the Re-
cruitment Rules of Super Bazar there is no
provisiontaprovidejobinclass lllorIVtothe
dependent of an employee who dies in har-
ness.

(b) to (d). Earlier each individual case
was considered by the Managing Commit-
tee of the Super Bazar on merits. Sixteen
dependents of deceased employees had
" been provided employment on compassion-
ate grounds from January, 1985to January,
1991.

In view of the heavy overheads ex-
penses and excess staff in Super Bazar and
to ensure that avoidable financial burden is
not passed ontothe consumers, the Manag-
ing Committee of Super Bazar in its meeting
held on 20.2.1992 decided that no more
appointments will be made on compassion-
ate grounds. However, the Managing Com-
mittee approved grant of financial assis-
tance to the maximum extent of Rs. 25,000/
- for the family of an employee who dies in
harness.

[English)
Hindustan Paper Corporation

3205. SHRI TARIT BARAN TOPDAR:
Will the PRIMIE MINISTER be pleased to
state:

(a) whether employees of the Hindus-
tan Paper Corporation have submitted any
revival plan to improve the performance of
this public sector unit;

(b) it so, the suggestions made by the
employees; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
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MENT OF PUBLIC ENTERPRISES (SHRI
P.K. THUNGON)}: (a)to (c). Hindustan Paper
Corporation Ltd. Officers & Supervisors
Association, Calcutta has submitted a pack-
age proposal for advancement of Hindustan
Paper Corporation Ltd. wherein they have
identified certain operational problems and
suggested remedial action to be taken; and
have also proposed some financial restruc-
turing. A Committee constituted by the
management of Hindustan Paper Corpora-
tion is examining the package proposal.

Petrochemical Industries in Maharash-
tra

3206. SHRI DHARMANNA MON-
DAYYA SADUL: Willthe PRIME MINISTER
be pleased to state:

(a) the details of the Petro-Chemical
and allied industries in Maharashtra as on
30th June, 1992;

(b) whether a large number of applica-
tions submitted by the Government of Ma-
harashtra are pending consideration with
the Union Government;

(c) if so, the details thereof and the
reasons for their non-clearance; and

(d) the action taken or proposed to be
taken on each of the proposals?

THE MINISTER OF STATE IN THE
MINISRY OF CHEMICALS AND FERTILIZ-
ERS (DR. CHINTAMOHAN): (a) The Petro-
chemical industry in India, including in
Maharashtra is spread over organised sec-
tor as well as small scale/tiny sectors. The
number of such units is large. Furthermore,
petrochemical industry has nowbeenbyand
large, delicensed. Dats on all such units in
operation is not compiled. However, the in-
formation relating to the major petrochemi-
cal and allied industries s being collected
and will be laid on the table of the House.

(b) No, Sif.

(c) and (d). Do not arise.
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Deficiencles in Development Pro-
- grammes

3207. SHRI SUDHIR GIRI: Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) the major deficiencies found in the
development programme in various sectors
of rural development; and

(b) the recommendations made, if any,
by the planning Commission to achieve the
target in‘'these sectors?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTARTION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHRISUKH RAM): (a) Some of
the major deficiencies observed in rural
development programmes relate to (i) in-
adequate employment generation for pov-
erty alleviation (ii) lack of physicalinfrastruc-
ture or where it exists its poor maintenance
(iii) in the social sectors even where infras-
tructural facilities are available these are
deficient in terms of supplies etc.

(b) Substantial step up has been made
in the outlay for ‘Rural Development’ for the
Eighth Five Year Plan with a view to gener-
ating higher employment opportunities and
for covering all villages under the Acceler-
ated Rural Water Supply Programme. In
addition the approach of integrated area
development is tobe adopted for creation of
durable productive assets like all weather

- rural roads, minor irrigation works, land lev-
elling andprevention of soil erosion/improve-
ment of soil, social forestry school buildings
and buildings for primary health centres,
vocational training and production centres
etc. in order that long-run sustainable em-
ployment is pessible. Furthermore in order
to improve planning and implementation of
development programmes, greater involve-
ment of people within a system of decentral-
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Research in Energy

3208. SHRI GANGADHARA
SANIPALLI: Will the PRIME MINISTER be
pleased to state:

(a) the funds allocated for research in
thefield of energy during 1991-92 and 1992-
93; .

(b) the amount allocated for renewable
sources of energy during 1991-92; and

" (c) the progress made by our scientists
in utilising the renewable energy sources?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHRISUKHRAM): (a) Fortaking
up research and development in the field of
non-conventionalenergy sources, Rs. 16.50
crores have been allocated for the year
1991-92 and 1992-93 respectively.

(b) An amount of Rs. 128.00 crores has
been allocated for renewable sources of
energy during 1992-93in the Central Sector.

(c) As aresult of extensive research and
development activities undertaken by the
Governmentinthefield of renewable sources
of energy at various institutions in the coun-
try, biogas plants, improved chulhas, solar
thermal energy systems, solar photovoltaic
systems, wind energy systems, mini-micro
hydel systems, biomass energy systems
have been developed and are being utilised
for meeting energy needs in the various
sectors of centralised as well as decentral-
ised applications. Status of achievements of
installation of various types of renewable
energy systems anddevices is at Statement
enclosed



STATEMENT

Status of achievements ofinstalltion of various ypes of rengwable energy systems and devioss.

SI.No. Programme Uns CumulativeAchievement
uplo31.3.92

1 2 3 4

1, National Project on Biogas Development Nos. inlakh 1567
(family size biogas plants)

2 Community/intitutional Biogas Plants. - Nos, 820

3 Nationa Programmeoﬁ Improve Chulcs Nos. n akh 500

4, SolarThermaI‘EnergySystems Coll e insq. ms. {In ‘000) 2

5 Solar Cookers. Nos.in'boo 2

6. Villages provided with Photovaltaic Sree! Nos. 8100
lighs.

1. Photovaltaic Water Pumps Nes. o1

8. - Photovoltaic Power Untt, Kwp ‘ 750

() Photovoltaic Community ights! TV Nos.

and community faciites.

968
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§.0o. Name of Non-Governmenta Name of States wheere the acton
Organisations programmes are 1o bg mplemented

1 2 '. 3

f0. Photovaltac Domesticighting uns. Nos, | %30

. WindPumps Nos, 2919

12 | Wind Farms | MW 10

B Mot W 59

14, Uriagram Energy Surveys Nos, | 1537

13, UriagramProjects N 19

16, Biomass Enerqy Planlations Hectares {7110

1, Biomass Gasiliers, Nos, 900

18, Biomass Stirling Engings, Nos. ‘ 100

S
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Changes In Industrial Disputes Act.
1947 and Trade Unions Act, 1926

3209. SHRI ANKUSHRAO RAOS-
SAHEB TOPE: Willthe Minister of LABOUR
be pleased to state:

(2) whetherthe Trade Unions have been
consulted in regard to the amendments
proposed to be made in the labour laws
particulary the Industrial Disputes Act, 1947
and Trade Union Act, 1926;

(b) it so, the reaction of the Trade Un-
ions thereto; and

(c) the main features of the changes
proposed to be made in the Acts?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR! PABAN
SINGH GHATOWARI): (a) to (). In pursu-
ance of the recommendations of the Indian
Labour Conference held in April 1990, a
Bipartite Committee comprising representa-
tives of Central Trade Union Organisations
and Employers' Organisations was consti-
tuted under the chairmanship of Shri G.
Ramanujam on May, 1990. The terms of
reference of the Committee were “to formu-
late specilic proposals” for New Industrial
Relations Bill. The Committee submitted its

-report in October, 1990. The report is not
entirely unanimous. t was consideredby the
40th Labour Ministers Conference in Febru-
ary 1992. There was a consensus in the
Conference that the recommendations of
the Committee which are unanimous may be
accepted. The Conference also decidedthat
a Group of five State Labour Ministers may
be constituted to examine the areas of dis-
agreement in the Ramanujam Commitiee
report with a view to arrive at a consensus.
The group was constituted under the chair-
manship of Minister of State for Coal and
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Labour. The Group met on 25th April, 1st
June and 24thJuly 1992, The matterrelating
to the recommendations of Ramanujam
Committee for making amendments to In-
dustrial Disputes Act 1947 and the Trade
Unions Act, 1926 was also discussed in the
meeting of the Standing Labour Committee,
an organ of the Tripartite Consultative Ma-
chinery, consisting of representatives from
organisations of workers andemployers and
also from Central and State Governments
on 25th July, 1992. It has been decided that
the matter may be placed before the Indian

- Labour Conference scheduled to be held in

September 1992.

[Translation)
Exploitation of Unorganised Labourers

3210. SHRI LAL BABU RAL: Will the
Minister of LABOUR be pleased to state:

(a) whether the unorganised labourers
are being exploited;

(b) if so, the details thereof; and

. (c) the efforts being made by the Gov-
ernment to make the labour organisations
more effective?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR!I PABAN
SINGHGHATOWAR): (a) and (b). Although
adequate Laws exist.for the protection of
unorganised labour instances of violation of
centain provisions of the Acts like Contract
Labour (Regulation & Abolition) Act, Mini- -
mum Wages Act, Payment of Wages Act
and Inter-State Migrant Workmen (RECS)
Act have been noticed.

(c) A bi-partite Committee on Industrial
Law set up by the Government under the
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Chairmanship of Shri G. Ramanujamhave
made certain recommendations for amend-
ing the Trade Unions Act, 1926. and the
Industrial Disputes Act 1947. the recom-

- mendations are yet to be considered by the
Indian Labour Conference scheduled to be
held in September, 1992.

[English)
LT.C.

3211. SHRI RAM SINGH KASHWAN:
Will the PRIME MINISTER be please to
state:

(a) whether government provide LTC
facility forthe parents of the employees who

do not reside with the Government employ- -

ees; and
(b) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). LTC is
admissible for parents of the Government
servant provided they are wholly dependent
on him and reside with him. This has been
done as a matter of policy to limit the liability
of the Government.

Reforms in IAS
3212.SHRICHETANP.S. CHAUHAN:

Will the PRIMIE MINISTER be pleased to
state:

{a) whetherthe Government proposeto

make some reforms in the Indian Adminis-
trative Service; and

(b) if so, the details thereo?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
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GRIEVANCES AND PENSIONS (SHRIMATI
MARGARETALVA): (a) and (b). No reforms
inthe IAS are contemplated at present. The
various rules framedunderthe AIS Act, 1951
which regulate service conditions of mem-
bers of All India Services are however
amended from time to time taking into ac-
count administrative or other needs. These
amendments, whenever made, are laid on
the Table of the House.

[Translation)
Board for Construction Labourers

3213.SHRIRAM VILAS PASWAN: Will
the Minister of LABOUR be pleasedto state:

(a)whetherthe Government proposé to
constitute a Boardforthe labourers engaged
in the construction work;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWARY: (a) to (c). Upon a.
petition made by National Campaign Com-
mittee, Lok Sabha Committee on Petitions
had recommended inclusion of inter alia a
provision to constitute Tripartite Construc-
tion Labour Boards in the Building and Other
Construction Workers Bill. No final decision
has so far been taken in this regard.

[English}

Generation of Atomic Power inthe
Country and Setting UP an Atomic
Power Plant in Punjab

3214, SHRIPAWAN KUMARBANSAL:
Will the PRIME MINISTER be pleased to
state:
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(a) the details of the present atonic
power output in the country and the addi-
tional powergenerationinthe nexttenyears;

(b) whetherthe Government proposeto
set up an atomic power stationinthe State of
Punjab; and '

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) {SHRI RANGARAJAN
KUMARAMANGALAM): (a) The present
installed nuclear capacity is 1500 MWe
Department of Atomic Energy’s proposal for
the Eighth Five Year Plan envisages addi-
tion of 4200 MWe through pressurised heavy
water reactors (PHWRs) by the year 2002.
This is in addition to 2000 MWe in terms of
Inter-Governmental Agreement (IGA) of co-

operation betweenerstwhile USSR and India

on which there is uncertainty due to the
recent political developmentin the erstwhile
USSR. The actual additional capacity will

~ however depend on availability of funds.

(b) No, Sir. there is no proposal in the
Eighth Plan.

(c) Does not arise.
[ Translation)

Assistance.to Gujarat For Land Re-
forms :

3215. SHRIKASHIRAM RANA: Willthe

. PRIME MINISTER be pleased lo state:

(a) whetherthe Government propose to
provide special assistance to Gujarat for
land reform; and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI G. VENKAT SWAMY): (a)
and (b). Centralassistance is being provided
to all State Governments, including Gujarat
under Land Reforms Schemes. During 1991-
92, Central assistance of Rs. 40.00 lakhs
underthe Scheme of Financial Assistance to
Assignees of Ceiling Surplus Land was
providedto Gujarat. There is no proposalfor
providing special assistance to the State
Government.

[English]
Computer Contres in Gujarat

3216. SHRIHARISINH CHAVDA: Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) whether there is any proposal to
establishmore Computer CentresinGujarat;

(b)if so,the details with locations thereof;

(c) the expenditure likely to be incurred
thereon: and

(d)the details of the Computer Centres
already commissioned in Gujarat?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-COMVENTIOMNAL ENERGY
SOURCES (S1RISUKHRAM): (a) Yes, Sir.

(b) It is proposed to set up computer
centres at the fellowing places:

A [Ey' i lational Informatics Centre (NIC),
planning Commission Office of Industries
Commissioner, 80356 based super AT Udyog
Bhavan

B. By Department of Revenue, CBEC
with the techincal support of NIC
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Proposed |ocation

Computer to be installed

Central Excise & Customs
Collectorate, Ahmedabad
7 computer centres in 7
central Excise Divisions
at Ahmedabad

Computer Centre in each
Central Excise Division

located at Anand, Nadiad,

Mohsana, Rajkot, Junagadh,

Bhavnagar and Jamnagar

EISA 80486 based computer

ISA 80486 based computer

in each Division

ISA 80486 based Computer

in each Division

Central Excise Collectorate, EISA 80486 based Computer Rajkot

(c) Anexpenditure of Rs. 199 lakhs has ~ computerbasedservicesio Central Govern-
been estimated on capital mrrastructure to  mentDepartments, State Governments and
" establish the above Centres. District Administrations, NIC has already

establiched Computchentres inGujaratas
(d) In line with its objective to provide  given below:

Location Computer Installed

NIC-Gujarat State Centre ND-550 Super Mini Computer and three
Gandhinagar 80386 based Super ATs.

19 District Informatics 802386 based Super AT Computer
Centres in 19 District in each District

Heédquaner of Gujarat

D/othe Sales Tax . 80386 baéed Super AT

Commissioner, Ahmedabad
Agro-Climatic Regional 80386 based Super AT

Planning Unit, Ahmedabad
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Location

Computer Installed |

Ministry of Finance, Govt.

of Gujarat, Gandhinagar

80386 based Super AT 7

Following Computer Centres have been set up by Department of Revenue, CBEC with

the technical Support of NIC.
Central Excise Collectorate,
Vadodara
5 Computer Centresin 5
Central Excise Divisions
at Vadodara
3 Computer Centres in 3
Central Excise Divisions
at Surat

Central Excise Division

EISA 80486 based Computer

ISA 80486 based Computerin

each Division

ISA 80486 based Computer in

each Division

ISA 80486 based Computer

Priority to Electronic Sector

3217. SHRI GEORGE FERNANDES:
Will the PRIME MINISTER be pleased to
state:

(a) whetherthe Government propose to
give priority to the elaectronic Sector in order
to compete in the international market; and

(b) if so, the steps taken/proposedto be
taken to increase India’s annual production
in electronics?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN KUMARA-

MENGALAM): (a) There is at present no
proposal to give priority to the Electronic -
Sector for enabling it to compete in the
international market. However, Software has
been identified as one of the extreme focus
areas by the Ministry of Commerce for re-
ceiving special attention in the area of ex-
ports.

(b) Does not arise.

[Translation)

Coal Reserves in North Eastern Reglon

3218. SHRIKESRILAL: Willthe Minis-
ter of COAL be pleased to state:

(a) whether vast coal reserves have
been found in the North-Eastern region;
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(b) if so, the details thereof and the
estimated quantity of coal likely to be ex-
tracted from this region;

(c) the quantity of coal under indicated
category and Inferred Category likely to be
extracted separately; and

(d)the steps being taken by the Govern-
ment to find the more reserves of coalinthe
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHR! S.B. NYAMA-
GOUDA): (a) to (c). The total coal reserves,
assessed by the Geological Survey-of India
inthe North Easternregionas on 1.1.92 are
given below:-

million tonnes
Proved reserves 257.03
Indicated 149.29
Interred 458.46
Total = 864.78

The projected coal production of North
Eastern Coalfields area of CoalIndia Limited
is 1.0 million tonne by 1996-97.

(d) In order to establish more coal re-
serves in the country, GSI, Central Mine
Planning and Design Institute, Mineral Ex-
ploration Corporation Limited, and various
State Governmentand Private agencies are
engaged in the tasks of regional as well as
detailed drilling on a continuous basis.

|English)
“Improvement of VSSC"
3219. SHRIRAMESH CHENHITHALA:

Will the PRIME MINISTER be pleased to
state:
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(a) whether there is any proposal for
improvement of Vikram Sarabhal Space
Centre (V.S.S.C.), Trivandrum during the
period 1992-93; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). During
1992-93, Vikram Sarabhai Space Centre
(VSSC)willcarry onwork connected withthe
approved launch vehicle Projects such as
Augmented Satellite Launch Vehicle (ASLV),
Polar Satellite Launch Vehicle (PSLV) and
Geosynchronous Satellite Launch Vehicle
(GSLV). The Centre will also continue to
carry out its research and davelopment ac-
tivities, as in the past, in the related fields.

Computerinstitutes

3220. SHR! RAMASHRAY PRASAD
SINGH: Will the PRIME MINISTER be
pleased o state:

(a) the number of computer institutes
under Department of Electronics which have
recognition ‘A’ ‘B’ ‘C’' and ‘O’ level course
Stale-wise;

(b) whether there is any plan to stan,
modernise and expand various computer
institutes in Bihar;

() if so, the details therecf; and

(d) if not, the reasons therefor?

‘THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS

AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
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(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN)
KUMARAMANGALAM): (a) 276 private
computer training institutions have been
given provisional recognition for conducting
the 'O’ (Foundation) level; 4 institutes forthe
‘A’ level; and 1 institute for the ‘'C’ level
course under the accreditation scheme
announced by the Government of India,
- Department of Electronics vide Resolution
dated August 16, 1990. No institute has
been given recognition for conducting ‘B
level course, the implementation of which
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has just been taken up. The state/Union
Territory wise breakup is given in the state-
ment

(b) to (d). There is no proposal by the
Government of India to start, moderise and
expand various computer institutes in Bihar
since a number of institutes have already
been supported by the Government at the
degree, diploma and certificate level in all
parts of the country including Bihar. The
accreditation scheme will further augment
computertraining facilities all overthe coun-

try.



STATEMENT |

Si.No. State OLevel A'Level
! 2 J 4
f Assan f .
2 Andhra Pradesh 2 i
3 Chandigarh 4 B
4, Gujarat g -
5, Haryana 1 -
6 - Kamataka 2 -
7 ‘Keralla 47 i
8. J&K 1 -
(] Maharashira 38 -
10, MadhyaPradesh § -
ft, TamilNadu i -
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0 Level Nlevel 0 Level

Sl K. Stals
f 2 3 4 5
12 Punjab | f - -
13, - 6rissa | 5 - i
L) Rajasthan 4 - -
18, Bhar 4 - -
16. Goa ? - .
fl. Utar Pradesh 2 - -
18, West Ben§a| U [ -
19, Deh(UP) 19 f -
Total

26 4 : f

€92
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2661 62 ATINC
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_ [Translation]

"~ Monitoring Scheme for Police

3221, SHRIMATISUMITRAMAHAJAN:
Wil the PRIME MINISTER be pleased to
state:

(a)whetherthe Department of Electron-
ics has formulated any scheme for Police for
effective supervision in metropolitan cities
through computer;

(b)if so, whetherthe practicability of the
scheme has been taken into account; and

(c) if so, the details thereof?

THE MINISTER OF STATE .IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) to (c). The
Department of Electronics has prepared a
Technology Review Reporton Electronicsin
Police Sector suggesting techniques and
applications covering computers, datacom-
munication and command and control con-
cepts. Many of these are designed for effec-
tive management of police operation in a
metropolitan city. Those covering computer
specifically, are Automatic Vechile Manage-
ment System; Command, Control, Commu-
nication and Intelligence System; Data
Communication etc. The practical applica-
tion of thesetechniques hasbeen suggested
to the Ministry of Home Affairs.

[English)
Dealership/Agency by Fact

3222. SHRI HARIN PATHAK: Will the
PRIME MINISTER be pleased to state;
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(a) whether the Fertilisers and Chemi-
cals Travancore Limited has recently allot-
ted some agencies for its products;

(b) if so, the details of the new dealers
appointed therefor; and

(c) the criteria followed for allotment of
such agencies?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
ISERS (DR. CHINTA MOHAN): (a) and (b).
FACT has appointed 58 dealers for selling
fertilisers during April-June 1992. The de-
tails are as follows:-

State Number
Kerala 09
Tamil Nadu 19
Karnataka 23
Andhra Pradesh 07 ‘
Total: 58

The names of the dealers are given in
the statement enclosed.

(c) The criteriafollowed for the appoint-
ment of dealers are as follows:

(1) Potential of area for the con-
sumplion of fertilisers

(2)  Financial standing of the appli- .
cant

(3)  Experience of the applicant in
the fiald ot agro-chemicals marketing

(4) |Infrastructure facilities of the
applicant.

. Preferencels, however,glvento SC/ST
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persons, unemployed persons and ex-serv-
icemen in the appointment of dealers.

STATEMENT
KERALA
1. A, Suresh Babu, Koothupar-
ambu
2. Mss Attapadi Co-op. Farming
Society, Attapadi
3. AK.KochuMohammed, Erat-
tupetta
4.  ShahulHameed, Vambayam
5. Joseph Abraham, Melpadam
6.  KK.Vasuderan, Melpadam
7. . K.S. Varghese, Muthuper-
humkal, Konni
8. K.S. Sreekumar, PO
Kuthiyatodu
9. M/s Raja Store, Nanniodu
TAMIL NADU
1. M/s Palani Andava Agencies,
Chinnauthur
2.  T.S.Thangavel, Thirumurugan
& Co., Tamarapalayam
3.  P.Kumaresan,Kesarimanga- -
lam
4.  G. Gopal & Co. Uthukuti Vil-
lags
5.  Udumalal Agro Corsoratson,
Poolankinar
6. Sri Palanimurugan Agonoy,
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Othakadai

Bojaraj Agenciesa, Bodi-
naicknur

8. A.V.Prabhakar, Kariapatty
9. S.Lokanathan, Pottireddypatty
10.  A.Thangavel, Muthugapatty
11.  A.ArdmugamChettiyar&Co.,
.Namakkal
12. . K.V. Dhas Naidu, Nadukom-
bai PO.
13. V. Murugesan, Vaiyappama-
lai :
14.  A.Subhuraj, Periasolipalayam
15.  Sarvana Traders, Thiruchen-
gode
16. SriJayaramCheniyar,PeramQ
balur tk.
17. N.Loganathan,Keeramanga-
lam
18.  K.Subramanian, Kodiakurichi
19.  M/s Abdulkareem, Keeranur
KARANATAKA
1. B.J. Sunilkumar, Davangare
2. Sri Siddeswara Tradérs,
Kalavally
3. Sovalnouzara,Vijayapura
4. 8n Lwahmi Venkiteswara

Feutih sors, Chickbalapura

8. Vijaya emar, Bangalore
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6.

10.
1.
12.

13.

14.
15.
16.

17.
18.
19.
20.

21.

22.

Mr. Channa Nayaka,
Beerahundi

B.Gangadharappa, Bangalore
M.K. Venkatesh, Gunj Road
D. Mruthyunjaya, Raichur '

SriSrinivasa Enterprises, Sind-
hanur

Sri Saranabasaveswara En-
terprises, Maski

Anupama Agro Agencie's,
Aroundagundi, Sindhanur

M/s Siva Traders, H.B. Halli

M/s Balakrishna Fertilisers,
Gangavathi

Sri Gundappa, Srivijaya Ma-
haraj Traders, Lingasagar

Sri Gottipathi Venkitaratnam

& Co. Gangavathi PO

Anilkumar, Sindagi, Bijapur

Ganesh Agro Agencies, Man-
galore

SriStany Goveas, Befthangadi

. K.Basavaraju, Chikkabilathi

M/s Balial Agencies, Benaoor-
well, Bangalore - ‘

M.K. Sanihiah, Malladevara-

_pura, Hassan

Sri Putia Gowda, Mis Krishna -

Traders, Haqsan
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ANDHRA PRADESH

1. Mss Balaji Fertilisers, Man-
ikbandar, Mandal

2. Asian Tracing Co.
Sanathnagar

3. M/s Mutyala Narsaiah & Co.
Dharmapuri

4,  P&CCS Ltd. Valgathur,
Karimnagar

5. M/s Balaji Fertilisers,
Sathyaveedu, Chitor

6.  MalarappaVenkataswamy, M/
s Samy Enterprises, Tadepalli
Kandal

7.  Sri Ramakrishna Agro Agen-
cies, Sundaripuram, Rajamun-
dry '

[Translation)

Assictance to Closed Units

3223, SHRI SATYA DEO
SINGH: .
SHRI RAJENDRA AG-
NIHOTRI:

Vilthe Minister of LABOUR be pleased
10 state:

(a) the number of industrial units lying
closedinUltar Pradesh and Madhya Pradesh
at present;

(b} wiicther the Industrial Development
Bank of India-and cther banks propose 1o

" provide tinancial assistance to thesa unlts;

" () whetherthe State Governments have

- requestedthe Union Govemmentto provide

assistance for running of these units;
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(d)it so, the amount Union.Government
agree to provide for this purpose; and

(e) the time by which these industrial
units are likely to be started?

THE DEPUTY MINISTER IN THE

" MINISTRY OF LABOUR (SHRI PABAN

SINGHGHATOWAR): (a)to (e). Information

is being collected and willbe laid on the table
of the House at the earliest possible.

|English) -

Construction of Godowns in Rural
Areas of Tamil Nadu

3224.DR. (SHRIMATI) K.S. SOUNDA-
RAM: Willthe PRIME MINISTER be please
to state:

(a) whetherthe Union Govemment have
provided funds to Tamil Nadu for construc-
tion of godowns in rural areas; and

(b) if so, the details thereof and the

number of godowns constructed there so

far? :

THE MINISTER OF STATE IN THE

MINISTRY OF RURAL DEVELOPMENT *

(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRIUTTAMBHAI H. PATEL): (a)
Yes, Sir.

(b) An amount of Rs. 1.11 crores has
been provided to the Government of Tamil
Nadu as central assistance for construction
of 111 ruralgodowns. Ofthese, 110 godowns
have already been completed.

Setting Up of a Small Farmers Agri-
Buslness Consortlum

3225. SHRI SHASHI PRAKASH: Wil
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
1o state:
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(a)whetherthere is a proposal to set up
smallfarmers agri-businessconsortium; and

(b) if so, the detalls thereof?.

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) and (b).
Yes, Sir. As announced in the Budget 1992-
93, aSmallFarmers’ Agri-Business Consor-
tium with funding from Reserve Bank of
India, Industrial Development Bank of India
and National Bank for Agriculture & Rural
Developmentis tobe set up. The consortium
would be an autonomous corporate entity
and will have representation from the IDBI,
NABARD and other financial institutions,
public sector corporations dealing with agri-
culture and agro-industries as well as private
sector companies. The project envisages
giving an employment and income genera-
tion orientation to the crop husbandry, ani-
malhusbandry, agroforestry, fisheries, agro
processing and agro based industries sec-
tors during the Eighth Plan period and be-
yond, crealing more skilled jobs in the coun-
try in the shont term by using the underutil-
ised opportunities in the farm sector, devel-
oping organisational structures which can
promote group cooperation both at the pro-
duction and marketing phases and establish
links in the production processing and mar-
keting chain for making programmes eco-
nomically viable and replicable.

51% Forelgn Equity

3226. SHRI G. DEVARYA NAIK: Wil
the PRIME MINISTER be pleased to state:

(a) whether the Government have
granted permission to the existing firms to
ralse foreign equity up to 51 per cent;

(b) if so, the lypos of Hirms which can
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raise the foreign equity upto 51%; and

(c) the terms and conditions laid down
by the Government In this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT) (SHRI-
MATI KRISHNA SAHI): (a) Yes, Sir. Gowt.
have spelt out the procedure for increase in
foreign equity upto 51% in existing compa-
nies vide Ministry of Industry's Press Note
No. 13 (1992 series) dt. 29.6.1992.

(b)and(c). According 1o Press Note No.
13 (1992 series):- (i) The RBI will accorc
automatic approval to acompany wishing to
raise its foreign equity upto 51% aspartof an
expansion programme provided the expan-
sion is in the high priority (Annex-Ill) area;
the additional equity Is part of the financing of
the expansion programme andthe moneyis
remitied in foreign exchange.

(if) The RBI will also accord automatic
approval to proposals for increasing foreign
equity upto 51% without an expansion pro-
gramme provided the firm is predominantly
engaged in high priority industries listed in
Annexure il of the Statement on Industrial
Policy. The increase in equity level must
result from expansion of the equity base of
the existing company and the foreign equity
must be from remittance of foreign exchange.

(iii) On receipt of RBI approval, the
company must pass a special resolution
under Section 81 (l) (A) of the Companles
Act proposing preferential allocation of the
required volume of fresh equitytotheforeign
investors,

(iv) Existing companles wishingtoraise
foreign equity upto 51% can make Issues at
the price determined by the shareholders in
aspecial resolution under Section 81 (1) (A)

of the Companies Act. This applies mutatis
mutandis to closely held companios and
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alsoto companies where there is no foreign
shareholding at present.

(v) The condition of Dividend Balancing
will be applicable only in respect of approv-
als in the consumer goods sector.

(vi) All other proposals for inducting or
raising foreign equity in existing companies
which do not meet any orall of the criteriator
automatic approval will be subject to usual
procedures and require Government ap-
proval.

[Translation)
Approval to Industrial Units

3227. SHRI RAM LAKHAN SINGH
YADAV:
SHRI CHHEDI PASWAN:

Will the PRIME MINISTER be pleased
1o state:

. (a)whetherthe Union government have
prescribed any time limit for disposal of vari-
ous pending applications to set up industrial
units;

(b) if so, the details thereof;

(c) whether such prescribed time limit
has been followed in case of Bihar also;

(d) if not, the reasons therefor; and

(e) the remedial steps taken in this
regard? '

THE MINISTER OF STATE IN THE:
MINISTRY OF INDUSTRY (DEPARTMENT.
OF INDUSTRIAL DEVELOPMENT) (SHRI-
MATI KRISHNA SAHI): (a) Yes, Sk.

(b) The prescribed tlime limit for disposal
of an application for Letter of intent o set up

. an industrial unit is sixty days from the date,
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of receipt of the application at Investment in
India Cell (Secretariat for Industrial Approv-
als) inthe Department of Industrial Develop-
ment.

. (c) The prescribed time limit is uniform
for all States including Bihar.

(d) Doeg, not arise.

(e) A constant review is undertaken by
the Department to dispose of industrial li-
cence applications withinthe prescribedtime-
frame. ’

Uniform Wage Structure in
Industries

3228. SHRI TEJ NARAYAN SINGH:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have any
proposal to introeduce uniform wage struc-
ture for the industries logated in each State;

(b) if s0, the details thereof; and

(c)the stepstaken/proposedtobetaken
n this regard?-

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN

3INGH GHATOWAR): (a) There is ng such -

sroposal underthe consideration of Govern-
nent. - '

{b) and (c). Does not arise.
English)
Plan Outlay for Kerala During 1991-92
3229.SHRI mAvu.Jofm AMNJALOSE:
Vill the Minister of PLANNING AND PRO-

FRAMME IMPLEMENTATION be pigasvo
aslate:
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(a) tho amount sanctioned to the Gov-
ernment of Kerala for the annual plan of
1991-92; and

(b) the contribution of the Government
of Kerala in the annual plan of 1991-92?

THE MINISTER .OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHR! SUKH RAM): (a) The
Annualplan 1991-92 of Keralawas approved
at Rs. 807 crores.

(b) The state's contribution in their
Annual Plan-1991-92 as per the approved
funding pattern, was RRs. 311.93 crores.

Employces’ Participation in Manage-
ment in Public Sector Undertakings

3230.S1RISHRAVAN KUMAR PATEL:
Wil the Minister of LABOUR be pleased to
stale:

(a) the steps so far taken to ensure
Employees’ participation in management in
Public Sector Undertakings;

(b) the extent to which the employees
are represented in the Management Board
and the percentage of the enterprises cov-
cred under the scheme; and

(c) whether such participation is se-
cured in respect of all management affairs,
and if not, the areas of such participation?

THE DEPUTY MINISTER IN THE

“MIHISTRY OF LABOUR (SHRI PABAN
- SINGHGIHATOWAR): (a)to (¢). The scheme

for Workers' Participation in industry at shop
1100r and piant levels was introduced by the
Government on 30th October, 1975, § was
mauce cppicable only to manufacturing and
anepsg umis in the public, privato and coop-
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erative sectors as well as those run depart-
mentally, employing 500 or more workers.
Another scheme of Workers' Participation
was introduced by the Government in 1977
in commercial and serv ice organisations in
the Public sector, which have large scale
public dealings, with a view 1o rendering
bettercustomerservices. The working of the
schemes was reviewed and a scheme of
Employees’ Participation in Management
was notified by the Government of India cn
30th December, 1983. The scheme is appli-
cableto all public sector undertaking except
those which are specifically exempted. The
scheme provides for employees’ participa-
tion at the shop floor and plant levels. As
regards participation at the Board level, the
administrative Ministry/Department con-
cerned can take a decision in c:sultation
withthe Ministry of Labour. The p.:: . cipating
arrangement covers operational 2::- s, per-
sonnel matters, production and c::.ron-
mental areas. The Workers' Participation in
.Management Bill, 1990 which was intro-
ducedintheRajya Sabhais pending consid-
eration of the Parliament.

Construction Contracts for Indian
Companies.

3231. SHRI K.P. REDDAIAH YADAV:
Will the PRIME ‘MINISTER be pleascd to
state:

(a) whether the Government of India
have established the powerful commercial
wings in all embassies abroad;

(b) if s0, whether they are exploring the
possibilities of getting huge- construction
contracts in gul countries and in Latn
American countries;

* (cywhether any applications are pena-
ing with various Indian Embassies abroaa
from Indian construction companies for got-
ting construction contracts; and
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(d) if so, the details thereof, company-
wise and the action taken by the Govem-
ment thereon?

THE MINISTER OF ZTATE IN THE
MINISTRY QF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) Indian Embassies and
High Commissions in select countries al-
ready have separate economic and com-
mercial wings.

IHowever, following the recent changes
in economic policies, the Government have
instructed all our Missions to give priority to
economic and commercial work.

(b) Yes, Sir. Our Missions abroad, in-
cluding those in the Gulf countries and Latin
America are aclively assisting Indian com-
panics In getting construction contracts and
also exporting goods and services to the
countrics of their accredition.

(c) Mo Sir.
(d) Dees not arise.

Caces of Drug Cempanies Referred to
Burcau of Industrial costs and prices. -

3232. SHRI S.B. THORAT: WiIll the
PRIME MINISTER be pleased to state:

(a) whether the Gevernment have re-
ferred anumber of cases of drug companies
to Burcau of Industrial Costs and Prices
(BICP) to study the cost of production during
the last one year;

(b} if so, tha details thereoftogether with
the comments of BICP thereon; and *

{c) the measures taken/propose to be
:av.cnlo aveid closure of units and scarcity of
sseential drugs?

TitE MINISTER OF STATE IN THE
HMINIETRY OF CHEMICALS AND FERTIL-
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IZERS (DR. CHINTA MOHAN): (a) and (b).
BICP is an expert body which undertakes
cost-cum-technical study of various bulk
drugs and recommends prices fora period of
three years. Interaction between this Minis-
try and BICP forthis purposeisa continuous

process.

(c) Prices revisions keeping in view the
escalation in costs of inputs and utilities have
been given from time to time. The ongoing
review of Drug Policy is intendedto make the
pricing machanism more pragmatic and the
aim of ensuring abundant availability at
reasonable prices, of essential medicines of
good quality has been kept uppermostinthe
mind.

Linking of Rural Development Pro-
grammes with Environment and For-
estry

3233. PROF. UMMAREDDY VE-
NKATESWARLU: Will the PRIME MINIS-
TER be pleased to state:

(a) the details of new proposals and
policies of government linking programmes
of environmental concern altogether;

(b) whetherthe Government propose 1o
develop and protect the environment through
various rural development programmes; and

(c) the steps being taken 1o extend and
implement such policies nationwide, linking
ruraldevelopment programmeswﬂhiores\ry
and environment?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRIUTTAMBHAI H. PATEL): (a)
to (c). Major Rural Development programmes
Viz. Jawahar Rozgar Yojana (JRY), Inte-
grated Rural Development Programme
(IRDP) are aimed at eradication of poverty
which is itself a great polluter. Schemes like
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Drought Prone Area Programme (DPAP)
and Desert Development Programme 9DDP)
aim at ecological restoration. Besides, spe-
cial Area Development Programme like Hill
Area Development Programme (HADP) is
also aimed at ensuring socio-economic
development of the Hill Areas and Commu-
nities. The various schemes. undertaken
underthese programmes are also meant for
protecting environment and preservation of
land, water and other natural resources.

The JRY, a Centrally Sponsored
Scheme is being implemented all over the
country. Under the Yojana, Social Forestry
and afforestation constitute important activi-
ties which besides providing gainful employ-
ment 1o unemployed and under-employed
persons, create durable productive assets
and also contribute to the environmental
improvement. Keeping in view the impor-
tance of environment, 25% of the JRY Fund
at district level is ear-marked for social for-
estry. During the last three years 12971
lakhs trees were planted throughout the
country under social forestry.

DPAP is under implementation in 615
blocksin 91 districtsin 13 States and DDP in
131 blocks in 21 districts in 5 States, which
are arid and semi-arid areas of the country.
The core components of these programmes
are land shaping, soil conservation, water
resource development, afforestation, con-
trol of desertification, sand dune stabilisation
and pasiure development.

[ Translation)

Diversion of Funds for Irrigation
Projects in Punjab

3234. SHRI MOHAN SINGH
(FEROZPUR): Will the Minister of PLAN-
NING AND PROGRAMME IMPLEMENTA-
TION be pleased to state:

(a) whether the Government of Punjab
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has sought the approval of the Union Gov-

ernment to utilise the funds allocated for

irrigation project on other projects; and

(b)if so, the reaction of the Government
thereto and the time by which permnssnon is
likely to be accorded?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) No, Sir.
Planning Commission have not received any
proposal fromthe Government of Punjab for
utilisation ofthe funds allocatedforthe Irriga-
tion projects in other projects for the Annual
Plan 1992-93. '

(b) Does not arise.
[English]
Improved Technology for Farmers

3235.SHRIA. VENKATESH NAIK: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government proposed
to adopt a mass media approach to reach
every farmer and train them with improved
production technology; and

" (b) it s0, the salient features in adopting
Science and Technology andinfrastructural
support in this sector?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). Infor-
mation is being collected and will be laid on
the Table of the House.
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International Sub-Contracting Ex-
change '

3236. SHRIK.P. SINGH DEO: Wilithe
PRIME MINISTER be pleased to state:

(a) whetherthe Government proposeto
set up an mtemauonal Sub-contracung ex-
change;

(b) whether this international sub-con-
tracting exchange is proposedtobe setupin
collaboration with the United Nations Indus-
{rial Development Organisation (UNIDO);

(c) if so, the main purpose of setting up

of this exchange; and

(d) the time by which it is likely to be set
up?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIEAL DEVELOPMENT)
(SHRIMATI KRISHNA SAHI): (a) and (b).
The United Nations Industrial Development
Organisation (UNIDO) has proposed to es-
tablish a sub-regional Network of Industrial
Sub-contracting Exchanges in Asia.

(c) The main purpose of setting up of
this exchange is 1o enable participating
countries 1o exchange technical and eco-
nomic information on industrial sub-contract-
ing capabilities and opponunities through a
sub-regional sub-contracting system and
network.

(A final decision in this regard is still
10 be taken. -

Exchange of Enclaves Between India
and Bangladesh,

3237. SHRI BIRSING MAHATO: Will
the PRIME MINISTER be pleased to state:

(a)whether anytime bound programme
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has been initiated for the exchange of‘en-
claves between India and Bangladesh; and

(b) i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) and (b) During the visit of
the Bangladesh Prime Minister to India in
May 1992 it was agreed thatefforts would be
intensifiedto resolve the outstanding issues
emanating from the Indo-Bangladesh Land
Boundary Agreement of 1974, including that
of the exchange of enclaves between India
and Bangladesh.

[Translation)
Restructuring of C.M.C

3238. SHRI N.J. RATHWA: Will the
PRIME MINISTER be pleased to state:

(a) whether a few changes are being
affected in the Computer Maintenance Cor-
poration;

{b) if so, the details thereof;

(c) whether these changes will improve
the working of Computer Maintenance Cor-
porauon and

(d) if so, the details of other companies
to be involved it it?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN

. KUMARAMANGALAM): (a) and (b). CMC
Limited restructured itsell Into. two major
groups called the Business Developmoent
Group 9BDG) and the information Technol-
ogy and Operations (IT&O) group aller
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abolishing the erstwhile ‘Systems & Devel-
opment' and'Field Engineering’ groups, with
effect from July 1, 1991.

The BDG has beendivided into various
sectors like energy, transportation, steel,
mining, education, government etc. Eachis
headed by an industry specialist.

_ The stress of the IT&O group will be
timely execution of projects. Thereis also an
‘International’ group to handle international
activities.

" {c) The gains likely to accrue are fo-
cussedcustomerattention, timely execution
of projects and higher customer satisfaction
leading to improved profitability.

(d) Under the policy announced by the
CMC Ltd. on 19.11.82, the maintenance of
imporied computers was requiredto be done
eitherin-house by the actualuser orby CMC
Lid. or by any agency designated by the
Depariment of Electronics.

Since many of the manufacturers of
computers have a presence in India now,
and in-line with the liberalised policy being
followed in the industrial sector by Govern-
ment of India, the following modified scheme

* has been announced forthe maintenance of

imported computers.

1. Allcomputersimportedonorafter
1.4.92 willbe allowed to be main-
tained by any agency including-
CMC Ltd.

2. Inrespect of the computer sys-
tems imported prior to 1.4.92,
the scheme as announced on
19.11.84 willcontinuetill31.3.93.
On or after 1.4.93, the mainte--
nance of these computers ¢ould
bo taken up by any agenky In-
cluding: CMC Lid. {
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Thus, maintenance of imported com-

puters has been deregulated. There is no-

specific proposal from CMC Ltd. for a joint
venture for the maintenance of computers.

[English)
Foodgrains to Azerbaijan
3239. SHRISANAT KUMAR MANDAL:
Will the PRIME MINISTER be pleased to
state:
(a) whether the attention of the Govern-

ment has been invited to the newsitem cap-
tioned “Between the gift and the recipient

falls the shadow" appearing in the ‘Financial '

Express’, New Delhi dated June 12, 1992;

(b)if so, the facts of the matter reported
therein;

(c) the reaction of the Government
thereto; and

(d)the stage at which the matter stands
at present and the effective measurestaken
or being taken to ship the foodgrains to
Azerbaijan?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
to (d). Yes, Sir. As a gesture of goodwill, the
Govemment of India-decided to gift 10 ton-
nes of Basmati rice, 20 tonnes of sugar and
10 tonnes of CTC tea to the Government of
Azerbaijan. Because of the lack of shipping
facilities duetothe situation prevaifing in that
region and due to certain formalities con-
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nected with the export of the items and
clearance from the Reserve Bank of india
etc. the goods could not be shipped as yet.
Necessary formalities for export of gift con-
signment have since been finalised and the
consignment is awaiting shipment which is
expected shortly.

_ IFS Officers

.3240.SHRISYED SHAHABUDDIN: Wilt
the PRIME MINISTER be pleased to state:

(a) the totél strength of Indian Foreign
Service (IFS) cadre, grade-wise as on April

1,.1992;

(b) the total number of officers in posi-
tion, grade-wise, on that date;

(€) the break-up of officers by compul-
sory foreign language in which they are
proficient; and

(d) the total number of officers who are
posted abroad in missions where their profi-
ciency in the compulsory language allotted
to them is of use?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUAROO FALEIROY): (a) and (b). A State-
ment - | is enclosed

(c) A Statement - Il is enclosed

(d) The postings of officers are gener-
ally decided keeping in mind their profi-
ciency in compuisory language. At the
moment, the total number of such officersis
59. Details may be secn at Statement-lil.



STATEMENT - |
Cacrs Strongth of IFS = Sanctioned Actual

1Mo, Grade Sactioned Sregth Actual Strength as on 01,0492
f 2 R 4
1, Grade of IFS 2 2
2 Grada Il of IFS 2 2
3 Grade Il of IFS 16 116
4 Grade IV ol IFS 109412 21
(12 temporary up-
raded posts)
§ Senior Scale o FS 4l 216
b, Junlor Scale of F§ 60 4
(inluding lraining reseve)
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STATEMENT

Grade-wise Breakup of Offers by Compulsory Foreign Language

SN - CompulsoryForegn No. ofofgrs as on 1.492
Language invarious Grades of FS
ol Gdl Gl GdV SeniorScal Junior Scale
-~ (Excluding
languge
-~ Tranggs)
1 2 3 4 5 6 7 8
1, hrabic § b2 15 L 0
2 Dahasadonesa 0 03 2 0 0
3 Bulgarian 0 0 0 0 0 0
4 Burmese 0 0 0 0 ot 0
5, Chinese § $1 ! 8 f
b Dueh 0 0 0 1 0 0
1 French 3 b 1 1 n f
b Gaman 4 S ? 0

O6Z SISMSUY USIBIAA

(VMVS) PLG6L "L WNVAVHS



SJ.No.' CompulsoryForsign . Ne. ofoffers as on 1.492

Language Invarious Grades of FS

Gdf  GdIl Gl Gl SeniorSua Junior Scalg

' . (Excluing

language

Trainges)
! 2 3 4@ 3 .6 -7 8
0. GorhaliNepel o 00 ! 0 0
i alian 0 0 f 2 02 | 0
12 Japanese 1 f b 5 07 1
3 Kiwatil 0 0 3 4 03 0
13 Laotian 0 0 0 0 0 0
15, Malay 0 0 0 0 0 0
16, Porsin 0 0 3 5 03 {
il Polsh 0 0 0 0 0 0
18, Portuguese 0 0 2 } 04 0
19, Russian 2 ioon 8 a 5

L6
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S Mo, Compulsory Forsign No. ofoficers as on 14,92

€6g

SIOMSUY WUOIIHINA

Language in various Grades of IFS

Gdl Gdll Gl GOV SemirSca Junior Scale

(Exclucing

language

| Trainegs|
r 2 3 4 5 b 7 8
2. Seerto-Croalian 0 0 f L | 0
2 Sihdese ro0 0 o o
2 Spaish 3 b u 10 2 3
B Swedsh 0 0 0 f 0 0
wo T T 0 0
&, Tigtan 1 0 2 0 0 0
1) Turkish 0 0 0 1 0f | 0
7 Vs I T S 0 0

DIVS) Y168 "L VNVAVHS
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STATEMENT Il

The fota number of Offors who are posted abroad i Missons where their prficiency i he CFL alltled to them s o use..

sS62

S Language NamooltoOffcer Postedl
f 2 3 ¢
1, German Shri Degpak Mishra Bonn
) e S SP. Ve Cao
3 Spats SHiV, g Hova
) French ShriN.P. Sharma Pars
5 Russian - ShriAjay Swanp Minsk
6. Japaness Shr Gurjt Singh Tokyo
T Arebic Shri A, Manickam Damastus
) Arabic | ShriRajinder Paul Sanaa
g, Arabic Shrid.S, Mukul Abu Dhabi
10, Arabic ShiiAK, Amrohi Muscat
i, Arebic ShriP M. Megna Hiyédh
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8l o

Compulsory Forsign No. of ffers as on 1492
Language invarius Grades of FS
G Gl G GV SerSak dninSa
J ‘ (Excluoing
inguage
Trainegs)
] 2 3456 7 g
2 Spanish ShrjA.K. Mudgal Lima
13, Arabic Shri Syed Akbarudin’ Riyach
1, Ntk St AM,Gondare Riyath
15, Chinese ShviR. Veny Beiing
16 French Shri A, Ravi Shankar Anidan
.. Russian ShriAG. Sama Odessa
18, Potuguese D Ketan Shukla Brasiia
19, Arable ShriRajgev Shahare Aden
) Frreh St Ao Chatra Daa
2 Chingse Bojing

S0, Sarjay Bhatachars

L6Z

BISAREUNY LFSINIANR

(WHVS) $L6L £ VNVAVHS

IS INN



No. of offcers as on 1.4.92

1 N, Compulsory Foreign
Language invarious Gracks of FS
Gdl  Gdl Gl GAV  SeniorScal Junior Scalg

(Excluing
language
Trainges)

1 2 3‘ L5 7 i

2 Chigse Shi Oskar Kerketa Beijng

8 Arabic | Shri Pratap Singh Damascus

) Russian ShiiD. BaIaVenk;ﬂeshVerma Tashkent

2, Rrech ShriVM. Kwalra Geneva

2, Russian Ms Renu Pal Moscoﬁ

a Russian ShiT.S. Sanchy Kiev

il Russia Ms Regeat Sanchy K

x, Japaness Shr T, Darlong Tokyo

&, | Persian Shri M.k, Bhar Tehran

Russian 0. A3, Ramesh Chadar Tasthent

3

Z6G6 L ‘'6Z ATINC

&6
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SN

(1A

3.

3,

%,

3.

&

3,

3,

A0,

4,

Compulsory Foreign No. of oficers as on 1.4.92
Language invarious Graces of S
Gl Gl Gall GINV  SemorScale Junior Scalg
(Excluding
language
Trainegs)
2 3 4 5 6 / 8
Spanish ShriAktlesh Mishra Lima
Spanish ShriD. Ravi Mexco
Chingss Shribanpreet Vohra HongKong
Sinhalesa ShriN. Jha Colombo
Japanesg ShriAG. Astani Tokyo
French ShriPrakash Shah Geneva
Arabic ShriK.Gaﬁiendra Singh Amman
Arabic ShriMH. Ansar Tefran
French ShriAN.Ram Buenos Aies
Russian ShriP.S. Sahai Russia

[N el >

SUSMSUY UDIIIAA

(WM/VS) v LEL £ WNYAVHS
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Compulsory Foreign

§h Ao, No. of offers as on 1.4.92
Language invarious Grades of IFS
Gdl  Gdl - Gdll  GdV  SeniorScale Junior Scale
(Excleing
' language
Trainges)
! 2 4 5 § 7 8
2 Arabic Shr Ranil Gupta Oman
8 Arbic i shrat Aziz S Areba
) Spanish ShriG.D. Atuk ~ Bagola
& French Shri Gurcharan Sigh Caracas
4. German Shri Kamlesh Sharma Berlin
i French Ms Savtri Kunadi Pars
4, Freench Shrid.V. Chopra Paramarbo
#, Bahasa ShiiR.S. Rathore Malaysia
IdonesiaMalaya .
0. Spanish ShriJawahar Lal Chie
. Russian ShriR L, Narayan Moscow

TOE SIOMSUY UIIIIN

€coe
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Sthe.  CompulsoryForeign No. of offcers as 0n 1.492

Language invarois Grades of FS
Gal  Gdll Gl GV SemirSeale Junior Seale
(Exchaing
lanquage
Trainees)
| ! VI B 7 8
%, - Spanigh r ~ StriRamMohan o Madrd
5, Porugues iV . Recy Brasla
N, Frefch | 0r.B. Balakrighan a Lusaka
5. Arabic Shrid.S. Sapra Kuwat
5. French ShriAN.Jha Port Louis
5. French Shri Jaynt Prasad Brussels
5. Russian ShiiR.S. Jassal ‘ | Moscow
5. Arebi ShriR. 0. Wallang Riyach
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Demand for Passenger Cars

3241.SHRIN. DENNIS: Willthe PRIME
MINISTER be pleased to state:

(a) whether the Government have re-
vised its automobiles policy and permitted
three proposals for the manufacture of in-
digenous fuel efficient passenger cars;

(b) whetherthe Government have made
any estimate regarding the likely demand for
passenger cars in the country during the
Eighth Five Year Plan; and

(c) if 50, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT) (SHRI-
MATIKRISHNA SAHI): (a) Recently, Letters
of Intent have been issued to the following
parties for the manufacture of passenger
cars within existing policy guidelines:

1. M/s.Eddy CurrentControls Ltd.,
Kerala for Battery Operated
vehicles

2. ShriPankajDube, New Delhifor
Electric Vehicles.

3. Mfs. Acquamarine Ltd., Madras
for Diesel cars based on indige-
nous technology.

(b) and (c). Sub-Working Group on
Vehicles for the Vlilth Plan has estimated a
demand of 3,16,000 nos. of passenger cars
in the country by 1996-97.
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Pollution Control in Sindri Fertilizer
Unit

3242. SHRI VJOY KUMAR YADAV:
Will the PRIME MINISTER be pleased to
state:

(a) whether the F.C.I management has
approvedany scheme of pollution control for

" the Sindri Fertilizer Plant; and

(b) it so, the details thereof and the
reasons for notimplementing the schemetill
date?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS: (DR. CHINTA MOHAN): (a) and (b).
The FCI Board have approved two pollution
control schemes for Sindri Unit, namely,
urea hydrolyser stripper for abatement of
liquideffluent pollution fromthe ureaplant at
an estimated cost of Rs. 7.02 crores any No
abatement scheme for the nitric acid plant at
an estimated cost of Rs. 4.96 crores. How-
ever, implementation of these schemes is
held up due to financial constraints.

Public Sactor Undertakings in Mahar-
ashtra

3244. SHRI MOHAN RAWLE: Wili the
PRIME MINISTER be pleased to state:

(a)thedetails of the public sector under-
takings in the State of Maharashtra;

(b) the details of profit and loss in each
ofthese undertakingsforthelastthree years
and the number of such public sector under-
takings which have beenclosed down dueto
losses sulfered by them;
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_{c)thereasons forthe sickness of these
units and the steps taken for their revival;

(d)whetherthe Government propose to
protect the interest of workers/employees; if
s0, the details thereof; and

{e)the details of the proposal for setting
up new public sectorundertakings in Mahar-

ashtra State alongwith their proposed loca-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRIES AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRI
P.K. THUNGON): (a) and (b). The details are
as under:-



(4) and (o). The delalls arp & undar:

‘STATEMENT

SlNo. Name of the enterprise having Net ProfitLoss
registered Offce i the Stale
0of Maharashha 1990:91 1969-90 1966-89
f ) 3 4 5
1, A India 82 7089 434
2 Air India Charters Lt f )1 0
3 Bharat Petroleum Corpn. Lt 12781 12257 . 10433
4, Cotton Corporation of India L1, 6265 pet] 856
5, Expor Credit Guaranteg Corpn, o India () 14073 % (910
6. Hindustan Antbiotcs Ltd. I} 25 (+)235
1. Hindustan Organic Chemicals Ltd 39 25 17
8, Hindustan Petroleum Corpn, Lt 12014 20026 1730
{ Hotel Corporaton ofInda Lt (134 (+935 (+648
10. Incian Oil Blonding Ltd 3t 12 19
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SLho.  Namsof the enteprise having Net ProfitLoss
registered Officg i the State

0l Maharashhra 1990-91 - 1989-90 1968-69
f 2 3 4 5
i1, Indian Ol Corporation 73004 67454 51433
2 Indian Rare Earhs Lid 76 213v ()72 .
13, Indo Hokke Hotels Ltd. (16 f | (8
1, Lubrizol India Lic. 855 801 169
15, Maharashtra Antibiotics & Pharaceuticals Ld. (65 ()47 (106
16, Maharashira Electrosmel Ltd. 29 (210 kY
fl. Manganese Ore (inda) L i 458 4
| 18, Mazagon Dok L. 3 (1313 (1669
19, Mineral Exploration Corp. 1456 5 W
A Natioal Bicycle Corpn. of India Ltd. (1620 (- 986 (-)829'
2. National Film Dev. Corpn. ()25 (.)40. %
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1 K. Nannoltheenferprisehaving NetProfitLoss
registered Offce n the State :
dibaterasha 1099 15990 1989
f 2 j { 5
2 NTC (Maharashira Narh) Lid (1436 ()27 }) 3754
B NC[Swhahash 2 e . 678
A RaiOtencdstFenly an i %5
5 Roacsond Cucdas(197 i (i wm e
% SpigCopn.f 055 i’ 0
21, Videsh Sanchar Nigam Ltd, 7858 701 642
2, Wester Caalields L (9540 (3094

(1503
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(c) and (d). Out of the 28 enterprises
mentioned above, following five are declared
as sick under the provisions of the Sick
Industrial Companies (Special Provisions)
Act, 1985, and are referable to BIFR:

1. Maharashtra Antibiotics Ltd.

2.  Richardson & Cruddas (1972)
Ltd.

3. National Bicycle Corpn. Ltd.

4.  NTC (Maharashtra North) Ltd.

5.  NTC (South Maharashtra) Ltd.

The causes of their sickness are enter-
prise specific. The general reasons are over-
staffing, old plant/machinery, outdatedtech-

nology, low productivity, taken over sick
enterprises etc. The BIFR are to formulate

revival/rehabilitation schemes for each of -

these enterprises. The National Renewal
Fundhas already beenset up asasalety net
toprotecttheinterest of the workers who are
affected due to restructuring of the enter-
prises under the rehabilitation schemes. No
enterprise has been closed down so far.

(e) Setting up of new public sector
undertakings are decided keeping into con-
siderationthetechno-economicfeasibility of
the projects and availability of the resources
togetherwiththe balancedregional develop-
ment of the country.

Growth of edible oils in minor sector

3245.  SHRIMANIKRAO HODLYA
GAVIT:
SHRI B. DEVARAJAR:

SHRI JEEWAN SHARMA:

Will the PRIME MINISTER be ploased
to state:

(a) whether the growth of edible oils In
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the min-or oil sector has been increased
during the last three years;

(b) if so, the details thereof; and

(c)whetherthe Government proposeto
consider giving more fiscal incentives for
exploiting the minor oils by the soap and
vanaspati industries in orderto save foreign
exchange in importing edible oils?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMERAFFAIRS&PUBLIC DISTRIBUTION
(SHRIKAMALUDDIN AHMED): (a) Yes, Sir.

(b) The important edible oils inthe minor
oil sector are oils from rice bran oil, cotton-
seed oil, soyabean oil, sunflower oil, saf-
flower oil, and nigerseed oil. The production
of these oil in the last three years has been
as under:-

Year Production in lakh MT
1689-89 10.6
1989-90 13.2
1990-91 145

(c) At present there is no proposal for
giving further incentive for use of minor oils
by soap and vanaspati industries.

Mechanisms of National Renewal
Funds

3246. SHRIRAMMAIK: Willthe PRIME
MINISTER be pleased to state:

(@) whether the aims, functions and
mechanisms of the National Renewal Fund
have been finalised;

{1)4¢ not, the steps take/proposed to be
taken te finalise the decision to expedite the
working of the fund;
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(c) whether Inter-Ministerial Commit-
tees have been constituted in this regard; if
50, the details of such Commitiees; and

(d) the Committees which have submil-
ted their recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT) (SHRI-
MATIKRISHNA SAHI): (a) and (b). The aims
and functions of the National Renewal Fund
have been finalised. The Fund will have
three segments. The Employment Genera-
tion Fund would provide. resources for em-
ployment generation schemes for both or-
ganised and unorganised sectors. The Na-
tional Renewal Grant Fund will deal with
payments under the Voluntary Retirement
Scheme and compensation to workers af-
fected by closure/rationalisation resulting
from approved rehabilitation schemes. The
Insurance Fund for Employees will cater to
the compensation needs in future.

{c) and (d). No Committees have been
constituted. However extensive obscussion
have been held with the concemed Minis-
tries/Departments, State Governments,
Financial Institutions etc., to work out mo-
dalities for making the National Renewal
Fund operational.

Evaluation of Consumer Goods

3247. SHRI R. SURENDER REDDY:
Will the PRIME MINISTER be pleascd to
state:

(a) whether a scheme {0 test and evalu-
ate consumer goods manufactured by rival
companies to help consumers is proposed
10 be launched during the Eighth Plan pe-
riod; ol

(b) 1 s0, the main features ofthe schemo;
and
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(c) the extent to which the scheme is
proposed to be helpful to the consumers?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
to(e). Yes, Sir. Under the scheme assisted
by UNDP consumer organisations will be
encouragedto undertake comparative test-
ing of consumergoods. The scheme aims at
building up capabilities withinthe country for
testing, ranking and evaluation of products
and making the results of such tests avail-
able to the consumers. UNDP will provide
inputs lixe training, transfer of technology
and testing equipments. This scheme will
enable the consumers to exercise informed
cheice of the best product atthe lowest price.

Demand and Supply of Drugs

3248.SHRIBASUDEV ACHARYA: Wil
the PRIME MINISTER be pleased to state:

(a) the gap between demand and sup-
ply of drugs in the country;

(b) whether the government are aware
thatin just four years from 1986-87 10 1989-
90, the dependance on imported bulk drugs
has incrcased from 45 per cent to 67 per
cent; the causes thereof;

(c) if so, the rate of growth of export
during the same period;

(d) whether Government are also aware
that Indian consumers do not get their own
indigenous drugs and import the same from
the foreign countries; and

(e) the remedial steps proposed to be
taken in that regard?

TIHE MINISTER OF STATE IN THE

“MINISTRY OF CHEMICALS AND FERTIL-

IZERS: (DR. CHINTAMOHAN): (a), (d) and
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(e). Overallthere is no gap between demand
and supply. Where necessary, indigenous
production gets supplemented by imports.
Govermnment endeavours through the Drug
Policy to encourage greater investment in
the pharmaceutical sector, especially in the
manufacture of bulk drugs.

(b) Increase inimports as percentage of
indigenous production of bulk drugs includes
import of bulk drugs for export production
and newer drugs. Another factor behind the
increase in percentage is the rise in the
import value due to decline in the value of
rupee in relation to major foreign currencies.

(c) Rate of growth of export betwecen
1986-87 and 1989-90 is given below:-

Year Rate of growth

in exports
1986-87 14.93 %
1987-88 29.93 %
1988-89 61.38 %
1989-90 80.47 %

Software Technology Park in Kerala

3249. SHRIV.S. VIJAYARAGHAVAN:
Wili the PRIME MINISTER be pleased to
state:

(a)thetotalnumberof proposa's cleared

by the Government to set up sofiware tech-
nology part in Thiruvananthnpur- . Kerala
as onJune 30, 1992, and

(b) the time by which llicse parks are
likely to be set up?

THE MINISTER CF STATE IN THE
MINISTRY OF PARLI"" " .1 TARY AFFAIRS
ANDMINISTEROF & © \TE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
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(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF QOCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). The
Department of Electronics has approved
proposals of nineteen (19) Software Compa-
nies to set up their units for Software export -
activities at Soltware Technology Park (STP),
Thiruvananthapuram. The management of
this Park has been given to Electronics
Research & Development Centre (ER&DC),
Thiruvananthapuram, a registerred society
under the administrative control of the De-
pariment of Electronics. Mainframe com-
puter IBM ES-9000 is installed at ER&DC,
Thiruvananthapuram for use by Software
Companiesin STP, Thiruvananthapuramfor
software development and expont. The time
when the companies approved for the Soft-
ware Technology Park will start operations
depends on the progress made by the indi-
vidual companies.

Setting Up of Nuclear Power Plant in
Kerala:

3250. SHRITHAYILJOHNANJALOSE:
V/ill the PRIME MIMNISTER be pleased to
state:

(a) whetherthe Government proppse to
setup any nuclearpowerplant in Kerala; and

(b) i so, the detaiis thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI . RANGARAJAN
KUMARAMANGALAM): (a) No, Sir. Thereis
no proposal in the eighth five year plan.

(b) Does not arise. However, Kerala
State Authorities proposed anumber of sltes
for setling up of an atomic power statlon.
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Preliminary investigations onthese sites were
carried out by a Technical Commiltee consti-
tuted by the Department of Atomic Encrgy.
Presently, a Site Selection Commitiee con-
stituted by the Department of Atomic Energy
is reviewing the work done by the Technical
Committee. This is part of the ongoing site
investigationsto meet the future necds of the
nuclear power programme.

[Translation}
Scheme for Beedi Workers

3251. SHRI ANAND AHIRWAR: Will
the Minister of LABOURbe pleasedto state:

(a) whether the Government have con-
ducted any survey-egarding the implemen-
tation of schemes for Beedi Workers;

(b) if s0, the details thereof; and
(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) and (b). No sur-
vey has been conducted regarding imple-
mentation of Schemes for Beedi Workers.

(c) It was not considered necessary as
periodical review and monitoring on the
implementation of the existing schemes is
done.

Industrial Units by Women Entrepre-
neurs

3252. SHRI SOBHANADREESWARA
RAO VADDE: Willthe PRIME MINISTER be
pleased to state:

(a) whether the Government have any
planstoencouragewomen entrepreneurs to
start industrial units;
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(b) if s0, the details thereof; and

(c) the steps taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
THE MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE (PROF. P.J.
KURIEN): (a) It is the policy of the Govem-
ment to encourage women entrepreneursto
start industrial units.

(b) and (c). A statement is enclosed.
STATEMENT
Plans Operated By Various Govern-
ment Agancios to Encourage Women Entre-

preneurs to Start Industrial Units.

The Small Industries Development
Orgarisation (SIDO) has a programme of

“organicing Entrepreneurial Development

Programma (EDPs) exclusively for women
throughits network of Small Industries Serv-
ice Inctitutes (SISIs)inthe country. Similarty,
exclusive EDPs are being conducted by
institutions such as EDIs, CEDs efc. pro-
moted by financial institutions & State Govts.

Development of Small industries being
a State subject, some State Govemnments
have schemes for reservation/priority in al-
letment of plots andindustrialshedstowomen
entreprencurs.

The Industrial Finance Corporation of
India has a scheme of providing one time
interest subsidy determinable on a case 1o
case basis subject lo a ceiling of Rs. 20,000/
-towornen entreprencurs throughthe agen-
cies of State Finance Corporation (SFC)
and/or banks enabling the latterto set off this
subsidy against the interest payable by the
unit for the loan assistance availed of itself
for plock capital/meeting caphal cost of the
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project thus providing interest relief to the .

womenentrepreneurs.

The National Small Industries Corpora-
tion provides plant and machinery under its
Hire-Purchase Scheme 1o entrepreneurs.
Women entrepteneurs are given speciai
concessions in the rate of interest, earnest
money and service charges and compared
to general category of entrepreneurs. The
" interestchargedfromwomen entrepreneurs

is 1% less than that charged from gencral
category of entrepreneurs. In respect of
supply of plantand equipment uptothe value
of Rs. 10 lacs under its Hire -Purchase
Scheme, the women entrepreneurs are
required to pay only 15% as earnest money
" asagainst20%bythe generalcategory. The
service charge fromgeneral category is 3%
upto Rs. 5 lacs worth of machinery,-4%
_above Rs. 5 lacs and upto Rs. 10 lacs and
- 5% for machinery above Rs. 10 lacs. The
concessional rate applicable to women en-
trepreneurs is only 2% for machinery upto
Rs. 10 lacs and 4% above Rs. 10 lacs.

Small Industries Development Bank of
India has introduced a scheme - MAHILA
UDYAM NIDHI - to provide equity type of
assistance to women entreprencurs setting
up new industrial projects in small scale
sector provided the cost of the project does
not exceedRs. 10 lacs. This assistance is in
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the form of soft loans to meet the gap in
cquity alter taking into account the promot-
ers contribution 1o the project subjectto a
maximum of 15%. of the project cost. A
nominal service charge of one percent is
payable annually. .

Profits of Maruti Udyog Limited

3253. SHRIMATI VASUNDHARA
RAJE: Will the PRIME MINISTER be pleased
1o stale: :

{a) whether the profits of the Maruti
Udyog Limited has been declining forthe last
three years; -

(b) if so0, the reasons therefor;

(c) whether the Government have any
proposaltoprivatise the MarutiUdyog Ltd. In
view of its steeps fall in profits and

(d) if s0, the details thereof? -

- THE MIMISTER -OF STATE IN THE
MINISTRY OF INDUSTRY DEPARTMENT
OF HEAVY INDUSTRIES AND DEPART- .
MENT OF PUBLIC ENTERPRISES) (SHRI
P.K. THUNGQON): (a) The profits of Maruti
Udyog Ltd. (MUL) for the last thrée years
have been as follows:- '

Year  Profitbefore Profit after tax
1ax (Rs. in crores) (Rs. in crores)
1988-89 31.42 - 26.47 |
| 1989-90 50.05 1.11.94
1990-91 48.12 48.12'
V1.991-92 35.79 29.07

(b) The decline in profits has taken
place only in 1991-92. The cause was afall
in domestic sales, caused by increases in

excise & customs duty, rising input costs,
depreciation of the rupee, needto purchase
Exim scrip etc. MUL had to reduce prices to



327  Written Answers
maintain sale volumes.

(c) and (d). Suzuki Motor Corporation
was allowed to increase its equity in Maruti
Udyog Ltd. (MUL) from 40% to 50% by
subscribing to additional 2204860 shares in
terms of a Joint Venture Agreement signed
on 2.6.92 by and among the President of
India, SMC and MUL. The objective was to
strengthen theinternational competitiveness
and operations of Maruti and to attract for-
eign investment and technology. In view of
the above, MUL is no more a Government
Company in terms of the Companies Act.

Conveyance Allowance and Encash-
ment of Leave

3254. SHRI GURUDAS KAMAT: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government are con-
sidering to stop the payment of conveyance
allowance and encashment of leave to
Government employees; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Noproposalis under
consideration for stoppage of payment of
Conveyance Allowance or for encashment

- of Earned Leave on superannuation under
CCS (Lsave) Rules. 1972.

(b) Does not arise.

Nuclear Deal on VVER 1000 MW Finali-
sation

3255. PROF. RAM KAPSE: Wil the
PRIME MINISTER be pleased to state:

(a) whether a nuclear deal on construc-
tion of VVER 1000 MW Type was signed
between India & erstwhile USSR;
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(b) if so, the details thereof;

(c) whether the said deal has been
finalised; and

"(d)if so, the details thereof and if notthe
reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT)  (SHRI  RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) An Inter-Governmental Agreement
(IGA) for co-operation in the construction
and operation of 2x 1000 MWe Soviet VVERs
in India was signed on November 20, 1988.

(c) No, Sir.

(d) While satisfactory progress was
being made to implement the IGA, the sud-
den and unexpected political developments
in the erstwhile Soviet Union over the last
two years have introduced alarge element of
uncertainty. The IGAwas not merely acoop-
eration in science andtechnology. It had an
enormous economic and commercial as-
pect. While the technical details had been
largely worked out, unavoidable uncertain-
ties have crept into the economic package
and its commercial implications. Renewed
responsibilities need to be reaffirmed and
assessed afresh in view of the changed
circumstances.

Separate Commission for Agricul-
tural Labour

3256. DR. G.L. KANAUJIA: Will the
Minister of LABOUR be pleased to state:

(a) whetherthe Government proposeto
sel up a separate Commission for agricul-
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tural labourers; and

(b) if so, the details thereof? ,

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) No, Sir.

(b) Does not arise.
[Translation)
~ Working Children

3257. SHRI MADAN LAL KHURANA:
Will the Minister of LABOUR be pleased to
state:

(a) the estimated number of working
children in the country;

(b) whether a workshop had been or-
ganisedto study andformulate aframe work
for the programme for resolving the prob-
lems of the Working children on 19th and
20th June 1992 in New Delhi;

(c) if so, the main recommendations of
the said workshop; and

(d)the steps being taken by the Govern-
ment to solve the problems of the working
children?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) According to the
1981 census there were 13.6 million child
workers. The 43rd round of the National
Sample Survey (conducted in 1987-88)
shows the number. of child workers to be
abeut 17-million. -

(b) and (c). This Ministry has not organ-
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1992. It is understood that-a workshop was
organised by ‘Prayas’ a juvenile aid centre.
However, no recommendation has so fai
been received in the Ministry.

(d) There are a number of legislations
which prohibit the employment of children
below 14 years in certain occupations/proc-
esses and regulate their conditions of work
in other areas with a view o protect them
fromexploitation at work and alsotoimprove
their working conditions. The National Policy
on Child labour, 1987 has been formulated
which inter alia, envisages project based
plan of action in areas of .concentration of
child labour and focussing ongeneral devel-
opment programme for the benefit of child

. labour. Financial Assistance to voluntary

organisations is also provided to take action
oriented projects.

Generation of Power From Non-Con-
ventional Energy Sources

3258.SHRIGAYAPRASAD KORI: Will
the PRIME MINISTER be pleased to state:

(a)the extent of power being generated
from non-conventional energy sources in
Uttar Pradesh;

(b)The details of the power generation
from non-conventional energy sources and
the cost thereof; and

(c) the action being taken by the Gov-
ernmentto reduce the cost of powergenera-
tion?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
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NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) In Uttar
Pradesh about 30.10 lakh kilo watt hour
power annually is being generated fromnon-
conventional energy sources.

(b) The details of power generation from
Non-Conventional Energy Sources together
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with its cost is given in Statement enclosed.

(c)Government is supporting extensive
research and developmentefforts to reduce
the cost by way of increasing efficiency,
using newer materials, processes andtech:
niques.
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[English)

Nuclear Power Station

3259. SHRI CHITTA BASU: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government have any
proposal for setting up a nuclear power sta-
tionin any State of the North Eastern region;
and

(b) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a)No, Sir. There is
no such proposal in the Eighth Five Year
Plan. ’

(b) Dueto availability of significant hydel
potentialinthe north eastern region andcoal
resources in the adjacent eastern electricity
region, the priority for setting up of nuclear
power stations in the north eastern region is
low.

Subsidy to Mahﬁrashtra for PDS
L
3260, SHRIVILASRAO NAGNATHRAO
GUNBEWAR: Wilithe PRIME MINISTERbe
pleased to state:

{a) the extent of subsidy of subsidy
provided to the Maharashtra Government
for Public Distribution Systemduring the last
two years; and

(b)the extent of subsidy proposed to be
provided during 1992-93?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
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SUMER.AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDINAHMED): (a)
Central Government does not provide any
funds as direct subsidy to State Govern-
ments/UT Administrations (including Mahar-
ashtra), for Public Distribution'System.

(b) Does not arise.

Employment in rural and Tribal areas of
Madhya Pradesh

3261. SHRI CHANDULAL CHAN-
DRAKAR: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government have
chalked outany plan to provide employment
inrural and tribal areas of Madhya Pradesh;

(b) if so, the details thereof; and

(c) the role likely to be assigned to the
Khadi and Village Industries Commission

-.and the National Handloom Development

Corporation in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
MINISTER OF STATE IN THE MINISTRY
OF COMMERCE (PROF. P.J.KURIEN): (a)
and (b). Promotion of industries and provi-
sion of employment thereby is the primary
responsibility of the State Governments.
State Governments accordingly formulate
their own policies. The Union Government,

_ however, supplemehts the efforts of the State

Governments for developments of their in-
dustries.

(c) The Khadi‘and Village Industries
Commission has advised the Madhya
Pradesh Khadi and Village Industries Board
to earmark about 20% of funds for providing
employment- in tribal areas of Madhya
Pradesh. During 1991-92asumof Rs. 550.69
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lakhs was released 10 the Gowt. of Madhya
Pradesh for implementation of Janata Cloth
Scheme, Workshed-cum-Housing Scheme
and Margin Money for Destitute Handloom
Weavers. The National Hangloom Develop-
ment Corporation supplies Yarn, Dyes and
Chemicals throughout the country including
Madhya Pradesh.

Infrastructural Facilities in Bombay

3262. SHRI MUKUL BALKRISHAN
WASNIK: Will the Minister of PLANNING
ANDPROGRAMME IMPLEMENTATIONbe
pleased to state:

(a) whether the Government have re-
ceived a package plan for special central
assistance to develop infrasturctural facili-
tiesin Bombay during the Eighth Plan period
to meet the increasing pressure of the rap-
idly growing population in the city;

(b)if so, the reaction of the Government
thereon; and

(c) the amount sought by the State
Government and sanctioned by the Union
Government during the Seventh Five Year

Plan and for the year 1992-93 for Bombay

and other Urban areas in Maharashtra?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME. IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) The
Government of Maharashtra have been
representing for special central assistance
for problems of Bombay including inade-
quate urban infrastructure in the city.

(b) and (c). An amount of Rs. 50 crores
has been provided for the problems of
Bombay within the overall allocation of for-
mulabased (net) Central assistance without
earmarking in the Annual plan ofthe state for
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1992-93. During the Seventh Five Yearplan_
also, asumof Rs. 50 crores was allocatedto
Maharashtra on the consideration of Metro-
politan problems in the state.

Poverty Line

3263 DR. LAXMINARAYAN PAN-
DEYA: :

DR. AK. PATEL:

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be

pleased to state:

(a) whetherthe Government proposeto
raise the poverty line for considering eligibil-
ity for benefits under various poverty allevia-
tion schemes;

(b) if so, the details of the concepts of
the previous poverty line and the one pro-
posed to come into effect during the Eighth
Plan;

(c) the number of persons below pov-
erty line inthe country under the old and the
new concepts of poverty line;

(d)the factors that have beentaken into
consideration while deciding about the new
poverty line; and .

(e) the brief outlines of the poverty alle-
viation schemes available to people below
poverty line?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF '
NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) Plan-
ning Commission has updated the poverty
line for changes in price level upto the base
year of the Eighth Five year plan.

(b) to (d). The concept of poverty fine
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has notchanged. The poverty line is revised
only for taking into account the changes in
the price levelfromtheinitial year 1973-74to
the reference year 1991-92. The concept of
poverty line is based on the recommenda-
tions of a ‘Task Force on Minimum Needs
and Effective Consumption Demand’ which
submitted its Report in 1979. According to
this Report, the poverty line isdefined as the
per capita monthly expenditure of Rs. 49.09
in rural areas and Rs. 56.64 in urban areas
at 1973-74 prices corresponding to the per
capita daily calorie requirement of 2400 in
rural areas and 2100 in urban areas. This
poverty line at 1973-74 prices is being up-
dated for the changes in price level by im-
plicit private consumption deflator as re-
ported in National Accounts Statistics. For
the base year of the. Eighth Five Year plan,
1991-92, poverty line is estimated as the
average monthly per capita expenditure of
Rs. 181.50 in rural areas and Rs. 209.50 in
urban areas at 1991-92 prices. On annual
basis, the rural and urban povenrty line is
equivalentto annual household expenditure
of Rs. 11060 and Rs. 11850 respectively for
ruraland urban areas at 1991-92 prices. The
number of persons below poverty line is 238
million in 1987-88, the latest year for which
results of the full National sample survey on
household consumer expenditure are avail-
able.

(e) The poverty alleviation schemes
include Integrated Rural Development Pro-
gramme (IRDP) to provide seli-employment
opportunities to the rural poor, Jawahar
Rozgar Yojana (JRY) for giving wage em-
ploymentin ruralareas, Nehru Rozgar Yojana
for providing wage employment and self
employmenttothe urban poorand Minimum
Needs programme (MNP) to make available
to the poor the social services like primary
health care, housing and water supply,
improved sanitation facilities and essential
consumer goods through public Distribution
system. Programmes for eradication of illit-
eracy, providing rural road facilities, slum
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improvement and various schemes under
the Integrated Child Development Services
(ICDS) are also available for the benefit of
the poor.

[Translation)

Research Papers on Electronics in
Hindi

3264, DR, LAL BAHADUR RAWAL: Wil
the PRIME MINISTER be pleased to state:

(a) whetherthe Government proposeto
publish some research papers on electron-
ics in.Hindj;

(b) if not, the reasons therefor;

(d) whetherthe Government proposeto
encourage research based writings in Hindi
on the subjects relating to electronics with a
view to inculcate scientific temperament;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SGIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) to (). There is
no proposal to publish research papers on
Electronics in Hindi by the Department of
Electronics. Research papers ars normally
published by academic institutions, ete.
However,the Department of Electronics has
been publishing from time to time Scientific
and Technical articles in Hindi.

Maruti 1000 C.C. cars

3265. SHRIRAJESH KUMAR: Will the
PRIME MINISTER be pleased to state:
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(a)the annual quota of Maruti 1000 C.C.
cars for allotment in Delhi;

(b) the totaltime taken in allotting Maruti
1000 C.C. cars from the Government and
non-government quota with effect from the
date of application received by the company;
and .

) the steps taken by the Government
toexpedite the allotment of Maruti 1000 C.C.
cars?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) and (b). There is no annual
quota for allotment of Maruti 1000 C.C. cars
for any territory including Delhi. Cars are
allotted onthe basis of first-come-first served
basis. Totaltime taken between booking and
delivery depends upon the length of the
queue. Priority is giventocustomers who are
entitledtotakethe carunderthe Manufactur-
ers’ quota scheme as per the ruling of the
Supreme Court. At present, delivery period
for the normal customers is about 8 weeks.

(c) Efforts are being made by MUL to
step up the production of this model.

[English}
Central Vigilance Commission

3266. PROF. RITA VERMA: Will the
PRIME MINISTER be pleased to state:

(a) whether the Central Vigilance Com-
mission proposeto strengthen its machinery
to check corruption and malpractices in the
Covernment departments and public soctor
undertakings;

{b) if so, the detalls thereof; and
(c) if not, the reasons therelor?

THE MINISTER. OF STATE IN THE
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MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARETALVA): (a)to (c). Whilethere s
no formal proposal at present under consid-
eration of Gowt, in the context of a review of

!

the working of the Central Vigilance Com-

mission undertaken by the Government, the
Commissicn has broadly suggestedimprov-
ingthe investigating machinery, broadening
the area of its jurisdiction, and increasing its
staff strength.

[Trans!;’z!ion]

Implementation of Small Scale Industry
- Policy

3267. SHRI RAMESHWAR PATIDAR:
Will the PRIME MINISTER be pleased to
state:

(a) whether there is an urgent need to
implement various measures announced in
the policy on small scale and tiny sector as
reporiedinthe Tribune dated April 22, 1992;

(b) if so, whether a package for sick
small scale units is yet to be announced by
the Government; and

(c)the time by which various measures
forsmall scale andtiny sector are likely to be
implemented andthe package for sick small
scale units is likely to be announced?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES: AND
AGRO AND RURAL INDUSTRIES) AND

- THE MINISTER OF STATE IN THE MINIS-

TRY OF COMMERCE (PROF. P.J.
KURIEN): (a) to (c). Some of the policy
measures announced on 6.8.1991 have
already beenimplemented while the remain-
ing ones are in an advanced stage of imple-
mentation. The policy measures which have
been implemented relate to enhancementin
the Invesiments limit of plant and machinery
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in respect of tiny units, inclusion of business
and industry related services as tiny units,
modification In definition of women enter-
prises, simplification of rules and procedures
regarding registration, disbanding of certain
committees existed earlier etc. The policy
measures which are in an advanced tage of
implementation relateto Delayed Payments
Act, Limited Partnership Act, Equity Partici-
pation by other Industrial Undertakings in
SS1Units upto 24%, package fortiny sector,
Integrated Infrastructural Development
Scheme for small scale units in rural and
backward areas, etc.

As afollow-up of the policy measures, a
Committee to r8view the arrangements for
meeling the working capital and term loan
requirements of small scale industries and
rehabilitation of sick small scale industries
and to examine any other issues relating to
small scale industries was appointed vide
RBI memorandum dated 9.12.1991. The
Committee is expected to submit the repont
by end of August, 1992.

(English]
Coldstorage Facllity in Assam

3268. SHRI PROBIN DEKA: Will the
PRIMIE MINISTER be pleased to state:

(a) whether the sulficient coldstorage
facilities for fruits, vegetables, eggs etc. is
available in Assam; and

{b) I not, the steps taken or proposedto
be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF .RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP.
MENT) (SHRIUTTAMBHAI H. PATEL): (a)
and (b). There are three cold storages In
Assam with a total capacity of 1703 tonnes,
No application for any additional capacity is
pending with the Government. Government

JULY 29, 1992

Written Answers 344

would considerlioensing additional éapachy _
ifany entrepreneurfinds itfeasible and makes
an application.

Installation of a Radar at Gadank!

3269. DR. D. VENKATESWARARAO:
Will the PRIME MINISTER be pleased to
state: '

(a) whether an Indian Radar to be used
as a versatile ground tool for atmospheric
research is being installed at Gadanki, 30
KMs from Tirupati;

{b) if so, the total expenditure incurred
thereon and its status in the world; and

(c)the time by which the project is likely
to be started? :

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICESAND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) The total expenditure incurred on
the Project as of March, 1992 is Rs. 796.00
lakhs. For atmospheric research in terms of
its power aperture product, it is expected to
be the second largest after the Jicamarca
Observatory in Peru.

{c) The first phase of the Project namely
the ST mode has already been completed
and has been in regular operation in the
Stratosphere, Troposphere (ST) Mode since
its inauguration in October 1990. The sec-
ond phase which involves high power to
make ST into Mesospheric Stralospheric
and Tropospheric (MST) Mode is nearing
completion. '

Forelgn Equity In Public Sector
Undertaking.

3270, SHRI M.V.V.S. MURTHY: Wil

“the PRIME MINISTER be pleased to state:
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(2) whetherthe Government are selling
49% of public sector undertaking equity to
multi-nationals including the movable and
immovable assets at the present level of
capitalisation; and

(b) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRIES AND DEPART-
MENT PRBLIC ENTERPRISES)(SHRIP.K.
THUNGON): (a) No, Sir.

(b) Does not arise.
[Translation]
Drinking water In Villages of Orissa

3271. SHRISRIKANTA JENA: Willthe
PRIME MINISTER be pleased 1o state: (a)
whether the Government have identified
these such villages in Orissa where drinking
water is not available;

(b) it so, the detalls thereof;

(c) the steps taken by the Governmoent
to ensure the availability of drinking water
there;

(d) the target fixed during the last three
years for making drinking water available in
Orissa; and

(e) the percentage of progress made in
this regard year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
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(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL): (a)
Yes, Sir.

(b) As on 1.4.1992 there were 550 No
Source Problem Villages in the following
districts:

1. Ganjam 230
2. Keonjhar 2
3. Koraput ' 246
4.  Phulbani 47
5. Puri ' 18
6. Sambalpur 4
7. Sundergarh 3

550

Out of the above, 9 Problem Villages
have been covered so far in 1992-93,

(c) An action plan has been finalised for
provision of drinking water in these villages
by 31.3.1993 through Piped Water Supply
schemes, Handpumps, Water Harvesting
Structures, Sanitary Wells and other appro-
priate schemes. For this purpose, a special
assistance of Rs.10,00 crores was released
tothe State Governmentin 1991-92 andRs.
2.81 crores in 1992-93 over and above the
annual allocalion under.Accelerated Rural
Water Supply Programme.

(d) and (e). The information is as fol-
lows:-



1. No. Year No. of no-source and other vilages Percentage achievement
Target Achievement |
1 2 J 4 5
I, 198990 5338 397 (4
2 1990-91 MO 1589 310
k) 1991-62 3664 am ar .
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New Schemas for Rural Develop-
ment

3272. SHRI K. RAMAMURTHEE TIN-
DIVANAM: Will the PRIME MINISTER be
pleased to state:

{a)whetherthe Government proposeto
formulate a ‘basket of rural development
schemes' to create durable assets;

(b) i so, the details thereof;

(c)whetherthe State Governments have
also been consulted in the matter; and

(d) if so, the response thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRIUTTAMBHAI H.PATEL) : (a)
1o (d). There is a proposal to revamp the
programmes of Rural Developmentcurrently
being implemented and new measures and
issues are under discussion and formula-
tion. The Planning Commission has sug-
gested that" a basket of schemes” could be
evolved as an alternative to the present
‘ndividual schemes with a specific frame
work andthe State Government can choose
the appropriate schemes from this basket
taking into account the local needs.

The Ministry of Rural Development
recently organised a Meeting of Secretaries
of Rural Development Department in vari-
ous States on27thJune, 1992to discuss the
new approach to Rural Development Pro-
grammes in 8th Plan. The general consen-
sus which emerged from the deliberations
wasthat there should be enough lexibility in
the schemes to be implemented in the 8th
Plan and * the basket of schemes” to be
prepared mustbe large enough sothat cholce
can be made by the State Governments, It
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was, however, stressed that the people liv-
ing below poverty line constitute the target
groups for poverty alleviation programmes
and this basic approach should not be lost
sight of.

[Translation]
Marora Atomic Plant

3273. SHRI RAM BADAN: Wil the
PRIME MINISTER be pleased to state:

(a) whother a number of persons have
beendisplacedfor selting up of Narora Atomic
Power Plant;

(b) whether the affected persons have
been provided employment or suitably reha-
bilitated;

(c) the number of persons/family reha-
bilitated and properly compensated during
1992-93; and

~(d)if not, the reasons therefor and time
by which these families/persons are likely to
becompensated/rehabilitated/employed?

~ THE MINISTER CF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENGE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) Yes, Sir.

(c) Land acquisilion and rehabilitation of
displaced persons were carried out by the
Uttar Pradesh State Gavernment for which
funds were provided by the Department of
Atomic Energy/Nuclear Power Corporation
of IndiaLimited. The displaced persons were
rehabilitated prior to 1992-93. Asumof about
Rs. 10.69 lakhs has been disbursed as
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additional compensation during 1992-93.

(d) Does not arise.

Purchase of Paper from Hindustan
Paper Corporation

3274. SHRI AMAL DATTA: Will the
PRIME MINISTER be pleased to state:

(a) whether the Union Government are
placing any order on the Hindustan Paper
Corporation for supply of paper for its own
use;

(b) it so,the percentage of the said order
tothe total annual requirement of the news-
paper by the Government; and

(c)the percentage this order constitutes
tothetotal annual production by the Hindus-
tan Paper Corporation?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRI
P.K. THUNGON): (a) to (c). During the year

1991-92, orders receivedby Hindustan Paper ~

CorporationforpaperfromDepartments and
Institutions under the Central Government
were to the tune of 19.5% of its total produc-
tion.

[Translation)
Report of Committee onNLC
~ 3276. SHRIMRUTYUNJAYA NAYAK:
Will the Minister of COAL be pleased to

- state:

(a) whether the committee constituted
to enquire Into the alieged Wregularities

committed in Neyveli Lignite Corporation

has submitted s repont; ¢

(b) if so, the detalils thereol; and
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(c) the action taken by the Govemment
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-

. GOUDA): (a) Government has not consti-

tuted any committee in the recent past to
enquireintaany allegedirregularitiesinNLC.

(b) and (c). Do not arise.
[English]
Soclal Security Schemes

3277. SHRI RAJNATH SONKAR
SHASTRIL: Will the Minister of LABOUR be
pleased to state:

(a) whether large number of people
working in the construction, mining, trans-
pont, agriculture, forestry etc. run the risk of
injury/death every moment; ‘

(b) if so, the stops taken to provide
saleguards/security to them; and

(c) the number of workers injured/died
in the last twelve months?

THE DEPUTY MINISTER IN THE®
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) and (b). In orde!’
to provide safeguard and security to work-
ers, legislative provisions exist in the Mines
Act, 1952, the Factories Act, 1948, the Plan-
tation Labour Act, 1951, and the rules and
regulations framed thereunder.

In the event of injury or death during
work, compensation is extended under the .
Workmen's Compensation Act, 1923 and
Employees State Insurance Act, 1948.

TheGovernment of Indiahas introduced ,
the following three insurance schemes; (i)
Personal Accident Insurance Social Secu-
rity Scheme for poor families (PASS) oper-



353  Written Answers

earning member of a poor family is covered
underthis $cheme. (ii) Social Security through
Group Insurance Social Security Fund with
contribution from Govemment of India and
the LIC was set up for the purpose of provid-
ing Social Security through Group Insurance
with double accident covers covering about
20 groups of economically weaker sections
like fishermen, beedi workers, tendu leaf
collectors, forest workers, sericulture etc;
(iii) Group Insurance Scheme for landless
agricultural labourers and for IRDF benefici-
aries. This scheme is administered by LIC.

(¢) In the mining sactor, 275 workers
died and 1123 were seriously injured during
1991 (provisional).

Under the provisions of Workmen's
Compensation Act, 1923, during 1989,
number of workers compensated in case of
death, orpermanenttemporary disablement
was 1,64,402.

Under the Employees State Insurance
Act, 1948, 994 death claims were admitted in
1990-91.

The number of claims settled during
1991 by GIC/LIC under Social Security

Schemes are as under:

Name of the Scheme Number of
claims settled

PASS 33,367

Group Insurance Scheme of LIC. 37,979
-IRDP Group Insurance Scheme 4,104

The Information In respect of workers
engaged In construction, transport, agricul-
ture and forestry sector is not specificalty
maintained in the Ministry of Labour.

Price of Passenger Cars

3278. SHRI LALIT ORAON: Wil the
PRIMEMNSTERbopbaodloﬂag:
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(a) whetherthe Government propose to

hike the prices of passanger cars and if so, -~

the extent thereof; and
{b) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT) (SHRI-
MATI KRISHNA SAHI): (a) Government do
not excercise any control over prices of
automotive vehicles.

(b) Does not arise.
Cased of Corruption

3279. SHRI BALRAJ PASSI: Will the
PRIME MINISTER be pleased to state:

(a)the number of cases reported about
corruption and malpractices in the Govern-
ment Departments during each of the last
three years; and

(b) the action taken against the gullty
persons?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARETALVA): (a) and (b). Information
is being collected and will be laid on the
Table of the House.

Manufacture of Suzukli Cars in
Maruti Udyog Limited

3280. .PROF. K.V. THOMAS: Will the
PRIME MINISTER be pleased to state:

(a) whether the Maruti Udyog Limited
has signed any agreement with Suzuki, Japan
1o manulacture Suzuki Cars In its factory at
Gurgaon;

(b} if 50, the details thereof; and
(c) whether the Suzuki Cars 80 manu

factured will be exported or only sold in the
Indian market?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES (SHRI
P.K. THUNGON): (a) to {(c). Maruti Udyog
Limited had signed an agreement in 1982
with Suzuki Motor Corporation, Japan, to
manufacture certain Suzukivehicles in Maruti
Udyog Limited. These vehicles have been
produced for more than eight years and are
being sold bothin domestic as well as export
markets. In 1990 Marutiintroducedihe 1000
CCcaralso basedon Suzukidesign. Suzuki
Motor Corporation has now decided to dis-
continue the production and export cf the
800 CC car from Japan. A new mode! to
replace this car has been developed, and will
be producedin Maruti Udyog Limited for sale
in Indian and abroad from 1993 onwards.
The agreement for this car has not been
signed so far between Suzuki Motor Corpo-
ration and Maruti Udyog Limited.

Financial Package to CCl, Asansol

3281. DR. SUDHIR RAY: Will the
PRIME MINISTER be pleased to state:

(a) whether the Cycle Corporation of
India, Kamyapur, Asansolis incurring losses
every year,

(b) if so, the details™f the losses in-
curred during each of the last three years;

(¢) the reasons for these losses;

(d) the remedial steps taken by the
Government in this regard;

(e) whether the Cycle Corporation of
India, Sen Raleighgroup of companies is not
gelting working capital for a long time,

(f) it so, the reasons therefor; and

(9) the step taken to provide working
capital to Cycle Corporation of india?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
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MENT OF PUBLIC ENTERPRISES) (SHRI
P.K. THUNGON): (a) Yes, Sir.

(b) The losses incurred by the Company
during the last three years are as under:-

1989-90 Rs. 3071 lakhs
1960-91 Rs. 3016 lakhs
1991-92 (Prov.) Rs. 2558 lakhs

(c) The compary has been incurring
loses due tovarious reasons such as oldand
outdated machinery, excessive man-power,
high cost cf production and difficult liquidity
position, elc.

(d)10 (g). Since CCIL is not having any
internalgeneration andits networthis nega-
tive, Government have been providing funds
tothe company to meet their urgent require-
ment of salary and wags of the employees.
Governmenthave alsagive counterguaran-
tee for the existing cash credit limit of the
company.

[Translation)
line Accidents

3282.  SHRI RAM TAHAL CH-

- OUDHARY:Willthe Ministerof LABOUR be

pleased o state:

(a) the total number and the details of
mine accidents occurred in the country dur-
ing 1991-92;

(b) the number of labourers killed in
such accidents;

() the amount provided as compensa-
tion 1o the families of deceased; and

(djthe steps beingtaken bythe Govern-
mant to check the mine accidents In future?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SIIGH GHATOWARY): (a) and (b). As per
provisional figures available with the Direc-
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torate General of Mines Safety, 257 fatal
accidents and 1046 serlous accidents oc-
curredin mines inthe year 1991-92 in which
282 persons were killed. These accidents
were causedduetofall of roof, fall of side, fall
of objects, fall of persons and also were
attributable to transport machinery, explo-
sive, electricity etc.

(c) Payment of compensation by the
management to the next of king of the de-
ceased is regulated under the Workmen's
Compensation Act, 1923 which is admini-
stered bythe respective State Governments/
Union Territory Administrations. Information
on these aspects is not maintained in the
Ministry of Labour.

" (d) provisions for safety, health and
welfare of workers employed in mines are
contained in the Mines Act, 1952 and the
rules and regulations framed thereunder.
Officers of the Directorate General of Mines
Safety inspect the minesfromtimetotimein
order to enforce the statutory provisions in
respect of mines safety andtake appropriate
actionunderthe Mines Act, 1952 againstthe

.persons held responsible for violating the
provisions of the Act. The Director-General
of Mines Safety also issues guidelines inthe
form of circulars to the mines management
from time to time for adopting safety meas-
ures.

Employment to Youth in Hill Arcas

3283. SHRISANTOSHKUMARGANG-
WAR: Willthe PRIME MINISTER be plcased
10 state:

(a)whetherthe Union Government have
formulated any scheme to generate employ-
ment opportunities for the youths in the hill
areas of Uttar Pradesh;
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(b)if so, the details of the scheme in this
regard; and

(c) the amount allocated for the pur-
pose?

THE MINISTER OR STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
MINISTER OF STATE IN THE MINISTRY

. OF COMMERCE (PROF. P.J. KURIEN): (a)

The scheme for providing self-employment
to educated un-employed youth (SEEUY)
has been in operation throughout the coun-
try including the hill arcas of Uttar Pradesh
since 1933-84.

(b) (i) Alleducated (class X Pass)unem-
ployed youth within the age group of 18t0 35
years, women and technically trained per-
sons and Il passed youth are elegible to set
up Industry, service and business ventures
under the scheme. '

(ii) The income ceiling is Rs. 10,000/-
per annum per family.

(iii) A minimum of 30% of the total sanc-
tions are reserved for Scheduled Castes/
Scheduled Tribe persons.

(iv) A minimum of 50% ventures should
be through industry route and not more than
30% through business route.

(v) Identification of the beneficiaries is
done by DIC Task Force.

(vi) Composite loans are given upto Rs.
34,000/ for trial ventures, Rs. 25,000/- for
service ventures and Rs. 15,000/- for small
vusmess ventures. No collateral guarantee
o margin is required. '
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(vii) Assistance from the Gowt. is in the
shape of an outright capital subsidy to the
extent of 25% of the loans contracted by the
entrepreneurs from the banks.

(vii) The loans under the SEEUY

Scheme attract interest at the rale of 10% -

perannumforspecified backward areas and
12% per annum for other areas.

(ix) The repayment is made in instal-
ments beginning after an initial moratorium
between six months and 18 months, ranging
over3to 7 years depending upon the nature
and profitability of the ventures.

(c) Annualphysical térgets areprovided .

by the Central Gowt. to the States/UTs in
terms of beneficiaries. A capi'al subsidy to
the extent of 25% for each locn contracted
‘with the bank is provided by Central Gowt.
through the Reserve Bank of India. This
allocation is not done State/UT-wise.

[English)

Performance of Hindustan paper
Corporation '

3284, SHRI NIRMAL KANTI CHAT-
TERJEE: Will the PRIME MINISTER bc
pleased to state:

(a) whether the performance of the
Hindustan Paper Corporationis notsatisfac-
tory;

(b) if so, the reasons therefor; and

(c) the remedial steps contemplated in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES (SHRI
P.K. THUNGON): (a) Yes, Sir.
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(b) The main reasons forthe unsatisfac-
tory performance of Hindustan Paper Cor-
poration are as under:-

(i) Low capacity utilisation due to loca-
tional disadvantages, lack of infrastruc-
tural- facilities, operational problems,
inadequate grid power and low captive
power generation, lack of adequate
skilled manpower & inadequate availa-
bility of raw-materials.

(ii) Higher operating cost and high inci-
dence of interest on account of high
capital cost and long gestation period.

(c)Hindustan Paper Corpn. is preparing
a turn-around scheme for improving the
performance of its Nagaon and Cachar Paper
Mills.

Male and Female IAS Officers

3285. SHRI SUSHIL CHANDRA
VARMA: Will the PRIME MINISTER be
pleased to state:

(a) the total number of IAS Officers
working in the states, the Government of
India, the public sector undertakings and at
otherplaces;

(b) the number of male and female
officers out of them; and

(c)whetherthere is any provision inthe
service rules thathusband and wife wouldbe
posted at the same place?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
MATI MARGARET ALVA): (a) The total
number of IAS officers working in the States,
the Government of India, the Public Sector
Undertakings and at other places as on
1.7.92Is as under:-
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In the States (inclusive of
Public Sector Undertakings
of State Government).

Under the Gowt. of India
(including Public Sector
Undertaking, Autonomous
Bodies etc.

4188

793

(b) Out of them the number of male and female officers is as follows:-

Male Female Total
in the States (inclusive of
Public Sector Undenakings 3835 353 4188
of State Government).
Under the Gowt. of India 701 92 793
(including Public Sector
Undentakings, Autonomous
Bodies etc.).
(c) There is no.such provision underthe ~ Pradesh and Rajasthan;

Allindia Service Actorunderthe A.L.S. (Rules)
that husband and wife would be posted at the
same station. In has, however, been laid
down under an Office Memorandumthat “itis
the policy of the Government that as far as
possible and within the constraints of admin-
istrative feasibility, the husband and wife
should be posted at the same station to en-
able themto lead a normal family life and to
ensure the education and welfare of their
children.” -

Projects Completed In U.P.

3286. SHRI PRABHU DAYAL KATH-
ERIA: .
SHRIHARIKEWAL PRASAD:
SHRIMAT!I KRISHNENDRA
KAUR (DEEPA):

Will the Minister of PLANNING AND
PROGRAMME IMPLEMNENTATION be
pleased to state: '

(a) the detalls of the Cenlral projocts
completed during the last three years in Uttar

(b) the Central projects under con-
struction/pending completion; and

(c) the reasons for pending and the
efforts being made to complete these proj-
ects without delay?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL - ENERGY
SOURCES (SHRISUKHRAM): (a) The list
of the central projects in Uttar Pradesh and
Rajasthan, each costing Rs. 20 crore and
above, which were on the monitoring sys-

* tem of the Depariment of programme Im-

plementation and were completed during
the last three years, viz. 1989-90, 1990-91
and 1991-92 is given in the statement .

(b) Thelist of the central projects under
implementation in Ultar Pradesh and Ra-
jasthan, each costing Rs.20 crore and
above, on the monitoring system of the |
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Department of Programme Implementation
as on 31st March, 1992, along with the
delays in completion with respect to the
approved schedule, is given in the state-
ment Il

(c) The reasons for delay in completion
of the projects, inter alia; include delay in
land acquisition, funds constraints, delay in
import of equipment, delay in civil works, etc.
For an early completion, the projects are
being closely monitored at various levels. In
the monthly/quarterly reports brought out by
the Department of Programme Implementa-
tion, the problem areas are highlighted for

necessary corrective actions by the con-
cerned agencies.

STATEMENT - |

List of the central projects In Uttar
Pradesh and Rajasthan, excludinginter-state
projects like power transmission lines, rail-
way lines, oil/gas pipelines etc. passing
throughthe states, each costing Rs. 20 crore
and above, which were on the monitoring
system of the Department of Programme
Implementation and were completed in the
last three years (1989-90 & 1991-92).

1. Bina Open Cast (NCL)
2 TanakpurHydroelectric
Project (NHPC)
3. Narora Atomic Power
Project (NPC)
4. Auraiya Gas Power
Project (NTPC)
5. Auraiya Transmission
Line (NTPC)
6. Rihand Super Thermal Power
Project (NTPC)
7. Varanasi-BhatniRailway
Guage Conversion
8. Tundla-Agra-Bayana
Railway Electrification
9. Rampur-Agucha-Chanderia
Integrated Zinc Lead Project
- (HZL)

10. Anta Gas Power Project (NTPC)

11. Anta Transmission Line (NTPC)

(UP)
(UP) project yet

to be declared
commercial

(Up)

(up)

(UP)

(UP)

(UP)

(UP &RAJ.)
{RAJ.)

(RAJ.)

(RAJ)




STATEMENT i
Lstofcotl Pt n Ut Pradhand Rajasthan, each costing F:sg.g?zo crore and above on the monioring $ystem of DPY as on 315t March,
Sl M. Project Delay wr.t approved schedled
(months)

f 2 3
UTTARPRADESH

1, Katri Open Cast (NCL) Pl

2 TanakpurHE P, (NHPC) £

3 Dadh Gas Power Project (NTPC) §

4 NG, TPP, Dadi (NTPC) |

5 Dhauiganga HEP (NHPC) 0

6. Optical Fire Project(HCL) f

T 'Baggsse Based Newsprint Poject, Moradabad (NEEPA) 2

B, Moradaﬁad-Hampur Railway Line Doubling | {9

) Lucknow-Kanpur, Rliway Line Doubling 2
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SI.No. Projoct Dolay w1, approved schedled
(months)

f 2 §

10.‘ Rampur-BarelyRaiy Line Doublng 0

i, Rampur-New Haldwan! New Raifway Lne 0

2 Workshop Modemisarion, Jhansi (Raiays) | Date of completion

notfved.
15. Varanasi Bypass and Bridge Across Ganga U
1, Electic Swiching Systom, Mnakpur 1) f2
AAASTHAN

1  Rjasthan Alomic Power Proect (NPC) 18

2 BarsingarLignite Ming, Bikaner (NLC) | 0

() Barsingar Ligne Thermal Power Projoct, Bikaner (NLC) 0

4 Bamnia Kalan Lead Zing Project (HZL) 0

5 0

- PhulreMetroRoad-Bkaner Guage Conversion Rallvays

£L9€
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3. . Projet Delayw..1. approved scheduled
(months)
1 ! 3
B, Sawal Medhopur-Jaipur-Phulera New Line (Rallway) 0
1. Modernisati of Raiway Workshap, Amer X
8. ModernisatonofWagon WrkshopKota Raivays) Date ol compleion
- notfixed.
Note: The above fs dogs notinclude e inte-stale projects, ke power transmission s, ralay s, il gas

Pipelines et passing Ihrough the above state

69¢€
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Memorandum from Braithwaite and
Company Limited

3287. SHRIHARADHANROY: Willthe
PRIME MINISTER be pleased to state:

(a)whetherthe Union Government have
received any memorandum from the Union
of Braithwaite and Company Limited, Cal-
cuttaindJanuary, 1992;

(b) If s0, the details of their demands
and suggestions made by them; and

(c) the reaction of the Union Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRI
P.K. THUNGON): (a) Yes, Sir.

(b) In the said memorandum some
problems of the Braithwaite and Company
Limited, Calcuttahave been highlighted and
some suggestions have been made. The
suggestions are inter alia as follows:

(i) Special attention should be given to
increase production at Angus Works by
arranging more supplies fromthe Indian
Railways.

(if) The working of the project division in
: Angus Works should be reviewed in
t order to decide whether this division
. should continue.

¢ (iiiy Product Diversification Programme
* should be undertaken for Clive Works.

{c) The Governmentis aware of various
iproblems besetting the company. Some
§steps have already been taken to improve
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the performance of the company and in-
crease its earnings. The case of this com-
pany has also been referred to the Board of
Industrial and Financial Reconstruction
(BIFR) where the feasibility of various revival
measures for this company will also be
examined.

Implementation of 20-point Pro-
gramme '

3288. SHRIDEVIBUX SINGH:
SHRICHETANP.S. CHAUHAN:

Willthe MINISTER OF PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the implementation of the
20-Point Programme in various States has
been reviewed by the Government;

(b) if so, the details of the progress
made by each State/Union Territory during
each ofthe last three years, point-wise; and

(c)the names of the States which have
notimplementedthe programme satisfacto-
rily and the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL  ENERGY
SOURCES (SHRISUKHRAM): (a) Yes, Sir.

(b) The pertormance of States in the
implementation of 28 selecteditems forwhich
quantification of achievement is possible is
monitored on a monthly basis. A Statement
I, 1and Il showing the details of the perform-
ance by the States for the years 1989-90,
1990-91 and 1991-92 is attached.

(c) Information is being collected.



State-wise Performance of points during April8%-March ‘90 (Percentage Achievement o Targes)
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06 bonded Labour % R
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08A Community Heath 0 7 5 114 100
Centres
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Stale-wise Performancg of Points during Aprl 8%-Mer ‘90 (Parcentage Achievement o Targel) |
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f 2 34 6 ! 8 g 10
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CH\D DN DD DEL K

f i 0 B 'u f5 i6
08D immun, of Chidren 67 w1 8 0f 183 %
(Dpi. Polio & BCG)
094 FP Sterisation (4 o 1 8 % 146 15
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Stae-wiss Perormance of Point during Aprl 91 Mar 92 (Percenlage Achievemen of Targe)

STATEMENT-I
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441 Written Answers

Land Army for Bringing Waste
Land Under Productivity

3289. SHRIRABIRAY:
SHRIN.J. RATHVA:

Willthe PRIME MINISTER be pleased
to state: '

(a) whetherthe Government proposeto
constitute a land army to bring waste land
under productivity; and

(b) If s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF WASTELANDS DE-
VELOPMENT) (COL. RAMSINGH): (a)and
{b). There is a proposal 1o set up ‘Vaniki
Vahinis', during the Eighth Plan, for promot-
ingthe 'greening’ efforts for ecological resto-
ration and to motivate people for wasteland
development as well as provide employment
to rural youth, ex-servicemen, etc. As the
Eighth Plan is under finalization, details of
the scheme cannot be furnished at this stage.

Setting up of Central Projects

3290. SHRIRATILAL VARMA:
SHRIRAM SINGH KASHWAN:

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether a number of Central proj-
ects proposed to be taken up during the
Eighth Five Year Plan;

(b) if so, the details thereof State-wise
and year-wise and the estimated cost of
each project; and

(c) the steps taken or proposed to be
taken by the Government to achieve the
target fixed for each project?
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THE MINISTER OF STATE OF T{E
MINISTRY OF PLANING AND "RO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MiNISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) to (c).
Theinformationis being collected and will be
laid on the Table of the House.

[ Translation)

Funds for Rural Development to
U.pP.

3291. SHRIHARIKEWAL PRASAD:
SHRIARJUN SINGH YADAV:
SHRISHYAM LAL KAMAL:

Will the PRIME MINISTER be pleased
to state:

(a) the total amount allocated to Uttar
Pradesh for rural development pro-
grammes during 1992-93, programme-
wise;

(b) the amount allocated under this
head during 1991-92;

(c) the total number of rural unem-
ployed youths in U.P. the number of SC/
STs. Out of them, and the number of
persons likely to be given employment
during 1992-93 thereof;

(d) whether role of Banks in the
matter of 1.R.D.P. grants has been re-
viewed ; and

(e) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRIUTTAMBHAI H. PATEL): (a)
and (b).The total amount allocated to State

_of U.P. for various centrally sponsored pro-

grammes of rural development during 1991-
92 and 1992-93 are as follows:-



" 8 No.

Major Programmes Total Allocation (R in akhs)
(1919 (1992:9)
2 K 4
- |ntegrated Rural Development Programme 13857.12 1306200
(IROP)
Training of Rural Youth for Sef-Employment T8 32000°
(TRYSEM)
Jawahar Rozgar Yojana (TRY) 076 39,865.30°
Drought Prone Aveas Programms (DPAR) 130600 1,386.00
.~ Acclerated Rural Water Supply Programme (ARWSP) 8,303.00 5,505.00

* Indicates Central share only,

et
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(c) Based on 43rd Round of survey of
NSS held during July 1987-June 1988, the
numoer of persons unemployedin rural areas
of Uttar Pradesh, according to usual status

were 5.69 lakhs, Estimates of unemployed

rural youth and figures of SC/ST among
themare not available. Under IRDF in 1992-
93, 3.7 lakh families are proposed to be
assisted in Uttar Pradesh, of which atleast
50%aretargetedtobefrom SCs/STs. Under
Jawahar Rozgar Yojana (JRY), the target of
mandays of employment generation for Ut-
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tar Pradesh in 1992-93 is 1613.57 lakhs, of
which about 55% are likely to be for SCs/
STs.

(d) &(e). In IRDFPGovernment subsidy
is combined with bank credit to provide pro-
ductive assets to the beneficiaries, The role
of banks in IRDP is reviewed from time to
time and necessary action is taken by the
banks wherever required. The credit pro-
videdbybanks underIRDP in UttarPradesh
during the last four years is given below:



Yoar Subsydihued Bankcred dused
(Rs. inlakhs) (Rs. inlakhs)
f 2 3
104 06 254404
08 500 2800
1004 15170 SR
10914 180 0

VA 24
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[English)

Development of Infrastructure
Facllities

3292, SHRIMANORANJAN BHAKTA:
Will the PRIME MINISTER be pleased to
state: .

(a) whether Government are laying any
emphasis for the development of infrastruc-
ture facilities for industrial growth; and

(6) if so, steps taken in this regard so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT) (SHRI-
MATI KRISHNA SAHI): (a) With a view to
promoting industrialisation by creation of
adequate infrastructural facilities, the Gov-
emmentinJune, 1988 announced ascheme
under which 70 growth centres would be set
up throughout the country. They would be
provided with basic infrastructural facilities
like power, telecommunication, water and
banking to attract industries to thesc areas.

(b) Project reports of 28 Growth Centres
received from various States have been
approved so far and Central assistance of
Rs.44 crores hasbeen releasedin respect of
approved projects.

[Translation)

Implementation of Poverty Allevition
Scheme at District Level

3293. SHRINITISH KUMAR:
DR. MAHADEEPAK SINGH
SHAKYA:

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether attention of the Govern-
ment has been drawn to the news-item
appearing In the Financial Express dated
June 16, 1992 under the caption ‘Rural
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development’ to be district oriented;

(b) if s0, the facts thereof;

(c) whether the Government have de-
cided to ensure active participation of the
State Government in the implementation of
these schemes; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHRISUKH RAM): (a) and (b).
Yes. Sir. Itis proposedto achieve integration
of poverty alleviation programmes, area
development programmes and sectoral
schemes by preparation and implementa-
tion of district plans, in selected districts in
each State. A beginning is envisaged to be
made in districts in which Drought Prone
Area Programme (DPAP)is atpresentbeing
implemented.

(c) and (d). District plans, as mentioned
above, will have to be implemented with the
active paticipation of State Governments
cercerned. The responsibility of planning
and implementation of the district plans would
vest in the Zilla Parishad or District Rural
Development Agency.

[English)

Scheme to give Emphasis on Education
and Social Security

3295. DR. RAMESH CHAND TOMAR:
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
10 state:

(a) whetherthere is any scheme to help
States whichgive emphasis oneductionand
social security; and

(b) if so, the details thereot?

THE MINISTER OF STATE OF THE
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MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHRISUKH RAM): (a) and (b).
Yes Sir. only in respect of education. Keep-
ing in view the suggestions made by the
Chief Ministers, the National Development
Council in its meeting held in December,
1991, approved the formula for distribution
of Central assistance for the State Plans
which, inter alia, gives emphasis on 'per-
formance’, carrying weight of 7.5 percent,
including certain programmes of national
priorities. These include elimination of illiter-
acy. Over and above, the allocaticn of Cen-
tral assistance for funding the State plans,
special Central assistance is also given for
the following programmes:

1. Hill Areas;
2. Tribal Sub-Plan;
3. North Eastern Council;

4. Border Area Development programme;
and

5. Other Special Area Programme.

There is a Border Area Development
Programme forthe educational development
in the border areas. Under this programme
emphasisis laidon overallhumanresources
development. The elfforts under this pro-
gramme are to supplement the States edu-
cational development programmes.

Small’Medium/Large Unitsin
Andhra Pradesh

3296. SHRI GANGADHARA
SANIPALLI: Will the PRIME MINISTER be
pleased to state:

(a) the total number of small, medium
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andlarge scale industries in Andhra Pradesh
at present;

(b)the number of sick units among each
of these three categories separately andthe
reasons for their sickness;

(¢) the number of units closed down
during the last three years under each cate-

gory;

(d)the names of public sector undertak-
ings functicning in Andhra Pradesh; and

() the details of the industries set up
with foreign collaberations during 1991-927

THE MIMNISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT) (SHRI-
MATI KRISHNA SAH!): (a) 383 non-small
sca'e industrial units in the State of Andhra
Pradesh are on the roll of the Directorate
Genera!of Technical Development (DGTD).
Under the scheme of registration admini-
stered by the office of the Development
Commissioner for Small Scale Industries,
85,470 small scale units were registered
with the Directorate of Industries, Andhra
Pradesh by the end of December, 1990.

(b) and (c). According to Reserve Bank
of India, 29,977 incustrial units in smallscale
and 128 industrial units in non-small scale
sector were sick in the State of Andhra
Pradesh at the end of September, 1990.

The mainreasonsfor sickness in Andhra
Pradesh as reported by banks are:

(i) Deticiency in production, administra-
t..c and Financial Management;

(iiy Power shortage;
(itiy Fall in domestic/expon demand;

(iv) Non-availability of raw material; and



453  Written Answers

(v) Defective planning - technical non-
viability.

64 sick/weak units inthe non-smallscale
sector were reported closed as at the end of
September, 1990 in the State of Andhra
Pradesh. Similarinformation with respect to
small scale units is not centrally maintained.

(d) The names of the Central Public
Sector Undertakings, having theirregistered
offices in the State of Andhra Pradesh, are
given in the Statement.

(e) Approvals for foreign collaboration
generally do not indicate location of the
projects to be set up underthe collaboration
and accordingly, details of industrial projects
set up with foreign collaboration specifictoa
location are not centrally maintained. tlow-
ever, thetotalnumber of approvals accorded
forforeign collaboration during 1991-92was
1222.

STATEMENT
Names of Central Public Sector
Undertaking having registered offices in
the State of Andhra Pradesh.

1. M/s. Bharat Dynamics Limited.

2. M/s. BharatHeavy Plates & Ves-
sels Limited.

3. M/s. CMC Limited.

4. M/s. Electronics Corporation of
India Limited.

5. M/s. Hindustan Flourocarbons
Limited.

6. M/s. HMT Bearing Limited.

7. M/s. Mishra Dhatu Nigam Lim-
ited.

8. M/s. National Mineral Develop-
ment Corporation Limited.
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9. M/s. Praga Tools Limited.

10. /s. Rashtriya Ispat Nigam Lim-
ited.

11.  M/s. Southern Pesticides Lim-
ited.
12, M/s. Sponge Iron India Limited.
Public Grievance Directorate
3207.  SHRI RAM SINGH KASH-
WAN:

SHRIMATI KRISHNENDRA
KAUR (DEEPA):

Willthe PRIME MINISTER be pleased
1o stale:

(a) whetherthe Government propose a
public grievances Directorate under the
Cabinct Sccretariat to look into the public
complaints; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA): (a) and (b). The Direc-
torate of Public Grievances under the Cabi-
rct Secretariat has been functioning with
effect from 1.4.1988. It deals with griev-
ances of the publicrelating to areas under its
junisdiction, that is, Banking, Civil Aviation,
Incurance, Posts, Railways, Surtace Trans-
pzit, Telecommunications and Urban De-
velopment,

Ascistance to Drought Affected
States

3223, SHRICHETANP.S. CHAUHAN:
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMETATION be pleasedto

state:

) whether the assistance to drought
d States ke Uttar Pradesh has been
led against its annual plan allocation
2-93; -

!!c
fiu

f

@
for 9

-
-



455  Written Answers

(b) if so, the details thereof and the
reasons therefor; and

(c) to what extent this adjustment has
affected the development plans of Uttar
Pradesh?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHRISUKHRAM): (a) Yes, Sir.

(b)AsumofRs.215.86 crores has been
adjusted against Advance Plan assistance
giventothe States for drought relief against
the Central assistance during 1992-93 for
the plans of the States. The break-up of Rs.
215.86 crores (including Rs.25.07 crores in
the case of Uttar Pradesh) s indicatedinthe
enclosed statement.

(c) The adjustment is not likely to have
any significant impact on the development
programmes of the State Keeping in view its
total plan size of Rs. 3853 crores fcr 1992-
93.

STATEMENT
Adjustment of Advance plan assis-

tance given to State for drought relicf
against the central assistance.

States (Rs. crores)

1992-93
Andhra Pradesh 22.36
Assam 1.05
Gujarat 29.15
Haryana . 672
Himachal Pradesh 2.56
Jammu & Kashmir 2.38
Karnataka 13.25
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Kerala 4.87
Madhya Pradesh 30.17
Maharashtra 30.71
Manipur 0.16
Meghalaya 0.04
Nagaland 0.60
Orissa 6.11
Punjab 2.92
Rajasthan 20.81
Tamil Nadu 16.93
Uttar Pradesh 25.07
Total 215.86

[Translation)

Protection Policy for Industries

3299. SHRI KASHIRAM RANA: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government have any
protection pelicy for some industrial units;

(b)ifso, the names of the industrialunits
benefited under the said policy;

(c) the details of the industrial units
which have been benefited under the said
policy but are not {ulfilling the required con-
ditions in this regard; and

(d)the action taken against such indus-
trial units by the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
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AGRO AND RURAL INDUSTRIES ) AND
MINISTER OF STATE IN THE MINISTRY
OF COMMERCE (PROF. P.J. KURIEN): (a)
to(d). The Industries (Development & Regu-
lation) Act, 1951 provides protectionto small
scale industries against any encroachment
by mediumandlarge scale units in respect of
836 items which have been reserved for
exclusive production in the small scale sec-
tor. Details of these items are given in Sched-
ule Il of the Gazitte Notification No.SO
447(E) dated 25th July, 1991. Violation of
the policy of the reservation of items for
exclusive manufactureinth small scale sector
is an offence punishable under the | (D&R)
Act.

(English]

Simplification ot Legislation for
Construction Workers

3300. SHRISARAT CHANDRA PAT-
TANAYAK: Will the Minister of LABOUR be
pleased to state: )

(a) whether the Builder Federation has
submitted any proposalto simplify the legis-
lation for construction workers; and

(b)ifso,the reaction of the Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) Federation of All
India Hindustan Construction Workers Un-
-jon on 17/12/90 had forwarded to the Gov-
ernment a Resolution passed in a Seminar
on “Construction Labour in India Today”
organised on 3/11/90. The said Resolution,
however, contained no proposals to simplify
the legislation for construction workers.

(b) Does not arise.
[Translation)
Forelgn Contracts by L.P.C.L

3301. SHRIKESRILAL: Willthe PRIME
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MINISTER be pleased to state:

(a)whetherthe BadodaraUnitofl.P.C.L.
has entered .into an agreement with a for-
eign company for production of engineering
plastic; :

(b)if so,the detailsthereof and the main
terms and conditions of the agreement;

(c) whether the foreign exchange is
likely to be carried therefrom; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZER ( DR. CHINTA MOHAN): (a) Yes, Sir.

(b) to (d). IPCL has entered into an
agreement with GE plastic BV Netherlands
for setling up a joint venture project for
manufacture of advanced engineering plas-
tics. Phase-l of the project at Baroda in-
cludes a plant for manufacture of 15,000
TPA of Alloys, Blends and Compounds of
engingering plastics. The estimated capital
cost of the project is Rs.125.62 crores in-
cluding foreign exchange component of
Rs.44.78 cores.

2. Theterms andconditions of the agree-
ment inter-alia provide that -

-IPCL and GE Plastics B.V. Nether-
lands would form and participate in the
jointventure company on a 50:50 equity
parnticipationbasis.

- The jointventure company will finance
its import of capital goods and know-
how through foreign equity, foreign
lcans, commercial borrowings for which
debt services liability should be met out
of export earnings by the company.

-Raw material like base resins will be
given to the joint venture company by
GE Plastics B.V. Netherlands at pre-
ferred price.

-The foreign exchange cost of import of
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raw-materials and components should
be covered by the joint venture com-
pany to the extent of 30% by carnings
from exports to assigned territories.

3. Out of the total project cost of Rs.
125.62crores, the equity portion of Rs. 50.24
crores will be met by contribution of Rs.
25.12 crores in rupees by IPCL and the
matching amountinforeign exchange equiva-
lentto Rs.25.12 crores by GE Plastics, B.V.
Netherlands.

[English]

Payment of Pension to Retired Employ-
ecs

3302. SHRIRAMESH CHENNITATLA:
Will the PRIME MINISTER be picased t
state: '

(a) whether all the pensionary’.. -'!s
have been paid to all those Goveriient
persons who have retired between the pe-

“riod from April 1991 to June 30, 1992;

(b) whether the retired persons were
paidthese benefits onthe date oftheir retire-
ment; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC,
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) to (c). The system
of sanction of pension operates on a decen-
tralised basis. According to the instructions,
Heads of Departments/ Offices are account-
ablefor strict compliance of the Government
Orders for ensuring authorisation of pension
and gratuity, provisional or final, by the date
of superannuation.

Twelve complaints regarding non-sanc-
tion of pension by the date of retirement were
received in respect of Central Government
pensioners retired during 1.4.91 10 30.6.92
including one Officer from Union Territory
Administration of Delhiand one teacher{rom
one aided schoof under the Delhi Admini-
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stration. Three of these complaints have
since been settled. In the remaining cases,
the concerned authorities have been suita-
bly advised to expedite sanction of pension.

Ocean Development study and
Research Institute

3303. SHRI RAMASHRAY PRASAD
SINGH: Will the PRIME MINISTER be
pleased to state:

(a) the number of Ocean development
study and Research Institutes State-wise;

(b) whether there is any plan to star,
modernise and expandthe Institutesin Bihar;

(c) it so, the details thereof;
(d) if, not the reasons therefor;

(e) whether Government propose 1o
study Andaman Sea, Bay of Bengal; and

(1) if so, the details thereof?

THE MIMISTER OF STATE IN THE
LIMNISTRY OF PARLIAMENTARY AFFAIRS
AMND IMINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTIMENT OF ELECTRONICS AND
DEPARTIAENT OF OCEAN DEVELOP-
MENT) (SHR! RANGARAJAN
KUMARAMANGALAM): (a) A Statewise list
cf rescarch institutes which, directly or indi-
rectly, are concerned with R&D in ocean
sector is given the statement.

(b) No, Sir.
(c) Does not arise.

(d) The existing facilities in various na-
ticnal research laboratories institutions are
utiised forimplementing R&D programmes.

(e) and (f). The Depariment of Ocean
Development has established afield centre,
viz. Andaman & Nicobar Centre for Ocean
Development (ANCOD) at Port Blair, to carry
out studies on:
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(ii) R&D-cum-Demonstration on brack-
ishwaterprawn culture by extensive and
semi-intensive methods; and
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(i) Chemistry of sea water of Andaman
and Nicobar Islands;
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Bengalare also being carried out by deploy-
ing Research Vessels: Sagar Sampadaand
Sagar Kanya. These include (a) survey and
stock assessment of living resources in Bay
of Bengal and in Andaman Sea, panticularly
beyond 50 metres depth, (b) ocean circula-
tion pattern, poliution monitoring, primary
productivity, elc.

(iii) Collection of tidal datafor assessing

sea levelrise.

Underthe Bay of Bengal Fan programme
itis proposedto study the geological aspects

Oceanographic studies in the Bay of  of the Bay of Bengal.

STATELIENT

Statewise Research Institutes Dealing with Ocean Development Aspects

State

Name of the Institute

Andhra Pradesh

Bihar

Delhi

Goa

National Geophysical Research Institute, Hyderabad
National Remote Sensing Agency, Hyderabad

Regional Centre, Mational Institute of Oceanography,
Visakhapatnam

Regional Centre, Central Marine Fisheries Research
Institute, Visakhapatnam

Regional Centre, Fishery Survey of India,
Visakhapatnam

Andhra University, Visakhapatnam

Maval Scicnce & Technology Laboratory,
Visakhapatnam

Marine and Cemmurication Electronics (India)-Ltd.,
Visakhapatnam

National Méta!lurgical Laboratory, Jamshedpur
Jawaharlal Nehru University, New Delhi

Indian Institute of Technology, New Delhi
National Physical laboratory, New Dethi

National Institute of Oceanography
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State Name of the Institute
Research Centre, Central Marine Fisherles Research
Institute .
Regional Centre, Central Institute of Fisheries Technol-
ogy

Gujarat Central Salt & Marine Chemicals Research Institute,
Bhavnagar
Physical Research laboratory, Anmedabad
Space Application Centfe. Ahmedabad
Regional Centre, Central Marine Fisheries Research In-
stitute, Veraval
Regional Centre, Central Institute of Fisheries Technol-
ogy, Varaval
Gujarat Fisheries Aquatic Sciences Research Institute,
Port Okha

Kamataka Regional Engineering College, Surathkal
College of Fisheries, Mangalore
Regional Centre, CentralMarine Fisheries Research In-
stitute, Karwar
Regional Centre, CentralMarine Fisheries Research In-
stitute, Mangalore
Indian Institute of Science, bangalore
Centre for Mathematical Modelling & Computer Simula-
tions, Banga'z- -

Kerala Central Marine Fisheries Research Institute, Cochin

The Marine Products Export Developn{ent Authority,
Cochin

Regional Centre, National Institute of Oceanography,
Cochin

Central Institute of Fisheries Technoloy, Cochin

Central Institute of Fisheries Nautical Engineering and
Training, Cochin
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State Name of the Institute

Naval Physical Oceanographic Laboratory, Cochin

Integrated Fisheries P‘roject, Cochin

Cochin University, Cochin

Centre for Earth Science Study, Trivandrum

Regional Research Laboratory, Trivandrum

University of Kerala, Trivandrum

Kerala Engineering Research Institute, Peechi
Maharashtra Indian Institute ‘of Technology, Bombay

Bombay University, Bombay

Regional Centre, Central Marine Fisheries Research In-
stitute, Bombay

-Taraporewala Marine Biological Research Station, Bom-
bay

Fishery Survey of India, Bombay

National Chemical & Metallurgical Laboratory, Bombay
Bhabha Atomic Research Centre, Bombay

Central Institute of Fisheries Education, Bombay
Regional Station, Zoological Survey of India, Pune
Central Water Power & Research Station, Pune

National Environmental .Engineering Research Insti-
tute, Nagpur

Konkan Agricultural University, Ratnagiri
Marathwada University, Aurangabad

Orissa Regional Centre, Central institute of Fisheries technol-
ogy, Sambalpur District .
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State Name of the Inslitute
Regional Research Laboratory, Bhubaneswar
OrissaRemote Sensing Application Centre, Bhubanes-
war

Pondicherry Pondicherry University

Rajasthan Hindustan Zinc Ltd., Udaipur

Tamil Nadu Indian Institute of Technology, Madras
Anna University, Madras
University of Madras, Madras
Central Institute of Brackishwater Aquaculture, Madras
Structural Enginecring Research Centre, Madras
Regional Station, Zoo!ogical Survey of India, Madras
Regional Centre, Central Marine Fisheries research In-
stitute, Mandapam
Central Electrochemical Research Institute, Karaikudi
Units of Central Electrochemical Research Institute at
Tuticorin and tMMadras
Madurai Kamaraj University, Madurai
Annamz;lai University, Chidambaram
Regional Centre, Central Marine Fisheries Research In-
stitute, Tuticorin

Uttar Pradesh Oil & Natural Gas Commission, Dehradun

Naval Hydrographic Olffice, Dehradun
Survey of India, Dehradun

Central Drug Research Institute, Lucknow

Industrial Toxicology Research Centre, Lucknow
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State

Name of the Institute

West Bengal

Jadavpur University, Calcutta

Calcutta University, Calcutta

Geological Survey of India, Calcutta

Indian Institute of Technology, Kharagpur

CentralMechanical Cnginecring Research Institute, Dur-

gapur

Central Inland Capture Fisheries Research Institute,
Barrackpore :

[Translation]
Development of Indlan Languages

3304. SHRIMATI SUMITRA MAHAJAN:
Will the PRIME MINISTER be pleased to
state:

(a) Whether the Government have pre-
pared any scheme regarding development
of technology in Indian languages;

(b) if so, the progress made in this
regard; and

(c) the language in which development
of technology has taken place speedily?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AID
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir. The
Department of Electronics has initialed a
project “Technology Developmenttor Indian
- Languages” (TDIL) in 1990-91.

(b) 30 projects have been so far sanc-
tioned under TIDL in the following arcas:-

(i)‘ Corpus Development & Machine
Translation System.

(i) Computer Assisted Learning Teach-
ing (CALT) & Learning System.

(i) Matural Language Processing -
Teachers Training Programme (NLP - TTP).

{iv) Human Machine interface System
{HUMIS).

{c) The technologies being developed
are applicable across all the 15 Indian Lan-
guages mentioned in the Constitution of
Ind:a. .

{(English)

Under-weighment in Wagons

3305. SHRI SHANKERSINH
VAGHELA:
SHRI  BALLA BULLI
RAMAIAH:

- Willthe Minister cf COAL be pleasedto
state:

(a) whether the Government have re-
ceived compalints about under-weighment
in coal wagons;
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(b) if so, the details thereof; and

(c) the remedial steps taken in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) to (c). Yes, Sir. Complaints

have been received about short receipt of .

coal in railways wagons. Movement of rail
borne coal Is arranged by Coal Companies
on ex-colliery “FOR’ basis and Railway
Receipts are issued as per the weight re-
corded at the colliery end. All efforts are
being made to ensure proper weighment of
coal through better maintenance of existing
weighbridges, and Installation of new
weighridges. Consumers can also post their
representatives to inspectloading and weigh-
ment of coal at loading/weighment points.

Carry Forward Scheme in P.D.S.

3306. SHRIGOPINATH GAJAPATHI:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have pro-
posal to allow carry forward scheme under
Public Distribution System; and

(b) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
No Sir, not as a normal policy.

{b) Does not arise.

Captive Power Plants

3307. SHRI K. PRADHANLI: Will the
Minister of COAL be pleased 10 slate:

(a) whetherthe Government have made
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any assessment of powergeneratedbyeach
colliery;

- (b)whethereach of the coal companies
have been advised to set up their captive

. power plants;

(c)if so, the action taken or proposedto
be taken by each Coal Company thereon;
and

(d)if not, the mode of meeting the power
requirement of the coalmines?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) to (d). Coal India Limited (CIL)
have set up anumber of diesel basedgener-
ating sets at various locations in the coal
mines. In addition, throe coal based captive
power stations of 20 MW capacity each have
been sanctioned by Government for three
locations, one eachin ECL, BCCL and CCL.

The Captive Power Stations havebeen
set upto meetthe emergency power require-
ment of deep underground mines for ensur-
ing safety and for maintaining winding, ven-
tilation and pumping services. Since the
washery operations are also sensitive to
power interruptions, coking coal washeries
are also supplied power from these captive
stations.

Due to the fact that the requirements of
power of coal mines is increasing, and sup-
ply position from grid continues to be unsat-
isfactory, CIL is planning to set up more coal
based captive power stations at different
locations. The size of these stations would
depend upon the power demand of under-
ground mines and coking coal washeries,
exient of areas to be served, and the capac-
Ity of the transmission system.

Fostival of Germany In indis

3308. SHRIHARIN PATHAK: Will the
PRIME MINISTER be pleased to state:
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{a) whether the Govemnment had re-
celved-any proposalfrom Germany regard-
ing organisation of Festival of Germany in
India during 1993. ’

(b)itso,thecentres of cities selectedior
the purpose;

(c) whether the Government had ap-
proved arrangements for the festival; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFAIRS (SHRI
EDUARDO FALEIRO):(a)1o(d). Ithas been
agreed in principle thatthe Gowvt. of Germany
would organise a Fegtival of Germany in
India in 1993-94. Detbils of the Festival are
yet to be finalised.

Koodankulam Atomic Power
Project

3309. DR. SHRIMATIK.S. SOUNDA-
RAM: Willthe PRIME MINISTER be pleased
to state: '

(a) whether there is any proposal to
establish Atomic Power Plant at Koo-
dankulam in Tamil Nadu;

(b) whether erstwhile U.S.S.R. have
come forward to complete this project; -

(c) if so, the details thereof;

(d) whether the Government have any
Plan to take up this project with the collabo-
ration of any other University or independ-
ently; and ’

(e) if so, the details thereo!?
THE MINISTER OF STATE IN THE

MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
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TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) An Inter-Governmental Agreement
(IGA)forcooperationinthe construction and
operation of 2 x 1000 MWe Soviet VVERs in
India was signed on November 20, 1988.
While satisfactory progress was being made
toimplement.

(c)theIGA, the sudden and unexpected
political developments in the erstwhile So-
viet Union over the last two years have
introduced a.large element of uncenainty.
Renewed responsibilities need 1o be reaf-
firmed and assessed afresh ia'view of the
changed circumstances which involve ne-
gotiations with Russian Federation.

(d) The question of taking alternative
steps in implementation of the proposed
project does not arise at this stage.

(e) Does not arise.

Authorised dealers of Maruti in
Punjab

3310. SHRI KAMAL CHAUDHARY:
Will.the PRIME MINISTER be pleased to
state:

(a)the details of the authorised dealers
of Maruti in Punjab alongwith date of ap-
pointment and their commercial territory;

(b) whether complaints have been re-
ceived against any of the authorised dealers
of Marutiin Punjab against their behaviour,
dealings and for committing irregularities
and viclating the terms of appointment, dur-:
ing the lact t“roe years; and

(c) if 50, the dotails of such deale
the action taken against them?
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: THE MIN'STER OF STATE IN THE

MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRIES AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRI
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P.K THUNGON): {a) The details of author-
ised dealers of Maruti in Punjab are as
follows:

Name of dealers Date of Apptt. Commercial Territory
1. Saini Motors August'86 Ludhiana,Faridkot, Sangrur,
Swani Moters June'8s Bhatinda, Amritsar, FerozpurJaland-
har, Kapurthala, Gurdaspur and
Hoshiarpur.
2. Hira Automobiles August'89 Patiala
3. PASCO Automobiles  April'83 UT of Chandigarh & Rupnagar

Modern Automobiles

(Punjab, alongwith Ambala,
Kurukshetra KarnaljindHissar, Hissar
(all in Haryana) and entire State of
Himachal Pradesh.

(b)and (c). Some complaints have been
receivedby MUL against authorised dealers
in Punjab, but these are not exceptional
when comparedwith suchcomplaints against
dealers in cther parts if the country. The
complaints are dealt with as per the rules
and regulations of the company.

Cess on Cement

3311. SHRI SHASHI PRAKASH: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government have de-
cided to levy a cess on cement;

b} if so, the details thereof; and

(c) the manner irn which the levy is
proposed to be utilised?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT) (SHRI
KRISHNA SAHI): (a) No, Sir.

(b) and (c). Do not arise.

[Translation)
Losses in Sindri Unit of FCI

3312. SHRI TEJ NARAYAN SINGH:
SHRIRAJESH KUMAR:

Willthe PRIME MINISTER be pleased
to state:

(a) whetherthe Government are aware
of the fact that the Fertilizer Corporation of
India, Sindri has been running in heavy
losses:

(b) if so, the details thereof for the last
three years; year-wise;

(c)whetherthe Government have taken
any remedial steps in this regard;

(d) if so, the details thereof; and
(e) if not, the reasons thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND FERTIL-
IZERS: (DR. CHINTA MOHAN): (a) Yes Sir.
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(b) The losses incurred by the Sindri unit
during the last three years were as under:-

Year Loss (Rs. in crores)
1989-90 29.75
1990-91 40.91
1991-92 (Prov.) 43.32

(¢) v (e). The Fertilizer Corporation of
India Ltd. (FCI) is carrying out revamping of
their Sindri plant at an estimated cost of Rs.
16.23 crores and so far the company has
spent Rs. 3.3 crores on the scheme. How-
ever, further work is held up for want of
funds.

FClhave submitted detailed proposals
regarding rehabilitation/revamp of their vari-
ous units including Sindri, a .dalsoforfinan-
cialrestructuring. The final out-come of these
proposals would, however, depend on their
financial and technical viability, allocation of
funds through budgetary sources as also
deliberations of the Tripartite Committce on
Chemical Industry. The company has also
referred their case to BIFR. The company is
also being paid its subsidy dues regularly.

[English)
All-GED Dereservations In ".C.l.

3313. SHR! RAM VILAS PASWAN:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Fertilizer Corporation
of India (FCI) Limited had de-reserved the
reserved posts in spite of the ban on
dereservation; and

(b) If so, the category/cadre-wise
details thereof?

THE MINISTER OF STATE IN THE
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MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DRO CHINTAMOHAN): (a) and (b).
There is ban-on dereservations applicable
w.e.f. 1st April 1989 in respect of poststo be
filled by Direct Recriitment. No reserved
post to be filled by Direct Recruitment has
been dereserved in FCl w.e.f. that date.

US-Russia Agreement on cuts In
strategic Arms

3314.  SHRI SHRAVAN KUMAR
PATEL: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government are aware
oftherecent agreement signed between the
US and Russia on huge cuts in strategic
arms;

(b)if so,the salientfeatures thereof; and

(c)the Government's perception onthe
prospects of world peace and disarmament
in the light of this agreement?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL ATFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) A Statement is enclosed .

(c) Government believes that such an
agreement is an important and encouraging
step. But even after the envisaged reduc-
tion, both sides would continue to retain
huge nucleararsenals. The agreementdoes
not, of course cover the arsenals of other
nuclear weapon powers. Government be-
lievesthatunilateral or bilaterally negotiated
arms reduction agreements are not asubsti-
tute for multilateral nuclear disarmament
negotiations which must be linked to the
objective of the total elimination of nuclear
weapons within a time bound framework.
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’ STATEMENT

During the Russian Presiderit Boris
Yeltsin's visk to the United States, a memo-
randum of agreement was signed with the
US President George Bush on June 17,
1992. The salient features of the agreement
are:

Upon entry into force of the START
Treaty following the completion of the ratii-
cation process in the USA and Russia Fed-
eration, within a 7 year period, the United
States of America and the Russian Federa-
tion will reduce their strategic forces to no
more than:

(i) Overall number of warheads foreach
between 3800 and 2450;

(ii) 1200 MIRVed ICBM warheads;
(iii) 650 heavy ICBM warheads;
{iv) 2160 SLBM warheads.

By the year 2003 (or by the end of the
year2000if the United States cancontribute
tothe financing of the destruction or elimina-
-tion of strategic offensive arms in Russia),
they will

(i) reduce the overall total to no more
~ than a number of warheads for each
between 3000 and 3500;

(i) eliminate all MIRVed ICMBs;

(iii) reduce SLBM warheads tobetween
no more than 1700 to 1750.

At the same meeting, both countries
also agreed that both countries should work
together with allles and other interested
parties in developing a concept for a Global
Protection System (GPS) as part of an over-

all strategy regarding the proliferation of
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ballistic missiles and weapons ot mass
destruction.

Difference in the price of coal.

3315, KUMARIPUSHPA DEVISINGH:
Will the Minister of COAL be pleased to
state:

(a) whether the Coal produced in differ-
ent coalfields is sold at different pricess;

(b) it so, the reasons therefore; and

(c) the steps taken to sell the same
grade of coal at a uniform rate through out
the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF OAL (SHRI SB. NYAMA-
GOUDA):

(a) and (b). In general, pit-head prices
charged by Coal India Limited (CIL) are the
same for same grade of coal irrespective of
the mine-area/company where coal is pro-
duced. However, for superior grade non
coking coal (Grades A to D) produced in-
specified collieries of Raniganj and Korea-
Rewa coallields, aten percent premiumprice
is being charged. For ungraded coal pro-
ducedin Assam, Meghalaya, Nagaland, and
Arunachal Pradesh, a separate price has
been notified. In case of Singareni Collieries
Company Limited (SCCL) pit-head prices,
although ditferent from the prices charged
by Coal India Limited, are the'same for same
grade of coal produced in any mine/area of
the company.

The landed price of coal 1o the con-
‘sumer differs due to transportation charges
anddifferent rates of taxes levied in daﬁeran

- States.

(c) Selling of same grade of coal at a
uniform price throughout the country may
also not be possible due 1o differences in
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cuslolptooﬁaion. rates of taxes and cost of
transpoﬂaﬂon.

There is at present no propogal to intro-
duce a Freight Equalisation scheme forcoal
for the following reasons:-

() Coal is a low value, high bulk com-

modity and therefore, freight is a major

element in its delivered cost.

(ii) Coalis producedin a large number of
locations and in many grades. Freight
equalisationfor many production centres
andforvarying grades wouldposeinnu-
merable difficulties..

(iii) Freight equalisation for coal would
‘transferthefinancial burden toconsum-
ers near the coalfields and may alsc
interfere with optimal location accord-
ing to economic principles for location of
user industries leading to avoidable
wastages.

Golden Handshake Scheme

3216. SHRIK.P. SINGHDEO: Willthe
PRIME MINISTER be please to state:

(a)whetherthe Government have intro- -

duced Golden handshake scheme in the
public sector units;

(b) if so, the reaction of the employees

of the various public sector units, Trade
Unions and the State Governments thereto;

(c)whetherthe Govemment propose to'

revise its decision; and

(d) if so, the details of the revised pro-
posal likely to be made with regard to the
Golden Handshake scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
MENTOF PUBLIC ENTERPRICES) (SHRI
P.K. THUNGON): (a) and (b). Govt. of India
had notified in October, 1988, parameters
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on the basis of which Voluntary Retirement
Scheme could be adopted by the manage-
ment of individual PSEs. Since the scheme
offeres attractive ex-gratia payments to
employees seeking voluntary separation/
retirement, it has been accepted by PSEs.
Any discussioffon the adoption or otherwise
ofthe scheme has to take place betweenthe
employees unions and the management.
Since the scheme has been prepared only
for the Central PSEs, the information with
regardto the reaction of the State Gowvt. Is not
available.

(c) There Is no proposal under consid-
eration of the Gowt. to revise the schema.

(d)‘Doeé not arise.
Food Scandal in Nagaland

3317. SHRISANAT KUMARMANDAL:
Will the PRIME MINISTER be pleased 1o
state: ,

(a) whether the attention of the Govem-
ment has been invited to the news-item
captioned “Rs.12 crores food scandal rocks
Nagaland" appearing in the ‘Business Stan-
dard’, Calcutta dated June, 3, 1992;

(b)if s0, the facts of the matter reported
therein;

(c) the reaction of the Government
therelo;

(d) whether any enquiry had been or-
dered into this scandal;

(e) it so. the outcome thereof and the
action taken against the private contractors
involved; and

(f) the stage at which the matter stands
at prasent" . :

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
Yas, Sir.
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(b) to (f). The information is being col-

[Translation)
Production of Urea by KRIBHCO

3318 SHRI N.J. RATHVA: Will the
PRIME MINISTER be pleased to state:

(a) the total quantity of Urea produced
by the Hajira-plant of Krishak Bharati Coop-
erative Ltd. during 1990-91 and 1991-92;

. (b) the target fixed in regard to produc-
tion of Urea by KRIBHCO for 1992-93; and

(c) the name of plant which has pro-
duced record quantity of Urea in the country
during 1991-927

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
ISERS (DR. CHINTA MOHAN): (a) Thetotal
quantities of urea produced by Hajira Plant

are as follows:

Year . Production (MT)
1990-91 17,17,730
1991-92 17,00,242

(b) Thetargetfixedfor 1992-93is 16.00
lakh tonnes of Urea.

(c) In absolute terms, the highest quan-
tity of urea was produced by Hajira plant of
Krishak Bharati Cooperative Ltd.during 1991-
92. However, interms of percentage capac-
ity utilization, the record was held by Goa
based plant of M/s. Zuari Chemicals Ltd. by
achieving 128 percent capacity utilisation.

[Engllish)
Research Projects
3319. - SHRI SYED SHAHABUDDIN:

Will the PRIME MINISTER be pleased to
state:
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(a) the total outlay on research projects

in Science and technology funded by the
Government during 1991-92;

(b) the names of research institutions
engaged In these research projects during
1991-92;

(c) the total number of such research
projects as on April 1,1991 and April 1, 1992;
and

(d) the broad areas of scientific and
technological research identified for finan-
cial support?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN TIE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONOCS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRIRANGARAJAN KUMARMAN-
GALAM): (a) The total estimated outlay on
Extramural Research and Development
Projects funded by major Science & Tech-
nology departments/Agencies during 1991-
92 was of the order of Rs.130 crores.

(b) The list giving names of research
institutions which were provided funds by
major Science & Technology Departments/
Agencies for research during 1990-91 is
given in statement. The statement 1. The
information for the year 1991-92 would be
largely the same.

(c) The total laveragel number of Re-
search & Development projects sanctioned
during a year by major Sclence & Technol-
ogy Depariments/ Agencies is about 1100
with a duration of generally three years.

(d) The broad scientific and technologl-
cal research areas identified for funding are
Agricullural Sciences, Biological Sclences,
Chemical Sciences, Engineering and Tech-
nology, Medical Sciences and Physical Sci-
ences.
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STATEMENT

Institutions which were provided funds
for Research

A.V.C. College , Mannampandal

Aeronautical Development Agency,
Bangalore

Agricultural Sciences University, Ban-
galore

Ahmednagar College, Ahmednagar

Aircraft Maintenance Training Centre,
Hindon

Aligarh Muslim University, Aligarh

All India Institute of Medical Sciences,
New Delhi

Allahabad University, Allahabad

Amala Cancer Hospital and Research
Centre, Trichur

Andhra Pradesh Agricultural University,
Hyderabad

_Andhra University, Visakhapatnam
Anna University, Madras
Annamalai University, Parangipettai

Arignar Anna Memorial Cancer Insti-
tute, Kancheepuram

Ants, Sclence and Commerce College,
Chalisgaon

Assam Agricutural university, Jorhat

Automotive Research Association of
India, Pune
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Avinashilingam Ins, for Home Science
& Higher Edn. for Women, Coimbatore

B.J. Medical College, Ahme-abad

B.M.S. College of Engineering, Banga-
lore

BNS Bandodkar College or Science,
Bombay

Banaras Hindu University, Varanasi
Bangalore Medi;:al College,Bangalore
Bangalorel_University, Bangalore
Bareilly College, Bareilly

Barkatullah University, Bhopal

Bengal Engineering College, Howrah
Berhampur University, Berhampur
Bhagalpur University, Bhagalpur
Bharat Earth Movers Ltd., Bangalore .

Bharat Electronics Limited, Bangalore,
Bangalore

Bharat Heavy Electericals Limited,
Bangalore, Bangalore

Bharat Heavy Electricals Limited, Bho-
pal,. Bhopal

Bharathiar University, Coimbatore
Bharathidasan University, Tiruchirapalii

Bharatiya Agro Industries Foundation,
Pune

Bidhan Chandra Krishi Vishwa
Vidyalaya, Mohanpur, Nadia
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Bihar Institute of Technology, Sindri

Birbal Sahni Institute of Palagobotany,
Lucknow

Bira Institute of Scientific Research,
Nainital

Birla Institute of Technology, Ranchi
. Birsa Agricultural University, Ranchi

Bombay University, Bombay

Bose Institute, Calcutta

Burdwan University, Burdwan

CSIR Centre for Chemicals, Delhi

CTRI Research Station, Hunsur

Calcutta University, Calcutta

Calicut University, Calicut

Cancer Research Instiluté. Bombay

Central College, Bangalore

Central Drug Research Institute,
Lucknow

Central Electro Chemical Research

Institute, Tuticorin

Central Food Technological Research
Institute, Mysore

Central Glass and Ceramic Research
Institute, Calcutta

Central Himalayan Environmental As-
sociation, Nainital

Central Institute for Cotton Research,
Nanpur
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Central Institute of Agricultural Engi-
neering, Bhopal .

Central Leather Research- Institute,

* Adayar

Central Leprosy Teaching andResearch
Institute, Chengalpattu

Central Machine Tool Institute, Banga-
lore

Central Plantation Crops Research
Institute, Kasargod

Central pollution Control Board, Cal-
cutta

Central Rice Research Institute, Cut-
tack

Central Road Research Institute, New
Delhi
Central Salt and Marine Chemicals

Research Institute, Bhavnagar

Central Scientific Instruments Organi-
sauon Chandigarh

Central Tobacco Research Institute,
Rajahmundry

Centre for Biochemicals, Delhi Univer-
sity

Centre t.o; Cellular and Molecular Biol-
ogy, Hyderabad

Centre for Earth Science Studies,

" Thiruvananthapuram

Centre for Indian Middle Atmosphere
Programme, Lucknow

Centrefor Rogional Eco. & Science Stu.
in Dev. Alternative, Calcutta
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Centre for Research Planning & Action,
New Delhi '

Centre for Water Resources Develop-
‘ment and Management, Calicut

Chemphe College of Arts and Science,
Panaji

Christ Church College, Kanpur
Christian College, Madras
Christian Medical College, Vellore
Cochin University, Cochin

Coimbatore Institute of Technology,
Coimbatore

College of Engineering, Madras
College of Fisheries, Mangalore
<

College of Pharmacy, Bombay

Council of Science & Technology,
Lucknow

Dayalbagh Educational Institute, Agra

Defence Scientific Information & Docu-
mentation Centre, Delhi

Delhi University, Delhi
Devi Ahilya Vishwavidyalaya, Indore
Directorate of Pulses Research Kanpur

Dr. A.L. Mudaliar P.G. Institute of Basic
Medical Sciences, Madras

Dr. S.N. Madical College, Jodhpur
Dr. Y.S. Pammar University, Sotan

* Dr. Y.S. Parmar University of Hort. &
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Forestry Res. Station , Kullu

Drought Monitoring Cell, Bangalore
Dungar College, Bikanér

E.M.E. School, Baroda

Ecolagical Society, Pune

Electronics Research & Development
Centre, Thiruvananthapuram

Engineering College, Kota
Forest Research Institute, Dehradun

Foundation for Medical Research,
Bombay

G.B. Pant Himalayan Environment
Development Institute, Almora

-G.B. Pant University of Agriculture &

Technology, Pantnagar

~ Gandhi Medical College, Bﬁopal

Gauhati Medical College, Gauhati
Gauhati University, Gauhati

Geological Survey of India, Calcutta,
Calcutta,

Goological Survey of India, Nagpur

Goa Medical College, Goa

- Goa University, Goa

Gorakhpur Uni\iefsity. Gorakhpur

Government Medical College, Nagpur

Grant Medical Collége, Bombay

‘Gujarat Agricultural University, Anand
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Gujarat Cancer Research Institute,
Ahemedabad :

Gujarat Communication & Electronics
Limited, Baroda

Gujarat Energy Development Agency,
Vadodara

Gujarat University, Ahmedabéd
Gulbarga University, Gulbarga

Guru Nanak Dev University, Amritsar
Guru Nanak Eye Centre, New Delhi
Haryana Agricultural University, Hissar

Haryana Remote Sensing Application
Centre,. Hissar

Himachal Pradesh Agricultural Univer-
sity, Kangra’

Himachal Pradesh University, Shimla
Hyderabad University, Hyderabad
IBP Co. Ltd. Nasik

T (B), Bombay

IIT (D), New Delhi

T (K), Kanpur

T (KH), Kharagpur

T (M), Madras

Indian Agricultural Research Institute,
New D~thi

Indian Alr Forcel New Delhi

Indian Association for Cultivation of
Sclence, Calcutta
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Indian Council of Agricultural Research
Bangalore

Indian Council of Medical Research,
New Delhi '

Indian Institute of Astrophysics, Banga-
lore

Indian Institute of Chemical Biology,
Calcutta

Indian Institute of Chemical Technol-
ogy, Hyderabad

Indian Institute of Geomagnetism,
Bombay

Indian Institute of Petroleum, Dehradun

Indian Institute of Public Administration,
New Delhi

Indian Institute of Public Administration,
New Delhi

Indian Institute of Science, Bangalore

Indian Institute of Tropical Meteorology,
Pune

Indian Institute of World Culture, Ban-
galore

Indian School of Mines, Dhanbad

Indian Society of Soil Science (ISSS),
Hyderabad

indian Statistical Institute, New Delhi

Indira Gandhi Krishi Vishwa Vidyalaya,
Raipur

Indira Gandhi Medical College, Shimla

Industrial Toxicology Research Centre,
Lucknow
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Institute of Advanced Study in Science
& Technology, Gauhati

Institute of Armament Technology, Pune

Institute of Aviation Medicine, Banga-
lore

Institute of €hild Health, Madras

Institute of Engineering & Technology,
Lucknow

Institute of Geoscientists, Hyderabad

Institute of P.G. Medical Education &
Research, Calcutta

Institute of Paper Technology, Sahar-
anpur

Institute of Pathology, new Delhi
Institute of Physics, Bhubaneshwar

Inter University Centre for Astronomy
and Askgphysics, Pune

J.N. Institute of P.G. Medical Education
& Research, Pondichverry

J.N.T.U. College of Engineering, Kakin-
ada

J.S.S. Medical College, Mvsore
Jadavpur Universtty, Calcutta

Jamia Millia Islamia, New Delhi
Jammu University, Jammu

Jawaharial Nehry University, New Delhi
Jiwaji university, Gwalior

Jodhpur University, Jodhpur
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K.A.P.G.D. College, Allahabad

K.G. Medical College, Lucknow

Kalyan Mahavidyalaya, Ehilai

Kalyani Gorakshan Trust, Karad

Kalyani University , Kalyani
Kanpur University, Kanpur

Karnataka State Council for Science &
Technology, Bangalore

Kashmir University of Agricultural Sci-
ence & Technology, Srinagar

Kasturba Medical College, Manipal
Kerala Agricultural University, Trichur
Kerala University, Thiruvananthapuram

Kidwai Memorial Institute of Oncology,
Bangalore

_ Krishan Institute of Medical Sciences,

Karad

Kumaon University, Nainitat
Kurukshetra University, Kuukshetra
L.L.R.M. Medical College, Meerut

Lok Manya Tilak Municipal Medbal
College, Bombay

Loyola College, Madras, Madras
Lucknow University, Lucknow
M.D. University, Rohtak

M.E.S. College of Arts, Sciences &
Commerce, Bangalore
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M.L.B. Medical College of Jhansi
“MR. Engineering Collage, Jaipur
M.S. University, Baroda

Madhya Pradesh Councllof Sciences &
Technology, Bhopal

Madras Medical College, Madras
Madras University, Madras

Madurai Kamaraj Universily.'l‘.iadurai
‘Madurai Medical College, Madurai ’

Maharashtra Association for Cultivation
of Science, Pune

Mahatma Phule Agricultural University,
Pune

Malaria Research Centre, Delhi
Mangalore University, Mangalagangotri
Manipur Univeisit_y. Imphal

Marathwads Agricultural University,
Parbhani

Marathwads University, Aurangabad

Maulana Azad Medical College, New

Dethi
Medical College, Rohtak, Rohtak

Medical College, Thiruvanantﬁapuram.
Thiruvananthapuram -

Meerut College, Meerut

Mozirofn Council for Science & Tech-

Motilal Nehru Regional Engineering
Coflege, Allahabad
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Mysore University, Mysore

-N.R.E.C. College, Khurja
Nagarjuna University, NagarjunaNagar
Nagpur University, Nagpur

Narendra Deva University of Agricul-
ture & Technology, Faizabad

National Aeronautical Iaboratory‘. Ban-
galore

National- Botanical Research Institute,
Lucknow

National Chemical laboratory, Pune

National Cooperative Development
Corporation, Varanasi

National Diary'Research Institute, Kar-
nal

National Environmental Engineering
Research Institute, Nagpur

National Geophysical Research Insti-
tute, Hyderabad

National Inst, of Science, Technology
and Development Studies, New Delhi

NationalInstitute of Choleraand Entorié
Diseases, Calcutta

National Institute of Health and Family
Welfare, Now Delhi

National Institute of immunology, New
Delhi

- National Institute of Mental Health and

Neurosciences, Bangalore

National Institute of Oceanography,
Bombay, Bombay
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National Institute of Oceanography,
- Cochin, Cochin

National Institute of Oceanography,
Goa, Goa

National Institute of Oceanography,
Visakhapatnam, Visakhapatnam

National Mineral Development Corpo-
ration, Hyderabad

National Physical Laboratory, New Delhi

National Res. Lab. for Conservation of
Cutlture Property, Lucknow

National Research Centre for Spices,
Calicut

National Textile Corporation Ltd., Delhi

Nizam's Institute of Medical Sciences,
Hyderabad

North Bengal University, Darjeeling

North Eastern Hill University, Shillong -

Northem Railway Central Hospital, New
Delhi

Orissa University of Agriculture & Tech-
nology, Bhubaneshwar

Osmania Medical College, Hyderabad
Osmania University, Hyderabad

P.G. Institute of Medical Education &
Research, Chandigarh

P.S.G. College of Technology, Coimba-
tore.

Pachhunga ‘University. College
Airawal,Pondicherry
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Physical Research Laboratory, Ahme-
dabad

Pondicherry University, Pondicherry
Poona University, Pune

Post Graduate Institute of Medical Sci-
ence, Coimbatore

Presidency College, Calcutta, Calcutta

products Export Development Author-
ity, Cochin -

Punjab Agricultural University, Ludhi-
anal ‘

Punjab University, Chandigarh

Punjabi University, Patiala |
Punjabrao Krishi Vidyapith, Akola

R.D. University, Jabalpur

R.V.College of Engineering, Bangalore
Rajarishi Goverment College, Alwar

Rajasthan Agricultural University,
Bikaner

Rajasthan University, Jaipur
Rajendra Agricultural University, Pusa
Ram Lal Anand College, New Delhi

Regional Cancer Centre, Thiruvanan-
thapuram '

Regional Engineering College,

Kurukshetra

Regional Engineering College, Rour-
kela
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Regional Engineering College,
Tiruchirapalli

Regional Engineering College, Waran-
gal

ARegionaI Maedical College, Imphal
Regional Research Laboratory, Bhopal

Reglonal Research Laboratory, Bhu-
baneswar

Regional Research Laboratory, Jammu-
Tawi

Regional Research Laboratory, Jorhat

Regional ResearchLaboratory, Thiruva-
nanthapuram

Roorkee University, Roorkee
S.C.B. Medical College, Cuttack
S.C.T.I.M.S.T., Thiruvananthapuram
S.M.S. Medical College, Jaipur

S.N. Bose National Centre for Basic
Sciences, Calcutta

S.N.D.T. Women's University, Bombay
S.P.1.C. Science Foundation, Madras
S.V. Medical College, Tirupati

S.V. Regional College of Engineering &
Technology, Surat

Sacred Heart College, Cochin

- Sambalpur University, Sambalpur

Sanjay GandhiP.G. Institute of Medical
Sciences, Lucknow

JULY 29, 1992
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search Institute, Vallabh Yidyanagar
Saurashtra University, Rajkot
Savedham Trust, Pune

School of Tropical Medicine, Calcutta
Sea Explorer's Institute, Calcutta
Seth G.S. Medical College, Bombay
Shivaji University, Kolhapur

Shriram Institute for Industrial Research,

- Delhi

Society for Research on Haematology
and Blood Transfusion, Calcutta

' Sri Jayachamarajendra College of

Engineering, Mysore

Sri Krishnadevaraya University, Anan-
tapur

Sri Ramakrishna Ashram, Calcutia
Sri Venkateswara University, Tirupati
St. John's Medical College, Bangalore

St. Joseph's College, Tiruchirapalli

~ Steel Industries Kerala Limited, Trichur

Sugarcane Breeding Institute, Coimba-
fore’

Sukhadia University, Udaipur

Tamil Nadu Agricultural University,
Coimbatore

“Tamil Nadu Arasu Medical Science and
Research Institute, Madras
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Tamil University, Thanjavur

Tata Energy Research Institute, New

Delhi

Tata Institute of Fundamental Research,
Bombay

Tata Research Development and De-
sign Centre, Pune

Thapar Institute of Engineering & Tech-
nology, Patiala

Tripura University, Agarthala

Tropical Botanic Garden & Research
Institute, Thiruvananthapuram

Tuberculosis Centre, New Dethi

University College of Medical Sciences,
Calcutta, Calcutta

University College of Medical Sciences,
Delhi, Delhi

University College of Sciences, Cal-
cutta, Calcutta

Uptron India Limited, Lucknow

Utkal University, Bhubaneshwar

Vellalar College of Women, Erode
" Vikram, University, Ujiain

Visva Bharati University, Santiniketan

Visvesvarayya Regional College of
Engineering, Bangalore

Vivekananda kendra, Kanyakumari

Vivekananda kendra Yoga Anusand-
hana Samsthan, Bangalore

Wadia Institute of Himalayan Geology,
Dehradun
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Z.H. College of Engineering & Technol-
ogy, Aligarh

Zakir Hussain Coliege, New Delhi
Institution for Standardisation

* 3320. SHRIPRAKASH V. PATIL: Will
the PRIME MINISTER be pleased to
state:

(a) the reasons for having different insti-
tutions for standardisation such as Bureau of
Indian Standars, Standardisation, testing,
quality control centres;

(b) the efforts proposed to be made to
merge them together and strengthen the
existing laboratories under Bureau of Indian
Standards; and

(c) the estimated savings after such
merger? :

THE-MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AHMED): (a)
Besides BIS, other organisations also for-
mulate standards undervarious Acts/Regu-
lations/Control Orders, etc.

(b) There is no proposalto merge these
organisations.

~ (c) Question does not arise.

Board of Management of Public
Sector Undertakings

3321. SHRIMOHAN RAWLE: Will the
PRIME MINISTER be pleasedto state:

(a) whether the Union Government had
issued directives to all Public Sector Under-
takings in 1968 that an officer of the State
Government should, by way convention, be
nominated as a Director op the Board of
Management who should be consulted/as-
sociated in the matter of recruitment to give
representation to the local peopls, if so, the
details thereof;
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(b)the names of public sector undertak-
ings in the State of Maharashtra who have
complied with the above directives;

(c) the names of such public sector
undertakings who have not complied with
these directives in Maharashtra; and

(d) the action taken against such public
sectorundertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRI
P.K. THUGON): (a) to (d). There are no
directives or convention to the effect that
every Central Public Sector Enterprise should
have an officer of the State Government on
its Board of Directors. However, guidelines
have been issued in 1986 laying down the
general principles to be followed by Public
Sector Enterprises incase of recrutementin
projects undertaken by them. These, inter-
alia provide for inclusion of one representa-

- tive of the State Government, preferably a
State Government Official who is on the
Board of Directors, in the Selection Commit-
tees set up for recruitment to all middie level
or higher technical or on-technical posts in
the projects. These guidelines are not direc-
tives but only an advice to be kept in view by
the Board of directors, managing Directors/
Chairman of Public Sector Projects while
making recruitment to posts within their
projects. The details of implementation of
these guidelines in the case of public sector
projects located in various states are not
maintained centrally because it has not been
considered necessary to monitor the imple-
mentation of such guidelines which are
advisory in nature.

Centres by C.E.R.D.C

3322. SHRI N.DENNIES: Will the
PRIME MINISTER be pleasedto state:

JULY 29, 1992
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(a) the details of places where the
Central Electronic Research and Develop-
ment Centre has opened centres in the
country; and

(b) the details regarding their perform-
anceduring 1991-92, andthe allocation made
so far for their development?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHMNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI ©  RANGARAJAN
KUMARAMANGALAM): (a) The Department
of Electronics has set up Electronics Re-
search & Development Centres (ER&DCs)
at Thiruvananthapuram (Kerala), Pune
(Maharashtra), Calcutta (West Bengal),
Mohali (Punjab) and Lucknow (Uttar
Pradesh).

(b) The details regarding performance
of ER&DC during 1991-92 and allocation of
funds made sofar are giveninthe statement.

STATEMENT
Performance and allocation of funds

made in various Electronics Research
Development Centres

'ER & DC. Thiruvananthapuram

The Centre is engaged in Research
Design and Development in the areas of
computer and communication, computer
software, artificial intelligence, control and
Instrumentation, Defence Electronics, Mass
Communication and Power Electronics. The
Centre has a manpower strength of about
400 and till March, 1992 funds to the tune of
Rs. 1341 lakhs has been released to the
Centre. In January, 1992, know how of 18
products have been transferredto 36 manu-
facturers. The Centre has also established
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the first IBM mainframe based Software
Training and Development Centre (STDC)
in the country. The STDC has commenced
operation in February, 1992,

ER & DC Pune

ER & DC, Pune is a joint venture of
Department of Electronics and MELTRON.
The Centre was started in March, 1990 and
is mainly engaged in the field of Design and
Development of marketable products and
systems in the field of communication and
strategic and industrial electronics. Pres-
ently, the two divisions are communications
andMicroprocessor Applications. The Centre
has amanpower strength of 34 andtill March
1992 fund to the tune of Rs. 53 lakhs have
been released to them.

ER&DC Calcutta

ERA&DC, Calcutta is a joint venture of
Department of Electronics and West Bengall
Electronics Corporation (WEBEL). The
Centre was started in March, 1990 and is
mainly engaged in the Research, Design
and Development in the area of software
development, tea electronics,Medical Elec-

tronics, System Engineering and Computer

and Communication. The Centre has identi-
fied projects in these areas and develop-
ment works on the project is going on inthe
Centre. The manpowerstrength of the Centre
is 37 andtillMarch. 1992 funds to the tune of
Rs.55 lakhs has been released to them.

ER&DC Mohali

ER&DC Mohali is a joint venture of
Department of Electronics and Punjab State
Electronics Development Corporation, The
Centre was started In March, 1990 and s
engaged in the Research, Design and De-
velopmentin the area of Computerperipher-
als. The Centre has identified projects In
their area and development work on the
projects is going on atthe Centre. Till March
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" 1992 Rs. 40 lakhs have been released for
initial setting up of the Centre.

ER&DC Lucknow

ER&DC Lucknow Is a joint venture of
Depariment of Electronics and Uptron. The
Centre was started in March, 1990. Elec-
tronics in Railways, Computer networks,
Computer workstations and Consumer elec-
tronics have been identified as the thrust
areas of this Centre and once fully opera-
tional the centre will undertake Research,
Design and Developmentinthese areas. Till
March, 1992 funds of Rs.10 lakhs has been
released for initial setting up of the Centre.

Telescope for scanning the sky

3323. SHRIR. SURENDRA REDDY:
Willthe PRIME MINISTER be pleased
to state:

(a) whether a telescope to scan the
skies and probe into its mysteries is pro-
posed to be commissioned soon;

(b)ifso, the objectives thereof together
with its cost; and

(c) its status in the world?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir. AGiant
Melrewave Radio Telescope (GMRT) is
being built by TIFR as a national faclity at
Khodad near Narayangaon, 80 Kms north of
Pune and 200 kmseast of Bombay. The
academic headquarter of this telescope is
focated In the Unlversity Campus of Pune.
Thefirst of the thity parabolic dishes 0f 45 M
diameter of the Giant Metrewave Radio
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Telescope (GMRT)willbe commissioned by
end of July, 1992 and the first observations
are planned by mid-August, 1992, Allthe 30
antennas will be completed by 1994.

(b) GMRT has several outstanding sci-
entific objectives in the field of Astronomy
and Astrophysics. For example, search for
massive cold hydrogen clouds which are
believed to exist in the universe prior to the
formation of galaxies according to the Big
Bang Theory. Further, the instrument will be
* quite versatile for investigating radio emis-
sions from Sun, Jupiter and Saturn in our
solar system to the most distant objects in
the universe. This radio telescope will pro-
vide a frontline for Indian scientists for
investigating the origin and evolution of the
universe. The projectis estimatedto cost Rs.
43.20 crores. The telescope is being built
indigenously.

(c) It will be world's largest telescope
operating inthe frequency range of 30 - 1500
MHz. lts collecting area willbe fourtimes that
of the Very Large Array (VAL) telescope in
New Mexico, USA. However, the VLA is
primarily a centimetre and decimetre wave-
length instrument, while GMRT will be a
complementary facility at metrewaves.

[Translation]

Investment in Public Sector Under-
takings

3324. SHRI SOBHANADREESWARA
RAOVADDE: Willthe PRIME MINISTER be
pleased to state:

(a) the total investment mada by the
Union Government in the public sector en-
terprises as on 31st March, 1992;

(b) the number out of them functioning
as ondate;

(c) the number out of them which
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became sick and referred to BIFR?

{d) the investment made in thesae sick
units; and

() the steps being taken to improve the
performance of the public sectorenterprises?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRI
P.K. THUNGON): (a) to (d). There were 246
Central Public Sector Enterprises with in-
vestment of Rs. 113233.68 crores as on
available, Out of these 246 enterprises, 54
Public Sector Eterprises with investment of
Rs.9052.56 crores as on 31.3.1991, have
been identified as sick, which are referable
to BIFR under Sick Industrial Companies
(Special provisions) Act, 1956.

(e) Enterprise specific action is taken by
the concerned enterprise, administrative
Ministries/Departments to improve the per-
formance of public sector enterprises.

Meeting with Prjime Minister of
China

3325. SHRIMADAN LAL KHURANA:
Will the PRIME MINISTER be pleased
to state:

(a) whether there was a meeting of the
Prime Ministers of India and China during
their recent visit to Rio-de-Janeiro; and

{b) if so, the bilateral and multilateral
issues discussed and the broad outcoms
thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) The Prime Minister Shri
P.V. Narasimha Rao met the Chines Pre-
mier Mr. Li Peng on 13 June, 1992 at Rio de
Janeiro. ‘
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(b) The two Prime Ministers discussed
recent developments in relations between
the two countries including the successful
visit ofthe President ShriR. Venkataramato
- China. They expressed satisfaction with the
progress being made by thie Joint Working
Group en the boundary question in its dis-
cussions on confidence-building measures.
The Prime Minister reiterated the invitation
extended to the Communist Party of China
General Secrotary Mr. Jiang Zemin and
Chinese President Mr. Yang Shangkun to
visit India. On multilateral issues, the sub-
jects of environment and development were
highlighted in the dialogue between the two
Prime Ministers.

The discussions betwee. the Prime
Ministersof India and China at Rio de Janeiro
woere part of the process of continuous high-
level diatogue between the two countries to
increase mutualunderstanding and achieve
the peaceful settlement of all issues includ-
ing the boundary question. India and China
are also strengthening their cooperation on
issues of concem to them as the two largest
developing countries.

Effects of Radiation

3326. DR. LAXMINARAYAN PAN-

DEYA:
SHRIMATI BHAVNA
CHIKHALIA:
Will the PRIME MINISTER be pleased
to state:

{a) whether any scientific study has
been conductedto determine the ill effects of
radiation in the vicinity of nuclear power
stations in the country;

{b) ¥ 50, the details thereof; and

{c) the remedial measures taken in this
regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCES AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) aad (b). The
design, construction and operation of nu-
clear power plants in India are such that
even the small amount of radioactivity al-
lowed to emanate are well withinthe permis-
sible values stipulated by the Atomic Energy
RegulatoryBoard. These values arein agree-
ment with those recommended by the Inter-
national Commission on Radiological pro-
tection. The radiation levels and the levels of
radioactivity in air, water and food are con-
tinuously monitored by the Environmenta!
Survey laboratory. The radiation doses due
to the releases are a small fraction of the
unavoidable natural background radiation
present everywhere. There would notbe any
ill effects due to radiation in the viciuity of
nuclear power stations. In the light of press
reports, alleging health effects in some vil-
lages around Rajasthan Atomic Power Sta-
tion, the surveys conducted by the two
Experts Teams appointed by the Rajasthan
Government, revealed that the observed
health deficiencies were not attributable to
radiation and there is no incidence of radia-
tion induced diseases in the villages around
the Rajasthan Atomic Power Station.

(c) Does not arisa.
[Translation]

Requirement of Cement

3327. SHRIRAJESH KUMAR: Willthe
PRIME MINISTER be pleased to state:

(a) tF2 steps proposed to be taker by
the Government to meet the annual require-
ment of cement in the country;



- 811 Written Answers

(b) the places in Bihar where the raw
material for the production of cement is
available; and

(c) the efforts made/proposed to be
1de by the Government for setting up of
~ent factories in Bihar?

THE MINISTER OF STATE IN THE
*I!STRY OF INDUSTRY (DEPARTMENT
UF INDUSTRIAL DEVELOPMENT) (SHRI
KRISHNA SAHI): (a) The present cement
production in the country is adequate 1o
meet the demand and Government is ex-
tending all infrastructural support for opti-
mum production and movement of cement.

(b) Limenstone is the major raw mate-
rial for cement and cement grade limestone
reserves are available in Hazari Bagh,
Ranchi, Rohtas, Palamau and Singhbhum
District in Bihar.

(c) Cement Industry is delicensed and
entrepreneurs are free 10 setup manufactur-
ing units subjectto their obtaining locational
and environmental clearances.

Indo-Israel contact for setting up
Joint Fertllizer Plant

3328. SHRIRAMESHWAR PATIDAR:
Will the PRIME MINISTER be pleased to
state:

(a) whetherthe Government proposeto
~ set up a joint fertilizer unit in collaboration
with israel; and

(k) it s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) No, Sir.

(b) Does not arise.

Visit of Space and Rocket Delega-
tion to India

3329. DR. D. VENKATESWARARAO:
Will the PRIME MINISTER be pleased to
state:
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(a)whethera highlevel space androcket
delegation visited India during the last week
of June, 1992;

(b) if so, the main purpose of the visit;

(c) whether any agreement has been
signed in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT (SHR! RANGARAJAN
KUMARAMANGALAM): (a) and (b) (¢ and
d). As a part of the ongoing agreement
between Indian Space.

(c) and (d). Research Organisation
(ISRO) and GLAVKOSMOS onthe technol-
ogy transfer of cryogenic stage, a working
level delegation from Russia visited Trivan-
drumduringthe last week of June, 1992. The
discussions are rcutine in nature and the
Project is progressing on schedule.

Development of Island

3330. SHP! M.V.V.s. MURTHY: Will
the PRIME MINISTER be pleased to state:

(a) whether there is any proposal to
develop recently identified Island in bay of
Bengalnear Visakhapatnam; and

(b) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). A high
resolution satellite imagery used by the
Centre for Remote Sensing, Andhra Univer-
sity, Visakhapatnam, has revealed an is-
land-like structure north-east of
Visakhapatnam, measuring approximately
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1 eq.km. Department of Ocean Devel-
opment have no proposal at present to
develop this Island-like structure.

Technical Development Advisory
Group

3331. SHRIBASUDEBACHARIA: Will
the PRIME MINISTER be pleased to state:

(a) whether the Union Government
through Directorate general of Technical
Development (Management Support Sec-
tion) have decided to constitute Technical
Development Advisory Group;

{b) whether the principle objective of
that group is to formulate policy regarding
technologicaltrends onindustrialmachinery
with aview torender advice ontechnological
thrust to be made in the sector; and

(c) the number of groups constituted cr
likely to be constituted in this regard?

THE MINISTEER OF STA'L "} THE
MINISTRY OF IDUSTRY (DEPARTMENT
OF INDUSTRIAL Dt VELOPMENT) (SHRI-
MATIKRISHNA SAHI): (a) Yes, Sir. ATech-
nology Development Advisory Group on
technology trends in industrial machinery
had been constituted on 16.9.91 to render
advice on the technology thrust to be made
in this sector.

(b) Yes, Sir.

() Three sub-groups have beenconsti-
tuted to undertake detailed study on the
following:-

(1) Material Handling System.

(ii) Cement Machinery.

(iii) Food Processing Machinery.
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R & D Infrastructure

3332. SHRI RAJNATH SONKAR
SHASTRI: Will the PRIME MINISTER be
pleased to state:

(a) whether there is any proposal to
create and improve the R & D infrastructure
to help Indianindustry compete globally and
to improve its balance of payments;

(b) if s0, the details thereof;

(c)whetherthereis declineinthe indus-
trial production in recent years; and

(d) if so, the reasons therefor and the
steps takentoimprove the industrial growth?

THE MINISTER OF STATE IN THE
MINISTRY OF IDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT) (SHRI-
MATI KRISHNA SAHI): (a) and (b). Recog-
nising the importance of creation and im-
provement of in-house R & D infrastructure
7 industry, and in order to make Indian
-~ ‘ugiry compete globally, Govt. has en-
couracedindustrieste set-upin-house R&D
units. There are over 1200 in-house R&D
units set up by the Industry with impressive
infrastructural facilities, pilot plants, design
and prototype development centres. The
industry employs over 65,000 personel in
these R&D units. The main purpose ofthese
in-house R&D units is to provide technical
and technological support to the manutac-
turing activity and also engage in technology
development, absorption and adaptation to
effect cost reduction, energy conservation
and overallquality improvement of the prod-
ucts manufactured.

(c) and (d). Industrial production regis-
tered a decline in 1991-92 as compared to
1990-91. Infrastructural constraits such as
shortage of raw materials, including imported
rawmaterials as aresultofforeignexchange

* constraints, credit sqeeze, Slumpin demand
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etc. are the main case for decline in the
Industrial production. The liberalised indus-
trial licensing policy of July, 1991; exim Pol-
lcy of 1992-97,and concessions extended in
the Union Budget for 1992-93 for reduction
of duty rates, statutory liquidity ration, inter-
est rates, etc., are aimed at improving the
industrial growth. The new industrial policy
announced in July 1991 provides for sub-
stantial deregulation of industrial sector and
promotion of foreign investment in high pri-
ority areas.

Interim relief to Workmen of Burn
Standard Co.,Ltd.

3333. SHRIHARADHAN ROY: Willthe
PRIME MINISTZR be.pleased to state:

(a) whether the Division Bench of Cal-
cuttaHigh Court passed any orderandjudge-
ment on 28-11-1991 rejecting the applica-
tion of the management of Bumn Standarc
Co. Ltd. for stay the operation of the crder

ar.d judgement dated 26-7-1991 passedby

the trial judge of Calcutta High Court direct-
ingthe company to make payment of inte.im
relief to the workmen/employees of Refrac-
tory and Ceramic Group of Works of Burn
Standard Co. Ltd. within four weeks;

(b) if so, the details of the order and the
Jjudgement; :

(c) the action taken to implement the
same; and

(d) f not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTARY AND DEPART-
MENT OF PUBLICE ENTREPRISES) (SHRI
P.K. THUNGON):

- (a) Yes, Sir,

" (b) The Division Bench of Calcutta igh

JULY 29, 1992

Wrltten Answers 518.
Court in its order and judgement dated
28.11.1991 was pleased not to grant stay of
operation of the judgement and order dated
26.7.1991 passed by the trial judge of Cal-
cuttaHigh Courtin C.O.No. 474({W)of 1988,
directing the managsment of Bumn Standard
Company Ltd. (BSCL)1o pay interim reliefto
the wo.kers of Refractory & Ceramic Work-
ers’ Union, Raniganj works, :

(c) and (d). The management of BSCL
have filed on Sperial Leave Petition (SLP)in
the Supreme Court of India which inter-akia
has been pleased to grant an interim stay
againstthe order and judgement of the Divi-
sion Bench of Calcutta High Court dated
28.11.1991. The maiter as such, is sub-
judice.

Revival Plans of Fertilizer Units ~

3334. SHRI VIJAY KUMAR YADAV:
Will e PRIME MINISTER be pleased to
state:

(a) whether the Government have re-
ceived the Techno-Economic Revival Plan
of Fertilizer Corporation of India Limited,
Hindustan Fertilizer Corporation Limited and
Projects and Development india Limited
jointly submitted by Fertilizer Workers’ Fed-
eration of Irgia and National Confederation
of Officers Association;

(b) it so, the main features of the afore-
said revival plan; and

(c) the reaction of the Government
theraon?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN]: (a) Yes, Sir.

(b) Tha salient features of the Revival
Planare (i) shortterm revamping/reha-
bilitation of various plants of Fertilizer
Corporation of India Limited (FCI) and
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Hindustan Fertilizer Corporation Lim-
kted (HFC);

(il) long-term plans for setting up some
new plants;

(ili) financial restructuring of these
companies;

(iv) derating of some plants;

(v) PDIL to be entrusted with the jobs at
(1) and (i) above, as also a predominant
role in the design and engineering of
fertilizer plants; and (vi) implementation
of the above proposals with the mini-
mum capital investment, foreign ex-
change outgo and subsidy.

(c) The proposals received from the
Workers and Officers are being examined
carefully.

Rise in Prices as a result of Transport
Strike

3335. SHRIRABI RAY:
SHRI SIMON MARAND!:

Willthe PRIME MINISTER be pleased
to state:

(a) whetherthe prices of essentialitems
in Delhisoared as aresult of recenttransport
strike;

(b) if so, the details thereof; and.

(c)the steps taken to keep the prices of
essenti.l items stable?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION(SHRI KAMALUDDIN AHMED): (a)
and (b). The All India Motor Transport Con-
gress calied for an indefinite strike of road
transport operators w.ef. 1.7.1992. As a

SRAVANA 7, 1914 (SAKA) °

Written Answers 518

result of the strike there was some tempo-
rary dislocation in the supply of essential
commodities especially of vegetables, fruits
and petroleum products in Delhi. However,
there was adequate supply of food stocks.
There was no shortage of any of the essen-
tial commodities except fresh fruits and
vegetables. The strike was called off be the
All India Motor Transport Congress on
7.7.1992. As. per available information the
situation about availability of essential com-
modities has become normal immediately
after the strike.

(c) The essential commodities like Atta,.
vegetables, pulser, spices, exercise books,
palmolein, soaps, match boxes, economy
pack tea are being supplied by the Delhi
State Civil Supplies Corporation through
nominated retail outlets and mobile vans,
branches of Super Bazar and Kendriya
Bhandar. A Review Committee in the Minis-
try of Civil Supplies, Consumer Affairs and
Public Distribution has been monitoring the
prices and supply of essential commodities
in Delhi regularly in consultation with the
Delhi Administration.

Task Force on lllegal Immigration

3336. SHRI V.S. VIJAYARAGHAVAN:
Will the PRIME MINISTER be pleased to
state:

(a) whether India and Bangladesh had
decidedto set up atask force to tackle lllegal
immigration; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS(SHRI

" R.L. BHATIA) (a) and (b) During the visit of

the Bangladesh Prime Minister to India in
May 1992 India and Bangladesh had dis-
cussedthe issue of ilegalimmigration. There
was broad agreement on the approachtobe
adopted to tackle this issue including the
need for meetings of senior officials.
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Training to Officers

- 3337.SHRICHETANP.S. CHAUHAN:
Wil the PRIME MINISTER be pleased to
state: :

(a) whetherthe Government have taken
a decision that officers of All India Services
and Central Services group-A must undergo
at-least three refresher courses during the
tenure of 20 years of service; and

(b) if so, the ,main objectives of this
training?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir.

(b) The main objectives of this training
are to develop competence and commit-
ment to the basic values of our society by
providing continuing opportunities for train-
ing, forup-gradation of knowledge and skills
of civil servants. Out of the three refresher
- courses which an officer should attend in a

span of twenty years, one could be on the

-pattern of the management development
programmes. The others should, however,
have resard to the specific requirements of
the service, at different stages.

Protection of Indlan Diplomats Abroad

3338. SHRILAL K. ADVANI:
DR. AK. PATEL:

Willthe PRIME MINISTER be pleased
{o state the effective measures taken/pro-
posed to be taken by the Government to
provide safety and protectionto Indiandiplo-
mats posted in various countries Inthe con-
text of recent attack on Indian diplomats In
Pakistan? :

THE MINISTER OF STATE IN THE
MINISTRYOF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): The responsibllity
for the safety and protection of all diplomats
abroad, including Indian diplomats, Is that of
the host Govemment under varlous interna-
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tional conventions. The Government of India,

however, monitors all threats to the security
of Indian diplomats abroad and shares the
information with the host Government and

" requests it to provide the necessary protec-

tive measures. All Missions are also imme-
diately alertedto take precautions whenever
any information of threat comes to notice.

Computer Research Centre, Pune

3339. PROF.RITAVERMA:
SHRI PRABHU DAYAL
KATHERIA:
SHRIRATILAL VARMA:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government have a
proposal to set up an advanced computer
centre at Pune to design and manufacture
super computers in the country;

(b) the details of'expenditure likelytobe
incurred on the establishment of this centre;
and

(c) the time by which the centre is likely
to be established?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
ANDMINISTEROF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT = OF OCEAN
DEVELOPMENT)(SHRI RANGARAJAN
KUMARAMANGALAM): (a) The Depart-
ment of Electronics has already set up the
Centre for Development of Advanced
Computing (CDAC), a registered autono-
mous Society, at Punein 1988to design and
develop Parallel Processing Computers with
capability of super computers inthe country.

(b) During the Phase-! of the project, an
outlay of Rs. 30 crores was approved. The
misslon set out was to design, develop and
bring into commercial production a high .
performance parallel cornputer with peak

computing power of 1000 Mega Flops (float-
Ing polint operctlons per second) and dem-
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onstrate applications of national importance
on target mission., CDAC delivered the

targetgoalin July,1991 without anytimeor

cost overruns. The strategic technology
goal of the second mission of CDAC Is to
build a general purpose super computer in
the TERAFLOPS architecture. A total in-
vestment of Rs.80 crores has been pro-
posed for the second mission during the
Eighth Plan Period. :

(c) Does not arise.

Extradition Proceedings on Union
Carbide

3340. SHRI DHARAM PAL SINGH
MALIK: Will the PRIME MINISTER be
pleased to state:

(a) whetherthe Government propose to

seek the extradition of the former chairman
and other officials of the Union Carbide (India)
Ltd. in connection with the trial on Bhopal
Gas Tragedy;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (ato (c). the matter is under
examination.

Ratlonalisation of PDS

3341.DR. ASIM BALIA: Willthe PRME
MINISTER be pleased to state:

(a) the steps beingtaken by the Govern-
ment to rationalise the P.D.S.;

(b) whether the Government are con-
sidering to Emit Public Distribution System
facilities only tothe vulnerable soction ofthe
population for metro cities,urban and rural
areas;

{c) ¥ so, the details thereof; and
() whether the Governent propose 1o
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withdrav subsidy on essential items cov-
ered under P.D.S.affecting vulnerable sec-
tion of pollution?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
to (d) The Public Distribution System (PDS)
provides universal entitiement of the basic
essential commodities distributed throughit,
tothe entire population. Itis not proposed to
limit its access, as per present policy or to
withdraw subsidy from the vulnerable sec-
tions. Infact, the CentralGovt. has inconsul-
tation with States/Uts have identified about
1700 blocks inthe country, inhabited gener-
ally by the more disadvantaged sections of
the population, to improve the reach of PDS.
Among other measures Government has
allocated additional quantities of PDS
foodgrains exclusive for these areas. Also
rice andwheatforthese areas are now being
issued to States/UTs at prices lower by Rs.
50/-quintal compared to normal Centre Is-
sue Prices. ‘

Distribution of IRDP Loans

3342. SHRI LOKANATH CH-
OUDHURY: Willthe PRIME MINISTER be
pleased to state:

(a) whether the Government are aware
that the IRDP loans recommended by the
Block Development Officers or district au-
thorities are not given to the beneficiaries in
time; and

{b) ifso, the steps proposedto be taken
to ensure prompt disbursement _of such
loans?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAIH. PATEL): (a)
and (b). Loans under IRDP are to be dis-
bursed by tho banks within 15 days of sanc-
tion as per RBI guidslines. Delays in dis-
bursement are tackled by intervention atthe
Block and District levels,



523  Written Answers

The District and Block Level Credit
Coordination Committees have been set up
to remove difficulties In this regard. The
Banks also monitor timely disbursement of
loans. In case of inordinate delays, the
problems are resolved at the State and
Central level with intervention of RBI, if re-

Qquired.

R & D Complex of CMC

3343. SHRI PANDURANG PUNDLIK
FUNDKAR: Will the PRIME MINISTER be
pleased to state:

(a) the investment made by the CMC for
construction of research and development (
R& D) complex at Hyderabad; and

(b) the Plan/sources from which the
revenue is proposedto be generatedforthe
investment of the construction of the com-
plex ?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) The estimated
costof construction on Research & develop-
ment (R&D) / Education & Training (E&T)
Complex, Hyderabad is likeiy to be around
Rs.16.62crores.

(b) The project is being funded to the
extent of Rs.1271.85 lakhs by a long term
loan from the Housing and Urban Develop-
ment Corporation, Rs.49 lakhs from the
department of Electronics and the balance
from internal resources.

Study on Child Labour

3344. SHRI K. RAMAMURTHEE TIN-
DIVANAM: Will the Minister of LABOUR be

pleased to state:

(a) whether a study conducted by the
Union Government has revealed that en-
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gagement of child labour Is maximum in
various mines and State Government owned
industrial units;

(b) if so, the steps taken to save these
children;

(c) whether the Government have ear-
marked some funds for their rehabilitation;
and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) So far as the
Ministry is aware no such study has been
made.

(b) to (d) Lo not arise.

Non- working Computers with C.M.C.
LTD.

3345. SHRIANAND RATNA MAURYA:
Will the PRIME MINISTER be pleased to
state:

(a) the total number of computers with
C.M.C.Lid;;

(b) whether a large number of comput-
ers are lying idle;

(c) if so, the reasons thereof;

(d) whetherthe Government proposeto
start any scheme for the maintenance of
such idle computers and put to their maxi-
mum utilisation; and

(e) if so, the details thereof and if notthe
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT)  (SHRI  RANGARAJAN
KUMARAMANGALAM): (a) The total
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number of computers in CMC Ltd. are as
follows:- :

Personal Computer/Word
Processcrs 500(approx.)
Mainframes/Minis 28(approx.)
(b) No, Sir.
(c) to (e). Do not arise.
-Coal to Andhra Pradesh

3246. SHRI K.P. REDDAIAH YADAV:
Will the Minister of C?DAL be pleased to
state:

(a) whether there is an acute shortage
of Coal in Andhra Pradesh;

~(b) if so, whether there is maximum
shortage in Machhalipatnam and Vijaya-
wada area;
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(c) the total quantity of coal provided to
Andhra Pradesh during the last two years
andthe quantity of coal provided to Machali-
patnam and Vijayawada area; and

_ (d) whetherthe Government propose to
provide more coalto Machhalipatanam and
Vijayawada during the year 1992-937

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) and (b). According to Sin-
gareni Collleries Company Ltd. (SCCL), who
are the p.incipal suppliers of coal in Andhra
Prauesh, there is no acute shortage of coal
in Andhra Pradesh. including Machhili-
patanam and Vijayawada areas.

(c) and (d). Details of despatches to
both core and non-core sectorconsumers in
the State of Andhra Pradesh from Singareni
Collieries Company Ltd.(SCCL) and Coal
India Ltd. (CIL) during the year 1990-91 and
1991-92 are as under:-

(in lakh tones)
Year - sccL oL __ Total
1990-91 144.85 44.58 189.43
1991-82 183.00 35.47 218.47
Particutars of coalsupplies madeby  PRIME MINSTER be pleased 10 state:

SCCLtothe non-core sectoruniis in Krishna
District Including Vjayawada and Machhill-
patnam during the year 1991 and 1992 are
1.26.lakh tonnes and 1.18 lakh tonnes re-

speclively.
8CCL havetargetted to despatch more

coal to the consumers this year (1992-93)
than the last year, including those in Andhra
Pradesh.

ndian Councll of World Affairs
3347. PROF. RAM KAPSE: Will the

(a) whetherthe Government proposeto
1ake up legislation regarding taking over the
management of the Indlan Counci of Worid
Alfalrs;

(b) H €0, the time by which this legisia-
tion Is Ikely to be Introduced; and

() i not, the reasens therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHR
EDUARDN FALEIRO): (a) to (c). Govern
ment are considering various proposals for
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revitalising the functioning of the Indian
Council of World Aftairs.

[Translation]

Use of Children in Camel Race

3348. SHRI RAM BADAN: Will the
PRIME MINISTER be pleased to state:

(a) whetherthe Government are aware
of the recent reports regarding use of Indian
" children in the sport of camel race in some
Gulf countries;

(b) if so, whether the Government pro-
pose to raise this issue before the UN
Commission of Human Rights and UN Chil-
dren’'s Right Committee;

(c) if so, the time by which this issue is
proposed to be raised; and

(d) if not, the reasons therefor?.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) Yes, Sir.

(b) No, sir.
(c) Does not arise.

.(d) Such chlidren have been smuggled
out of India under false pretences. when-
ever any such case has come to notice, the
local government has been cooperative in
arranging for the child to be repatriated to
India. Since 1989 16 children have been
repatriated and 2 cases are pending.

[English}
- Coal Shortage in North-East States,

3349. SHRI GURUDAS KAMAT: Will
the Minister of COAL be pleased 1o state:,
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(a) whether the North-West States are
facing coal shortage;

(b) if so, the details thereof; and
(c) the steps taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) Presumably the Hon'ble
Member is referring to supplies of coal to
North Eastern States. According to informa-
tion furnished by Coal India Ltd., there is no
shortage of coal in North-Eastern States.

(b) and (¢) Do not arise.

[Translation]
Coal Supply to U.P. State Electricity
Board
3350. SHRISANTOSHKUMAR
GANGWAR:
SHRICHINMAYANAND-
SWAMI:

SHRIRAM BADAN:

Willthe Minister of COAL be pleasedto
state

(a) whetherthe Governmentare aware
that U.P. State Electricity Boardis notgetting
adequate coal supply for different thermal
power plants as per quota allotted by the
Government;

(b) whether the coal supplied to these
power plants Is of inferior quality; and

{c) It so, the steps taken/proposedto be
taken by the Government {0 ensure the
avallabllity of adequate and superior quality
of coal for these power plants?

THE DEPUTY MINISTER N THE
MINISTRY OF COAL {SHRI S.B. NYAMA-
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GOUDA): (a) Coal is supplied to thermal
power stations as per monthly linkages
accorded by Standing Linkage Committee
(Short-term), and over-riding priority is given
for its movement to these power stations by
rail. Generally some cushion is provided in
the monthly linkages as compared to the
actual requirements for targetted genera-
tions. Coal India Ltd., (CIL) have reported
that Uttar Pradesh State Electricity Board
(UPSEB)was given 73% of the linked quan-
tity during the year 1991-92, and in the first
quarter of 1992-93, cal supply from CIL has
been of the order of 74% of the quarterly
linkage. Recently however, CIL has started
regulating coal supplies to UPSEB because
UPSEB reportedly owed CIL a gross surm of
Rs. 331.87 crores as on 1.7.92.

(b) and (c) UPSEB power plants have
been receiving coal traditionally from North--
em Coalfields Ltd.., Bharat Coking CoalLtd.,
and Central Coalfields Ltd. Coal supplied
from these Coalfields is billed as per de-
clared grades. There are sometimes com-
plaints of grade slippages due to mixing of
extraneous material with coal, or of supply of

unsized coal. Coal Companies have been .

directed to take all precautions to prevent
such occurrences..

As regards the quantity of coal
despatched to UPSEB power stations,
movement to all thermal power stations is
being accorded the highest priority, and is
monitored on daily basis to take corrective
steps wherever necessary in order to en-
sure targetted supplies,subject tq regula-
tions from time to time, if the concerned
Electricity Board or Power utility defaults in
payment of coal sale dues.

Absorption of Safaiwalas

3351. SHRI RAM VILAS PASWAN:
Will the PRIME MINISTER be pleased 10
state: /

" (a) whether the safaiwalas are working
on dally-wages ln number ol Government
offices, public sectorunderiakings and urban
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local bodies for the past several years; and

(b) if so, whether the Government pro-
pose to absorbthese persons onpermanent
basis, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA): (a) and (b) Casual
workers, including safaiwalas, can be en-
gaged on daily wages by the Ministries/
Departments only if the work is of casual,
seasonal or intermittent nature. The infor-
mation on such recruitment is not centrally

_available. Subject to fulfilment of certain

conditions, persons working on daily wage
basis can be regularised by the Ministries/
Departments when vacancies in the regular
establishment became available.
Indo - EEG Programme on Standardi-
] sation

3352. SHRISANATKUMAR MANDAL:
Will the PRIME MINISTER be pleased to
state: -

(a) whetherthe European Exports Group
(EEQ), invited by the Government to review
the standards system in the country under
an ongoing Indo-EEG programme on stan-

dardisation, has suggested radicalchanges
in the system;

(b) if so, the salient features thereof;
and ) .

-{c) how far it is likely to help Indian
exporters to meet European and Interna-
tional quality standards? '

THE MINISTER OF STATE IN THE
MINISTERY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT)
(SHRI KRISHNA SAHI): (a) and (b). The
European Export Group in its report has
recommended a two-tier structure 1o be
established comprising of a top {evel body

- Viz. the National Council for Quality respon-

sbla {ot s\ralegy, general policy issues and
monltoring of- progress and four Boards
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‘for operational aspects of ac-
creditation pertaining to certification of (1)
Products, (2) Quality Systems, (3) Testing &
Calibration Laboratories, and (4) Personnel.
Most of the structures proposed above do
not exist at present.

(c) The creation and functioning of the
propased two-tier structure is expectec to
helpthe Indian manutfacturers anc exporters
to meet European and Intemational quality
standards.

[English]

Research Projects of Central Road

Research Institute

3353. SHRIMATI BHAVNA
CHIKHLIA:

SHRIRATILAL VARMA:

Will the PRIME MINISTER be pleased
to state:

(a) the details of the new specific
achievements of research projacts inititated
by the Central Road and Research Institute
apart from the consultancy projects under-
taken, during the last three yeas; and

{b) the steps proposed to be taken by
the Government to improve the working of
the institute?

THE MINISTER OF STATE IN THE
MINSITRY OF PARLIAMENTARY AFFAIRS
ANDMINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN
DEVELOPMENT)(SHRI RANGARAJAN
KUMARAMANGALAM): (a) some of the
important  processesAechniques/models/
systoms doveloped by the institute overthesa
yoars are:

1.  Technique of use of colrgeogridfor
. preventlon of surface erosion for

large scale applications; .
2 A microprocessor based axie
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mounted system for measuring
_riding quality of pavements;

3.  Trafficandtransportation flow data
base for road systemin Delhiurban
areas as wall as for evaluating
mobility levels and mode choice of
various socio - economic groups
for different city sizes;

4.  Preliminary models for estimation
of pavement deterioration in terms
of distress and unevenness sepa-
rately for different types of road
categories;

5.  Three different grades of rejuven-
tatng agents fromresinous agricul-
ture waster for reuse of bituminous
road materials;

6.  Ageresistantroadtars with coaltar
pitch, anthracene and creosote oil
as alternate road binder to bitu-
men;

7. Methodology for characterisation
of exisiting surfacing materials,
recycling agents and rejuvenated
mixes to develop monographs for
rejuvenation of the old bituminous
mix and to prepare the specifica-
tion for the quality of rejuvenating
agents.

8. A computer aided software pack-
age 10 ease and speed up the task
of designing a pavement.

Besides, the Institute Hcensed the
knowhow fcr automatic road unevenness
recorder to M/s. Hydraulic and Englneering
Instruments, New Delni andconstructedthree
experimental stretches in Rajastahn ysing
precast hexagonal concrete blocks espe-
clally suited for dosert areas,

The Institute undertook about 40 con-

sunmypro}ectsdurlnglheumw
inthe areas of

1. Water proofing am;m



533  Written Answers
course for Zuari Bridge Deck;

2. investigationforimprovementand
strengthening of urban roads/
tracks/bridgesin U.P.., M.P., West
Bengal, Jammu & Kashmir, Ra-
jasthan etc.

3.  Load and Non -destructive testing
of various roads barage-cum-
bridges in the States of Rajasthan,
U.P., Haryana etc.

4.  Investigation for improvement of
roads of Bombay metropolis;

5. Recycling of bituminous surfacing
of Sardar Patel Road and outer
circle of Connaught Place in Delhi.

6. Studies for control of landslides in
Pithoragarh (U.P.) and Tirupati-
Tirumala Hill Road (A.P)

{b) There is a Research Council in the
Institute, comprisingeminent scientists/tech-
nologists drawn from various Scientific
Departments/Government and Non-Govern-
ment agencies, to provide thrust, suggest
new areas for research and orient R&D
programmes in desired direction apart from
serving as a professional vehicle for moni-
toring of resource allocation and utilization
thereof in the Institute.

Recommendations of Japanese Mis-
sion

3354.SHRIPARASRAM BHARDWAU:
Will the PRIME MINISTER be pleased ta
state:

(a) whether Japanese mission which
visited IndiainJanuary last as made a number
of racommendations to be implementedboth
by the Japanese and Indian Government;

(b) ¥s0, whether any decision hasbeen
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taken in this regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) Ye, Sir.

(b) and (c). The Mission has submitted
its recommendations tothe Gowt. of Japanin
early June, 92. These recommendations, in
so far as they pertain to the Govts of India
and Japan, are being studied by the two
countries respectively.

Portugese Cultural Centre In Goa

3355. FROF. RAM KAPSE: Wil the
PRIME MINISTER be pleased to state:

(a) whether the Government have any
proposal for setting up of a portugese cul-
tural centre in Goa;

(b) if so, the details thereof; and

{c) the purpose for which the centre is
proposed to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) and (¢) Government accorded their
approval, to the establishment of the Centre
in Septemeber 1990, for the purpose of
promoting bilateral exchanges in the fields of
Information, culture and tourism.

12.00 hrs
{Translation)
SHRI RAJVEER SINGH (Aonia): Mr.

Speakor, Sir, 1have given anotice to youin
regard to the hon. Minister of Defence;
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because it is a question of the dignity of
court.

(Interruptions)
{English)

‘MR. SPEAKER: | think like good
Members of Parliament, as it has been
decided to have the discussion on Ayodhya
and nothing else tody, sothatif there areany
matterswe can take them up to tommorrow,
. if necessary, we-will do so,

(Interruptions)

SHRI RAM KAPSE (Thane): | have
given a notice under Rule 353. All the
procedure has been followed. (Interruptions)

MR. SPEAKER: We will see. We will
discuss it in the Business Advisory Commit-
tee.

[Translation)

SHRIRAJVEER SINGH: Mr. Speaker,
Sir, the hon. Minister of Defence is involved
in It and it is a question of the dignity of the
court. (Interruptions)

[English)

SHRI TARIT BARAN TOPDAR (Bar-
rackpore): You please allow adiscusslonon
the sick industries.

MR. SPEAKER: We will see,
[interruptions)

(Translathd

MR. SPEAKER: Look, what we have
_taken intoday's agenda is of no less impor-
tance. What Is Included In the agenda ls
always more important. Therefore, the top-
“Ies included In the agenda will be given
priosity, other matters will be taken after-
waeds. :
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[Interruptions)

SHRI RAJVEER SINGH: Mr. Speaker,
Sir, will it be a Zero Hour
afterwards. (Interruptions)

SHRI LAL K. ADVANI(Gandhinagar):
Mr. Speaker, Sir, in regard to the decision
you have taken that let the discussion start
from the Ayodhya issue, | would lke to
remind the hon. Minister of Parliamentary
Affairs, if he kindly pays attention.....

MR. SPEAKER: Hon. Minister of Par-
liamentary Affairs......

- SHRI LAL K. ADVANI: | would like to
remind you that Shrimati Bhavna Chikhlia
pointed out day before yesterday that arms
and ammunitions worth more than Rs. two
and a half crore were seized in Ahmedabad
and that they were the most sphisticated,
automatic weapons. Since the person be-
hind the ‘Kanishka' plane explosion has
beentakeninto custody, |would likethe hon.
Minister to give a statement in regard to the
information eextracted from him at the earli-
erst because all the members have been
deeply concerned about it. When will he
make the statement; please gather detailed
information and apprise the House of it just
as you did in regard to Male gaon, Trivan-
drumetc.(Interruptions)

SHRI RAJVEER SINGH: | would like
the hon.Minister of Civil Aviation and Tour-
Ismalso to make a statement...(Interruptions)
He had also promised to make a statement
Inthe House. Replytothat effect should also
be given in the House....(Interruptions)

THE MINISTER OF PARLIAMENTARY
AFFAIRS (SHRIGHULAM NABIAZAD): At
the moment we arefulfilling ourpromise, this
discussion which starled yesterday will
continue not only today but tomorrow also. ..
The hon. Minister is ready to give statement

" whetherthe discussion takes place today or

tomorrow.

MR. SPEAKER: No, nottoday, we wil
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MR.EPEAKER:We will discuss it inthe .

hold the discussicn tomorrow.

SHR! GHULAM NABI AZAD:.We arc
readyto give statement in regardto both the
issues. But letthe discussionbe over. Making
statement while the discussion is gcing on
creates interruption; we will certainly give
the statement in regard 1o both the
issues.(Interruptions). Mr. sneaker, Sir, the
Government hzs been postponing 2l the
importart icsues cn the pretext of Ayodhya
issue.

MR. SPEAKER: No, ltis not so, it is
wreng.

[English)

SHRI RAM KAPSE(Thane): This is
very imponantissue. (/nterruptions) Thisis a
very important development.

SHRI SOMNATH
CHATTERJEE(Bolpur): You picase allow
ma just for ten seconds.

SHRI RAM KAPSE: When will we ke
able to know the time?

MR.SPEAKER: You have to give a
notice to the Member also. .

SHRI RAM KAPSE: | have given the
notice....(Interruptions)

MR.SPEAKER: The Member is not
here now,

{Interruptions)

SHRI SOMNATH
CHATTERJCE(Boipur): The Minister ior
Parliamentary Affairs has saidthat he is very
keentoallow our subbjectstobediscusced...

MR.SPEAKER: No, all subjects.

SHRI SOMNATH CHATTERJEE: Sir,
the sick public undertaking question is a
very veryimponantquestion andtimehasto
be found out for ciscussing that...(/nferrup-
tions)

Business Advisory Committee.
DISCUSSION UMDER RULE 193

Ram Janma Bhoomi-Babri Masl|id
Dispute-CONTD

[English]

MR. SPEAKER: Now e shall take up
Discussion under Nule 193 regarding Ram
Janma Bhioomi-Babri Masijid Dispute.

SHRIINDRAJIT GUPTA (Midnapore):
Sir, forapproximately two and a half weeks,
this House was without the leader of the
House. am weicoming back to the House
one who had becomie practically a stranger
tous.....{(In‘erruptions) -

SHRI RABI RAY (Kencrapada): Hais
nothearing.... (!nterruptiors) .

SHR!NDRAJITGUPTA: Heis hearing
cverything. 1 am saying this particularly
tecause the hon. Prime Minister is a very
censisient champion of the idea of consen-
sus. |letd'd ustimes withcut numberthatall
importart decisions, pelicy decisions and so
enshouldbe takenby consensus. isavery
good idea. B3ut, unfortunately, Sir, in recent
days on such vital matter as this Ayodha
alfair, which was agitating cverybody's mind
and which had thrown the country into a
turmoil-ultimately when some private dis-
cussions vith some sants or mahants or
sadhus and then it was announced that
some undarstanding-has been reached- |
could not find any signs of censensus there.

There are two sides, which are ptimarily
concernad vith this dispute. There is a
dispule whether semebody wants to recog-
nisatcrnot. Two cwies are involved in this
disute and ¢t of them, the spokesmen or
thz represontatives or the leaders of the
minority community were not associated at
all withthese talks. So, whatkind of consen-
suswasreached, [donotknow. Ofcourse,
since the minority community people, who

[
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are not Iinvolved in illegal construction of
anything there, perhaps the Prime Minister
thought that it is enough to deal with those
people who are directly there on the ac-
quired site. Nevertheless some days have
passed now. Threeorfourdays have passed.
| would be very happy to hear from him that
during these three or four days tleast he has
taken into confidence about these talks he
had the leaders of the Muslim community, if
not the leaders of the major political parties
who were not brought into the picture at all
throughout this period.

Sir, in the statement which he has
made- | have readitvery carefully- his whole
emphasis is not on the Court, his emphasis

is on the need for an amicable settlement:

through negotiations, which | welcome.
Nothing is better if something can be brought
outthrough negotiations, anagreedformula
or a settlement between the two sides,
whateveritis, provided the two sides agree;
and nothing is better than that.

He has emphasised in four, five, six
places in his statement as to what he really
wantstodo. Andwhathe is hopingforisthat
there should be a new dimension given to
these negotiations and an amicable solution
should befound. He hastalked about recon-
ciliation of the views of the various con-
cerned parties.

He reminded us about the Congress
manifestoand! - ~ays-'We are committedto
finding a negotiated settlement of this issue
which fully respects the sentiments of both
communities involved.” He had again said
that the purpose of this exercise is to bring
outanamicable settlementthrough negotia-
tions. So, this point is a main point which he
has emphasised in his statement. If negotia-
tions prove to be barren, if they do not yield
any fruit, if no results can be achieved then,
of course, the whole question will arise: what
to do after that. Forthetime being itis good
that the work has been stopped, even if
temporarily, and Ithink that generally speak-
ing the people of this country have a feeling
of relief, some respite is there because the
whole situation was going towards the point

Ram Janma Bhoomi babri s4q
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of explosion. If something untoward had
happened, then the consequences of that in
various pars of ourcountry would have been
seenandthere would have beenbloodshed,
there would have been riots perhaps caus-
ing great loss of lives and major disturbance
of peace. Atleastwe are spared, forthetime
being, fromthat. lamsure the overwhelming
majority of people not only Muslims but
ordinary Hindus also {eel relieved that that
danger which was coming ahead of a big
conflict, clash and some kind of violence,
which would lead to blood shed, has been
averted. -

Now, we would like to know from the
Prime Minister - | am only putting some
points for clarifications, since he has empha-
sised so much the need for negotiations, to
findan amicable and agreed settlementhow
best he proposesto set aboutthese negotia-
tions, who will be the parties brought into
these negotiations because one running

. threatis that if the negotiations fail, there is

no othercourse left excepttoresortto courts
and to go by whatever the courts decide . |
amsorry to say, Sir, that the speeches which
we heard yesterday in the House from the
Opposition, not all of them but many of them
if 1 have understood them correctly, have
ruled out altogether the possibility of taking
this matter to the courts. It has been stated
here quite clearly that these are the articles
of faith which are not subject to any judicial
review or decision. This is what has been
said for several months past also. There-
fore, even the hon.Leader of the Opposition
in this House has issued a statement after
thetalks between the Prime Minister andthe
‘Sadhus’ saying that there is no question of
making this justiciable. This is not a matter
which can be justificd. The hon.Member
from Varansasiwho atonetime usedtowear
the uniform of guardians’of law and order,
now seems lo have along with his uniform,
shedthoseideas andis advocating acourse
which leads not to law and order but to
lawless-ness and disorder.

AN HON. MEMBER: Shame!

SHRI INDRAJIT GUPTA: | was really
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surprised the other day when the Home
Minister after his visitto Ayodhya came back
and made a statement both outside and
inside the House to the effect that it was his
prima facie vievs that at that time the High
Court order was being violated. There was
a big uproar here why a Minister should be
permitted to make a statement like this
because the matter is sub judice and he is
trying in his own way to pressurise the court
by giving this kind of prima facie opinion
which he has nobusinesstodo. Thisis what
was said here by many friends on my right.
But Yz sterday- you were very keenly follow-
ing the debate, Sir-the whole speech of my
hon. friend from Varansasi was nothing but
an attermnt to pressurise and influence the
judiciary. "/hat else was it? But nobody
objected. We did not object, you did not
object. So, he hasalready arguedthe whole
case here on the floor 6fthe House yester-
day. According to him, those are the argu-
ments which should prevail eventually. The
matter is still to be heard in the courts. But
here he put forward all kinds of arguments
and views. We also heard a very long and
leamed dissertation, which | keenly heard,
about the culture and the cultural history of
our country. 1do not wantto go into ali that
now because this is not the place for
t......(Interruptions)

SHRI ATAL BIHAR! VAJPAYEE
(Luckaow): You are referring tc Shri Shared
-Yadav's speech

ANHON.MEMBER: Andsupplemented
by that Saiyasi

SHRI INDRAJIT GUPTA: No. Sir, we
are all very very proud, everybody is very
proud and will always be proud, of the great
cultural heritage of our country. But there
are many things which constitute ourculture.
It is not only the Taj Mahal or Khajuraho or
various cultures and paintings and all that of
course, the whole world knows; they are
.world famous and we are very proud of
them- there ar many other things also in our
‘culture, including many aspects of Indian
philosophy, the teachings of religious preach-
ers, the teachings of great social reformers
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v/ho adorntire history of oujr country. Allthat

is part of the composite culture of our coun-
try. So, Ithink thatin the name of defending
culture, it will not do to advocate the line
which means that we want to construct a
place of worship at the cost of somebody
else’s place of worship. this, | think, is not
part of our culture at all. And in this country,
which ic a multi-religious country, anybody
who, inany way crform, triesto lay hands on
the religious place of worship of some other
community to which he himself does not
belong, is really playing with fire. We cannot
exict as one country and one nation here
without that much tslerance foreach other's
religions that all places of religious worship
are left intact '

! do not like to mention here but | am
saying it in another context, completely dif-
terent context. You remember what hap-
penedin 1984 when one particular commu-
nity in this country was so much aggrieved,
porhape justifiably aggrieved, that the Gov-
ernmant at that time for whatever reason, |
do not know, history can judge whether it
was right or wrong- sent the armed forces
into aplace of worship. And what was the
fall cut, what was the reaction among th
entire community to whom that Gurudwara
belonged? Theydidfeelgenuinely thattheir
place of worship had been defiled, its sanc-
tity had been violated, and they vowed even
totake revenge forthat. And we know what
happened. Later on, one of the most tragic
incidents in our history took place. Within
four months or five months of that incident,
the Prime Minster of this country had to pay
with her life. This meddling with places of
religious worship belonging to communities
otherthanong’s own, is something which will
nclever be tolerated in this country. This is
the bedrock of secularism. You have to
tolerate each other's religions their places of
worship, their religious practices, theirfaiths
. Now wo are talking about faith. Everybody
has got some faith or the other. 1 respect
whatever faith my friends here are profess-
ing. 1tis their faith that the birth place of
Rama is siluated in a partiular spot. They
say there is no need for any another evi-
dence or proof or anything because the fact
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that millions of people believe in theirhezris

and in their minds that that is the place. inat

isthe RamJanmabhoomi, is enough. Maybe.

Butwhat aboutthe faith of other people?
The other people in this country- professing
otherreligions and other faiths- may also say
that they have got some faith which contra-
dicts that one. Then who is to decide this?
“How is this to be decided? | think the Prime
Minister, of course, has not yet reached that
stage, norhave we reachedthat state where
if some kind of veiled threats- which were
held outhere thatif an amicable settlement
is not found within three months then they
will again go there and state construction-
are made, where dowe go? Thatmeans that
after three months we will be back to square
‘one. Are we prepared for that? Is the Prime
Minister prepared for that? Or are these
friends of ours here prepared for all the
consequences that my follow? | do not
know. This period of respite of three or four
months- somebody says it is three months,
somebody says it is four months but some-
body abjects tofourmonths becauseitis not
auspicious and therefore, we mustkeepitas
three months, whatever it is — must be
utilised by alltheforces standir:g for commu-
nal harmony, secularism and democracy in
this country. They should be employed and
utilised in order 1o create such a climate and
such a public opinion in this country which
willensure that some amicable settlement or
compromise is found. |know that the word
‘compromise’ is a word which is disliked by
many.

‘Isubmitthat no settlement can be found
unless both sides are willing to make some
compromise. If both sides 'stick rigidly to
their declared positions, there can never be
an amicable seftlement. It is not for me to
suggest what compromise may or may not
be possible. The talks have not yet begun.
Let us see what comes out of them.. But |
must say that in every step of that process of
negotiations, the Prime Minister will seetoit-
1 hope- that those parties which are associ-
atedwiththese negotiations, who are vitally
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concerned are included and none of them
are left out orexcluded. Otherwise how can
there be an amicable settlement?

I was in Lucknow last Saturday and
Sunday, not becausa it is is my friend Shri
Vajpayee's constituency, not for that reason.
(Interruptions) | have gone on some work of
mine. Yesterday he was saying to me that |
went to Lucknow, in such a way that | hope
I'am not prohibited from going to Lucknow.
On Sunday Morning I sawthe papersinclud-
ing the Hindi papers at Lucknow. About
press statements, | am quite conscious of

he fact that there are such things as press
distortions and incomplete reports and all
that. Therefore, | am saying this subject 1o
correction. | have read a news report of a
statement of Mahant Avaidyanath- who was
one of those who were associated withthose
talks- saying that now there is no other way
left except 1o resort to the courts and the
whole thing will go to the courts and what-
ever the courts decide that will have to be
accepted. |was very pleasantly surprisedto
read that statement. | do not know whether
itwas authenticornot. ltisforhimtosay. But
itis there in black and white.. | canbring the
paper and show you.

Then came another statement by Shri
Ashok Singal who [ think was not present at
the talks. He must have been present in
Delhi- 1do not know- but notinthe talks. Shri
Singhal saysinthat statementthat what was
agrecd on with the Prime Minister is that a
committee will be set up with one Supreme
Court judge as Chairman and the job of that
committec will be to try to find out whether
anytemple existedthere beforethe mosque.
I weuld like to know from the Prime Minster
v/hether what Shri Singhal has said is actu-
ally what had happened. Is that the under-
standing reached? | do not know.

Then we have Shri Advani's statement
here in which he has forcefully reiterated
thatin anycase itis not a justiceable matter,
and, therefor, the role of the courts is to be
ruled out.

Where do we go? What are we sup-
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posedtodo? So many contradictory state-
ments are there.

It is no use asking the Prime Minister
whether the Sadhus gave him any assur-
ance about the Court’s verdict. it does not
make much sense, because I think, they are
not the people who are immediately and
directly concerned with this. It is the other
people who are concerned with this. The
Prime Ministersaid in his statement that the
Congressisfortheconstruction ofthe temple
without dismantlingthe mosque. Whatisthe
meaning of dismantling the mosque? Does
it mean that nobody willlay any hands onthe
mosque? It can be shifted without being
dismantled. Many time we were told that
there are modern techniques in the world by
which the entire building can be shifted. That
would not require dismantling.

Sir, earlier, a plan as to how they pro-
pose o cosnstruct the proposed mandirwas
colorfully printed and circulated. Inthatwe
saw that the temple was proposed to be
constructed in such a manner that it covers
the entire mosque. The mosque will remain
inside and the temple will be all around. In
that case, there is no need to dismantle the
mosque.. But, willit not amountto encroach-
ing on the mosque?

[Translation)

SHRI HARIN PATHAK (Ahrr{edabad):
We willconstruct it there only (Interruptions)

SHRI SOMANATH CHATTERJEE
(Bolpur): They are saying that the temple
will be constructed there only

[English)

SHRIINDIRAJITGUPTA: So, we sould
be quite clear as to what the Prime Minister
has discussed with them and what kind of
assurance, K any, he got from them.

Sir, the exerclise of having regular con-
sultations with all the political parties has
also been given up up, for along time onthis
issue. thope R willbe resumed. We canalso
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make some suggestions ocasionally which

will notbe of any harmto him. The planofthe

- templeis not producedbefore anybody. Now,.

the Courts have also askedforthe plan of the
temple, but, I believe that has not yet been
made available | think the minimum we can
ask for, is the plan about which they are
saying ‘aves hihoga. wyse hihoga'. so,that
planshouldbe made available tothe people.
Let us know how they purpose to construct
the temple. Of course, now the pocition has
become complicated, because they are not
supposedto do anything there, they are not
supposed to do any building activity there.

| believe the hon.Member from Var-
anasiwas also asignatarytothe 1989 agree-
ment which was signed under the aegis of
Sardar Buta Singh. He andthe VHP leaders
signed an agreement relating to Shilanyas
and one of the signataries to that was Mr.
Dixit also and | believe that is available now.

SHRI SHREESH CHANDRA DIKSHIT
(Varanasi): Mr. Speaker, Sir, since my
nameis mentioned, Imustbe given achance
to explain. | never signed any such agree-
ment. .

SHRIINDRAJIT GUPTA: Sir, as far as
Iknow that signed agreement was also never
honoured. It was viclated. So, whatis the
worth of this kind of agreement if somebody
is determined to do something else? They
sign something, say something and do
something else, which is just the opposite.
So, ljustwantto have aclarification onsome
of these points.

Sir, as far as the whole political back-

“ground of this issue is concerned, my friend

Mr. Saifuddin has made a very eloquent
speech here in which he mentioned about
the implications of this continued attempt to
connect politics with religion, As | had said
earlier, Mr. Advani, whom 1 greatly respect
for his clear-headedness, lucidity of thought
and expression and his forthrightness, has
been saying consistently the same thing. He
has said it so many times In your chamber
also. Am | allowed to refer it here?
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MR.. SPEAKER: No.

SHRI! INDIRAJIT GUPTA: He sald :
what was our party? What was our party
before the last elections. Whatwas ourparty
in UP? It was nothing. Then, how has it
cometo power through one election and got
S0 many votes and esats? He did not even
hide the fact. He said, it is because of the
temple. 1do not know whether it violates
electoral laws to say openly- we used a
religious symbol in order to campaign, get
votes and come to power-whether this is
permitted under the electoral laws. Any-
way, he said it very clearly:(Interruptions)

[English]
They can do it, who else will do it?

1 do to expect the hon.Prime Minister to
be able to clarify just now- it would be unfair
to expect him just now to clarify all these

" questions or doubts or various things.

THE PRIME MINISTER (SHRI P.V .
NARASIMHA RAO): Thank you..

SHRI INDRAJIT GUPTA: | am always
considerate. Butif youthinkthat nowyouare
confident enough to clarify all these things
just now, | would be very happy.

- SHRI P.V. NARASIMHA RAO: That |
cannot do it and that is what | am going to
say.

SHRI INDRAJIT GUPTA: | am speak-
ing on the basis of what you have said in the
other House where apparently you have
said, "l am as confused as some of you
are.”(Interruptions.)

SHRI P.V. NARASIMHA RAO: ltis all
joint confusion!

SHRI! INDRAJIT GUPTA: Has the
confusion now been removed, | would be
very happy tohear.. .

That is all | wish to say. | would like
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these points to be exp%ﬁggg’ys%e at the

end.

| want to conclude by saying, ¥ these
here months or four months are not utilised
in a positive way by all forces in this country
and parties which stand for communal har-
mony, peace and secularism, to create that -
kind of political climate and public opinian,,
then at the end of that period, we will find
ourselves one again in a crisis situation,
back to square one again there. Then, |
doubt, whether you would possibly get res-
pite like this time. So, it is an extremsly
serious situation. We are all prepared to
cooperate. Ourfriends here-lamsure, many
of the,- are also prepared to cooperate. But
ietus get roundthe table at least andfind out
by pricking each other's brain, whether some
sensible way can be found.

| do not know what the ather countries
and the peoples of other countries are think-
ing about it- not that they are angles of
perfection and purity. | do not say that. But
a vast country like India for weeks together
seems to have forgotten all other problems.
All other problems and issues of the people
arerelegatedtothe background, Mr. Advani
has said, we have done it deliberately be-
cause we do got want to discuss Scam. No.
The tragedy of the situation is like that. The
Scam will be discussed, do not worry. Abig
country like this for weeks together is con-
cerned with nothing but all this dispute be-
tween a temple and a mosque. This is the
situation which Ithink, is peculiar and people
in other countries-| am not taking only about
the Muslims countries- | am not know what
the reaction there is. You will not bother
about it.- A friend of mine who came last
week for some medical treatment from
Bangladesh has told me that the people in
Bangladesh are very much concernedread-
ing the news from here (Interruptions)

[ Translation)

SHRI HARIN PATHAK (Ahmedabad):
A large number of temples have bee dam-
aged recently in Bangladesh; are you not -
wotried about it?(/Interruptions)
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SHRIINDRAJIT GUPTA: Boththesides

can play the game you are playing (/nterrup-
tions)

MR. SPEAKER: Look, don't be have in
this manner, he intends to say that such
incidents will have negative effect in other
countries. Please listen, and give replytofit,
if you want.

(Interfuptions)
[English)

SHRIINDRAJIGUPTA: You mayrecall
that last year when the same movement had
reached quite a high crescendo and when
Mr. Advani was riding his rath in the rath
yatra, there were some deplorable reper-
cussions in Bangladesh

There were some deplorable repercus-
sions in Bangladesh and a number of Hindu
temples were damaged and broke by
communal ruffians there.

AN HON. MEMBER: It is justified.

SHRI INDRAJIT GUPTA: You are
saying “H Is justified.” 1t is justified or not
justified. Why don't you observe the
judgment of that court? Will that justify you
in not observing any court's judgment?
What about Shah Banevs case? It is a
despicable thing that the Government did.
Did we not protest and fight against it?
Because the Government was a party in
subverting the judgment in Shah Banu
case, therefore, you also arefree to flout
the case! What kind of verdict is that! No.
(Interruptions). My triend from Dhaka was
apprehending that if people there are given
an Impression that there Is a movement
gaining momentum here that in some way
or the other we will encroach upon the
mosque ordamage it, then those commu-
nal fellows there, the counterparts of the
people here, will start attac Hindu
minorities. Are we prepare protect
them? We are custodiems of everybody.
What about Hindu brothers and sistors
there In Bangladesh? (Inferruptions).
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SHRI BHOGENDRA JHA(Madhubani):
They consider that they are not Hindus.

SHR! INDRAJIT GUPTA: Last time
when President Ershad was in Power, he
gave apublic assurance thatthose dam-
aged temples and all that would be
repaired at the cost of the Government. But
by fried told me that nothing has been
done. Those damaged temples are still
lying there in a damaged condition. Now if
this Kind of thing is built up here, this
atmosphere and movement, they appre-
hend that there may be some handle given
to the communal elements- there, to start
attacking the minorities there again and
attacking their temples. When we do
something, we should be cautious about the
repercussions notonly in our own country
but in other countries also. Ido notsaythat
this is the primary consideration. But that
has to be kept in mind. 2

Therefore, | would say that the hon.
Prime Minister was underheavy pressure.
I know we will also pressurise him to take
strong action and all that. The other side
was saying “You take any action you like.
We are preparedto shed our blood. But we
are not prepared to leave that place.” But
neitherblood has been shed nor they have
remained there noranything. It seems that
there is apossibility of people hanging their
mind. People do change their minds under
some compulsions and pressures. 1do not
know when and how the process of
negotiation will be initiated. But | hope that
it will lead to some positive results and we
are. prepared togive ourfull cooperationfor
an amicable settlement and 1 hope the
Prime Minister will clarify some questions
and points | have raised.

SHRI A. R. ANTULAY (Kulaba): Mr.
Speaker, Sir. it is not a matter of pleasure
but it is a moment which is very agonising.
No patriotic Indian will be happy at the
things that have been happening &nd
certainly patriotism is not monopolised by
any particular group, individuals or commu-
nity. It isa partof life. So far asthe Muslims
are concemed, there is a saying of Prophet
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which is almost aningjunction, that MINAL

EEMAN that love of the country is a part of
faith. If one does not love his country, he
can never be called a Muslim. In the cortex
of whatever has been happening, do we
really take ittobe a struggle, a quarrel, a
dispute between a Temple and a Mosque?
With due respect, |submitthat | do not think
any time in the past in our history, in our
culture - since thousands of years and
especially during the past 1500 years—
there had beena dispute or a quarrel or a
fight between a temple and a Mosque.
Indeed, at any time, to the best of our
memory, has there been a quarrel between
aHindu and a Muslim? | amnow 63 years
of age. | have withssesd heart-rending
communal riots and the beastly happen-
ings in 1946. | was just a boy then. Those
dreaded days , thatnightmarish period, do
‘we really want those days to be back to
Tefurn when Hindus were from killing
Muslims and the Muslims killing Hindus at
thattime ? No. Fora thousand yearsora
little more, Muslims and Hindus have been
living inthis country asbrothers and sisters.
There had been no occasion whatsocver
when a particular person was killed by a
person belonging to a different faith simply
because he owed religious allegiance to.
that particular belief or faith. It is the animed
in humanwho unfortunately creates frenzy,
andwhosoevercreates frenzy, heis enemy
number one the of common man-be that a
Hindu, be that a Muslim. This animal
etement in human must not be aroused.

Sir, who is the loser? |hadan occasion
to speak somewhere. Suppose, afrenzied
situation is created and the lives of thou-
- sands of Muslims are irnminetly to be lost
in‘the villages, who will. protect them? | do
not think that any Government worth the
name can do it. Even though whereas it
is certainly the responsibility of the Govern-
ment to keep peace and to restore the
conditiois where allthe committees can live
as brothers and sisters. Should we not help
the Government in creating those condi-
tions? Ido not think the Government, eithor
with the force or might of the police or the
military cancreate conditions of Peace. lam
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afraid, this issue has boen highly politi-

cised. Let me be very honestin submitting
that no party can say, putting their hands
on their own conscience, that they have
to-at one time or the othe time - taken
benefit of such issues for the furtherance of
their political cause and interest. | congratu-
late the Prime Minister for having defused
the situation. What would have happened
today? Would we have becn sitting here in
this temple of democracy? Would we have
been sitling inthis apex democratic sever-
sign institution of the country there. With
due respect Ipose this questionto one and
all toall of us. Suppose the situation had not
been defused, then we Would not have
beeninapositiontodebate or discuss as we:
are now doing. No solution can be found in
afrenzied situation. It was defused by the
Prime Minister. Whather itis ‘A’ party or ‘B’
party, itis absolutely irrelevant, according to
me. Today, India is calm; today, India is
quiet; today, the country can wituess a
scene whereits negotiations can take place.
| feelitis the biggest achievement during the
yearthatthe Prime Minister has to his credit.
Ireally congratulate himfrom the core of my
heart. Nobody could think andlalso could
notthinktoothatto soon after from 34, colm
waild. Take back yourself descend to your
mind tofive decade ago. Yestoavert such
tragedies Prime Minister held discussions
he discussed with Santsand Sadhus. Why
should he nol? He should discuss with
anyone and everyone if that can bring
peace to this land. He should not shim
anybody, he should not feelthat ‘a’ or ‘b’ .
or ‘¢’ i$ an untouchable. We have hardly
come out successful out of disgrace of our
human of one untouchability. Let us not
create anotherclass of untouchables inthis
country — the political untouchables. Sants
and Mahants did meet him and see the
result whatis the result? The result is, the
Kar Seva was stopped.The millions and
millions of Muslims of this country, and |
know their pulse, are happy; they have
heave asigh of relief. Theywere undergreat
tension. They did not know what will

happento their life, whatwill happen to their
property, to their liberty. And it life, liberty
and propenty is safe loday when we are
dobating this very issue, the entire credt,
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we shouldnot be hesitantto concede, goes
to the Prime Minister. We should concede
to himwhat is his due. We must now help
him. Now that the situation is created
whereby negotiations can take place, let us
sit with him and say, “Mr. so and so needs
to be associated, this group needs to be
associated.” Let us find asolution whichis
permanent and lasting. We do not know—
with due respect and | hope | will not be
misunderstood; | have not been afraid of
anyone except God norshall | ever be afraid
of anyone except Godbecause | know lam
answerable to Himandto nobody elser what
the verdict of the court will be assuming the
verdict of the court is given, who will go to
explain whtever that should b, that to the
millions and millions of people inthis country
persuading them to respect that vedict. In
the process what will happen? |, as one,
both as an Indian and a Muslim -~ of which
fact ]| am proud - will call upon the Prime
Minister in all humility to see that a
negotiated settlement is arrived at, that
there is no tension at all, there is no
misgiving, there is no malice-love towards
all. Of course, everyone knows that the
court's verdict has to be accepted. | also
think so. But the court verdict has to be
accepted only whenthecourt verdict will be
acceptable to the commion man who has
already been putto asituation of frenzy. By
whom? All of us know it. The political
parries and their leaders can not save their
skin. Pet the Laders march this country and
let the common man first be made recep-
tive. They are now becoming the great
friends of minority community here during
the discussion when it takes place. But
when Muslims get massacred, they are
being massacred for all these forty years,
how many of us went there to save our own
lives ? How many of us went to their
rescue? How many of us lald ourlives to
save theirs ? We did not stir. Wo have
therefore, to give a sarmon’ these sermons
become very costly tothe minerliteis of this
country novight. |, both as anindian and a
Mustim will, through you,sir request the
hon. Prime Ministerto carry onthe negotla-

tions that has been engaged in toreach a .

conclusion which Is peacetul, which wili
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give the sense of security and belonging to
the Muslim community for this security and
sense of belonging to their home land, to
this country which they have been
yearning forthe last more then forty years.
| think, we should not apportion blame. It
wrong to say that‘a’is wrong and |am
right. The point is thata man whois killed
is not sitting in rfots within the scale of justice
and thatis the eud of it. He is killed. He is
killed for his family. He is killed as a bread
earnerof his children. Are we going totake
care of these widows and children? How
many widows and oppressed children have
we taken care of during the past forty
years? Whenever any riots have occurred,
they have occurred on flimsy ground. And
could we not have visualised those flimsy
grounds and removed them? Unfortu-
nately, we did notdo. Letus honestly admit
it. Let us notfight shy in confessing that
certain lapses have occurred at our hands
certin mistakes have been committed on
the part of one and all. We should not only
say that the other personis wrong and land
my party is right. [ think a new ground is

. brokenby the Prime Minister It us work with

him. lonly wantedto remind this non. House
through you Sir that let us discuss this also
from the point of view of that other party to
which indraafit Guptafit made a refereurce
who is that other party to be invited for
negotiationin villages with scattered seven
house, ten houses, fiteen houses get bumt
. They are the other party who need to be
invited, they alone know. Whenever riots
take place and whenever bloodshed takes
place, they are the sufferers and not we. |
have not heard of a single riot since 1947
- or 1946 rather- in which a single leader
has been killed of any community whatso-
ever. We are all discussing here in aircon-
ditional chamber away from houses infire.
We were there in 1946 and have been
there since 1946: most of is living and
healthy but none of us have been killed in
the riots. Those who arethe victims all left
alone we become their guardians only in
this cosy chamber where we want to be
crusaders for their rights which have often
been massacred and trampled upén. 8a {
oniy want totell you and through you 10 this
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hon. House tothink in calmer moments as

to what will be the repercussions of what
we do here and decide today . Before we
~ lake any action we must think of the
consequences. lf we are not going tothe
foresee the consequences, it is not the
court verdict which will save them court’s
verdit is alright for against anindividual. An
individual may be boundby a court verdict.
If some people say, which certainly is the
matter of great sorrow for a person like me,
that they, the leaders will not accept the
court verdict, But are the people at large
and the people in general and the common
man in millions who have been put in a
particular fram of mind going to accept the
court verdict? lttake alittle time. Time is no
matterof concern if it provesthe besthealer
if itis used to put the agitated people back
to their normal human nature that is the
time to Why should the Prime Minister
have saidfour months, Ireally do notknow.
Iwould rathergo tothe extent of sgying that
even if it takes one full year and the
conditions of peace prevail and ultimately
the question by negotiation is solved ami-
cably to the satisfaction of all, as the
Congress manifesto is rightly quoted and
cited says . | think we shall have done a
great deal of service to the cause of
country.

Let us not go for scoring debating
points. Letus think ofthe lives, the integrity
of the country and the nationhood the India.
Let us alsothink of the future ofthe country
with whichis bound our own future. If we
really can do so, 1 think we shall have done
our sacred duty and destiney’s job. Thank
you very much.

[Translation)

SHRI CHANDRA SHEKHAR (Ballia):
Mr. Speaker, Sir, | am glad that there is
peace. More gladdening is the repeated
assertion of the hon. Prime Minister that
there would be aray of hope infour months.
However, | would not like to get any
clarifition from him in this regard. As my
friend Shri Indrajit Guptaput it, in three or

 mistrust
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four minutes, | would also” like to place on
record my apprehensions in this context.
These apprehensions have not suddenly
appeared from the blue. Ratherthey have
been there for long time. Our friend, Shri
Antolay ‘delivered an emotionally charged
speech. ltis true thatitis the man on the
streets and not us , who die in the riots, but
itis equally true thatwe as Members of
Parliament are equally responsible for the
establishment of the establishment of the
Rule of the law and the maintenance of law
and order. Our friend Shri Antulay seems
toforget the fact that if so many people are
trying despite the existence of laws, how
many people would lose their lives, inthe
absence of the guardians of law? That is
why, it is repeated time and again that
every-one should abide by the law.
Nobody urges the Prime Minister to take
stern steps to implementthe law. The Prime
Minister has been repeatedly saying that
the problem should be solved through the
means of dialogue but so far the entire
nation and this august House is in the dark
about the understanding reached upon
with the concerned parties orthe manner

-in which the dialogue is proposed.

As our friend, Shri Indrajit Gupta
correclly observed, contradictory state-
ments are being issued from both the sides.
The Prime Minister has stated that the
Court verdict should be accepted by one
all, which Antulay Ji doesn’t seem to agree
with, as he apprehends that some Killings
would take place. On the other hand,
(Advani ji assert)that this matter can not
be solved by the Courts. The saints have
saidthatthey won'tremain silent after three
months and that itis a question of theirfaith
and belief. The courts cannot do anything
about it, then how adialogue is possible
? If the situationis such that there is mutual
and issuance of contradictory
statements, then the matters are bound to
get complicated. | would not have feltsad,
if the saints had delivered some fiery
speech. lwould not have felt distressed, it
some mahant had said something, but
doubts and apprehensions arise in my
mind, when Shri Advani says something.
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So, the statament made in this Houss,
acquires a different conotation. May |
submit tothe hon. Prime Minister whether
he can assure this House and the nation
that until the commencement of the dia-
logue, no side would issue statements
against each other. If statements against
each other. If eventhis is not possible, how
meaningful is your mutual understanding?
Mutual under-standing or agreementis not
something uheared of.

Mr. Speaker, Sir, references are being
made to our culture. Our culture provides
ample llustrations. The battle of Ma-
habharata also took place in this great land
of ours. Both Bhishma and Krishna abhorred
the war, both disliked the idea of killings. In
the entire story of Mahabharata, we find
that no heed was given to the sane
counsels of Bhishma and no attention was
given to the appeals and pleas of Krishna.
Advantiti should ponder over the reasons
behind the occurrence of the Mahabharata
war. One Dhritarashtra was at the helm
of affairs. He was indecisive. Therefore,
please remember that our culture provides
many examples. Thus, these papule who
are in aposition totake decision, don't take
decision on account of their indecisiveness
andthusfail to prevent the bloodshed, that
could be averted. Are we repeating the
Mahabharata? Are we going to do those
very things again? Development was not
unknown then also. Inderaprastha, Khan-
davprastha, the golden Palace all were
burntto ashes. Krishna and Bhishmapita-
mah could just sit and watch helplessly.
People diedin large numbers, the country
has ruined and brothers were compelledto
shedeachother's blood. Those very appre-
hensions are thereinmy mind. Therefore,
any dialogue in this regard should involve
one and all. Similarly, the dialogue should
not be such that one draws a different
meaning , while another. draws another
inference, because this will ultimately lead
the country to destruction.

Mr. Speaker, Sir, | regret that the

RamdJanma 558
Bhoomi babri Masjid Dispute

peace observed in the last three days is
being unduly trumpeted around and the
same suspicion and dilemma lies behind
the peace, whichis being applauded by our
friends. These doubts have risen, because
we have not been able to understand each
other's feelings. The Prime Minister has
gotagrace period of three months to solve
this problem and if a dialogue is initiated
during this period, then perhaps the
country can heave asigh of relief. It is not
a big achievement, if a frightened person
heaves a sigh and refief. People fear that
bloodshed will take place. If the execution
is delayed by three or six months, then
every person who has been sentenced to
death will hope that some body will come to
rescue him. If Godis the only saviour, then
there is no need to have this House.
Whether God savesthe situation ornot, the
leader of the House and the Leader of the
Opposition should see to itthat aprovoca-
tive situation is not created within three
moths. |regret that there'is an attempt to
create atense situation right from the day
some semblance of peace was restored.
The Prime Ministeris keeping mum and

- this could lead to destruction.

[English}

MR. SPEAKER: Shall we rise for .
lunch?

MANY HON. MEMBERS: Yes.
MR. SPEAKER: We meet again at 2
p.m. -
1300 hrs.
The Lok Sabha then adjourned for Lunch
till Fourteen of the Clock.
The Lok Sabha re~ assembled after
Lunch at two Minutes past Fourteen of

the Clock

(MR. SPEAKER in the Chak)
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[English)

Annual Report and heview on the

working of comal of selentific and

Industrial Research New Delhi for .
. the year 1990-91

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF HEAVY INDUSTRY AND.
DEPARTMENT OF PUBLIC ENTER-
PRISES) SHRIP. K. THUNGON) :-Sir, on
behalf of Shri Rangarajan Kaumaramanga-
lam, 1beg to lay oN the table:-

(1) (i) A copy of the Annual Report
(Hindi and English versions) oF
the Council of Scientific and In-
dustrial Research, New Delhi, For

"~ the year 1990-91. -

(ii) A copy of the Annual Accounts
(Hindiand Enghsh versions) ofthe
Council of Scientific and Industrial
‘Research, New Delhi, forthe year
1990-91, together with Audit
Report thereon .

(iii) Astatement (Hindi and Eng-
lish versions) regarding Review
by the Governmenton the working
of the Council of Scientific and
Industrial Research, New Delhi,
for the year 1990-91.

(2) A statement (Hindi and English
versions) showing reasons for
delay inlaying the papers men-
tioned at (1) above.

[Placed in Library See No. LT-
2362/92]

Annual Report and Review on the
Working of National Fertilizers to for
the year 1990 91 etc.

THE MINISTER OF STATE IN TIIE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
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MENTOF PUBLIC ENTERPRISES) (SHRI
P.K. TURN-ON): Sir, on behalf of Dr.
Chinta Mohan, | begtolay onthe table:-

(1) Acopy eachofthefollowing papers
(Hindi and English versions) un-
der sub-section (1) of section 619
Aof the Companies Act, 1956:-

(i) Review by the Government of
the working nfthe National Fertil-
izers. Limited for the year 1990-
91.

(i) Annual Report of the National
Fertilizers Limited for the year
1990 -91 along with Audited
Accounts and comments of the
Comptroller and Auditor General
thereon.

(2) A statement (Hindi and English
_versions) showing reasons for
delay in laying the papers men-
tioned at (1) above. .

[Pleased in Library See No.LT
- 2363/92]

A copy of the Blended Edible

' Vegetable oil Grading and Marketing

- {menedment) Rules 1992,

[Translation)

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAIH. 11-PATEL):
Sir, 1beg to lay on the Table

A copy of the Blended EDible
vegotable Oils Grading Marketing
(Armedment ) Rules, 1992 (Hindi
and English versions) published
Notification No. G.S.R. 422 (3) In
Gazethe of'India date the 20 th
April, 1992 under sub-section (3)

* of section 3 of the Agricultural
Produce (Grading and Marketlng)
Act, 1937,
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[Placed in Library See No -LT *14.04 her.

2364/92)

Memorandum of Understan between
the National Industrial Department
Corporation Ltd and the Deptl of
Heavy Industry for 1992-93 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY{DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRI
P.K THUNGONON): I beg to lay on the
table acopy each of the following papers
(Hindi and English versions):-

(1) Memorandum of Understanding
between the National Industrial
Development Corporation
Limited and the Department of
Heavy Industry , Ministry of
Industry, forthe year 1992-93.

(2) Memorandum of Understanding -
between the Bharat Yatra
Nigam Limited and the Depart-
ment of Heavy Industry, Ministry
of Industry, for the year 1992 -93

[Placed om Library See No. LT
- 2366/92]

Memorandum of understanding
between the Neyvell Lignite Corpo-
ration Ltd, and the Ministry of Coal

for 1992.93

THE MINISTER OF STATE I THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES(SHRI
P.K. THONGON): Sir, on behalf of ShriS.B.
Nyamagouda. | beg 1o lay.on the table a
copy of the Memorandum of Understanding
(Hindl and English verslons) between the
NeyvellL ignite Corporation Limited and the
Ministry of Coal for the year 1992-93.

[Placed in lerary See No. LT -2367/
82)

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Twelfth and Thirteenth Reports

[English]

8HRI S. MALLIKARJUNAIAH
(Tumkur): Sir, 1beg to present the Twelfth
and Thirteenth Reports (Hindi and English
versions) of the Committee on Private
Members' Bills and Resolutions.
14.05 hrs.

DISCUSSION UNDER RULE 193

Ram Janma Bhoomi-Babri Masjid
Dispute— CONTD.

[English]

MR. SPEAKER: Now, we will take up

. Discussion under Rule 193 on Ram Janma

Bhoomi~-Bahri Babri Masjid Dispute raised
by Shri Saifuddin Choudhury. Shri Syed
Shahabuddin may speak now.

SHRI SYED SHAHABUDDIN
(Kishaganj): Mr. Speaker Sir, the nation
has just emerged out of seventeen days of
agony, shock, sorrow, anger, pain and
tension which shook the very foundation of
the republic. Sir, we passed through
successive waves of hope and despair,
euphoria and frustration andfinally, we all
heaved asigh of relief. We have got a
breathe we have got therespite; | welcome
it. Sir, the Prime Minister did secure a
stoppage of the illegal construction on the
disputed site in Ayodhya. |do not know

" whether it can be described as a tactical

retreat by the Vishwa Hindu Parishad and
Its alies or a tactical surrender by the
Government to the forces which chal-
lenged the very Constlution of the land,
defied the law, burnet the effigies of the
;udges and fricd to terreriem the judiciary :
«nd the execulive and raised war cries all :
over the place. History willtell. The next .
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three orfour months will tell. But Sir, permit
meto make aremark that negotiations with
forces which had held the country to
ransom almost touched the dignity of the
nation. Sir, we have facedforces challeng-
ing the Constitution many a time in the
history of the republic. We are facing them
today in Punjab and in Jammu and
Kashmirandwe afarusing allthe means at
our disposal to maintain the dignity of our
republic. .

Sir | feel thatin Ayodhya, we failed
in ourego. The Government seems to have
adopted a policy, for nearly two weeks, of
evasion, inaction, dithering and diffidence
and had sought one excuse after another,
one alibi after another. The CCPA has met;
the Home Ministeris visiting Ayodhya; the
High Courtis deliberating; the NIC is going
to meet. The State Government has been
informing and has been sending assur-
ances and of course, finally the Supreme
Court is now engaged. But even after the
Supreme Court made a clear - cut obser-
vation, it was said, “Well, it is only an
observation and not an order. “ However,
we canforgive allthat. We can{orgetall that
forthe sake of peace in our society and for
the sake of social harmony, if indeed, in the
next three months, we can see the light at
the end of the tunnel.

Mr. Speaker Sir, we have came
through a unique situation in our history.
There was three—-way confrontation, a
confrontation between the Centre and the
State, aconfrontation between the execu-
tive and the judiciary and a confrontation
unlike the other two, which | would wel-
come, between the secular forces on the

- one side and the chauvinistt forces on the
other side. This was the time to have
affirmed the sanctity of the secular prin-
ciples, there was time to affirm the "will of
the republic. And here, Sir, | feel that
something was lift done by the Govern-
ment. | am hopeful the people have
affirmed their sanity all over the country.
Therewas hardly any excitement. We lived
with bated breath. We were fearing what
might happen. And Mr. Choudhary quoted
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the Pioneer poll results. Ninety percent of
the Muslims of the country support the
construction of atemple in Ayodhya and 80
per cent of the Hindus of ourcountry do not
want the mosque to be demolished or
damaged in any way. This is the sanity of
our people. It ison this sanity that we must
build the castles of the future. The must
give us hope and optimism that a reason-
able solution canbe found andan amicable
settlement of solution can be reached. But
| would only like to sound a note of caution
forthe Government. In the immortal words
of late President Kennedy,

“ Let us not fear to negotiate, but
nevernegotiate out of fear.” The Govern-
ment should never negotiate with the forces
which are challenging the Constitution of
India, out of fear.

Sir, | would like to refer briefly to what
the hon. Member from Varanasi Shri
Dukshit has said here. | will not go into all
the details; that will need a lot of time.. But
| am very happy that he -has projected
himself andthe forces that he rfepresents
as law abiding force. That is precisely what
we would like him tobe andthatis precisely
what we would like him to do. The fact is,

" theidols are keptinside the masjid because

of astatus quo order. The Bhog Pooja by
the Poojari go on inside the masjid
because of status quo orderof 1950. The
public has access for darshan to the idols
inside, on the basis of a court order. The
Shilanyas was performed on the basis of a
duly signed agreement, as has been
reported, between the Government of the
day andthe Vishwa Hindu Parishad.

But why this selective acceptance of
the law 1do not understand! If you are a
law abiding citizen, there should be no

- question about your accepting the final

verdict of the cornt on the mayar question
which is, thetitie to the property in dispute.
So, you lap up ad grab every favourable
order and then say, “We shall accept the
final verdict of the Supreme Court only If it
is in our favour.” |cannot understand this
logic. Similarly, another hon. Member said,
“it is forthose wha challenge us, to prove
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where Ram was born.” | think in all
jurisprudence all over the world, it is the
party which makes a claim, hasto support
it with evidence. They cannot throw the
onus of the burden of proof on the other
side. These are the deviations from the
norm. That show a mind which does not
accept the normal rules of the law and the
normal prosedure and banks itself only on
arousing passions and sentiments and
thus tries to win over or terrorise or
pressurise people into acceptance. | would
request ShriDikshit notto be selective in
his acceptance of the rule of the law.

Some questions have been raised
here. It has been said that religionis like
Gangs and it does not know any Constitu-
tion. But rivers all over the world obey
human will . Sometimes a dam is put
across, then sometimes adyke is built and
sometimes bundhs are constructed in order
to channalise the flow. Therefore, |1 do not
accept thatin a Republic like ours, which
isbasedonthe arule of law, religion canbe
totally above it. (Interruptions)

[Translation)

SHRI CHINMAYANAND SWAMI
(Baddaun): Why didn't you accept the
court court verdict in the shan Bano care?

SHRI SYED SHAHABUDDIN: Mr.
Speaker Sir, | am only that there are
innumer old cases in our courts, where
purely religious questions have been
decided by the High courts, including as
towho shalibe the Mahant or who shall be
aShankaracharya, whatshould be the size
of a pooja Laddoo, what should be the
mark on the forehead of aceremonial eleph
ant and so on. Courts have ruled that
matters of religion are not above law, but
they have tobe decided in accordance with
the internal evidence of the religion. There
for, such religious questions can be
decided by the court and the count is the
appropriate authority. It has to decide not
on any other extraneous evidence but on
the internal evidence of that religious
school. That must be binding. Now, on
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time...

MR. SPEAKER: There are many oth-
ers who want to speak. Please leave out
Shah Bano Case and conclude.

[Translation)

SHRI SYED SHAHABUDDIN: Are
right Sir, leave it.

| would like to know something about
the statement of from the Prime Minister.
The Prime Minister has not mentionedthe
date of 9th July in his statement. | noted
it forthe third time. He did not mention it
in his first statement ofthe 9th July; he also
did not mention it in his reply tothe No-
Confidence Motion; he also did not mention
itin this statement. | wonder whetherit is
matter of present policy and a deliberate
policy of omisision or sub- conscious lapse;
1 do not know. The world know s that
something terrible happened on the 9th
July; and the World has to take note of the
fact that here is a Prime Ministerwho does
not even mention the date of the terrible
happening.

lam thankful tothe Prime Minister for
saying ina para of his statement that the
mosque shall not be dismantled. | am
happy that he is not referring to it as a
dilapidated or as a disputed structure; he is
referring to it as a masjid. This is precisely
how the State Government had described
it in their affidavit of 1950, which is part of
the proceedings of the court, which forms
the basic background of the case. The
statement suggests that if negotiations fail
—and | hope and pray they will not- all
pending litigations shall be referred to one
judicial authority.

SHRINIRMAL KANTI CHATTERJEE
(Dumdum): | am on a point of order. This
is the second time that a Private Member
was talking to the Official Gallery. He has
left. Only three days ago, we drew the
altention of the House and the Chalr also
that this was happening. Today also, {
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stand up to draw the attention of the Chair
that this is happening.

MR. SPEAKER: We will look into it.

SHRI SYED SHAHABUDDIN: If a
_specific question is referred to a duly
constituted judicial authority with the consent
of the parties, itis a different matter. But, in
anormal suit likethetitle suit, whichis now
pending before the special bench of the
Allahabad High Court,. in that case, any of
the parries has a right of appeal to the
Supreme Court. The right of appeal is a
valuable right; and | dont think that any
party would like to be satisfied with the
denial of the right of appeal.

Finally, the crux of the issue today is
not the construction of the temple, as | said;
it is a question of the location of the
proposed temple. The NIC has given a
clear-cut ruling; itreflects the consensus of
the nation.

[Translation)

Let the temple be Contraeted without
demalition of the mosque

[English)

It implies that the present site plan of
the VHP, which includes the Babri Masjid
siteis not acceptable tothe nation, is against
the consensus of the nation. The Prime
Minister has lost Seven precious months;
It is his duty now to call the VHP and
request them, implead with them please for
God's sake revise your site plan andbring
it within the framework of the NIC's
resolution. 1can assure you that a settle-
. ment canbe reached onthis questionwithin
three days, no more than thatis required.
| can assure you on behalf of the Muslim
community that if in the revised site Plan,
any site which belongs to the Muslim
community falls, the Muslim community
will consider giving it away and denoting
it forthe larger cause of the nation.

JULY 29, 1992

RamdJanm 568

Bhoomi-Babri Masjid Dispute
Today, the Babri Masjid has become

asymbol; itis notarligious question. | said
it also the other day that it has become
symbol of struggle on our. secularism for
democracy, for the values that this country
stands for, for mutual co-existence and for
the survival of the civilised socety in our
country.

I wish the Prime Minister Godspeed
and | hope that within the next three-four
months he willshowus somellght attheend
of thetunnel.

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMERAFFAIR AND PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AHMED): Mr.
Speaker, Sir we are discussion this very
serious matter which had, afew daysback,
thrown the entire nation into an atmosphere

- of despair. We have all heard just now the

hon. Member, Syed Shahabuddin. | was
not able to understand how he was
drawing the parallels between the situation
in Jammu and Kashmir and the situation in
Punjab withthis Ayodhya issue. His entire
speech, to my understanding was full of
paradoxes. He was quoting Kennedy. ido
not kncw inwhatcontext Kennedy had said
that and | do not think that that saying is
relevant today. History, has given an
opporftunity to us today. The challenge,
which was avery seriouschallenge, can be
converted into an opportunity.  If we
seriously, sincerely andhonestly sitand try
to find a solution, | am hundred per cent
sure, solution can be found. The way the
whole issue had dragged on, the whole
issuewhichdid not assume any publicity or
any seriousness before 1986-87 had all of
a sudden become a very explosive issue.
People who are responsible to make it
serious, | do not think they are here, had
done the greatest damage to this nation.
Why |was submitting that this challenge
canbe converted into an cpportunity, is that
we have toremind curselves.

I am notan intellectual, | am nota
Mediawi but inany hen. Llembers sitting in
this flouse are defir/tc’y intellectuals. They
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know the history of this nation. The only
thing to which lwant todraw your attention
is that the entire people in this country are
one.

It we look into the history of this
country from the point of traceability, say
foraperiod 0f 2000 or 3000 years, one basic
fact we can understand isthatallthe people
areone. The incoming of the religions was
a subsequent matter. | do not think the
entire Muslim population here, which is
almost about 8to 10 crores or whatever
itis, came from Arabcountries or any other
country. 90 to 95 per cent of them have
embraced this religion on this very soil.
They have not come from outside and
people belonging to different communities
have accepted them.

The fact of the hisory is that a ‘Jat’,
accepting a Muslim religion or Islamic
religion, remaineda ‘Jat’ even afteraccept-
ing Muslims. The Brahmins who cnverted
themselves into Islamhave kept theirentity
intact. They never eschewed their name.
Alone with their names Bhatts, Ch-
ouchurys and Kunwars, all these things
remained the same.

What Isubmit is thatthe oneness of the
people should not be forgotten. And when
I say inis, perhaps | am also including the
entire sub-continent for that matter. The
division of this country on the basis of
religion was apolitical division and political
division of this country has taken place
umpteen times, not once. Umpteen times
the Central Government has lostits author-
Rty because of varlous reasons. We have to
remember the fact, during the period of
Emperors and Kings. During Emperor
Ashoka’s time the Indlan nation, the
country as such, Included Afghanistan also,

The authorlty of the Central Govern-
ment whenever it was disintegrated, the
country broke into many pleces.

But again, the oneness of the pcople
integrated the -entire country again, tha
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whole nation again. If our country had
beendividedin 1947 onthe basis of religion,
| humbly submit that that division was
political and was on unnatural grounds.
And that was proved in the war of 1970
when Bangladesh seceded from Pakistan.

Religion was no more abinding force.
This fact of history we have to understand
and |only respectfully request the hon.
Members and this august House that this
opportunity which has come to us in the
shape ofthe Ayodhya issue, we must utilise
as a matter to consolidate the people, to
integrate the people. We can talkk many

things. The maltter can be further compli-

cated by justsaying something irresponsi-
bly. But this is notthetime. Thisis thetime -
that we sit.

Iam sure, our Prime Ministerto whom
the entire nation has paid tributes, who has
earned the admiration and appreciation of
the entire country, is capable of solving this
issue. | have no doubt about that. I have
seen in my association with him for the last
33 years in -my political life, that he has
always worked and stood for the integra-
tion of areas, integration of the people and
integration of allright thinking sections. To
this problemalso, though very very compli-
cated, having many dimensions, |am sure,
he will find solution. Allthatis neededis, he
needs the cooperation of all of us and we
should extend our cooperation not by
complicating the problem.

I have seen some of the statements
made in the Press. Perhaps it gives an
impression that some people are not happy
with the Prime Minister's success, the
immediate success that he got,the way he
cefused the situation. Some people ap-
peared so. At least |gotthat impression
from theirstatements thatthey are not very
happy. lamnotfinding fault with anybody.

Allthat 1am requesting Is this is the
time when we must unite the people. i.
Religion is a matter of personal faith and
personal discipline. That should be kept
aside . So far as our Integral fife Is
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concerned so far as our national life is
concerned, we have towork for that and
we have to integrate this nation and we
must emerge as astrong nation. All thatthe
Prime Minister is doing is that. Even we
have to find a solution according to our
manifesto. We have to find a negotiated
settlement.

Suppose the negotiations fail and we
are not able to find a solution then matter is
referred to the judicial authority and judicial
judgment. All that he is dong is that even
aftertheir giving ajudicial judgment also to
make it acceptable, notto enforce the judg-
ment. Nocourt judgment can be enforced
in a matter like this.

What | am submitting is that all his
efforts are to make the judgment accept-
able tothe entire country and inthis effort
| humbly request you all that you Kindly
cooperate with the Prime Minister and give
him the strength and make him strong
enough to find a solution for this.

[Translation)

MAHANT ABEDYA NATH (Gora-
khpur): Mr. Speaker, Sir the Prime Minister
had adiscussion with holy men, which lalso
shared.

Sir, lam sorry to say that the value of
this discussion that took place in a cordial
atmosphere comes to an end with the de-
bate which has been raised in the House
today in connection with this discussion. In
the entire discussion there are two main
issues.

The first thing is that where the Prime
Minister is setting a time limit of 4 months,
of coursg, he had said 4 months, but this
time Iira of four months does notsuitus...

Shri Vishwanath Pratap singh had taken.

time of 4 months, but even inten months he
did not try to solve this issue . So the
Govemnment should not Insiston atime of
four months, i should rather reduce It. We
had said that the time of five months could
betaken in case we see thatthe discussion
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is going in the right
direction.. .(Interruptions)... lknow thatyou
want to divert my attention by Interrupting
me. |would like to present facts before you
about which there is lot of confusion. Sir,
the Prime Minister had said that he would
referallthe cases toa judge of the Supreme
Court or a body of judges. The Prime
Minister is Sitting here, even he had
mentioned the name of Chandra Shekharji
and said that Chandra Shekhar Ji had
taken an initiative in this direction and he
had also said at the same time that Rajiv
Gandhi ji had written a letterto Chandra
Shekhar ji, which he had received. This
House know that Chandr Shekharji had not
talked of brining all the cases before the
Supreme Court. If this had been his
intention, then perhaps he would not have
asked forevidence from both the parties,
because the evidence fromboth the parties
have already been filed in the Court. He
had asked both the parties to produce their
respective evidence and that too on one
pointandononeissue. If itis proved onthe
basis ofthese evidencesthat any temple or
structure has been broken down and a
Masijid has been erected, then the Muslim
brethren will take their claims back, and if
it is proved from evidences, from the views
of the specialists of the archerological
department orfrom the revenue record or by
any other means that this structure has
been made upon such a place where
previously there was no structure, then the
Hindus will give up their claims. The
thought was very good. Such circum-
stances exist in the country that the entre
nation is worried over this problem. We are
absolutely convinced that this Masjid has
been erected after breaking down the
Ram-Janam Bhoomi lemple and thatis why
Chandra Shekhar ji's formula was consid-
ered by us 1o be a rational formula but
unfortunately he did not remain the Prime
Minister. Our Prime Minister, Shri Rao Sahib
made a mention of it, we thought that
where Chandra Shekharji has left this work
incomplete the Prime Minister will take
some further action in this matter. | under-
stand that this is a right way. Today, where
our faith is attacked...(Interruptions)... as
far asthe question of faith is concerned, we
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say thatthousands of temples in this coun-
try have beenbroken down. Who can deny
this, history is replete with this. We are not
demanding those temples. Today, all
traces have been wiped off and we have
shown patience. Today we are demanding
Ram-Janam-Bhoomi. Thereis some basis
forthe Vishwanath temple and the Krishna
Janam-bhoomi temple, some logicis there,
and we have faith here, you can yourself
goto Ayodhya and see. When, the entire
structure could have been changed there,
then even different pillars could have been
erected. The pillars of atemple have been
erected there. Together with that, you will
find nowhere in the entire world others’
place of workshop atthe door of any Masjid
butin Ayodhyalord Ram’s platform isthere
and the Hindu exercise patience and
instead of going inside he makes offerings
outside. Today, thisis not anything new,
inthe Muslim period , since Akbara; times,
all this is happening.

Sir, Iwould like to ask why these signs
have been left. The same is the case with
the Vishwanath temple. They could have
changed the entire structure. You may go
there and see awall which has the signs of
the Hindu tewmple, conch, bell and trident
(Trishut) and you will find nowhere in the
world a Nandi in front off the Masjid but
even today there is a Nandi there. | would
Jke to say that if this House wants Hindu-
Muslim unity honestly, then these signs of
humiliating Hindus, can never establish
Hindu-Muslim unity. This wasthe mentality
of the Muslim rulers that the pillars of the
termple were kept there for reminding Hin-
dus for thousands of years that they are
cowards and that this Masjid has been
erected after breaking down their temple.
You know that in the Vishwanth temple
too,only one wall is left which and the Nandi
which has been keptthere, have beenkept
there as proof justto remindthe Hindus for
hundreds of years of their humiliation and
miserable condition. | would like to ask
whetherHindu Muslimunity is possible inthe
country by. keeping these signs there.
Abedya Nathcan sit, he cankeep mum but
canthe crores of Hindus Inthis country feel
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that they are also independent in this
country when they see these signs of
humiliation. Mere  satisfaction of one,
hunger is not independence. In the country
in which, the religion, the culture and the
temple of any caste is not respected, in that
country no caste can ever be made
independent. (Interruptions)

| say that there have been speeches
regarding the protection of temples and
mosques if these temples ;and mosques
had been given due regafrdsby these
people, then there would have been no
need topassaBill afew days back in this
House to maintain status quo as on 15
August, 1947 in respect places of worship
but the people who aretoday creating ahue
and cry for the protection of the disputed
Masjid, why have they not brought kashmir
within  the purview of this Bill? Many
temples have been demolished in Kashmir
after 15 August, 1947. Is any regard not
given tothemsince they happen to be the
temples of Hindus? Has anyone asked to
bring Kashmir within the purview of this
Bill? Today, these broken temples in Ka-
shmir are there to insult the Hindus, the
Places of Worship Bill has not been
enforced there because these people are
followers of mosque. | would like to say that
if you honestly want secularism, you will
have to regard the temple and the mosque
,equally only then you can satisfy others.

I think that the efforts made by the
Prime Minister in this matter are praisewor-
thy but the way he has got this issue
discussedinthe House and the way accu-
sation are made here is not the way to solve
the problem. | would like to tell the House
that Hindu can nevertolerate the sing of the
Masjid on thetemple...(Interruption) As far.
as the question of faith is concerned, |
would like to say that...(Interruptions) We
shall give proofs regarding our
faith...(Interruptions)...

Sir, as far as the question of faith Is
concerned, no court can give a decision
regarding  matters pertaining to
faith...(Interruptions)... It is notacontempt
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why when we oppose the decision of the
counts...(Interruptions) | want to say that
the atmosphere which has been created
here andthe politic of accusation can never
be conducive to asolution to the problem.
These people do not want that the problem
shouldbe solved but we have statedthat we
wantasolutiontothe problem. We postponed
kar seva after accepting the Prime Minis-
ter's statement, had we wanted, we would
not have done so, come whatmay, but we
thoughtthat some solution wouldemerge. If
the Prime Minister of the country is saying,
then quite decisively a solution willemerge,
but lam sorry as nothing hascome out. The
Prime Minister may clarify on what basis
Chandra Shekhar had suggested the way
of compromise, had he not made a
mention of it, all saints thought that the way
Chandra Shekharhad called for the proofs
from both sides, it was certain thathe may
seek opinion of the judges of the Supreme
Court. But whenthe issue of the judges of
the Supreme Court was discussed nothing
was said regarding the decision of any
coeurt, only the issue of taking help was
discussed, so that the opinions of both

sides shouldcome. That iswhy | would like

to say thatourfaith has abasis. Not only
the Hindu and Christian and other histori-
ans but the most learned scholar of the
Muslim world- Ail Miya's father wrote a
book called “Islam inIndia”, inwhich he has
clearly written, that where 6-7 temples
were demolishedto construct amosque, in
Ayodhya the Ram_Janam-Bhoomitemple
was demolished to construct amosque. In
the same way, Aurangzeb's grandaughter
has made it clear and severat Muslim
hasitorians have written that the mosque
has been constructed here afterdemolish-
ing the temple. That iswhy we have this
faith because the signs of the temple still
exist there. If we are keen to solve this
problem, if we desire Hindu-Muslim unity,
we should work In a liberal way.

Mr. Speaker, Sir, | do not blame the
Muslims of todav forthis nordo | hold them
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guilty but this is happening because of the
misdeeds committed by Babur and Au-
rangzeb sereral years back. Had the
Muslims of today understood the senti-
ments of the Hindus , no difficulty would
have arisen. After the creation of Pakistan
many of our holy places and pilgrimages
have gone to Pakistan, after a division on
the basis of religion, the temples and
places of honour of the Hindus are being
insulted here inthe same way as they were
under the Muslim rule... (Interruptions)

| think you do not lke what |am
saying, that is why you are ringing the
bell...(Interruptions).

MR. SPEAKER: Actually everyone
has co-opcrated with us or what has
happened in our country during these 2-3
days. Itis good that the Prime Minister
initiated it and everyone cooperated.
Some thing good can happen inthe future
because of this, keeping this in mind, if you
talk, there willbe the welfare of the country

-as well as there will be welfare of all of

us...(Interruptions)

MAHANT ABEDYA NATH: lrose to
give certain suggestions in this regard. |
stated my specch in a very cordial
atmosphere.

MR. SPEAKER: This cordial atmos-
phere should not bz spoiled. .

MAHANT ABEDYA NATH: Had we
any intention to spoil this atmosphere, we
would not have agreed to the proposal of °
the hon. Prime Minister. We want that the
hon. Prime minister should be given an
opportunity. Since earlier other hon. Prime
Ministers were also given achance, why he,
too should notbe given? We have yielded.
toyou, with the hope thatthe discussion will
be startedin a cordial atmosphere. Butthe
manner in vhich allegations are being mads
and sarcastic remarks are being passed it
will not improve tho situation. All the
leaders of the whole country are present
here, this is the highe stbody of the country
and no problem will be solved by passing
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sarcastic remarks in thisw manner. Today it

was expected thatthe discussions will be

held in a cordial atmosphere, but these
persons think that the Hindus have noright
to live with honour. As long as such people
remain in these Institutions this problem
cannot be solved (Interruptions)

Unless the atmosphere is improved,
this problem cannot be solved (/nterrup-
tions) -

SHRI DAU DAYAL JOSHI (Kota):
When your leader Shri Indrajiat Gupta was
speaking, we were hearing him with great
patience, butwhere our Saints are speaking
you should also not interrupt them (Inter-
ruptions)

MAHANT ABEDYA NATH: | want to
point to you as to how this problem can be
solved. Merely chauging history will not
help. Just now Shri Antulay said that the
Hindus and.the Muslims were living in
amity. He has forgotten the history. Why
two sons of Govind Singh were buried alive
inawall? Why Guru Teg Bahadurji was
assassinated? Was it a religious amity?
The Government is altering history. | urge
upon to forget the oddities of the past. The
B.J.P. should also try to forget it...
(interruptions) The hon. Prime Minister
wanted there months'time. We are to say
that we shall give the Government four
months' time. But the problem can never
be resolved, if it works with these persons
who afar habitual of passing sarcastic
remarks. Those persons whom the Gov-
ernment has selected to assist in solving
this problem, will add fuel to the fire. |
conclude with these words and express
my thanks.

MR. SPEAKER: We are trying to stan
the discussion in a very cordial manner. |
understand that every person is speaking
here with a few to find a way out to this
problem. Ifwe do not like certain things in
aspeech, we can leave It. | belicve that
except oneortwo persons all the members

" who are participating in this discussionare
speaking very carefully. Others are re-

BngormBabri s Dioute -
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Particularly Mr. Joshi youshould not speak
anything. -

[English)

“MR. SPEAKER: Shri Mani Shankar
Aiyar may speak now. lhope you will bear
in mind what | have said.

SHRI  MAN! SHAKAR AIYAR
(Mayiladuturai). Mr. Speaker, Sir, | rise to
support the agreement which the Govern-
ment of India has reached with the forces
of ‘Hindutwa”. | am filled with appreciation
over this agreement. At the same time |
would be less than true to myself if |1did
not also confess that | am filled with
apprehension.

| am filled with appreciation because
quite palatable the kind oftension that was
rising in this country inthe last two weeks
has been, to a very significant extent,
alleyed. | am filled with appreciation
because aroad has been opened. | am
Jfilled with appreciation because | do see
light at the end of the tunnel. At the same
time, Sir, | cannot hide my feelings of
apprehension because this is not the first
agreemert that has been reachedin in
recant years with the forces of ‘Hindutva'. |
hope this will be the first such agreement
that is not broken by those forces.

However, Sir, my apprehensions have
been stated somewhat by the statements
that we have heard yesterday and today
from certain Sants, Sadhus, Swamis and
Mahants who have come here tobless this
House.

What is this agreement? This is an
agreement whichis noton substance butan
agreement...(Interruptions)

SHRI RAM KAPSE (Thane): Sir, |
have apoint of order. My point of order is
thatwhilereferring to some Members, hon.
Member Shri Mani Shankar Aiyar has said
that some Sants and Mahants have come
to bless this House. | object to the words
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‘bless this House'. | think everybody here
is a Member. Heis working here in the
capacity of a Memberand not in any other
capacity. So, suchlanguage does not help
in any way forthe solution of the probiem.
I strongly object toit and | request that it
should be expunged from the records.

{Interruptions)

SHRI MANI SHANKAR AIYAR: Sir, |
will withdrew my words. But [ hope that my
friends, the Sants and Mehants will not
withdraw their blessings from me.

Sir, | want to put this agreement in
perspective. This is not an agreement on
substance. This is an agreement on proce-
dures. On matters of substance, |, forone,
am not asking the BJP tochange its views.
| have very serious disagreements with the
Bharaftiya Janata Parly. | neither accept
their view of our past, nordo laccept their
view of our future. 1do not accept their
definitions of Indian civilisation and Indian
culture; Ido not accept what they conceive
tobe the soul of India and my concept of
the nationhood of India is entirely different
totheirs. As adecent humanbeing Icannot
agree with the Bharatiya Janata Party, but
as a democrat, |defend their right to be
different. ltisthe essence of democracy that
if a point of view is validly held, that point
of view can be expressed and that point of
view can be pursued through the political
andthe democratic process. What lwant to
know is really the answer to the question
that was implicit in the interjection of the
gentleman who has just now raised a piont
of order. What | want 1o know is, as
Members of Parliament and. | am talking
about the narrow of the human that comes
in here — | am not talking about the larger
part of the humaa being that looks after the
family, belongs to a religion. Belongsto a
society when within the precincts of this
House, we take an oath, which we swear
inthe name of God if we wish 10 or an oath
which we merely solemnly pledge to uphoid
the Constitution and if there is a clash
between such apledge, such an oath and
a private pledge or private oath, which is

RamdJanm 580
Bhoomi-Babri Masjid Dispute
the one that will prevail? '

As Individuals, Irespect, | deeply honour
the right of anyone to take a Saugandh to
take a promise; | respect the right of an
individual to say Hinu Raiv ki Savger the
khate H « “lin;di materto do whatever
they wish 1o do. Irespect that right. At the
same time, | want to know whether the
Leader of the Opposition, Mr. L. K. Advani
will confirm when he intervenes In the
course of this discussion that in the event of
there being a contradiction of any kind
betweenthe oathwhich we, as Members of
Parliament, have takentothis Constitution
and any personal oath that one might have
taken for any purpose whatsoever outside
this Hecuse, which of the two will prevail. |
askthis, because almost all, perhaps all the
Members of the Bharatiya Janata Party
have ccme into this Parliament after telling
the peeple "Hum Ram KiSaugandh Khate
Hain, Hum Mandir Wahin Bnayenge”

[English]

Sir, thisis the litmus test whether,as a
political party, BJP is in the mainstream of
our democratic political life or whetherthey
are adjuncts of Sadhus, Sants andMahants
whether in this Parliament or outside, be-
cause what we needtounderstandis, the
speeches thatl are made in this House are
not pravachan; they are bhashan. This is
a home not for religion; this is a home for
politics. This is the moment of truth for the
Bharatiya Janata Party. (Interruptions) Is it
a main line political party that believes in
the institution of our democracy, which
means, this Parliament,the Executive and
the Judiciary? Does it believe in our Consti-
tution or is it going to be an adjunct of the
Sadhus, and Sants, the Bigots and zealots?
Now, the Prime Minister has giventhe Bhara-
tiyaJanata Party an opportunity to prove that
they arethe former. I personally would greatly
welcome it, if, on this occasion, the Bharatiya
Janata Party would seize this opportunity
and show to us that they are as much a pant
of the mainline of our politics as the Con-
gress is or the Left Front is or the National
Front is, by saying, so because none of us
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have any doubt about thisthat ouroathtothe
Constitution as Members of Parliament pre-
vails over any personal oath that we might
have taken. (/nterruptions)

SHRI HARIN PATHAK(Ahmedabad):
What was your manifestoin Mizoram? (Inter-
ruption)

[Tramslation)

SHRIMADAN LAL KHURANA (South Delhi):
You promised to make mizoram a chriscian
state in your manifesto, what happened to
that. (Interruptions)

[English]

SHRIMANISHANKAR AIYAR: Itis my
view that the Vishwa Hindu Parishad, the
Bajrang Balis andthe Sadhu Samagamhave
everyrightto deal with religion and hold their
views on religion. | have absolutely no objec-
tion at all to a non-political organisation
concerning itselt with religion, concerning
itself with relative merits of different relig-
ions. But this is an opportunity to discover
the statesmanship of the Bhartiya janata
Party. I have no doubtin my mind about that
the statesmanship that resides on the front
Benchofthe BJP. Itis notalwaysthereinthe
rest of the Party. | want to know on this
occasion, whetherthe Bhartiya Janata Party
can rise above the narrow concerns of the
Vishwa Hindu parishad, the Bajrang Balis
and the Sadhu Samagam.

Mr. Speaker, Sir, I hope they will, and |
tear they will not. So, let us treat this as the
last chance, let us treat this as a great
opportunity for all of us to be re-assured that
when itcomes tothe Constitution, the BJP is
as faithfulto the Constitution asthe rest of us
are. Let us treat this as an opportunity to
confirm to ourselves, when it comes 1o the
rule cf law, the BJP is as faithful to the
concept and the principles of rule of law as
the rest of us are. Let us treat this as an
opportunity to be assured that if the court
orders something, that order will be obeyed

however mﬁggowng/ rgig%lc'}i"s%s Ir%g /vsfﬁg 1tehat.
Ifacourt’s verdictis to be changed, we adopt
only one of two procedures open to us in a
democracy. One is to go back to the courts;

the other is to come to the legislature.

If we are able to, as a result of the road
that has been opened to us by the Prime
Minister—negotiate a settlement, | would
greatly welcome it. It would be a noble day
whether in a month, whether in two months
orthree months orfourmonths, if we are able
to negotiate a settlement, any settlement
that gets the approval of all the Paries
concerned would automatically be accept-
able.

If, however, we are unable to negotiate
a settlement, |, for my part, will welcome a
judgment. If such a judgment is made that
the masjid is a mandir, if the court says that
the masjid is a mandir and it should so
remain, | would welcome that verdict, an-
other However, my question is, supposing
the courts give a decision—will Bharatiya
JanataParty, as apolitical party welcome as
much as | will, a Supreme Court judgment
that the masjid is a mandir—will they accept
a verdict from the Supreme Court if such a
verdict comes that the masjid, the Babri
masjid must neither be desecrated—if you
build a Shikhar over gumbad, it would be
desecralion; it will not be dismantled. Even
if you remove it from that place and put it
somewhere else, itis dismantling;andthat it
will not be destroyed. This is not D-Day but
3-Ds-Dayneitherdesecration, nordismantle-
ment nor destruction. Let them say to me
that whatever the judgment of the Supreme
Coun, they will accept it like | will accept it;
and that if they disagree with the judgment,
they will resort to only one of the two means
thatis available to us in ademocracy. One is
to appeal to the court to give another judg-
ment and the other is to come to the Legis-
lature.

When you come to this Legisiature, itis
not enough to win a majority in one state of
the Union. You haveto winthe applause and
the mandate of the people of India. The
Bharatiya Janata Party has as much rightto

RamJanm 582



583 Discussion Under Rule 193

[Sh. Mani Shankar Ailyar]
contest as election as the Congress pany
has. They have as much right to win as we
have to win. (Interruptions). But they and we
have as much right to lose as they have
shown the capacity to do.

| now come to my Conclusion, and |
would therefore pray to my zealous col-
leagues to Just have patience foramoment.
There is a word which is much favoured by
the forces of Hindutva t is a word which in
Englishis ‘appeasement’ and in Hindi(‘tushti-
karan'). | believe that the Government of
India should enter into negotiations with the
forces of Hindutva to arrive at a settiement.
Idonotbelieve the forces of Hindutva should
be negotiated with in orderto appease them.
Thefaorces of Hindutva have saidthatitisthe
first principle of India's nationhood that the,
Muslims must not be appeased. Isayitisthe
first principle of the Congress party that the
BJP must not be appeased.

MR. SPEAKER: SHRI P.G. NARAYA-
NAN, please be very short. | have many
more Members wanting to speak.

SHRI P.G. Narayanan (Gobichettipa-
layam): Sir, Iwould like to say afewwords on
this issue of vital importance which is ca-
pable of rousing communal passionsthreugh-
outthe country andthreatens the very {abric
of national unity and integrity of the country.
This issue of Ram Janamabhoomi-Babri
Masjid should not be viewed in isolation. It
should not be considered as a problem of
two communities ortworegions of a State in
Ourcountry.

This should be considered in the con-
text of preserving the unity and integrity our
country and maintenance of communal har-
mony and peace for the existence of our
nation.

The UP Government has initiated cer-
tain actions in furtherance of an objective to
put up temples. In this connection, BJP has
been repeatedly saying that they have the
mandate for constructing the temple at
Ayodhya. The question is, in a sccular
democracy whether any political party can
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get a mandate on a sensitive issue, that is,

constructing a temple in a disputed area in
violation of the Constitution. In my opinion,
the Constitution cannot be allowed to be
superseded by any mandate.

~ This issue, as it has evolved, has two
aspects. The first was during the last few
weeks, the developments at the disputed
complex have been unfolding rapidly. The
High Count in its judgment restrained the
construction of the temple and other activi-
ties and the court also directed that if it was
necessary to do construction on the land,
prior permission has to be obtainedfromthe
court. When this matter came to the Su-
preme Courts in a writ petition, the Govern-
ment of Uttar Pradesh assured the Supreme
Court that the State Government was using
all means at its command to ensure that an
agreement is reached by all parties con-
cerned so that the orders of the count are
effectively implemented. But, at the same
time, the UP Government, instead of owning
aponsibility, expressed its inability to
do anything and sugnested that either the
Home LYinister or the Prime Minister should
intervene and persuade the saints and
Mahants to step the work.

In order 10 uphold the principle of
Constitutional proprinty, the Centre would
have heen cn!'ed uncito use force against
the Kar Sevaks. Butt' o hon.Prime Minister
took the challerge and met the religious
leaders concerned and persuaded them to
stop further construction cn the disputed or
acguiredlandand offcredtohelpresolve the
dispute within atime-boundframework. This
is prec:scly what the Prime Minister has
succeeded in his doing. So, we are happy
that by the efforts of the Prime Minister, the
rule of law has now been upheld.

—

Sir, no blood has been shed. Violdrce
has been avoided. The disputed structure
remains intact. But it would however be
wholly premature to assure that truce pro-
vides a sound basis for a durable solution of

~the disnute. This is ancther aspect. For one

thing, the Vishwa tindu Parishad leaders
have cnreedto shiftthe Kar Seva fromthe

“disputed land in the vicinity where it pro-
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posed to start building a Lakshman Temple.
For another, the leaders, despite repeated
requests, are unwilling to reveal the entire
plan forthe Ram Temple with the result that
doubts about its intentions persist.

As for the wider Issue of finding a solu-
tion to the dispute, it needs to be made clear
thatthere can be no question of any opposi-
tion to the building of a Ram Temple in
Ayodhya, in an undisputed area. But at the
sametims, it needs to be made equally clear
thatthere canbe no question of pulling down
or shifting or in any way damaging the Babri
Masjid or not honouring the Judiciary's deci-
sionin respect of the Complex. And such an
atmosphere can only be ereated if all parties
to the dispute conduct themselves with veis-
dom and moderation.

Now, Sir, the question is to what extent

the U.P. Government and the Government
of India are going to solve this issue without
offending the sentiments of both the Hindu
and Muslim brethren. My only appeal is that
we should not think in terms of majority view
or a minority view or that we are under
compulsionto honour any oneview. Insofar
as our AIADMK Party is concerned, we will
support any decision that respects the right
of the minorities, acknowledgesthe freedom
of the majority in this country to pursue its
worship in a free and.fair manner, and satis-
fies the aspirations of our people.’

SHRICHITTABASU (Barasat): Sir, the
recent developments at Ayodhya between
July 9 and July 26, the Prime Minister's
statement on the agreement reported to
have been entered into with the Saints,
Sadhus of our country and also the views
expressed by the VHP, some of the Mem-
bers here and also by the Leader of the
Opposition all went to prove that certain
basic values and commitments of our nation
are at stake. Unless this highest elected
body of our country takes a firm position 1o
defendthose nationally-acceptedbasicprin-
ciples, the country is going to be destroyed
for all the time to come. But we have great
faith in us. We have great faith in the future
of our country. | hope that this House will
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equally rise to the occasion and defend the
nationally-accepted basic principles of our
country and lead the country and the nation
out of the crisis today. Those basic issues
are: secularism; respect for the law; rule of
the law and constitutional obligation on the
Members elected to this great House.

In so far as the dispute on the Mandir-
Masjid issue is concerned we have got our
considered view that the solution has tq be
sought through negotiation, a negotiated
settlement is the best atthe present situation -
and all ellc:ts are to be concentrated to- .
wards achieving that negotiated settlement.
In case that does not happen to our misfor-
tune, to the misfortune of the nation as a
whole, the matter shculd be referred for the
iudicial decision and the judicial decision
shou:d be made bincing on all the parties .
cencerned. Andinthis case, lwould request
the Prime Ministerthatitis the position of the
Government too. There is no difference of
opinion onthis count. But only request that| .
want to make on this point, at this paint of
time is that he should not allow himself to
ceflect from that position. He should firmly
adhere to that position and see that the
position is accepted by the nation. lam sorry
that even after the reported agreement or
understanding or accerd, as you may say,
reached with the reprecentatives of the Kar
Sevaks, centain discrepancies have ap-
peared, have surfaced regarding the con-
tents, terms and aleo inregard Lo interpreta-
lions of that. These disorepancies relate to,
as has been pointed out, the time frame,
nature of the judicial process, acceptability
cf the court verdict as binding. Unless these
three, four issues are clarified or are made
clearfor the education of our people, Ithink,
as some of the Members of this House have
expressedtheir apprehensions, the situation
may take a worse turn.

Therefore, inthe interest of bringing out
a reconciliation of idea, in the words of the
Prime Minister, it is necessary that the
Government and the Prime Minister make
clear the Government's attitude regarding
these diserepancies which have mentioned,
as for example, time frame-whether it is
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three months or four months. What will
happen after that? Nature of judicial proc-
ess-there are differences on this. (/nterrup-
tions) | will just take one or two minutes.
Somebody said that the Prime Minister
agreed on these terms....(Interruptions)

MR. SPEAKER: Please do not go into
allthese details. Itis not necessary because
. what happens is that if you want to be too
exact you would not reach any point. Please
leave it. You cannot be too exact in Parlia-
ment or in the soclety on all these things.
There has to be some room for this.

(Interruption)

SHRI CHITTA BASU: Anyway, these
points, | feel , need clarification. What does
he mean by a judicial authority? Does it
meanthe Supreme Court, a specialbench of

- the Supreme Court or abench of the judges
orany otherjudicial forum or a special court?
These points are to be clarified. The House,
just need these clarifications.

I say that the Government has taken up
or rather proposes to take the pick of the
thread for negotiations with all the parties
concerned on the basis of their experiences
and of the two former Prime Minister of our
country.

Lastly, inorderto remove the confusion
and apprehension whetherthe Government
can persuade the Vishwa Hindu Parishadto
take up a position which accepts the judicial
judgment as the final analysis.

MR.SPEAKER:ShriV.S. Rao, to speak
now. Shri Rao, you please complete your
speech within five minutes because most of
the parties are not entitledtothetime and yet
I am giving time.

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada): Mr. Speaker, sir,thank

you for giving me the opportunity tosaya

few words on this important matter and seek
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Sir, it happened never before in this
House where this House could not transact
its business for so many days because of an
unprecedented situation that has occurred
where a State Government had refused to
implement the decision or direction of the
High Court. It was not acting ‘as per the
provisions of the Constitution whereupon
the Members were all agitated and we have
ventilated our feelings. And we are happy
thatultimately, the Prime Minister succeeded,
in bringing the construction activity to a halt.
We would like to say that much delay had
taken place in the sense that several Na-
tional Integration Council meetings were
held and this issue, altogether, was not a
new issue. It is hanging in the air for the last -
two years oreven more. The hon. the Prime
Minister could have applied his mind and
taken certain steps which could have avoided
the present situation. But anyway, it is better
late than never.

And all the more, we are also equally
happy that no bloodshed has taken place.
Sometimes, it so happens that when once
bloodshedtakes place, themtensions mount
and reasoning and all other forms of proper
thinking will be side-tracked and we may not
be able to reach a better conclusion. Sofrom
that aspect, we are very happy and even in
the sense that the Union Government has
not taken any decision to dismiss the Gov-
ernment of Uttar Pradesh, which otherwise
might have resulted in further building up of
tensions in several paris of this country.
Fromthat aspect, we congratulate the Prime
Minister and with your permission, we would
like to thank the Justices of Allahabad High
Court - Lucknow Bench - as well as the
Supreme Court, who have given directions
1o preserve the secular character and the
unity and integrity of this country. Andthrough
you, | would like to seek two clarifications
from the hon. the Prime Minister.

Firstly, he has held discusslons withthe
Sadhus. And just now, one hon. Member,
who preceded me, was also present, who,
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participated in the discussions held with the
hon. the Prime Minister. The hon. the Prime
Minister said that when the negotiations do
not result in a proper agreeable decision,
then ajudicial authority will be entrusted with
this responsibility. Of course, for any right
thinking person, there is no other alternative.
Wewelcome itand we areforthat. But lwant
to know from the hon. the Prime Minister,
whether the Sadhus and the Vishwa Hindu
Parishad who have taken up the construc-
tion inthat acquired land site have agreedto
accept the decision of the judicial authority.
We have heard some Members. They were
quoting some judgment of the Faizabad Court
which had directed to unlock the doors.
When it suits them, they are saying: “ We are
forthe Court directions; we respect the Court
decisions.” But, at the sametime, whenit do
not suits them, they say: “ No, this cannot be
given by a Count.”

MR. SPEAKER: ShriRao, that is under-
stood. please leave it and come to the point.
There are many other Members and the
leaders have to speak, and the Prime minis-
terhastoreply. Youneeg notdwell uponthat
point at such a length. Let us understand
whetherthe judicial decision willbe accepted
or not, and that is.the question. So, please
leave that now.

SHRI SOBHANADREESWARA RAO
VADDE: That is a very important matter.
Otherwise, these exercises havetaken place
darller also. And with alt due respect, | would
Tike to say that some hon. leaders from the
BJP, at one polnt of time, have also agreed
on the Committee of communal harmony.,
They also agreed to refer the matter to the
Court but later, for some reasons, they have
opted out fromthat declsion. Sothis is avery
crucial matter. What | want to know fromthe
hon. Prime Minister is what is the action he
is going to take to find a solution,

' SHRI DATTATRAYA BANDARU (Se-
cunderabad) : { am on a point of order Sir,

MR. SPEAKER: Please take your seat.
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ltis not necessary. There Is no point of order.

Iwill ask the provision which has been flouted

or violated. So please sit down.

SHRI SOBHANADREESWARA RAO
VADDE: | have a secondclarificationto seek
fromthe hon. Prime Minister. Itis actuallythe
VHP which has taken up the construction.
The VHP General Secretary was saying that
the construction of the platform will be a
permanent structure and they are going
ahead, they are proceeding with the original
plan where the sanctum sanctorum will
come in the Babri Masjid, which obviously
indicates their plans to demolish the Babri
Masjid and construction of the sanctum
sanctorum of the Rama Temple there.

MR. SPEAKER: Thank you very much.
Please conclude now. All these points have
already been covered.

SHRI SOBHANADREESWARA RAO
VADDE: I want to have a categorical clarifi-
cation fromthe hon. Prime Minister whether
he has discused this important aspect also
with the Sadhus or other religious leaders
who had met him. | would like 1o assure him
that ourparty, the Telugam Desam Party will
extendits fullestcooperationto himandtoall
suchpersons as take up this ominous task of
arriving at a consensus to resolve this issue
amicably without hurting the feelings of any
community.

But even in this very House some
Members were saying that they are again
going to take up the issugafterthree or four
months. | appeal to themthat time is not the
criterion. It is the nation, the people, the
feeling of brotherhood and the communal
harmony that is all the more important than
mere three or four months’ time, Even if it
fakes one year, let us walt and arrive at a

solution,

Today because of this issue the minds
of youth In particular are getting poisoned.
Some of them are getting very much aghiated
and a division Is taking place. So | appealto

**Expunged a{s ordered by the chair.
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thefriendsinthe BJP, VHP and otherorgani-
sations to give whatevertime thatis required
in resolving this issue. '

A friend from the BJP was telling that in
oldendaysitwas atemple. lwouldliketoask
themthatwhereas itis also atactthatin good
olden days some Hindu religious leaders
demolished the Buddhist Aramams, whether
they are going to demolish ali’the Hindu
temples there and construct the Buddhist
Aramams today. | also ask themthatin good
olden days people belonging to the upper
castes were not permitting Harijans and
Girijans to educate themselves and were not
allowing them to come into villages with
chappals, they were not allowing them to
take drinking water from the wells; so if

anyone were to say today that their grandfa- .

thers and forefathers have done like that
now hewillbeatthemuptoday; whetherthey
are going to accept it. (Interruptions)

MR. SPEAKER: Mr. Rao, now please
take yourseat. ShrilnderJitwill speak now.

SHRI SOBHANADREESWARA RAO
VADDE: Let us go forward, let us not look
backward. Let us create conditions condu-
cive enough forall of usto go as one people.
Thank you.

SHRI V. DHANANJAYA KUMAR
(Mangalore): | am on a point of order Sir.

MR. SPEAKER: Which rule has been
violated, which provisionhas beenviolated?
1 do not want this kind of interruptions.

SHRI V. DHANANJAYA KUMAR: He
taken the name of the General Secretary of
the VHP. It should not go on record.

MR. SPEAKER: lwillsee. laccept your
point of order.

15.25 hours

SHRI INDER JIT (Darjeeling): Mr,
Speaker, Sir, almost 45 years ago, indla
gained s Independence after a long and
hardstruggle. Our people, led magnificently
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by Mahatma Gandhl, tirmly rejected Jin-
nah's two natjon theory and set outto create
astrong, united, secularandcasteless India.,
But where is India today? We are more
disintegrated today than in 1947; we are
more communal today thanin 1947; we are
more caste-riddentodaythanin 1947. What
has gone wrong? We need to pause and
ponder. We need to do some honest heart-
searching, to use Bapu's favourite phrase.

All of us are willy-nilly responsible for
bringing our beloved motheriandto its pres-
entsorry pass. No one can escape respon-
sibility, noteventhose wholoudly claimto be
the high priests of secularism. Sadly, little
has been done by the powers-that-be these
past four decades and more to combat
cemmunalism. Why back on April 3, 1948,
Incia’s Provisional Parliament, the Constitu-
ent Assembly (Legislative,) unanimously
adopted aresolutionto eliminate communal-
ism from India’s body politic. The resolution
was moved by ShriAnanthasayanam Ayan-
gar, who later become the second Speaker
of this august House. It was supported by
Jawharlal Nehru, Shyama Prasad Mukherij,
Giani Gurmukh Sing Musefir, Prof. N.
G.Rangaand TajammalHasan. Tragically,
however, the resolution moved two months
after the Mahatma's assassination, has not
been implemented to this day.

Consecquently, things have gone from
bad to worse. In fact, the Ram Janamb-
hoomi-babari Masjid dispute today symbol-
isesthe renewed malady. Inmyview, itisthe
latest and frightening symptom of the deep-
eningcommunalvirus. lamtherefore happy
that the Prime Minister has successtully
halted the drift towards disaster. Shri Nara-
simha Rao deserves the grateful thanks of
all cur people for having defused the crisis
through patience and firmness and most
importantly through much- needed states-
manship, | must also compliment him for
having withstood persistent pressures from
all sides and having refused to go In for
virually a second “Operation Blue Star, an
operation which, if undertaken, would have
been even more unfortunate, even more
destructive, even more diabolical.
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We cannot and must not forget India’s
basic ethos of non-vlolence, a creed which
enabled us towin ourindependence without
firing a shot. We must not also forget the
basic ethos of a parliamentary democracy.
Parliamentary democracy, as you Sir are
aware, Is a civilised form of Government
based on discussion, debate and consen-
sus. |amtherefore happy to see the Prime
Minster stick firmly to the path of discussion
and consensus for resolving the many chal-
lenges facing our country. | was pleased to
see himtell friends informally at the meeting
of the National Integration Council,

“It is very well for you to suggest a
dismissal of the Up Government or a
take overof the disputed land. But what
is afterthat? We will still have to secure
compliance of the Court's order”.

Mr. Speaker, Sir, we mustin allfairness
also compliment the Sants and the Sadhus
for having responded to the Prime Minster's
appeal. True, many friends here are very
angry with the Sadhus and the Sants. True
also, the Sadhus and the Sants and their
VHP pushed the country to the brink of
disaster. Nevertheless, we cannot overlook
the fact that India was able to pullback from
the brinkbecause the Sadhus andthe Sants
eventually agreed to bow to the Supreme
Court’s order. |shudderto think what would
have happened if they had not accepted the
Prime Minister's appeal that they should
extend full respect to the country’s highest
mandir of justice, even as they sought to
build atempletothe greaterglory of Bhagwan
Ram

The question now before us is this.
wheredowegofromhere? l{ully supportthe
Prime Minister's decislon to seek an ami-
cable solution of the problem. Personally,
Sir, | strongly feel that an amicable solutlon
is not impossible, given the required deter-
mination and goodwill on all sides. We are
not the only country to face such problems.
Others have come face to face with such
problems and found agreed solutions. |
have in my own way, trled to study similar
" problems elsewhere. In April, 1990, for in-

Ram Janm

Bhoomi-Babri Masjid Dispute
stance, | visited Istanbul, once the scene of
a bitter controversy over its famous Cathe-
dral of Santa Sophia which was convertec
into a mosque some 900 years after it was
founded.

Kemal Ataturk, the builder of modem
Turkey, took the earliest opportunitytoend a
great wrong done by the Turks to Con-
stantinople’s of Santa Sophia, which had
been the centre of the Grek Orthodox
Church for nine hundred years. In the fif-
teenth century the Osmanli Turks conquered
Constantinople and the unrivalled Cathedral
was converted into the mosque: Apa Sup-
hea. Allthe inscriptions and mosaics of the
Cathedralwere covered with mud and plas-
ter. Lines from the Holy Quran in Arabic
were then inscribed on its walls and the
Cathedralgiven an Arabiclook. Butin 1935,
The Apa Suphea was no more a-masjid.
Quietly, the hejas andthe mullahs were sent
tothe other mosques. Experts were called
infromthe US and Germany and the Cathe-
dral restored to its glory as the greates!
achievement of the Byzantine Art. Santa
Sophia was made a museum and has con-
tinued to be so. Jawaharlal Nehru seemec

-ever so right as | walked around the Cathe-

dral. He wrote in 1935: “Apa Suphea, in a
way, went back again to the Christian era-
and that on the orders of Kemal Ataturk.”

This is not to suggest, even remotely,
that the disputed Ram-Janmabhoomitemple
and the Babari Masjid be converted into &
national museum. Any such step should be
taken only with the full consent and agree-
ment of the Sants, the Sathus and the Hin:
dus at large. However, we can also take
inspiration from the approach adopted t¢
suchproblemsinthe Arabworld. True, there
Is no Hindu-Muslim problem there. The
Arabs in Saudi Arabia, for instance, do no
even allow the Hindus to build temporar
temples. But they do come up time an¢
again face toface with problems concerning
the location or relocation of mosques for ¢
variely of reasons,

In February last, | made It a polnttovist
Cairoto seek guidance and light in regard ¢
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our problem from Egypt’s Grand Mufti, His
Eminence, Dr. Mohammed Sayed Tantavi,
as also from top experts at Cairo’s world-
famous university of Al-Azhar. Alllcan say
at this stage Is that my talks in Cairo were
most interesting and useful, as were my
visits to Baghdad, Najef and Karbala in the
summer of 1990 and some years earlier to
Saudi Arabla. [ have no doubt that interac-
tion with the top authorities in the Islamic
world could be useful in evolving an agreed
solution without violating the Shariat and
other Islamic injunctions. The Arabworld is
following the controversy with interest.
Nothing would make them happier than an
amicable solution of the problems.

I shall now conclude. | am personally
convincedthatit should notbe beyondhuman
ingenuity to work out a solution which is
acceptable and honourable to all sides. But
this will be possible only if we are prepared
to shed our deep prejudice and pathological
animus against each other. We must strive
forthis forthwith and, to use an oldtime-worn
cliche, leave no stone untumed. The Prime
Minister, who has shown himself tobe atrue
statesman, canbe counted uponto findsuch
asolution. Allof us should, therefore, extend
tohimevery help and cooperation. We have
hadenough of reckless self-serving commu-
nal politics, rather communal politrics. We
must now strive forthe best available option.
Let us put our country before self, party and
community before it is too late.

(Translation)

SHRI SURAJ MANDAL (Godda): Mr.
Speaker, Sir, the Ayodhya issue is being
-Jiscussed in the House. We have got an
_apportunity to hear the opinions of all the
" Jreat leaders of the country. This issue this
‘aroblemis pofitical one, but it's politicat solu-
_don would not be found in one year. Today
-alithe political partles, ofthe country includ-
-ng the ruling one, are giving evidence of
-olitical insolvency. The political persons
-could not find a polttical solution, now they
.are resoriring to the assistance of Sadhus.
“Zenainly the Vishwa Hindu Parishad, the
Bharatiya Janata Party and the Rashtrlya
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peaceful atmosphere of the country. These
issues have been discussed in the National
Integration Council for one year and it is
repeatedly being told by the Prime Minister
that every body should accept the High
Court and the Supreme Court verdicts. You
are aware of the High Court and the Su-
preme Court verdicts,despite that an even
after stopping the Karsewa, statement has
been made onthe part of the Sadhus andthe
Vishwa Hindu Parishad that the Courts or-
ders will not be obeyed and they wili resolve
this problemthrough mutual agreement. ltis
not clear what sort of compromise that will
be. The nature of this compromise is some-
times given in newspapers. It is said that
they claim that they have been given man-
date for temple construction. | want to say
that this temple issue is now not merely a
religious issue. Ithasbecome politicalissue
now. They have become the victims of the
last that if they can come in power in this
State in the name of temple they can do so
inthe Centre also. Suchviews andthoughts
have cropped up intheir minds. They are
becoming effective also and therefore today
they are constructing temple. It has ap-
peared in the newspapers that they will not
demolishthe mosque, but they will construct
the temple and the mosque will remaininthe
middle. Theywillconstructtemple allaround
and encircle the mosque. (Interruptions) If
they cover the area from upside also, and
they will not demolish the mosque, what will
be the importance of the mosque? Insucha
situation, how the minorities will enter the
mosque? We would like to submit to them
thatthey are very much concerned about the
well-being of the Hindus living in this country,
but they are not bothered about the Hindus
living abroad. They should also think their
welfare. Wefully endorse theclear-cutviews
expressed by Shri Atal Bihari Vajpaye that
unless and until we stop politicking in the
name of temple, mosque and Gurudwara,

.we will not be able to solve any problem. We

feel satisfied with his statement but how
would we able to solve this problem.

Today, this temple-mosque dispute is
causing much pain to the people of
Jharkhand. There are various problems in
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this country as Kashmir, problem, Punjab
problem, Bodo problem and Jharkhand
problem. whenever we assemble here to
solve the Jharkhand issue, mandir-Masjid
conflict always comes in the way, Aydohya
problem has became an epileptic attack.
Government suppresses it for three to four
months by adopting some temporary meas-
ure. What steps are beingtaken by the Head
of the country to find apermanent solution of
this problem? The people of this country
wanttoknow, those steps. This problemhas
been faced by many of the previous Prime-
Ministers of the country. Shri Chandra
Shekhar had been facing this problem and
now ShriRao is facing the same problem. It
is to be seen whether he can solve this
problem or not during his
tenure..(Interruptions) Mr. Speaker, Sir, why
do you feel so anxious, these people do not
want anything else in the country 1am just
going to conclude. Now ayodhya issue has
beenraised to suppressthe Harshad Mehta
case and we have heard that an amount of
Hundred crore has changed hands in an
effort to suffress the Harshad Mehta
case..(Interruptions) Allthisis beingdoneto
help to start Kar-seva in Ayodha and to
divest attention from Harshad Mehta case.
These people do not feel concerned about
the water shortage or developmental works
or suply fertilizers to farmers. They arc only
concernedwiththeissue of MandirorMashid.

In reality, they do not want Mandir or
Masjid, they are only concerned with
grabpling of power as they have done in
Uttar Pradesh and now they want to grab
power at the Centre. They do not want
Mandir, Hon. Prime Minster, we are with
you. Therefore we would like that you must
take stringent measures without any fear
this regard; otherwise the country would be
in danger.

I conclude with these words.
[English]
SHRI IMCHALEMBA (Nagaland): Mr.

Speaker, Sir, Iriseto express myfeeling that
after months of deliberations and heated
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debate, finally we seem to be arriving on a
right track to find a lasting solution to the
complex and burning issue of Ayodhya.

| would fike to say that for every thing
there is aright moment. What we have seen
is that moment is now coming. Sir, very
often we find that being mortals with weak
minds, we do not have sufficient patience
and because of that we cannot wait for such
a right time and we become agitated and
restless andthenwetrytoblame each other.
But in view of the latest changes which are
taking place during the last few days and
after the statement made by the hon.Prime
Minister in this House, |think every party will
have to have a rethinking and recast the
whole issue once again in order to arrive at
an amicable and lasting solution to this
Ayodhya problem.

In a secular country like India, 1 feel
there is no other option except to follow a
secular pathto bring a solution to a problem
like this. Keeping that in view, the National
Integration Council and also the Parliamen-
tary Delegation, of which | was a member,
have stressed on two very important points, .
viz.toexercise restraintand alsothe needto
find out an amicable solution. These arethe
two points which were stressed by the NIC
as also the Parliamentary Delegation's
report. Infact, the NIC has appealedtoevery
one, including the political parties, religious
leaders, the media andvarious other organi-
sations to desist from words or action which
might inflame communal feelings in the
country. These are the guidelines on which
we should try 1o find a solution to this prob-
lem.

The Parliamentary Delegation which
visited Ayodhya has also mentioned in its
Report that although the RamJanmabhoomi-
Babri Masjid issue has become a subject
mattér of litigation, it would not be proper to
view entirely fromthe technical point of view
to find a solution to this problem.

The Parliamentary Delegation which
visited Ayodhya has come with an observa-
tion in its Report. Now, what | wantto say is
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this. Such a secular approach can only
provide the right answer to this complicated
problem which will pave the way for peace
and amicable solution to the Ayodhya issue
which we need today.

_ Sir, inview of that, Ifeel, itis necessary
that all political parties and all forces which
consider themselves secular in character
and adhere themselvestothe secularideals
should not only identify themselves with the
secularapproach but also show their willing
cooperation to bring about a peaceful solu-
tion to this Aydohyaissue. Such a stand will
not only vindicate their stand but will also
prove that the nation is capabla of rising
above petty and parochial feelings. When
the nation's interest is in vogue, itis capable

of rising higher and also capable of seeing -

beyond and take decisions in the nation's
interest.

Therefore, what | want to say is this.
The nation, today, needs a solution which is
reciprocal, which is mutually accommoda-
tive and just. If | wantto have everything and
do not have a feeling for others, | think such
an attitude should not be there. It has to be
mutually accommodative. That spirit hasto
come and only under that spirit, we can bring
aboutasolution. Thatigwhy, lfeelitis wrong
to think and speak whosa right is-greater. |
think that Is besides that point. If we go on
saying, encouraging and justifying one for
the other's right, the dispute will continue, it
would linger on. ltistime we cease to speak
about rights.

8lr, we have leamt from history that
aboutrights. alwaysfacedcrises, whenever
there have been fights between two right
causes. Humanlty has never faced difficul-
ties or crises whenever there was flights
between rightandwrong. ! hasfacedcrises
when there was flight between two right
causes.

Sir, let us not tum this Ayodhya issue
into a matter of flight between two rights but
ithink, we have to be accommodative and lot
us not take this Ayodhya issue on par with
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that. Let us not new It like a normal court
case, But something much more than that.
Let us not entirely depend on court for a
solution. Tank you.

MR. SPEAKER It lsareallyaverygood
speech.

[Transiation)

SHRIGUMAN MAL LODHA (Pali): Mr.
Speaker, Sir, after the statement made by
the hon.Prime Minister whatever doubts have
been expressed by the hon.Members in
connection with the Agreement, should be
clarified by the Prime Minister. lwouldliketo
submit one thing in the House and would
praise the clear-cut views expressed by Shri
Antulay, the former Chief Minister of Mahar-
ashtra. He has clearly stated that this prob-
lemcannotbe settledfinally in the court. ltis
not at all possible that all the Hindus er
Muslims may acceptthe verdict of the Court.
Withthis clear-cut expression. Iwouldliketo
submit that the problem should be solved
through some agreement. Allthe concerned
pecple whether in the Parliament or outside
will extent their maximum cooperation in
solving this issue.

Mr. Speaker, Sir, many things have
been said in the House. Since there is
shortage of time, | would like to raise a few
questions and then sit down, so that the
hon.Prime Minster may reply then in his
speech. It has been very emphatically said
here that the saints and the BJP were not
ready to accept the verdict of the Court, and
provisions of the Constitution; andthey were
not following law an order. Thatis why such
a dangercus situation arose. Throughout
the country in ten-twenty days.

Mr. Speaker, Sir, | would like td know
fromthe Prime Minister if there had been no
precedonts when the requests have been
made on behalf of the state Government and
the Central Government to review the ver-
dicts of the Court in respect of those cases in
which thafeclings andfalth of the millions of
pooplo of tho country are involved. | would
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like to quote some examples here. Recently
the Kamataka Government has promuigated
an ordinance revoking the verdict of the
Court in regard to the Kaveri water dispute./
Even afterthat newspapers are still publish-
ing the news that the public agitation against
the Count verdict is still continuing in Karna-
tak and the people of Tamil Nadu are not
getting any benefit of the decision of Kaba
Tribuanl. Sir, 1 would like tc. ask one more
question particularly from my colleaguges
coming from West Bengal who where speak-
ing very free fulling in favour of the Count
verdict. Chand mal Chopra had filed a writ
petition in Calcutta High Court challenging
certain portions of Quran. The writ petition
had been admitted by the lady judge, After-
wards Jyoti Basu said these words in the
Assembly.

[English]

The Chiet Minister, Mr. Jyoti Basu,” it
wrote, “today (May 9 Telegraph) de-
scribed the writ petition filed in the Cal-
cutta High Court challenging cenain
portions of the Quran a ‘despicable-act.”
Mr. Basu who was replying to the For-

ward Block MLA, also felt thatthe court

should have dismissed the petition out-
right as the subject matter pertains to
religion.”

MR. SPEAKER: Cometothepoint. We
don'twant youtoreplyto alithe points made.
We wantto hearyou point of view; yourpoint
of view for us is more imporant than their
views.

SHRI GUMAN MAL LODHA: It further
states as follows:

“lhave alsotold the advocate gencralto
talk tothe ChiefJustice of Calcutta High
Court in this regard, ‘Mr. Basu added.”

[Translation]
SHRI INDIRAJIT GUPTA : Communi-

cated that the verdict of the court had been
re speeched:
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" MR. SPEAKER: We want original from.
you, notTrom others. ,

SHRIGUMAN MALLODHA: Thisisthe
affidavit of Mr. Timir Haran Sen Gupta, Deputy
Secretary, Home Department, Government
of West Bengal. '

MR. SPEAKER You please leave it
aside.

SHRI GUMAN MAL LODHA: 1 want to
quote only a few lines.

[Translation]
After that SHRIASHOK SEN: was said

unniditaliin the right. Sir, lwouldliketo quote
afew lives from He, reply filed by the Gowt,

‘ Advocate in the Court.

[English)
On page 148, it reads as follows:

“l{urther state that as the Holy Quran is
a Divine Book, no earthly power can sit
uponjudgement onitand no courtof law
has jurisdiction to adjudicate it.

I submitthat this Hon'ble Court has
not jurisdiction to pronounce a judge-
ment on the Quran, the Holy Scripture of
the Muslims all over the world, each and .
every word of which, according to the
Islamic belief, is unalterable.”

[Translation)

Mr. Speaker, Sir, even the court has also
given its ruling that it would not in any way
interfere in the religious affairs. | would like
to say that a controversy has been going for
long about the exact place birth of Lord
Rama or whether birth place is known or
not? It is said that the Court will decide the
issue. Simultancously, itis alsosaidthatthe
court cannot take any decision in respect of
Quran orreligion. lwouldlike to knowif court
cannot give any verdict in respect of Muslim
religion then how it can take any decision in
respect of Hindu Religion.
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Question has been raised not for the first
time but for the second time in our Calcutta

High Court... (Interruptions)

[English) _ _
MR. SPEAKER: There are umpteen

rulings from both the sides. We do not have

to refer to these.
[Translation) '

SHRIGUMAN MAL LODHA: Shri Scin-
diais present here. Is it not afact that when
the judgement on Privy Purse came Con-
gress said about the three judges of that
bench of the Supreme Court *.... (Interrup-
tions)

[English)

. MR. SPEAKR: No, this will not go on
record. This is not going on record. This is
not forming part of the proceedings. Please
leave that aside.

[Translation]

SHRIGUMAN MAL LODHA: Iwould like
to make only one pint.” First constitution
amendment in the history was introduced by
Pt jawahar Lal Nehru in Motilal versus State
of Uttar Pradesh case which was against
nationalisation andthus the Court’s decision
was over ruled by the Government. He said
at that time-

[English)]

Judgessitting in Ivory Towercannotover
rule the wishes of crores of people.

[Translation]

Afterthat alithe amendments were made
to over rule the decisions of Supreme Court.
In Americal in political and social
fields..(Interruptions) When Roosewelt's
New Deal Policy of Nationalisalion was not

* Not recorded

decisions...(Inferruptions) | would fike to
request that Judiciary has its own fleld, But
people’s sentiments and policees cannot
affect it. 1would like to say that when Shri
Narain Dutt Tiwari was the Chief Minister of
Uttar Pradesh a sunni grave in a colony of
Varanasi was shifted to a colony of
Shiyas..(Interruptions)

[English]

MR. SPEAKER: No, | am not allowing
this. Now, you shall have to conclude. It is
not necessary. All these things are not
nscessary.Please understand that we are
sitting here, realising the difficulties. which
are faced by the entire nation and all the
parties. We should rather like to have your

.considered views as to how we can solve

this problem.
[Translation]

SHRI GUMAN MAL LODHA: | men-
tioned this point only to show that such
situations do come in the history of country.
It is good that it was discussed to reach a
solution through compromise. | was one of
the members of that committee which held
meetings during the regime of Shri Chandra
Shekhar. Thediscussionwas heldin cordial
atmosphere. Our Prime Minister wants to
maintain that cordial atmosphere in future
also. That committee met on 4.12.1990. |
would like 1o refer to two lines from the
discussion that was held in tha
meeting..(Interruptions) :

_Shri Chadra Shekhar said that only it
should be decided whether there existed a
temple which was demolished by Babbar
and aMasjid was constructed. Itis essential
for the reason that eleven suits and six writs
were pending in courts in whichthousands of
questions are needed to be replied and four
hundred witnesses are needed to be exam-
ined and all this cannot be done even in four
hundred years. So the fundamental ques-
tion is whether there was any temple at that
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site which was demolished to construct a
Masjidby Babar. This questionwas referred

to the committee. | would like that Prime

Ministershould also restrict this compromise
tak only tothis point. Iwould also like to say
that Navals District Gazetteer was presented
during the negotltations which read:

[English}

“in1528 A.D.., Barbarcame to Ayodhya
and halted aweek . He destroyed the
anclent temple and on its site built a
mosque, stillknown as Babar's mosque.”

MR. SPEAKER: We are not receiving
any evidence here.

[Translation]

Sir, 1 will read out what Shri Sharad
Pawar said during the discussion on this
issue.

[English

“At this Shri Sharad Pawar asked
whether there was any mention in the
official Gazettes or not. Mr. Jilani
admitted that in British official Gazettes
ithas beenmentioned. ShriShekhawat
suggested that official gazettes were
based on facts.. But Shri Azam Khan
claimed that this problem was the
creatain of the Britishers to divide the
society.”

[Transiation}

Sir, § would like to request that the
hon.Prime Minister shouldrestrict this tatk to
this point only. He will receive ali the coop-
eration and help from both sides. f#t wili not
be proper to say there that the B.J.P. orthe
. saints neither respected Constitution and
court nor they observed Law. The BJ.P. Is
ready to extend its full cooperation in maln-

taining the cordlal atmosphere that is bulid-

ing up onthisissue. The Hon.Prime Minster
should solve this issue taking the benefk of

this cooperation.

hoomi-Babri Masjid Disputa
[English]

SHRIMATIMALINIBHATTACHARAYA
(Jadavpur): Sir, thank you. my heart is full,
but I shall be very brief.

MR. SPEAKER: You are capable of
saying so many things in a short time.

SHRIMATIMALINIBHATTACHARAYA
. Sir, some Members have thanked the
Prime Ministerfor defusingthe tensioninthe
country and for having worked out some
kind of a relief to the nation. | would like to
thank Mahant Abedya Nath and ShriGuman
Mal Lodha for reminding us with their fiery
speches how fragile this relief is and how
unsoundarethe foundations onwhichthisis
based.

Relief, Sir, is a relative term, not an
absolute term. Our Prime Minister’s recipe
for relief seems to be this that first of all you
allow a situation to be aggravated until it
reaches intolerable heights and then you
allow some smalirespite, andthenthat seems
to be a great relief.

The question that | would like to ask to
this House and to the Prime Minister is, why
was there no action fromthe Govemment at
any earlier stage. Atthe moment when the
disputed land was being handed over, atthe
momentwhen certain structures were being
demolished, why did not the Government
take any action?

Subsequently on April 27th, when the
Bommai Committee report was submitted
made the prevarications of the U.P. Govem-
ment amply clear, but even after that no
action whatsoever was taken by the Govern-
ment. That would have beenthetimeto stall
this darfyerous work, this provocative work,
that had been started on that disputed site;
butnothing was done. |do notknow whalher
it is a case of

{Translation]
Smaran-Smarantwariha-{rawiha
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Was the hon.Prime Minister thinking of
the Minster that he lost at Devos, that the
Minister he lost over the scam, and there-
fore, he hastumedto stone like Jagannath at
Puri, that he could not take any action?

Even after the 9th of July, nothing was
done. 'The N.I.C. meeting was called at a
time when it was bound to be a failure. We
would like to know what prevented them
earlier.

Secondly, Sir, I want 1o
know..(Interruptions)

MR. SPEAKER: We shouldratherlike to
know what can be done.

SHRIMATI MALINIBHATTACHARYA:
I will come to that. But, Sir, we are secking
clarifications from the Prime Minister also.

MR. SPEAKER: Leave that aside. |
¢ave you the time because Ithought that you
are going to suggest some good things.

SHRIMATIMALINIBHATTACHARYA.:
There is difference between what the Prime
Minister has said and what our friends on
that side have said as to the time limit, three
months and four months. | would like to
know why our BJP friends are continually
saying that there months is the limit. Is it
because of the Kantik Festival, which is due
to fall during that time and because at that
time a large number of pegrims, innocent
people most of them, would gather? Are
they going to be used for the cannon fodda
by the Hindu fundamentalists? Is taht the
reason? Why three months limit is being
stipulated? | want to know whethar the
Government would agree to this.

Sir, Khas alsobeen statedthat while the
Prime Minister sees these four months as
required for presentation of materials to an
apex Judiclal body, it has been said by hon,
Members on that side that the threec months
is seen as an absolute deadline and after
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thatit has been saidthe undertakinggivento

the Prime Minister would not be held as
binding. Would they ultimately agree to the
judicial decision? That s the other question
which has been raised. From what Mr.
Chinmayanand has said what Mr. Dixit has
said, it seems to be very uncertain whether
they are going to agree to the judicial deci-
sion at all.

Thera otherpointthat | would liketoraise
is that whetherwork onthat disputedsite has
been really discontinued. There is a report
in The Times of India that inspite of Kar seva
having been shifted elsewhere, on that
structure, Chabutra as it is called, master
craftsman- this is VHP's statement is U.P -
are going to work onthat Chabutra. Ifthatis
true, that means, the work has not been
stopped. Alosintoday's Dainik Jagran there
is a report that there is one mahanta who is
sitting onthe top of Chabutraand singing 24
hours Hanuman Chalisha, thus trying to give
a kind of sanclity to a structure, which is
illegal, whichis entirelyillegal...(Interruptions)
Althoughthey have shiftedkar sevafromthe
disputed site, are they not actually moving
from all sides toward the so called sanctum
santorum?

When the Prime Ministerwantstobuilda
temple withoutdemolishing the mosque, the
question that arises is, where is that temple
going to be built because that has not been
specified in the statement of the Prime Min-
ster. So, Sir, |wantto know, how can the
Prime Minister in his statement say that the
confrontationist attitude has been avoided.
Ratheritis demonstrated that by defiance of
court order and the Constitution, you cando
anythingthat you like. By this confrontation-
Ist tactics in fact they have completed the
first phase of there construction. And while
thiscrisis was on, rumors of blood-bath were
rife; if this work is stopped, there is going to
be blood-bath all over the cauntry, riots all
over thie country. We do not know whether
riots would have indeed happened If any
action hadbeentaken but the rumuors were
there. Where did these rumors come from?
By cre iling this atmosphere of terror, by
creating this Atmosphere of fear , they have
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succeeded in-completing the first phase of
their work and, therefore, | do not think that
the confrontationist attitude has been avoided
at all, rather | think that there has been
capitulation to this confrontationist attitude.

Finally, | would say that the right atmos-
phere for an amicable settlement which the
Prime Minister has talked of in his statement
cannotcome so long as this fear of provoca-
tive action on the disputed area remains. A
choice thatis taken in fear is not a choice at
all. Itis acoercion and so long as this fear
remains, amicable settlement is out of the
question. At the end of 3-4 months, some
people willagain jumpinto the disputed area
and create same fear of blood-bath and fear
of riots. So long as that fear is there, nego-
tiated settlement and amicable settlement
cannot be reached.

Infect, both Hindus and Muslime are being
coerced in accepting a situation which is
made out to be inevitable and there is no
choice for any of them. There is a forcible
manipulation of opinions. so, the firstthing is
to ensure that incursions or possibility of
incursions in the disputed area is stopped
once and for all. Itis in this sphere that we
expect the Government's action.

AN. HON. MEMBER: How?

SHRIMATI MALINI BHATTACHARAYA:
We are prepared to discuss that with you.
Why do not you sit with us?

when this fear is removed and positive
action is taken, only they can negotiations for
an amicable settlement start. With these
works, | conclude.

[Translation]

MR. SPEAKER: Mr. Era Anbarasu, you
are a very forceful speaker. | would like to
hear your melodious speech
today..(Interruptions)

[Translation)]

MR. SPEAKER: What is going on there
on the back benches, Please sitdown. ltis
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not agood thing, please, youtake yourseat.

SHRI MOHAN SINGH (Deoria): He Is
saying a very good thing.

MR. SPEAKER: O.K., we will listen him
later on.

[English)

SHRIANBARASU ERA (Madras Cen-
tral): Mr. Speaker, Sir, when the advanced
countries are discussing about technologi-
cal developments in various fields, we are
fightingforamosque and mandir. lamreally
very much painedthatthe entire nation seems
to be bogged down to a controversy of this
nature. N&developing country can afford to
get lost in such barren controversies.. The
entire world is laughing at us. At any cost it
is hightime that we should put an end to the
seatarian issue.

However, | congratulate the Prime
Minister for his sagacity he displayed in
handling such a crucial issue of RamJanam
Bhoomi Babari Masjid dispute. Our Prime
Minister is no more a politician. He hadrisen
to the height of the scholarly Statesman by
averting a major blood-shed and communal
riot by calling the Schus and Mahants for
negotiations. His timely action in halting
Kar-seva deserves to be uplaudeq and
appreciated. His commitment to uphaold the
rule of law, sanctity for judiciary and copmit-
mentto secularism and democracy i&’com-
mendable. His statementis manifestand he
does not belive in any confrontationist atti-
tude. His approach for negotitated settle-
ment will definitely provide ameaningful and
purposeful solution to put an end to this
vexed problem.

Here [would rather preferto touch the
feet of Mahant Abedya Nath. | heard his
speech when he said that thousands of
temples were destroyed by Mohd. Gajniand
others. -But, we will continue to revive those
temples. This is not the
place...(Interruptions).

MR. SPEAKER: You give your own
views. You do not have to reply to others
points.
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SHRI ANBARASU ERA: | request all
my fliends to tolerate me fora minute

t vt

If we go back to the history, the Aryans
came to India and drove away the Dravadi-
ans. Now if all the Dravadians join together
and they want to drive the Aryans away, are
they prepared to go out? This is my ques-
tion. This is notawise question, lknowthat.
Therefore, | touch the feet of the
hon.Members and saythat let us notgoback
to the ancient history. But this problem will
not stop with this one Mandir and Masjid, this
is a continuing process. | know the sinister
attitude of the BJP. BJP wants to survive
over Mandir and the Janata Dal wants to
survive over Mandal. The Left Parties are
left out by the people because of their non-
comn ittal attitude over the national issues.
Therefore, | want to appeal to allthe Mem-
bers here: “Touch your conscience, touch
your heart and mind and let us come to-
getheron such nationalissue tofind alasting
solution.

Some Members were agitated that the
U.P.Government...(Interruptions).

MR. SPEAKER: You have made very
good points. You have made the final and
the best point. Now you should please take
you seat.

SHRI ANBARASU ERA: Sir, dismiss-
ing the U.P. Government will not solve the
problem. Our Prime Minister showed exem-
plary patience and for this patience and
sagacity that he has shown in solving the
issue, he will definitely be setting an example
to the future Prime Ministers.

The BJP leaders shall be picking up this
issue of Ram Mandir on the eve of the
Parliament session or whenever there is an
election, Janata Dal will pick up the Mandal
issue on the eve of the Parliament session,
and the Left parties will pick up the Bofors
issues onthe eve of the Parliament Session.
Therefore, people should understand the
sinister motive of these political parties,
Nobody is prepared to discuss the common
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man’s problems here. By constructing one
temple, are they going to provide employ-
ment to those thousands and millions of
people-who are suffering in this countty for
want of employment, properfood and proper
basic amenities? By protecting one mosque,
are they going to eradicate poverty fromthis
country or are they going to provide basic
amenities to the suffering masses of this'
country? Therefore, let us not waste our
time in this sectorial issue. My pointis let us
all join together.

MR. SPEAKER: Youshould appreciate
our patience also.

SHRI ANBARASU ERA: We should
have a spirit of sacrifice, whether itis Hindus
or whether it is Muslims. | remember an
incident thattook place in Andhra Pradesh
when the famous canal...(Interruptions)

MR. SPEAKER; Anbarasu Ji, leave it
for some other occasion. Now please take
your seat.

SHRI ANBARASU ERA: When the
Nagarjuna Sagar Dam was constructed, the
people found a very precious relic which was
associated with the Buddhist religion. There-
fore, the people belonging to Buddhist relig-
ion in those days, agitated that this dam
should not be constructed. This is a histori-
cal evidence. All the Buddhists in Andhra
Pradesh joined together and agitated. But
thanks tothe wisdom of the people of Andhra
Pradesh. They preferred to have the dam
rather than the Buddhist temple. We want
such decisions here. ‘Whether Hindus or
Muslims, we should be prepared o sacrifice
the mosque, we should be prepared to sac-
rifice the mandir. It is forthe national cause,
it is for the good of the nation. We should
come forward to sacrifice anything.

I shall cite another
example...(Interruptions)

MR. SPEAKER: | am not allowing you.
You have to take you seat now..

(Interruptions)



613 Discussion Under Rule 193 SRAVANA7, 1914 éo

MR. SPEAKER: Shrl Anbarasu, please
understand that you have been given time
out of turn. Please conclude.

SHRI ANBARASU ERA: Sir, with only
one point | conclude my speech. | ask a
question. lfthe O.N.G.C. people strike anoil
bedbeneaththat mosque ormandir, willthey
or will they not come forward to sacrifice the
mandir or mosque to take the oil for the
benefit of the country? Just imagine. We
should have that sort of spirit. We should be

prepared to sacrifice for the good of the

nation. (Interruptions) | will tell one thing.
OurPrime Minister is a scholarly statesman.
Do notthink-because he is patient and keep-
ing quiet - and do not conclude that it is his
weakness. | know that he will rise to the
occasion. He has got that capacity. (Inter-
ruptions)

MR. SPEAKER: ShriAnbarasu, if youdo
notstop now, |willsay thatthe matterwilinot
go on record.

SHRIANBARASU ERA: Sir, with abit of
honour, | conclude now. | think our Prime
Minister will not mistake me if | compare him
to the leader **

(Interruptions)
(Interruptions)

MR. SPEAKER: 1 think | will decide
whether it will go on record or not.

SHRI ANBARASU ERA: Our Frime
Ministerknows howtotame the political** of
this country. (/nterruptions) Let us not be
hypocrites. Let us come out and let us find
out a lasting solution. Let us discuss in this
august House how to eradlcale poverty,
how to provide employment to the teaming
millions of this country and how to build a
peaceful and plentiful India and to build a
modern India. Thank you. (Interruptions)

MR. SPEAKER: | am going to request
~ ShriSomnath Chatterjeeto speak now. After
him Shri V.P. Singh and later Shri Advaniji
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will speak. And then | shall be asking the
Prime Minister to reply. Expunged as or-
dered by the chair.

(Interruptions)

SHRI YAIMA SINGH YUMNAM (Inner
Manipur): Sir, why are you so infair to me?
Why lamnotgiven an opportunityto speak?

MR. SPEAKER: Every Memberdoes not
have aright to speak.

SHRI YAMIA SINGH YUMNAM: | have
beenrequesting alithetime. You have been
rejecting my- questions | have asked for
permission to speak so many times. You
have refused me. | feel very much of it.
Please allow me to express my views.

MR. SPEAKER: O.K. you make a few
good points. You please speak for five
minutes only.

(Interruptions)
[Translation]

SHRIRAJENDRA AGNIHOTRI (Jhansi):
Mr. Speaker, Sir, | should also be give at
least two minutes time. My name is also
there before you.

MR. SPEAKER: No. Please take you
seat. | have given ample time to everyone.
Therefore, you should please be seated.

[English]

SHRIYAMIA SINGH YUMNAM : Sir, itis
very difficult to speak under such limitation

“of time. However, | will speak.

When | wanted to speak on the No Con-
fidence Motion, you had not permitted me.
When | wanted to speak on a Bill | was not
permitted. |have been submitting my name
so manytimes (Interruptions) lammaking a
concrete proposal to this august House. 1|
would like o suggest that this disputed struc-
ture should be kept as a symbol of historical

**Expunged as ordered by the chair
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monument, as a symbol of our secularism
national integration and democracy. | am
making this proposal after hearing in this
House, for the last so many days, the
speaches anddeliberations. have alsobeen
hearing the speeches and deliberations in
the National Integration Council meetings. |
amaMember of that Committee. I have ben
giving my rapt atention and hearing all the
leaders. 1kept quiet on allthose occasions.
Uptil now, | have not opened my mouth.
When | was made a member of the delega-

tion to Ayodhya led by Bommaiji, | was
" reluctantto acceptthat offer,because lama
Rambhakta. | was afraidbecause I mustbe
prejudiced to go there. Still, | went there; |
have seen the place and | visited the area.

MR. SPEAKER: Let us know what you
feel and what you can suggest. Please
come out with that peint now.

SHRI YAIMA SINGH YUMNAM: After
seeing the structure, | have changed a lot.
Earlier, | thought that this temple must be
constructedthicre. But, Ihavechangedaiter
considering allthose factors afterhearing so
many arguments and after sitting hours
togetherinthe National Integration Council.
I have attended the NIC meeting twice.

MR. SPEAKER: We are eager 1o hear
your point of view. Please come out with
that. The time is very limited.

SHRI YAIMA SINGH YUMNAM: When
you are prepared to hear so many lengthy
speeches, why do you not spare only five
minutes to hear my speech?

Slr, lammaking this proposal after near-
ing s0 mucp on this Issue, for the cake of
seculansm in this country, for the sake of
natlonal integration. | propose that this dis-
puted area must be made a ‘'no man's land’
and at a place which Is equl-distant fromthis
place, two structure. may be allowed to bo
constructed, one for the Ram Temple and
one for the Masjid. Forthis, lknow that a lot
of sacrifice must be made by all the parties
involved In the dispute.
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Sir, Gandhiji laid down his life for the
sake of secularism and for maintaining
communal harmony in the country. Why
shouldwe notbe preparedto sacrifice forthe
same purpose? Itis my consideredview that -
if we alicwthis to continue forsoc many years,
we must be facing another partition of this
country. The world is changing so fast. In
Russia and East European countries there
are so many changes. Earlier, there was a
partition in our country as a result of which
Pakistan came and later from that, Bangla-
desh came. So, if we allow this issue to
continue like this, there may be another
partiticn cf the country.

Sir, in Manipur, before the people em-
braced Hindusim, so many structures were
there and the people worshipped their dei-
ties therein when the Maharajas embre-
cedm Hinduism many temples were con-
structed by destructing them. Now, if the

BabariMasjid structure is destroyed, then in

many places like Manipur, there will be prob-
lems and it will create a bad situation there.

So, I request this House to consider all
these things along with my proposals. With
the limitations, Icannot speak further. Lastly,
lappreciate the steps taken by the hon.Prime
Miris'er to solve this issue. ’

[Translation]

ACHARYA VISHWANATH DAS SHAS-
TRI (SULTANPUR): Mr. Speaker, Sir, a
discussion on the issue of Ram Janam
Bhoomi Babari Masjid has been going on
since yesterday. A Iot has already been
heard about it. !would like to be very brlef in
my submission before this august House. |
would conclude my speech within five min-
utes as directed by you. First of all | would
like to cubmit that the issue of Ram Janam
Bhoonuwhichis alsobeing presentedasthe
issue of Ram Janama Bhooml versus Babarl
Masjid should be solved in totallty, not in
pans or phases. Secondly, while consider-
ing the issue of Ram Janam Bhoomi, we
have io caste away the notlon that this lssue
is one of temple and mosque. The Issue of
Ram Janam Bhoomi Is not the Issue of
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temple mosque, it is the issue of the senti-
ments of the general public of India.

The sentiment of the whole public of India
is concerned with the birth place of Lord
Rama. loriginally belongto Ayodhya. Ihave
been with all faith receiving ambrosia and
Prasadfromwhat you callthe disputed struc-
ture ever since | came of age. The tradition
of receiving ambrosia (Charnamrit) through
grille had been there in practice till February
1, 1986 and the court accepting the Ram
Janm Bhoomi as Ram Janama Bhoomi
ordered to open the lock on February 1,
1986. Before thatin 1950 the court declaring
the Ram Janam Bhoomi as Ram Janama
Bhoomi ordered that Hindus can go in for
darshan which is continuing till today.

Any number of temples can be con-
structed and they can be demolished.
Mosques and temples have been demol-
ished for the purpose construction of dams
and widening of roads. There is a proof that
mosquest have notonly beendemolishedin
India but alos in Islamic countries. Temple
and mosque is a different issue but the
testimony of the fact that it is the birth place
of Lord Ram is that almost three crore men
come every years to pay obeisance on the
eve of fairs of Chaitra Ramnavmi, Shrawan
and Kartik Purnima with the belief that the
Ram Janama Bhoomi is the birth place of
Lord Ram...(Interruptions) Itis established.
It can therefore, not be belied cannot be
manipulated.

Mr. Speaker, Sir, | may be permitted to
ask two things in this august House. The
entire Christian world believes that Jesus
Christ was born of a virgin. Can a coun
establish &? It is the matter of their faith,
bellef and conviction. This cannot be an
Issue of a court. One of the mosques of
Kashmir enshriness hair of the prophet
Mohammad. It is a matter of beliel andaith
of the Islamic world. This can also not be
made an issue of the court. Similarly, Ram
Janam Bhoomi is a matter of faith and beliof
of Hindus. This cannot be made an issue of
the count.

. BamJanm g1g
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| would like to submit one thing in this
August House. It is a step most welcome
thataninitiative was taken by the Hon. Prime
Minister. A peculiar dispute regarding time,
say three months, four months, three and a
half months has arisen. Saints state in
Ayodhya that a period of three months has
been south while the Hon. Prime Minister
says that it is four months. A period of four
months proved fatal for the previous Prime

Minister. | fear if the same is repeated. |, |
however, do not want this. | would like to - -

submit humbly and solemnly that this issue
cannctbe solved by conflict andclash. Peace
cannot be establishedin any country with on
goingclashbetweentwo classes. Thisisan
issue cf the whole country. Afriend has said
today that it is a political issue, but this is not
at all a politidal issue.

In the capacity of a worker of the Bhara-
tiya Janata party and by virtue of a member
of this klouse, | would like to submit that the
Bharatiya janata party does not want to
make the Ram Janam Bhoomi a political
issue. Bharatiya Janata party may have as
many as 10 such issues for playing politics.
The Ram Janam Bhoomi should not be
made a battle field of politics. The Govern-
ment has also tried to make it a game of
politics which is provedby its present behav-
iour. The same was done last time on the
part of the Congress Party. It was aserted
that they would get the temple constructed
as they have allowed the foundation laying.
They, latter on, also included the issue of
temple construction in the election mani-
festo repeatedly. The temple should be
censtructedthere and...(Interruptions) ithas
been stated by the Government, you should
read your clectidn manifestorespectful. The
Ram Janma Bhoomi is the birth place of
Ram. Any dispute about it should immedi-
ately be stopped. lf we think colly we will find
thatthere can be aconsensus on this issue
outside the preview of the court and that
would be the only solution to this crisis. |
appeal that we would honestly sit together
with clam and composed mind to find a
solution to the problem.

With this appeal | conclude.

s
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SHRI SOMNATH CHATTERJEE
(Bolpur): Mr. Speaker, Sir, | do not wish to
deal with the issue s that have been raised
already. Iwish the hon. Prime Minsterall the
best in his efforts to arrive at a negotiated
settlement. But he must keep in mind the
seriousness of the situationthat is prevailing
now and how far we can take things for
granted in arriving at a settlement because
the people with whom he will negotiate do
not seemto have any open mind at allin the
matter which is causing great concern tous.

| am not going into our objections to the
inaction. Atonetime, itseemeditis steadied
inaction on the part of the Government. 18-
19 days were allowed for the work to con-
tinue. The Prime Minster did notreacttothat
in any manner whatsoever.

| do not find the Home Minister at all
during this debate. He is conspicuous by his-
disappearance fromthe his seat.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): |am here.

SHRISOMNATHCHATTERJEE:O! You
are there. That is all right.

We are told that "the Government Is
taking decision. CCPA is meeting. “But
nothing came out. Very vital time was al-
lowed lapse andduring this period, anelected
Govemnment, In a calculated manner, ar-
ranged for people to gatherthere with aview
to obstruct the implementation of the court
order and a frenzy was created.

That was our objection. This dithering,
this delay on the part of the Government,
created a sltuation which almost reached
explosive proportions andthe whole country
was, as | said the other day, really siting on.
apowderkeg. There was goingtobe agreat
risk of a holocaust in this country.

JULY 29, 19yc

o, .., HamJanm g20
Bhoomi-Babri Masjid Dispute
However, something has been achieved
and we are happy that the work has stopped

and there is some respite now.

But it is necessary that we must have an
introspection of the way of functioning of this
Government. We felt that there was no
functioning Government in this country for
18-19 days and things were allowed to drift
in a dangerous direction. Now two things
have appeared from the Prime Minister's
statement. Thefirstpartis aclearadmission
of the situation that one State Government
was deliberaly defying court's orders. The
excuse was given that “we are unable to
control the situation there.” That is, the UP
Government was unable to get the site va-
cated. Does it not raise very serious ques-
tions? We were told that this area was
acquired by the Government of Uttar Pradesh
for corecting tourist complex. The Govern-
ment of Uttar Pradesh had become in law
and in fact were entitled to be in possession
of this site. How work was allowed to be
carried on in this site by some agency which
is not the Government agency? This ques-
tion is not being answered by anybody who
has spoken on behalf of BJP of Vishwa
Hindhu Parishad. How this Government of
Uttar Pradesh allowed an area of land which
was occupied or acquired very consciously
for the purpose of setting up a tourist com-
plex,tobetaken over by VHP or Bajrang Dal
or BJP and work was allowed to be carried
out there in defiance of the court’s orders?

The Government is coming and saying:
“We do not know. Now, we cannot control.
Weare sorry.“ lhadinformed the hon.Home
Minister. Igotames-age formMs Subhash-
ini Ali. She said: “Ever now not many people
arethere. Butourinformationisthatthey are
trying to gather people there and overnight
they will be doing it.” | had informed the
Home Minster. He said: “lI have got my
Intelligence Service.” That was all. From
300 people, you have got 3000.40C0 and
5000 people there. When the question of
acquisition of that land came up, | do not
know why the Government did not agree 10
that. Thatwould have malntainedthe status
quo. We made It very clear that the acqul-
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sition of the land was not for the Central
Govemment ultimately taking i over for its
own purpose; waitforthe adjudication being
properly made either by way of a negoitated
settlement orby ajudicial determination and
hand it over to whoever is entitled o it. That
was our request on behalf of the entire
Opposition except the BJP. We said that.
We met the hon.Prime Minister. He also said
that all Parties would be consulted. But that
was notdone. Whatdidthe U.P.Government
do? that was the seriousness of the situ-
ation. The pointis that of the constitutionally-
elected Government using people as
shikandis for the purpose of violating the
Court’s orders. This is theri commitment.
There is no denying the fact now. There is
nothing kept hide and seek. Nothing is
hidden. They have openly said that the
Temople will be built and built at that spot,
nobody in the world has the power to deter-
mine otherwise; thers is no question of any
adjudication; judiciary has no authority. Ifelt
that when he was Speaking, Shri Guman
Mal Lodha was very happy having retired
from the Bench because the whole tenor of
his speech was thatcourtorders need not be
followed. That was the whole tenor of his
spech. He was giving examples where
court's orders have not been followed to
justify the violation of the court’s orders here.
The position is this. | would like the Prime
Miniser to kindly ponder over this. Is the
issue today Temple versus Mosque? Or, is
the issue today: the maintenance of both the
Temple and the Mosque? | would like the
hon.Prime Minsterto kindly make it very very
clear. | appreciate his statement which was
made earlier that at no circumstances the
Mosque will be allowed to be dismantied or
touched or damaged. |take it includes all.
But what is being said here openly, repeat-
edly on behalf of the spokesmen of the BJP?
Woe are waiting for Shri Lal K. Advanito give
his views. Theonly questionis: Temple will
be there or Mosque will be there? The
Mosque will remain or the Temple will be
built? Itis not the question of both surviving
there; both subsisting there; the harmony
and peace s maintained; natlonal unity is
maintained; nationalintegrity is maintained.
That Is not, according to them, the issue.

Ram Janm
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What we find to be their approach in this
matter? Nothing is kept secret, One of the
Sadhus Sant Acharya Dharmender said this
and according to him the area around
Ramjanmabhoomiis notboundby any man-
made Constitution, laws, rules or court's
orders; the law here Is the law of Ram Lala
and we, the Hindus, will decide what is to be
done here for him... * No repudiation till
today is found. The hon.Member of Faiza-
bad said: “We do not care about any laws or
court verdicts, Might is the only law for the
RamBhaktas.” No repudiation of this. These
are dangerous doctines. Theysaythatsofar
asthat area ofthe landis concerned, in India,
no law applies, no Constitution applies. The
hon,Member of Parliament belonging to the
BJP coming fromthat area is saying: “Itis our
might.” (Interruptions)

SHRIRAM NAIK (Bombay North): Sir, |
am on a point of order. It is an allegation
made against the Member of this House. A
notice should be given to him.

SHRISOMANATHCHATTERJEE: What
is the allegation? (Interruptions)

SHRI RAM NAIK: He has alleged that
that Member will not obey any orders of the
Court. This is an allegation made on his
behalf. This is a direct allegation made on
him. (Interruptions)

SHRI BASUDEB ACHARIA (Bankura):
lfitis an allegation andit has appearedinthe
journal, you can refer it to the Privileges
Committee. He has quoted from the Hour-
nal. (Interruptions)

(Interruptions)

MR. SPEAKER: Mr. Basudeb Acharia,
first of all, you please sit down.

. (Interruptions)

SHRI RAM NAIK: Rules are very clear
that if an allegation is to be made...

MR.SPEAKER: What is the allegation?
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SHRI RAM NAIK: Allegation is ‘he has
said so’. He has been quoted. (Interrup-
tions)

MR.SPEAKER: Is it your stand that he
has not said so?

(Interruptions)

SHRI RAM NAIK: How do we know
(Interruptions)

SHRI BASUDEB ACHARIA (Bankura):
Why cannot you deny that he has not said
so? (Interruptions)

SHRI RAM NAIK: We will deny that.
(Interruptions) if you wantto say anything in
this House, you have to give notice. (/nter-
ruptions)

MR. SPEAKER: You please take your
seat and let me decide about it.

(Interruptions)

SHRI RAM NAIK: It is under the rules.

MR. SPEAKER: Under which rule you
are referring?

SHRIRAM NAIK: |have gotthe book. |
will find out and tell you. In the meanwhile,
letit go. (Interruptions)

SHRI SOMNATH CHATTERJEE: This
issue is very important and | request the
hon.Members on this side that if they have
an answer letthemanswerit. The Leader of
the Opposition will speak. Let himdeny that
my understanding is wrong. (/nterruptions)

MR. SPEAKER: SOMNATHUJI, if | have
understoodit correctly, allthe Members who
are objecting to this statement of yours,
think that the court’s order should be fol-
lowed andif you say that somebody has said
that we will not follow the count order, they
say it is defamatory. It is good thing. You
please continue.
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(Interruptions)

SHRI SOMANATH CHATTERJEE:
deeply appreciate. (/nterruptions)

SHRI CHANDRA JEET YADAV
(Azamgarh): Yourruling shouldbe accepted.
(Interruptions)

SHRISOMNATHCHATTERJEE: There-
fore, if there are some in that party who do
not agree that the judicial verdict should be
followed let them be exposed so that we
know the mainstream of BJP....(Interruptions)

SHRIRAMNAIK: Itis Rule 353. The rule
says about the procedure regarding allega-
tion against any person.

It says:

“No allegation of a defamalgsy or in-
criminatory nature shall be made by a
member again any person uniess the
member has given adequate advance
notice to the Speaker and also to the
Minister concerned so that the Minister
may be able to make an investigation
intothe matterforthe purpose of areply:

Provided that the Speaker may at
any time prohibit any member from
making any such allegation if he is of
opinion that such allegation is deroga-
tory to the dignity of the House orthat no
publicinterestis served by making such
all egation.”

It is not only pertaining to Ministers.
So....

MR. SPEAKER: | uphold this point of
order which you have raised. 1 take it that
you say that the count order should be
accepted..

(Interruptions)

SHRI RAM NAIK: No, no. that Is not
the point (Interruptions)
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MR. SPEAKER: Mr. Chatterjee,
technically, he appears to be correct. But
then he sense of it we can take.

(Interruptions)

SHRI SOMNATH CHATTERJEE: Our
appealto everybody in the House and to the
people in the country is that if negotiated
settlement is not possible, for which every
effort should be made, then judicial verdict
shouldbe accepted. Letthemfsay ‘yes orno'.
If they say that , we stop here and naow.

MR. SPEAKER: By implications they
have said 'yes’.

SHRI SOMNATH CHATTERJEE: Let
us not go into this discussion further. Why
are they not saying this? That is the trouble.
(Interruptions)

SHRI HARIN PATHAK (Ahmedabad):
He is referring to a Member who is not
present in the House.

MR. SPEAKER: Whatis your problem?
I have given the ruling . Why are you stand-
ing up?

(Interruptions)

MR SPEAKER: Now senior Member of
this House are speaking. lwould request you
to show the courtesy tothem and alsoto us.

(Interruptions)

SHRI SOMNATH CHATTERJEE: Hon.
Memberfrom Varanasisaid yesterday rightly
that there are several orders of court which
justify certain action being taken for pooja
etc. etc. Now so long it suits them they
accept the judicial order. But here the effort
is being made, a conscious effort is being
made, it was said here, to give instance of
defiance of count’s ordersinthe pastas if that
would justity in future the defiance cf coun
orders. Therefore, this was anissue, [thought
nobody would come to, nobody would try to
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show “oh! there are examples.” Supposing
there are bad examples, should we follow
that bad example here? We did oppose the
reversal of Shah Bano's judgment by a leg-
islative process. We did object to every line;
we opposed saying that you wrongly did it.
But that does not justify4that an order of a
court will be consciously violated by a Gov-
ernment. And that is what | feel. This has
been a mere tactical stand on behalf of the
BJP government and the BJP because they
wantto same theirGovernment. This tempo-
rary retreat is only for that. | reuest the hon.
Prime Minister, to be extremely careful on
this because this time limit they wanted for
a respite. How to utilise it? Sadhus and
Sants, many of whom are sitting here inthe
BJP benches, they also represent the BJP;
they represent the Bajrand Daland what Dal,
| do not know, inside the party. Therefore,
here, they agreed with the Prime Minister
that they are going out and build a Laksh-
mantemple - whereit is, we do notknow-but,
at the moment, they are not doing anything
and giving you three months or four months.
They are very allergic to four months; they
are so much concerned about the tenure of
the V.P Singh's Government. And then they
say may be five months or three months or
three and a half months but, Mr. Prime
Minister, you must agree within this period,
to allow the temple to be built. Have they an
openmind? lam again putting this question.
Wiilthe discussionbe onacleanslate orwith
positions taken by the BJP or the VHP?

Sir, this is a very important issue. What
will you discuss Mr. Prime Minister? | am
sure, you are not going to discuss on this.
Please be specific on this. Are you going to
ciscuss whether this Masjid will remain
ornotremainthere? We cannot agreetothat
proposition. There cannot be any discussion
en the continuance of the Mosque or not.
The only thing is how to build there, main-
taining the Mosque. And let them have a
temple to their heart's desire, although, we
have not got the site plan. In spite of
repealed requests, we do not have the site
planof whatthey are going to constract, and
how big will the temple be.
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Therefore, Sir, these are matters which
have to be borne in mind. And | request the
Prime Minister not to be oblivious of the fact,
nottosufferfromany euphoria. There should
bot be any euphoria. You have to beware of
your friends there. Somebody called you a*
circus master”; you have to beware of your
friends facing you as you have to beware of
yourfriends sitting behind you. How they are
going to utilise you, nobody knows and you
do not know.

Sir, | will request the hon. Prime Minister
and | also wish to bring to your kind notice
what is being said in this country by respon-
sible people, who are given today a good
deal of importance in our national life. The
General Secretary of the VHP says: “ Ask

the Muslims to give away their rights, if they-

have any and have good relations with Hin-
dus. Now, on this question, they have to
agree; ifthey donot agree, they will be forced
to agree.”

MR. SPEAKER: Shri Somnath, we do
not quote magazines.

SHRISOMNATHCHATTERJEE: Thisis
an important statement made on an issue
. which is agitating the entire country.

MR. SPEAKER: But we do not quote the
magazines.

SHRI SOMNATHCHATTERGEE: Then
how to refer to these statements?

~ MR. SPEAKER: Youcansayitin your
own words.

SHRISOMNAT CHATTERJEE: Well, Sir,
I say that the General Secretary of the VHP
has said to the effect that the Court itself is
violating the Constitution. He has said to the
effect that Court is adjudicating something
which it cannot. He has said to the effect that
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according to the Constitution, it cannot adju-
dicate the faith of the people; so, if the
Courts are violating the Constitution, we
care tuppence for these Courts.

Sir, this is a Solmen statement made by
an organization's representative, with whose
other representatives, the hon.Prime Minis-
teris confabulating for days together and he
hopes to come Yo a settlement with them. If
youcanchange their hearts, well andgood.
But our apprehension is that the tactical
approach which now has been taken by the
3JP and the BJP Government is only to
same their Government. They were appre-
hensive of losing their Government. This
tactical retreat is only to raise the frenzy
more and more. People are being told today
fromthefloor of this House that three months
are enough, thereafter we shall take the low
into our own hands. we do not care for the
judicial verdict.

SHRI RAM NAIK: Nobody has said like
that.

SHRI SOMNATH CHATTERJEE: That
is the effect of the Statement.

SHRI RAM NAIK: What a speech of
harmony'! Who said that here? Nobody has
said that. We have been listening to the
speeches. A senour person, the leader of a
party is unnecessarily provoking the people.
This is not creating harmony.

SHRI SOMNATH CHATTERJEE: |
would request Advaniji when he will speak
after me to clarify it. Let him say that my
understanding is wrong, | would be very
happy. Let him say that | shall be very very
happy. They have said | have understood
their speeches wrongly. Therefore if after
three months or three and a half or five
months negotiations do not result in a settle-
ment acceptable to all, thenrightly the Prime
Minister has emphasized that it has to be
decided by the Count.
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One very important in the Prime Minis-
ter’s statement is; | hope | can quote the
Prime Minister's statement-"1expressed my
belief that this exercise at Government level
could be expedited and completed with in 4
monthstime men,s leaving the matterbefore
the court; all the cases will be brought here.
“Ifound agreement on this approach.” But |
find there is no reciprocation. Accerding to
the Prime Minicter'sunderstanding the other
side agreed to this; but we have not found
that approach. Therefore itis very very vital.
Why | aminsisting on this and repeation this
is because somebody has to accep! a deci-
sion of coma body else.lf itis ajeint effort, a
joint decision, acceptable decision, nothing
better than that and we have been advoca-
tion for that for days and months and years
together. If that is not possible unfortunatly,
though Iwantitto succeed, then how willthat
" issueberesolved?ltcanonly be done throuch
court. Allithese efforts have been made frem
that side of the B!P to say, will courts cannot
decide that matter; itis a matter of Janadesh;
itis aquestion of mandate, it has to be done,
we shalldoit. Therefore itis mandate versus
the censtitution. It is a mandate versus faith.
This is mandated and faith, both togethet
accerding to them.

Therefore wa request the hon. Prime
Ministerto be extremely; careful. Let himnot
repeat the mistake which he made in the
recent past of allowing things to almost
beyondcontrel. Lettingthe grass grow under-
towthe feet in a situation like this only fer the
purpose cf arriving at a consensus will only
give themmore elbow room and they willtry
to organise themselves more for the pur-
pose of we know what their object is. Very
clearly they have mentioned their cbject.

I do not with to take further time. |

request the hon. Prime Mincter to make in
véry clear. we would have been extremly
happy if the Prime Minister has arranged for
maintenanca cf status quo by all means of
that area untila decisionis arrived althrcugh
negoatintions erthreush couns verdict . How
doycu assurethe maintenance of the status
quo there?\We had requested the Cevern-
ment of Indiatotake cverthatland notforthe
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purpose of arrogating to take over that land
not for the purpose of arrogating to the
Central Government purposes, but vwe said
take over that land, so that ultimately who-
everis entitledto it will get its possession as
it is today and no alteration is made.

Sir, a huge platform has been built - a
concrete platform, a permanent structure -
in violation of the order of the court. For what
nurpose was it constructed? \What will the
tourists do there? A whole jumbo Is there;
120feetx 120feet huge platferm, aconcrete
platform, a pukka platform has been buit.
For what purpose? What will happ=n so far
as that platform is concerned? Who will us it
during this period?Forwhat purpose willitbe
used ? We would like to know whether it is
part of the temple v+hich they propese to
build. (Interruptions) | would request the
hon. Prime Ministerto assurethe House and
the country that he will take all necessary
steps to maintain the status quo in all re-
specls. Whatever construction has been
done, it has been done against our wishes.
But no further construction in any manner,
nomannerof use of that property, shouldbe
permitted, which may not be inkeeping with
the ultimate objective of arriving at a negoti-
atod sotiloment or arriving at a nogotiated
cettlement or arriving at a negotiate settle-
ment or arriving at a decision by judical
process . Therefore, we would request the
hon. Prime Minister to make it clear. Let
nobody have any illusion thafthey.can play
about with the people of this country, with
the unity and integrity of this country, taking -
advantage of any inaction cr drift on the part
of the Central Government which has a
special responsibilily in this case.

We shallsupport youin allyourendeav-
curs so long as they are will-directed en-
deaveurs. Do not try to compromise with the
forces of fundamentalism, donottrytocome
to an arrangement with those people who
will not see the reasen anc cpenly say, *We
shail have it or not™.

Mr. Speaker,Sir, in this very important
discussionthat we were having since yester-
day, we have some reservations about the
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Prime Minister's statement. But we wish him
all the best and assure him of full coopera-
tion so long as he do is no compromise the
* unity and integrity of the country , does not
surrender to forces of reaction and funda-
mentalism. Thank you.

[Translation]

SHRI RABI RAY (Kendrapada): Mr.
Speaker, Sir, Iwas not very eagerto speak.
Shri Sharad Yadav and Shri Shahabuddin
have already spond on behalf of our party
and Shri Viswanath Pratap Singhis to speak.
A debate regarding the future of India has
been going on in this House for tow days.
That way today is a historic day. | am speak-
ing with your permission. Iwould like to thank
all those who have patrticipated in this de-
bate. lamthankfulto themfortheir wise and
considerate speech. lwould like to remind all
the hon. Members, it is good that the hon.
Prime Minister is also sitting here, that we
are going to celebrate Golden jublee of the
quit India Movement of the year 1942, |
would like to submit that our House and the
people outside the House are waiting to
know the Hon. Prime Minister's reply and
decision is taken by the House on a very
important issue.

Mr. Speaker, Sir, | was thinking since
morning about what | wrote to you. | would
like to give one or two examples from the
contemporary history of India and | would
request the Nation and this House that all
the parties here shouldrise above their party
lines andtake adecisionintheinterestof the
future of this country, and in order to main-
tain our Nationalism and Indian-ness.

Mr. Speaker , sir, with great anguich |
would say under the leadership of the father
of th nation Mahatma Gandhi a war was
toughttoendimperialismin oppressedAsian.
African countries and to deliver people from
the imperialism of the white people, but |
cannot forgive our elder leaders for their
inability to behind our county together. 1 was
a student then. Our country was divided on
the basis of religion. Such a serious blunder
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was committed at that time and yet there was
no revolt against that. People opposing the
partition did not go to jail our leader Subhas
Chandra Bose was wading a was with his
Ajad Hindi Army during 1941-42 outside
India. Today Iwouldlike to remind this House
the names of three persons. Since ShriLodha
has told about his link with Shri Subhash
ChandraBose so | am mentioning names of
those three persons -Shri Sahgal, Sri Shah
Nawaj Khan and Shri Bhillon. A case was
against tall the three people was registered
in the military count. All these three names
are the symbol of nationalism. But | do not
want to name those persons in the is House
who went astray. That nationalism and Indi-
anress have been forgotten and they have
been presentedin a different form. So when
we have witnessed the partition and when
we have experience the pang of it, | would
humbly Iike to submit through you one thing
before the whole Houses and that is we
should be ready to accept the judgement of
the Supreme Court as a symbol of Indiaism
and as a symbol of the supreme authority of
ourconstitution even whenthe judgementis
passed in the last phase of negotiation.

When everyone says that there is no
other a'ternalive,. cant's we, the Parliamen-
trics arrive at a censensus on this issue ?
Finally, will the verdict given only by the High
Count or Supreme Court be acceptable?
Because the Court verdict is the symbol of
nationalism and symbol of our Constitution
Count verdict and the protection of Constitu-
tion are synonmous. Can't we take a deci-
sionto that effects in the House? Actually, it
is the questicn of our nationalism, Deliber-
ately or unintentionally the would is eagerto
knowwhetherwe recognise the Babri Masjid
ornot. Ithas become a national symbol and
we havetoprotectit we havetoconstructthe
synonmous. Can,t we take adecisionto that
effect in the House ? Actually , it is the
question of our nationalism: Deliberately or
unintentionaly the world is eager to know
whether we recongnise the Babri Masjid or
not. It has become a national symbol and we
have to prctect it we have to construct the
temple wihout causing any damage to the
mosque. It has become a symbol of our
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nationalism. Can’t we arrive at aconsensus
on this issue ? In fact, there was some
hesitation to honour the court verdict.

Mr. Speaker, Sir,| got up to speak with
your kind permission. | shall make only two
submissions. Gandhiji sacrificed his life for
the sake of communalharmony, secondly, it
was the result of the struggle made by Netaji
Subhash Chandra Bose and Gandhijiagainst
the British Government at the time of Na-
tional movement that we got a nationhood
andareenjoying its benefitstillnow. Nowthe
question is whether we will lose the country
we obtained aftera struggle of onethousand
years? After a span of about one and a half
thousand years we succeeded in getting
India as a nation. As such for the sake of the
Country. | would like to tell my fellow mem-
bers of the House that we should rise above
the party politics and look towards national-
ism. | was very distressed yesterday vwhen
the hon. Member who spoke after Sharadji,
made a reference to Konark and Khajuraho
inthis connectionbuttoto TajMahal Though
Sharad ji made. | was distressed for that is
TajMahal not part of the composite couture
of the country? Therefore, my submission is
that if we develop such a psyche we cannot
love and respect the country.

Mr. Speaker, Sir, | had promised you
that | would not take much time, | am just
going to conclude. It is a very important
matter. Itis question of life and death for the
people of this country. In this connection
would like to quote Shakespeare who says:

[English]
“To be or not to be is the question.’
[Translation]

Therefore my submission is that when
this is the situation,we should rise above
party politics to take a decision on.in the
interest of the nation, With these words |
conclued.

SHRIVISHWANATH PRATAP SINGH
(Fatehpur): Mr. Speaker, Sir , the hon.
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Members ofthe House expressedtheirviews
in a very impressive manner in a peaceful
atmosphere yesterday as will as today. Of
Course there were some exchanges at the
end. [feclthatitis the opportune time for us
toendthisdiscussion atthe earliest, It should
not remain as a topic of discussion only ,
rather a solution to the problem must be
found out in the county .

Sir, | would not like to make a lengthy
speech today though there is no restriction
on it. Because sometimes too much of grief
causes anger. Moreover, the events that
took place during the last 15 days have
shaken all of us throwing a challenge to our
basic principles —whetheritis the judiciary,
the Government or the Parliament. There-
fore , our primary concern today is not to
concentrate onthe points of discussion; There
has allrcady been exhaustive discussion
and many other oppc:tunities will be there in
future. But the most impertant thing is what

- would be the way out to a solution to this

problem.

The RamJanam Bhoomi - Babri Masjid
problem is a nectar if it is solved amicably
and fire if it is not solved . We should make
effortstosce thatitdoes notprove tobe atire
and should prove to be nectar. This country
has to live long and it will certainly live.
Hence we should try our best to turn it into
nutar. No otherway outis left. lamconfident
that the peeple of this country as well the
hon. Members of the House have the re-
quiredfarsightedness, courage and patience
to find a way out to this problem.

Sir, not only me, but also most of us
have faith in this country. Ours is a land that
unites the people . It still retains its power to
unite the people. People still have confi-
dence in one another. | have faith in them.
But that confidence is not reflected in the
discussions we hold. Therefor, that confi-
denceisthe only hepe forus. Thatis why my
belief has been that there is something that
keeps our country united. | would not like to
gointo the details but the need of the houris
to creale a favourabiz c!mosphere. It was
seen inthe opinion poll that the very psyche
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and action of the country belive in unity and
integrity. | am confident that all people want
a solution to the people.

. We may have difference of views but we
should not have difference of mind . It is our
responsibilty to see that despite difference of
views, we remain united in all respects.
Today, itis notthe question astowhich party
managed the affairs of the country properly.
We can discuss these things at our own
party circles. The question is how can we
protect the country unitedly.

Othercountries are also looking towards
us to see whether we can keep our country
united or not. |am sure that we are all united
atheartand have the same feeling. We want
India to remain united and prove before the
world that we are capable of solving such a
sensitive problem . Today we stand at a
cross road. Where our dicision may change
the curse of the history of this county .
Therefor, we should not indulge our selves
in hitted exchanges. This is the golden op-
portunity for us to solve this problem.

Mr. Prime Minister, Sir, you have solved
anumber of Problems . But people complain
that a lot remains to be done. You may also
have some complaints but you should leave
aside those complaints and address your-
self to this burning issue. You got adequate
time, perhaps three, four or five months
which | do not know . Four months are
considered in auspicious. It is a borrowed
time you have been successful in many
such borrowings , | wish that you will also be
successfulin this borrowing. (Interruptions)

They had also given us borrowed time.
Vamtalking of my practical experience inthe
matter . But you have more hopes. Mandal
issue had not been raised when | was given
four monthg’ time. It was raised inbetween.
(Interruptiohs)

SHRI MADAN LAL KHURANA (South
Delhi) : You were given ten months’ time.

SHRIVISHWANATHPRATAP SINGH:
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It was also a borrowed time. So it could not
be solved . The problem would have been
solved immediately had the Mandal issue
not been raised. (Interruptions)

Now the Hon. Prime minister has been
givenfourmonthstime and heis more hope-
fultosolve the problem. We are also hopeful
that the problem would be solved within
these four months.

At that time also | had received some
indications. The hon. Prime Minister must be
aware that most of the Members of the
House had given me active cooperation.
Atalji, | do not hesitate to accept this. Shri
Yunus Saleem is present here . He tried his
best. The religious leaders, Shankara char-
yas and learned muslims make efforts to
solve the problem. However, | as well as
sharedjisaidthatthe Mandalissue was also
entangled with it in one form or the other . it
is true.that we had to pay for it but we have
no reqrets. When rockets are launched, the
rockets extinguish but the satellite come to
the orbit . Similarly, though we were wipe
out, the satellite of social justice come to its
orbit.

Mr. Speaker,Sir, we have made sacri-
fices and our example is cited . You are
warned that you may not warn you the bate
of Mr. V.P. Singh. You have already been
warned several time that V.P. Government
had been thrown away. Though it is correct
that we have been removed ftom power yet
it was not our remove all, it was our sacrifice
like a seed. Sacrificing ourselves we have
produced pant and tree of social justice. All
the hon. Members have mentioned the feel- .
ings of the hon. Prime Minster. May be he
would not have stated all the things. | know
that the hon, Prime Minister can’t say all the
things on all the occasions but some times
he is bound to say somthing. As a result of
his saying, this is th State of affaires. Dixit ji
is presentthere. He metthe saints there and
the saints authorised himto place their feel-
ings inthe House andto settle it within three
months. Now they say withreferance to your
statementthatinstead of solving it, you have
made it complicated. We do notknows If it is
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solved or made complicated. So, please
throw some light whether it is solved orit has
been made complicated. We are unable to
understand as to what has happened within
one or two days. What is the difference
betwsen your understanding and Saints’
understanding?What s all this going on?This
situation as put us in a Predicament as to
what is all th;is going on? This situation has
put us in apredicament as to what will be the
result of it in future? The saints claim that
they did not have any talk about the court but
you have referred to Court or the Judical
authority in your statement. May be you
could notdefine the judicial authority; but the
d'fference is clear. In my opinion whatever
the deference in understanding isthere. We
should remove itimmediately through nego-
tiations, instead of makingcoments onit. We
shouldtry to promote this under standing on
the basis of equality and we will be satisfied
if you achieve success in this process.

Mr. Speaker, Sir, besides it our sugges-
tion is that acomprehensive initiative should
also be taken. It appears that you had taken
the initiative should also be taken. It appears
that you had taken the initiative and held
talks with the some group, you hadtalked to
them earlier also but no new intiative has
been taken to hold talks with the minorities
group. { hope that formal talks will also be
held with them. Even if we combine all the
parties and allthe organisations, collectively
they all can not be more important the our
country. There are some other influential
people in our society. Our religious guides
called Gurus™ are there. | hope that they will
also adopt a constructive approach towards
it. The scholars of this country will also adopt
a positive view on it. | belive that you will in
value these scholars and religious guides in
the negotiations.

Mr. Speaker, Sir, you have notonly put
this discussion onthe right line but have also
given a direction to it and have provided a
gooddeadership to it. Therefor [ willtry to put
my sugestions within the same frame only.

No . doubt, it Is our achievement. We have.

not taken to our differences rather we have
followed the way of consensus; and on the
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basis of it, we have moved forward in this
direction.

Mr. Speaker, Sir, in my opinion the
resolution of N.I.C. is a grate achievement.
Some people | do not agree with me but |
take it as a great achievement.

Iwishthat allthe political parties includ-
ingB.J.P., Leftists, Janta Daland T.D.P. etc.
should take part in it and give a direction to
it and then on the basis of that direction, the
country may be moved forward. We request
all of you to agree to the N.I.C resolution .1t
would be a great success, if the House also
puts its seal in one way or the other on the
unanimously passed resolution of the N
.1.C.meeting unanimously, it should be a
very good start if the use also adopt sit with
the same spirit.

During the election period, wide public-
ity was given that the temple should be
constructed at Ayodhya but them mosqe
should remain in fact.80% of the countrymen
were in favour of this dicision . This is not
only our opinion but this is the opinion of this
country also. There is not much difference
but there are two uses which separate us.
One issue is as to where the temple should
be constructed and the other major issue is
asto whowillfinally decide it. The problems
generate from here. The focus of debate is
on this point and it is dragging many funda-
mental things. | understand that should be
though over by us seriously. Letus decide as.
to what will be the unanimous decision of
various parties.

I want to say one more thing as to what
shouldbe the shape ofthe finaldecision. | do
not want to comment of it just one. it may
have any shape. We have to dicide it with full
regard. We have to obey the decision of the
Court. We have to decide it with mutual
coordinatly. Before adecisions taken, it would
be far better to is a solution of the problem
found out with mutual constent. It will make
things much easier. To maintain the mutual
understanding, We will urge upon you to
think over it also. [ f such an assurance is
giver, the faith will be firm and agood atmos-



639 Discussion Under Rule 193

[Sh. Vishwanath Pratap Singh ]

phere will be created. We will be happy that
we have solved the problem. Ithink that the
hon prime Minister will take initiative and he
will give us an assurance in this regard .

" We want to submit one thing to Shri

Advaniji and Atal ji . Now it is being stated |

thatthe decision of the Court will ultimatly be
final. It is-some thing which can ;be trusted
‘upon,. We give this argument that if it is not
decidedby mutualconsentthenthe court will
ultimately; decide it. | think th;at this is the
only point where we have basic deference.
The site can b;e decided later on and if we
may not be able to decide later on and if we
may not be able to decide eventhe site, then
where will we go for the decision. These are
inter linked issues which should either by
mutual consent or be dicide by; the court
because inthat case we have no alternative
to get these issuesdecide . These are the
basicdifferences in ourviews. Youclaimthat
the things relatedto faith and religion cannot
be decide in the count. Besides it, you also
say that the verdicts of the court have come
several times but those could not be imple-
mented on administrative grounds. Please
donotraise this controversy duringthe course
of this discussion. It is your responsibility as
to howtorunthe country. Today this respon-
sibility is yours and tomorrow it may shift to
others and all of them may be trapped into
trouble on this issue. Do not take it as an
issue related to present only, it is an issue
related to future aswell. Thisissue is directly
linked with the running of the administration
of the country. All should co-operate collec-
tively and think as to how the country should
be run. No doubt the faith is final the con-
science is final and there is the uniqueness
in decision, but, if the country and the ad-
ministration areto berun andifthere is clash
of faiths, then no faith is supposed to be
considered lower than the other one. There
is no categorisation of the faiths and the
priorities of the faiths have not been pre-
scribed. If there is the class between two
faiths and there seems to be no way out to
remove these clashes then we all including
the Hon. Prime Minister will have to site
together and find out a way to run the coun-

try.
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As regards the faith, we donot go forthe
faiths of the Hindus and the Muslims only. |
quote an example that thera is the temple of
SakshiGopal, we are not giving arguments
justtodenythe existence of thattemple. The
faith of the priest of the Sakshi Gopaltemple
was that the temple should remain there
only. The Shankaracharya of Dwarika had
given a statement that ....[Interruptions....
we will talk about it later on, the Shankara-
charyahadstatedthatthe temple should not
be there. If the faith is there in the temple
Sakshi Gopal, then it should be there. It
created the clash between the Hindu faiths.
Whatistobe doneinthis case, howtotackle
it and who will decide it? In these circum-
stances, how you or anybody can run the
country? As a result of this clash, one faith
has to knock the doors of the court against
the other faith..Naturally, the priest of Sakshi
Gopaltemple hadto gotothe court. if we try
to find out the way of avoiding the clash
between these faiths, perhaps we may find
out the way.

SHRI RAJVEER SINGH (Aonla): Mr.
Speaker Sir, with your permission. | would
liketo pointoutthat as far as Iknow the priest
of the Sakshi Gopal temple did not gotothe
courtbuthe was doing Kar-sewa, whichwas
going on there and he was in the front line of
Kar sevaks. | would like to request Shri
Vishwanath Pratap Singh while stating the
things, he should not ignore the facts.

SHRIVISHWANATHPRATAP SINGH:
All right, you have corrected me. Perhaps it
may be wrong, but whatever | came to know
from the newspaper, | was stating the same
butit canbe an example. Itis not like this but
it can be like this. | correct mysel,. it is good
that you have given me correct information.’
Then lunderstand thatin it ....[Interruptions)

MR. SPEAKER: Please sit down fortwo
minutes.

[Interruptions)
SHRI MOHAMMAD AL!I ASHRAF

FATMI (Darbhanga): Till now we were silent
[Interruptions)
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MR. SPEAKER: Please listen; it is not
good. It is beyond decorum.....

[Interruptions)

SHRI NITISH KUMAR (Barh) : The
decorum will not last long like this [Interrup-
tions)

MR. SPEAKER: Please take yourseat.
You need not talk with 2ach other while
sitting. | am giving the ruling in this regard.

[Interruptions]

MR.SPEAKER: You are disturbing very
much. Youtoo please sitdown. You are also
doingthe same thing. The aimwith which we

_had tried to start the discussion here and a
number of good suggestion.....[Interruptions]

SHRI MOHAMMAD ALl ASHRAF
FATMI: In this way nobody can speak here
linterruptions)

MR. SPEAKER: Look, there is no need
for you to get agitated. A very good specch
isgoing on, andgood suggestions arecoming
in. Kindly listen to them, and you should
keep in mind that you will not disturb him by
talking on his behalf, time and
again.....[Interruptions)

MR.SPEAKER: Youmay sitdown. LooK,
there should be no side talks.

[Interruptions)

SHRIVISHWANATHPRATAP SINGH:
Mr. Speaker,Sir, my submission is that we
should sit together on a national level to
resolve any conflict of belief to pave the way
forthe country's progress. It is the responsi-
bility of every body and it involves common
national interest. | believe that we have to
find asolution within the constitutional frame-
work. If there is any deficiency in the consti-
tution, it shall have to be removed. Whatever
is enshrined in the constitution is being at-
tacked, and even the Supreme Court is not
being spared. We pass a law here and it is
rejected there. We may come under discus-
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sion, adiscussion onthe parties may be held
and people discuss the executive, but even
now, if the citizens have faith in any institu-
tion that will uphold their rights, it is the
judicians. How will we find the way out of all
these conflicts impose a question mark on
that point? It is my conviction that it shall not
be good to impose a question mark on the
faith whichthese courts have inspired? lf we
have done so it is bad and of course ex-
amples of suchinstances in the past may be
there; should we pursue such examples,
what shall be its ultimate result? Will this
union continue to exist or not, there can be
success or failure on one point. If we go on
the path of violation drawing upon some past
instances, will there be unity, we shall have
to think with almost seriousness on this point
rising above party lines. Mr. Prime Minister
with all honesty, we haveto find a solution to
the tangle which has led to confrontation
between the people of two faiths. We have to
consider as to how to save the country. We
have to hold an honest discussion on this.
You may make convention, you may not
enact a law, the country can be run on the
basis of conventions and traditions. Ram
Janam Bhoomi controversy has got to be
solved. ltis the responsibility of all of us to
seethatthe country makes progress. We are
busy in improving the past history, all the
same we have to create history. It may not
be that while improving upon and going
through the pages of past history, we be-
come oblivious of the coming events. This
will be a national blunder.

| weuld like to submit another point.
Atalji has said that bloodshed has been
avoided. lagreethatasigh of relief has been
heaved, but it must be realisedthat if peace
is restored after supressing one's better
feelings, the pent-up feeling may erupt later
on much more violent torn.The question is
notofblood shed, itis of running the country.
If this argument can prevent blocdshed, it is
a question of preventing the same and how
the bloodshed can be saved, forthat all of us
should sit together, some solution will
emerge, it shall not emerge merely through
cuch discussions.
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| wo:ild request the hon. Prime Minister
and everyone is expecting that he should
certainly say something today. He shouldtell
us something at least if noteverythingbut he
should tell us something. When Krishna ate
clay and Yashoda asked whether he had
eaten mud, he said that he had not eaten
clay "Maham bhakshyati Vaanam” he said.
Then Balram said that he had eaten clay
then Krishna said that how could he tell a lie
to hisbrother. Hetold Mata Yashodato open
his mouth to see, inthe same way, you may
also open your mouth a little and reveal
something to us.....[Interruptions].

THE PRIME MINISTER(Shri
P.V.Narasimha Rao): That was something
between the mother and the
son....[Interruptions] If you callme yourson,
I shall tell you a lot.

SHRIVISHWANATHPRATAP SINGH:
ltwas not simply a matter of motherandson,
it was also a matter of brothers, and Dikshit
jiwas also awitness, that Krishna had eaten
clay, by way of saying something to the
saints there, but besides that .....[Interrup-

" tions]....

SHRI ATAL BIHAR! VAJPAYEE
(Lucknow): Who is Balram? [Interruptions)

SHRIVISHWANATHPRATAP SINGH:
Mr. Jakhar is sitting here.....[Interruptions]
Jakhar ji will be displeased....[Interruption)

MR. SPEAKER:Reallywe shallhaveto
see who is Yashoda.....[Interruptions)

SHRIVISHWANATHPRATAP SINGH:
Sir, when Krishna opened his mouth, the
entire cosmos couldbe seen. Then Yashoda
had a realisation. if he opens his mouth and
shows complete information with us, we may
also feel enlightened. At present there may
be doubt in our minds....[Interruptions)..

SHRIATAL BIHARI VAJPAYEE: Does
Vishwanath need any more
realization?....[Interruptions]
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SHRIVISHWANATHPRATAP SINGH:
Atal ji, it has been said about Vishwanathji
that he was never born, there is no contro-
versy about his birth place. When he ap-
pears, he appears in person and leaves only
after he destroys everyone....[Interruptions)
Shankar has another characteristic, ghosts,
snakes and scorpions live with him, but all
these are symbols. He lives with all those
who are suppressed, downtrodden, and
social outcastes. That is why, only Shankar
and none else is the source of all
creation...[Interruptions).

SHRI MADAN LAL KHURANA (South
Delhi): He gives a boon to Bhasmasur as
well. And Vishnu is realistic and whenever
he was incarnate, he did so to protect the
realities, that is why he did not marry
Saraswati instead he married Lakshmi who
has a very old relation with power. Mada
chakro Lakshmi...."Shankar ji who smokes
Dhatura is different from everyone else.
However, let us take another aspect. ’

AMember of your party saidthat you will
be come the ring master of the circus, all
right. The ring master has one virtue when
the ring mastergets his whip fierce lions and
tigers stand up on the stool It would be better
you do the job of a ring master mot always
but occasionally only whénthe need arises.
Question is not where he has gone, but who
is holding the reins of the horse, whether it is
the rider or the horseman. you are the rider
and all of us are horsemen. we serve the
nation and the horse.

SHRIINDRAJIT GUPTA (Midnapore ):
Who is the horse ?

SHRIVISHWANATH PRATAP SINGH
:Thecountryisthe horse, we ate horsemen,
we are serving the country.

A question mark is attached to this. |
would like to tell one thing to Advani ji and
Atalji. They should also ponder over it. They
also had been to Lucknow, | too had been
the, by the same train....(Interruptipns)....
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We went there in the same train and"

there were people to greet both of us. | read
in the news papers that the police averted a
confrontation between both of us, | am not
aware there was possibilite both of us, | am
not the news papers have their own ways to
write something. There should be on clash
anywhere, butaserious situation arosethere,
when | talked to the minority groups there
was agony in their minds. Our brothers from
the minority community saidthat why should
them fight a case, the should withdraw the
case. They think thatthey will not get justice.
They feel that even if the court verdict is in
their favour the Government will not imple-
mentitandthere by deny justicetothem. Ido
notknow what actually happensbuttheyare
upset and disappointed. This mental stateis
not good for any person irrespective of the
class he belongs to. We will hope that the
Government willremove the apprehensions
from their minds. The court is the last resort.
We do not want to go to the court or any
authority. Something should come out ofthis
discussion. Shri Shahabbudin also has
mentioned certain areas of flexibility. It is a
good It there is flexibility and mutual under-
standing something can work out. So far as
extending our he helping hand to an agree-
able solution is concerned we feel that that
the terms and conditions should be decided
first and that can be done through mutual
discussion. Shri Sharadji mentioned about
the N.I.C. resolution also. If the Government
wants the discussion to be fruitful we shouid
whole heartedly support the N.1.C. resolu-
tion. Certain positive things would come up
which would try to resolve this vexed prob-

lem. But the hon. prime Minister will have to

take initiative in this direction. we can extend
our co- operation but the initiative has to be
taken by the hon. Prime Minister.

| would like to highlight one thing here,
which may not be relevant at the moment. A
consciousness of nationalismshouldemerge
out of this discussion. Neither his House
cannot decide it nor any law or a resolution
can impose it on the people. As this issue is
bzing debated among the common people it
is reflected here. Shri Sharabji and Shri
Chinmayanandji here expressed their views
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about the shape of our national conscious-
ness. They hold different view is assoclated
with the Hindu sentiment and the other is
associated with the Muslim sentiments. He
is of the opinion that as the majority is in its
favor the nation will be string and the minori-
ties willbe protected. This is the view of your
party and you have taken a categoric stand
on it. We believe in certain values of the
freedom struggle and want them to uphold.
That alone can be the bedrock of this con-
sciousness. It is a matter of faith. We be
believe that history should not be repeated.
Is there no real blood- shed an the pages of
history and should we be prosperedto shed
blood as it happenedinthe past? neitherthe
Gangas has that much of water to wash off
the blood that would be shed nor any place
of worship can provide peace and solacein
those circumstances.

one of our colleagues asked us to peep
into the history of thousands of years back.
He has crated a controversy. He said that
long back the tribals ruled here. But whenthe

"Aryans came here, they be came dacoits

and since then they have been ‘robbers’ .
These people later became backward
classes anddowntroden. Ido not agree. | do
not want to be dragged in this controversy.
But if this caste- discrimination continues it
would lead to agitation even though there
mightbe no agitation, atthe moment. There-
fore we should discuss it seriously.

There is one thing more. | am not well-
versed in the principles of religion. But lam
born in a Hindu family. My parents have
brought me up. They taught me Hindu relig-
ion, but they never taught me Hindu- polari-
sation.  am of the view that Hindu- polarisa-
tion and Hindu religion are two different
things. The Hindu religion is adopt elements.
ltis saidthatthe Hindureligionis meat forthe
welfare of everybody Sarvabhoot ‘Hitaye’.
Similarly, we be believe in the will- being of
all. * Sarve che Sukhen' We have a tradition
of religious tolerance. One should not forget
that there were eight ‘Brahma resins ‘in the
court of the king Dasharatha. One of them
was Jabal who was an atheist. The father of
LordRama had anatheistoutof Eight Brahma
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rishis It has been at radiation in our country.

We did not drive him out. This is a shining
example of tolerance. One must also re-

member that while Lord Rama was leaving
Ayodhya, Jabaltoo had pleaded him to stay
back even though he was an atheist. If we
belive in the tradition of religion we must
learn some thing from this example. It has
also been said, ‘"Sarvadevam namaskarah
Keshawam pratigachhati.” We believe that
all prayers offered are meant for the Al-
mighty. This is also a matter of faith. If you
raise ‘the issue of Hinduism it should be
debated.

| know that every religion is based on
certain principles. When the issue is raked
up this debate is obvious. When all prayers
are addressedto the same Almighty, why is
there a dispute about places of wership?
Yesterday Shri Sharad was constrained to
point out in anguish that we should not be
proud of many things in society. | admit that
there are so many things in our culture,
thoughts and philosophy of which we should
be proud and the world also has acknowl-
edged it. Shri Sharad told that our philoso-
phy has universaladoptability,. Ourcreation
of society is susceptible to disintegration.
We have to accept it. We are suffering and
Shri Sharad has rightly remarked that the
realisation sometimes is very bitter. | would
like to narrate an-experience. Thoughtoday
the Ayodhya issue is being discussed, no-
body is discussing the Maharishi Balmike
temple at Panckuian Road in New Dethi |
hadgonethererecently. Infrontof thetemple
there is a room where Gandhiji had once
stayed for cometime. Many things which
make us re.~ember Gandhiji are preserved
there. Mr. Prime Minister Sir,, do you know
what is happeningtodayin frontof the Balmiki
temple in Delhi? It has become a dumping
ground for the garbage. This is what the
society hasdone. lamnarrating their suffer-
ings. If Balmiki is a human being he has !o
carry the night soil on his head and cven
though he is deified, garbage and cirt wou'd
continue to be thrown on him. But this is not
being discussedhere. (Interruptions) This is
one aspect of the issue. | do not mentionthe
pain they have expressed. | do not change
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any person. | quote Tulsidas. He said that
birth as ahuman being is difficult and if there
is discrimination life would become all the

more difficult and miserable. Let there be a

discussion on it. This is one aspect. Lord

Rama being a human being cannot isolate

himself from humanity. Tulsidas has said: *

Vyapak brahma niranjan nirguna vigat vinod

jc aaj prem bhagwatiwas kaushalya goad”

He is the Supreme being but out of love he is

inthe lap of Kaushalya. He is the manifesta-

tion of the omnipotent (Brahma) He never
bore ill will or conilict against anyone. There
is needtokeepthatimage intact ‘inthe lap of

Kaushalya® (Interruptions) About Ramrajya

Tulsidas has said, “Sab nar karahin paras-

per preeti, chalahin sawadharma nirat

sudhniti* The subjects love each other and
therefcre had mutual respect for religion.

There was freedomto chose their own relig-

ion during those times..(/nterruptions) How

such Ramrajyawas altained? Ram destroyed
the goldenLanka. This hasto be understood
in the right perspective. But today those
having gold rule the country. If someone
brings five kilograms of gold he too rules
here. The rule of gold is yet to come to an
end. This is the Government of capitalists.

But who were instrumental in destroing the

golden Lanka and in attaining this success?

The mdnkeys , bears etc were with Lord

Rama. This is symbolic. They representthe

downtrodden and backwards. Even Rama

defeated Ravana with the help of Mandal.

This is avery old concept.

SHRI MADAL LAL KHURANA (South
Delhi): Rama did not allow immolation of
children. Nochildimmolate during the period
of Rama.

SHRIVISHWANATHPRATAP SINGH:
Whoever got victory, he had 1o take their =
support. Kansa was killed with the help of
Yadavas.

Now | would like 10 conclude. | want to
put up those issues which have been ig-
nored. ShriAdvaniisinthe favour of religion.
Tulsidas has described..(/nterruptions) you
should gothrough the message of Tulsidas.
One day you too will be compelled to admit
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that what Tulsi has written is true. Let us
discuss it. “Koi Khetinakisan ko, bhikhariko
na bheekh bhaye wanik ko na wanekee, na
chakar ko chakiri jeevikariheen do manush
kahen ek-ekan kehan jai bhal". The condi-
tion is almost similar to this today. Discus-
sionshouldbe heldonit. This issue has been
ignored. Today farmers do not have engage-
ment beggars do not have alms, business-
men do not have their business and job-
seekers do not have any job. This is the fate
of you today * Jeevikaviheen kog soche ek-
ekan kahan jai”

It means an unemployed person is
asking another one where to go and what to
do. Therefore, this aspect also should be
considered. But the Government ignores it.
| would conclude after submitting one more
point . When Bhisham Pitamah was asked
about his decision to favour Druyodhan and
why did he decide to favour Duryodhan, he
answered, “ Arthasya Pursho Daso™. It means
that the man is the slave of money. “Dasya
no Arthasya Koye™. It meansthat the money
is not the siave of anybody. Hon. Prime
Minister we are getting financial assistance
from abroad. There should be discussionon
this issue too. | would like to inform the
concerned people that if we continue to
follow this policy, we would have to pay a
heavy price. This is a path leading to con-
frontation. It is rightly said that the river
Gangas does not change itself. Though the
banks of Gangas are not changed yet the
steam always remains new and ultimately it
falls in the sea. The wave of though in the
country will always continue to flow and this
wave will ultimatly mix up with the ocean of
public, which is tis ultimate object. We can
find out the way by mixing our thoughts with
the ocean of people. With these words, |
congratulate you a lot.

SHRI LAL K. ADVANI (Gandhinagar):
Mr. Speaker, Sir, at the outset | would e to
express my happiness that the conflict has
been averted. In fact everybody has ex-
pressed satisfaction and happiness formally
butit appeared fromthe speechesthatsome
were unhappy that the conflict has ben
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averted. They had incited and made deter-
mined effort and even stalled the proceed-
ings of the House for day together to press
for the dismissal of the state Government.
There was a time when our friends used to
saythatthey were not particular about invok-
ing Article 356 and only wanted acquisition
of land. But there was stage when they said
that they have changed their stand. On the
one hand | am happy that the conflict has
been averted on the other hand | am un-
happy as to why the situation was broughtto
such apass where the conflict seemedinevi-
table? | do not blame them, but the Govem-
ment. This Government has completed one
yearofitstenure and it was not unaware that
every clection is fought on one issue or the
other.

Mr. Speaker, Sir even during the 1977
elections the country was facing serious
problem of poverty. There were other prob- -
lems also besides unemployment andevery
party declared in its manifesto that if it came
to power tiwould do this thing and that thing
to solve these problems. But then a unani-
mous decision was taken that the voters
should be exhorted to vote for and against
Emergency. Those who favoured it should
vote the Congress and those who were
against it should vote the opposition. In this
way the issue of Emergency became a
decisive issue during that election . In.the
1980 elections the bickerings and infighting
in the Janata Party became an issue. This
does notmeanthatpoverty orilliteracy were
no more a problem. Then came the 1984
elections. The Congress party had made
many promises inthe election manifestoand
so had all other parties but what influenced
the voters was the assassination of Shrimati
Indira Ganchi and her assassination be-
came the cecisive factor.

Mr. Speaker, Sir, during the 1989 elec-
tions, Bofors issue became the decisive
factor,. The leader of Janata Dal Shri Vish-
wanath Pratap Singh came out victorious
and became the Prime Minister. Atthattime
also all the problems were there and all the
parties had mentioned them in their election
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mantfestos but the electoratefoundthe Bofors
issue most cruclal. At that time it was said,
which Defence deal has been struck without
getting commission and when have people
associated with such deals not got commis-
son? lf some people have got commission
what is wrong in it? why is a hue and cry
being raised? The entire proceedings of
Investigation were stalled andthe opposition
members resigned. A fresh election was
conducted and Bofors became the crucial
issue. We drew aconclusionthatthe masses
will nevertolerate corruption at high places.
Similarly, during the 1991 elections Ayodhya
issue became the decisive factor. You may
say.....(Interruptions)

There might be a difference of opinion
butwhen|sayitrepeatedly, I say it because
we are accountable to the masses, the way
Vishwanath Pratap Singh was accountable
forthe investigation regarding Bofors, it did
not appear to Shri Chandra Shekhar that it
was his accountability to pursue the investi-
gation , so he made a statementthat it is the
job of a sub-Inspector and he will do it . But
as Vishwanath Pratap Singh was account-
able he pursued the matter. He reached a
point but he could bot reach the root. The
hon. Prime Minister had given an assurance
that he would reach the root but he has not
been able to do so till bow. He has not even
been able to trace the lawyer who handed
over a letter to Shri Madhav Sinh Solanki.

The Government is no more interested
in it and we also do not want to pursue it in
view of legal complications. | am referring to
this because ! feel that had Shri Narasimha
Rao made this statement last year which he
made today, things would have been quite
different. lamonly referring tothe authorita-
tive part. Had he said that he would take up
the matter from the point it was left by the
previous Governments the situation would
not have reached such a pass. Will this not
send wrong signal to the masses? Will they
not feel that the Government does ot act
unless it is pressurised and the situat >n is
‘worsened,. Is it right? We may level any
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number of changes on the Utter Pradesh
Government, for inciting the people and
violating the laws, but | would like to con-

 gratulate the Uttar Pradesh Government for

abiding by the laws, not violating the court’s
verdict and at the same time not forgetting
the mandate..(Interruptions) You may cer-
tainly getangrybutlamhappythatthey have
been able to meet the target. It took some
time and lot of had work. The Rajmata hadto
go to Ayodhya to persuade the saints and
when the saints insisted whether the Prime
Minister would help in this matter , we told
them to come to Delhi and hold a meeting
with the Prime Minister. We agreed that the
Courts verdict should be followed but merely
saying that the Uttar Pradesh Govemnment
wants us to abide by it , will not serve the
purpose and we are also not satisfied by this
reply. We want some progress on this issue.
We have already saidthatthe prime Minister
should take up the matter from the point it
was left by the previous Governments. But |
have a complaint. | had personaly met the
prime Minister and told him that during the
tenure of Rajiv Gandhi, ShriButa Singhwas
looking after this matter. This issue was
raised during RajivGandhi's time also. Later
when Shri Vishwanath Pratap Singhcameto
power, he had to tackle this problem. Then
Shir Chandra Shekhar came to power. | had
said earlier also that whatever progress has
been made on this issue has been made
during Shri Chandra Shekhar’s time and |
repeat it once again today. Two important
aspects were dealt with. Both the parties-
who had sharp contradictory views- the
members of Vishwa Hindu Parishad and the
BabriMasjid Action Committee were brought
tothe negotiating table. Many meetings were
held. They were alsotoldto give representa-
tions and documents inblack and white after
consulting experts. The documents were
presented and exchanged and both the
parties were told to register objections and
comments etc. if any on these documents.
This was also done.

(English)

. This entire exercise went on for some
time.
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| do not want to draw myself into a
controversy. A Document was presented
which said that Lord Rama was not born in
Ayodhya but In Afghanistan. There was
another paper which said he was born in
Nepal and still another one which said he
was born in Egypt. But at this moment. I do
not want to go int these details. | would like
to say that what is important is to bring both
the parties tothe negotiating table, exchange
documents and take a decision which is
agreeable toboththe parties. The hon. Prime
Minister is present here . Iwould like to know
from him whether this matter was also dis-
cussed because when | want through the
statement | was surprised. On the one hand
he said and | quote:

(English)

*| also told them, * ‘them’ means the
religious leaders who met him,"that once
the work is stopped, 1 would revive the
efforts initiated by the previous Govern-
ments that had remained unfinished"...”

[Translation)

| come to the conclusion from this that
he would take up the matter from the point
it was left by Shri Chandrashekhar.

(English)

“The purpose of this exercise is to
bring about an amicable settlement
through negotiations...”

[Translation)

“In case it becomes necessary, the liti-
gation pending in various Courts on the
subject could be consolidated and consid-
ered by one judicial authority, whose deci-
sion will be binding on all parties. This would
require a fairly elaborate exercise at Govern-
ment level and appropriate submissions to
the Courtsfortheirconsideration. lexpressed

RamJanm g54
hoomi-Babri Masjid Dispute

my belief that this exercise at Government
levelcouldbe expedited andcompleted within

"4 months time. | found agreement on this

approach...”
[Translation] -

Vajpayee ji, Dr. Joshi ji and | had held
talks with the saint when they returned after
having a meeting with him. We have been
meeting even after that. Moreover, just be-
fore coming here to speak | called Mahant ji
and asked him whether such a thing hap-
pened there about which it has been said
that.

(English)

There was an understanding, “ | found
agreement on this approach...”

[Translation)

Because | hold this opinion and Shri
Somnath ji will correctly interpret it-

(English)

I have not said that this entire matter is
notjusticiable. No. I have only said that there
are certain aspects in this which are not
justiciable.

[Translation)

When | say this it is not based on my
own assumptions. Here is the Bommai-
Report and along with it there is also a copy
of the decision of the Allahabad High Court
dated 7th November, 1989,. The last lines of
the decision of the Allahabad High Court is -

{English)

“Itis doubtfulthat some of the questions
involved in the suit are soluble by judicial
process.”

[Translation]

- What does it mean? There are many
such issues about which the court itself
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states thatthese issues cannot be solved by
judicial process. In this regard | agree with
Shri Antule ji that now this issue has taken
such aturn and page number of people are
so much involved in it that no one can defi-
nitely say that how the decision of the Court
would be implemented.

I may say that
(English)

Litigation is no solution to this problem.
[Translation)

There is one more thing renowned
advocate of the Supreme Court has said the
day before yesterday and Shri Somnath ji
willalso confirm it, that he has seen alithose
suitsthat are lying pending withthe Allahabad
High Count. He has also seen the list of
witnesses attached with those suits. He has
_ further said that he has seen the list of only
250 witnesses and if only those 250 wit-
nesses are called in the supreme Court and
one bench of the Supreme Court is askedto
see only this issue daily from morning to
evening, even then it will not take less than
two to three years in resolving it under the
present Civil procedure code and the legal
system. Inthe mean time some more issues
may come up. | was surprised to hear as to
why did the hon. Prime Minister bear great
importance. This was never discussed with
the saints. The only point which was dis-
cussed with the saints was that the matter
should be discussed fromthe point where it
was left by Shri Chandra Shekhar ji and at
that time Chandra Shekhar ji and his Gov-
ernmentwas being supported by your party.
lam happy to learn that the view adopted by
Shri Chandra Shekhar ji was endorsed in
writing by Shri Rajiv Gandhi in a letter in
which he wrote that efforts should be made
to know only one thing whether there was
ever a temple on the site which is called as
Ram-Janam Bhoomi and where today a
structure of mosque is standing , and the
Courtandjudges should confine themselves
to this point only. And if this point is proved,
the place should be handed over 10 the
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Hindus for the construction of their temple
They initiated talks by adopting this views
and the members of the Babri Masjid Action
Committee came for a dialogue accepting
this very point of view.

If this approach is adopted today, then
the problemcannot be solved and secondly,
there well be many matters for decision for
which everybody will have to be contacted
and everybody will have the right to speak. If
the Court takes up the issue whether Lord
Rama was born here or not, it just cannot
take any suchdicision. Somebody ways that
hewasborn in Afghanistan. Mr. Speaker, Sir
. | would therefore say that a totall:r wrong
nation is created whenever there is arefer-
ence to the Court and whenever anything is
said about the Bhartiya Janata Party in this
regard. Shri Manishankar Aiyar ji asked me
a straight question as to what would | do
constitution taken in this House andthe oath
of the Constitution taken in this House and
the oath that we take in the public outside? |
would like to emphasise that my and our
party's allegiance to the Constitution is
unquestionable. Thereis no question of clash
between the two. Everybody has allegiance
towards his family, one hasthe allegiance for
the institution he works in. If someone is
asked as to what would he do in case there
isaclashbetween his allegiance towards his
Communist Party and that towards the
Constitution .Certainly the allegiance to the
constitution is above all, but the point is who
will be benefited by this nation that is being
created throughout the country by asking
such questions?

Mr. Speaker, Sir, ShriChandra Shekhar
jiwhois notpresenthere atthe moment said
thatthere shouldbe atalkinclearterms.lam
ofthe opinionthatthere shouldbe acleartalk
and Shri Indrajit ji has said that | talk very
gleverly others also do | would there fore
make request to all those who can talk in
clear terms that they should give clear re-
plics. Shri Shuleman Sait who is present
here said in the House ygsterday, andin our
reply you have quotedit also and 1quote Shri
Suleman ji—
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I am very happy that a question has
been asked about the mosque. The Prime
Minister in his statement has given full guar-
antee for the protection of mosque. He also
saidthisinthe NIC meeting. He also said that
in the Congress party manifesto, a guaran-
tee has been given for the complete protec-
tion of the mosque. | quote:

“Congress is for the construction of
temple without dismantling any mosque.”

[Translation)

He is satisfied with it but he is not fully
satisfied.

(English)

He does not say the disputed structure
but he says, ‘Mosque’ protection of mosque
means not protection of structure butit means
that later on the idols will be removed and
mogque will be restored.

[Translation)

He has said it in a very clear terms. |

- would like that the hon. Prime Minister and

others may also speakinclearterms. Allega-
tions of violation, contempt and disobedi-
ence of the court are made against us today,
lamofthe opinionthatthis dispute has taken
place only due to the formation of the Babri
Action Committee which came into exis-
tance to oppose the order of the count. |
would not cite more examples to what is
going on in Ayodhya, 1 think all other ex-
amples were unnecessary. lagree withthose
who say that the Uttar Pradesh Government
would disobey the court order only because
some other Government has also done the
samebelieve it would notdo that but, 1 wou!d
also like towarnthat the feelings of the public
of the country which have just been referred
to by Shri Vishwanath Pratap Singh should
be take into consideration as whole,. Shri
Vishwanath Pratap Singh has mentioned
only aboutthe minorities. I saythat we should
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be concerned about the whole country rather
than only discribing the mental state of the
minorities. Whenthey aretoldthat amosque
in calculats was constructed in violation of
the law and without the permission of the
corporation and the court ordered to demol-
ish the extra structure,thenthe Government
of that state stated that it would become a
law and order problem for them. | am not
accusing them, 1 say that it is their right. It is
their rightto say to the Government thatthey
should be given relaxation because it is a
matter of law and order problem and High
Court granted the relaxation.

Now, if the entire country comes to
know aboutit, they will say thatin that matter
it was done but in this matter, the High Court
says that it should be demolished. What will
be its consequence? Will it be good?’

They were complaining as to why did
the centre not acquire the disputed land,
even though it had even thought of dismiss-
ing the state Government. They did not
acquire it because they knew that the Uttar
Pradesh Government was earnestly making
all efforts; that they were facing difficulties
and that the acquisition of the land would
mean arepetition of the operation Blue Star,
which theydid notwant. [feelthatthey acted
wisely and prudently. The U.P government
uscd to tellus that we ourselves should ask
the centre to acquire the land as it would
relieve their headache. However, we did not
approve of the idea. After all, this was the
responsibility of the Government too should
fulfil its responsibilities.

At the meeting of the National Integra-
tion Council, the State Chief Minister, Shri
Kalyan Singh made it amply clear that his
Government willimp!ement the court orders
and make efforts to get it implemented, but
for this he was not prepared to open fire on
the saints assembled there, as the previous
Government did on October 30 or November
2,He alsomade it clearthat he was prepared
to accept any punishment given by the Na-
tional Integration Councilfor his stand... (Inter-
ruptions)
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SHRIKAMAL CHAUDHARY (Hoshiar-
pur): It is more on an eye-wash. (Interrup-
tions)

[Translation)

SHRI MADAN LAL KHURANA(South
Delhi): In fact it is they who vitiating the
country's atmosphere...(Interruptions)

SHRILAL K. ADVANI: Mr. Speaker, Sir,
I am grateful to Shri Indrajit Gupta for draw-
ing our attention to the fact that this issue
may have its repercussions not only in this
country but abroad also. He expressed his
concernoverthe possible reaction this issue
might have on the Hindus and their temples
in Bangladesh. | am glad to know that he is
concerned about the Hindus and their
temples in Bangladesh. | would have felt
happy had he and those in other political
parties expressed the same concern when
temples were destroyed in Annatnag and
two lakh Hindus forced to flee the valley.

The double standards being followed
today in this country is giving rise to many
difficulties. Had all the political parties in this
country passed a Resolution. (Interruption)

Two lakh Kashmiri Hindus are running
from piller to post. Mr. Prime Minister , you
are presentinthe House. | request you to do
the thing that your predecessors didn't do.
Please visit these migrants and have a look
at their miserable condition. please visit the
camps in Jammu and Delhi to understand
their plight. Ourentire media s pre-occupied
with the Ayodhya issue. Newspapers and
periodicals are replete with articles pertain-
ingtothe Ayodhyaissue and political parties
and the people have nothing else to talk on
, but Ayodhya,as if the issue has become
some ghost, even though it is a fact that it is
not a dispute between a temple and a
mosque. Youwon't agree with me, butl have
said time and again.

[English)

-That this is not a dispute between a
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temple and a mosque. This is a dispute
between a temple and a non-mosque.
[Translation)

There existed a Mosque, but not today .
The structure Is that of a Mosque but do
they keep idols inside a mosque? Do they
keep the idol of Lord Ram in Mosques?

(Interruptions)
SHRI RAJVEER SINGH: Mr. Speaker,
Sir, we take strong objectiontoiit. He is using
abusing words, sitting besides us. This won't
do (Interruptions)
[English]

MR. SPEAKER: Mr. Shahabuddin, you
should not have used that word.

SHRI SYED SHAHABUDDIN (Kishan-
ganj): Which word Sir.

MR. SPEAKER: You have a refined
diction also.

(Interruptions)

MR. SPEAKER: | reprimand you for
using those works.

(Interruptions)

MR. SPEAKER: You going beyond the

A limits.

(Interruptions)

MR SPEAKER: Mr. Shahabuddin, you
should have realised that we were discuss-
ing this matter very very carefully. It was not
necessary for you to use the words like the
ones you used. | know that you have a
refineddiction; you could have used a better
word, But | do not know why you are doing
it.

SHRISOMNATH CHATTERJEE:lonly
wanted a clarification from Advaniji that
were the Government of UP acquired the
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landfor tourism purposes, after the ‘acquisi-
tion the Government must have taked the
possession also. How was the possession
made overto VHP, Bajrang Dal and others?

Secondly, with regard to the mosque In
Calcutta which you have referred to, only a
portion of if was held to be outside the
sanctioned plan, not the entire mosque. Of
course, | have no personal knowledge, | will
find out. Not that the entire mosque was
illegal.

SHRI EBRAHIM SULAIMAN SAIT
(Ponnani): You know fully well that Muslims
were prying in that mosque right from 1428,
for 450 years. How did those idols come
inside? Thenyou must alsoknowthatthe UP
government had fitred an affidavit saying
that the idols have been placed surrepti-
tiously and wrongtully dead of night. This is
afact. We never placed the idols. Idols were
placed by some mischief makers and be-
cause of that the Government forced us and
the law court forced us notto pray there. We
did not give up prayers ourselves deliber-
ately. Ourclaims exist and once the idols are
removed we will start praying over there.

[Translation)

SHRI LAL K. ADVANI: Okay he has at
leastclarifiedthatthey wantto remove those
idols. The gentleman who spoke here also
agrees to it. Imagine there is an idol placed
there today as per the orders of the court.
The High Courts has also upheld that deci-
sion... (Interruptions).. Listen, if you wish 1
am prepared to read out.. (Interruptions)

[English)

Now, I cannot argue, Sir.
[Translation)

Mr. Speaker, Sir, It was not just an
opinion of the Court. Rather , the court had
ordered that the Puja will continue. It had

decided that the doors would be opened. It
was not our decision. No Vishwa Hindu
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Parishad had forcibly.... (Interruptions)

[English]

SHRIBASUDEB ACHARIA (Bankura):
When didthe Allahabad High Court passthe
order? The idols were kept there, inside the
Mosque. Whenwas the order passed and by
which Court? (Interruptions)

SHRI LAL K. ADVANI: In 1950, the
District Court... (Interruptions)

SHRI EBRAHIM SULAIMAN &SAIT:
The issue of idol was not decided so far
(Interruptions)

[ Translation)]

SHRI LAL K. ADVANI: Mr. Speaker,
Sirldon’s wantto go atlengthinto the history
of this issue. The court has gone to the
extent of saying that as per the affidavits
place before the Faizabad District court, no
one has offered Namaz or Puja at that place
since 1936... :

SHRI EBRAHIM SULAIMAN SAIT:
Namaz was offered there till December 22,
1949. Pandit Nehru has written a letter to
Pandit Pant in this regard.

SHRI LAL. K. ADVANI: But | don't say
1936. | say that in 1949, while they say that
idols were placed there and when in 1950,
the court held that Namaz was not being
offered there since 1936. If that statement is
untrue, thenthose who appealin the name of
court day in day out, say that the court had
made an incorrect observation and, there-
fore, what | am saying is also incorrect. But
the court has held that uninterrupted Puja
will continue to be performe from 1950
onwards and that no one will offer Namaz
there. Since than, i.e after 1950, not a single
Muslim had gone to that place. This is totally
correct.

English

SHRI MOHAMMAD YUNUS SALEEM
: This is correct. (Interruptions)
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SHRI LAL K. ADVANI: This is correct
and now | wish.

[T}anslation]

Now you also accept that as per the
court orders, no Namaz was offered there
after 1950. Since 1950, idol worship has
been taking place there continuously and
the doors were unlocked by court orders. We
did not open it and that court order was
challenged in the High Coun. It was chal-
lenged in the High Coun... (Interruptions)

[English]

SHRIMOHAMMAD YUNUS SALEEM:
The High Court of Allahabad had given the
stay order and that is pending. (/nterrup-
tions)

SHRI LAL K. ADVANI: | wish Shri
Somnathjicould enlighten them on the legal
point at least because he has been advising
me. lamaware of the legal points. (/nterrup-
tions)

SHRIMOHAMMAD YUNUS SALEEM:
I respectiully submit that you will not say
anything that is contrary to the facts. | have
studiedthe whole case. | knowthat the order
was passed by the District Judge of the
Faizabad Court. A Writ Petition has been
filed before the Allahabad High Court's
Lucknow Bench. That Writ Petition is still
pending; when that application was filed
before the Allahabad High Coun, the status
quo order was passed that no further im-
provement or change will be made in that
building.

(Interruption)
(Translation)

SHRI LAL K. ADVANI: The doors were
opened. It was done during the tenure of the
Congress Government and an allegation
was made against the Judge who passed
this orderthat he had done it at the behest of
a Minister holding office at that time. | had
met that Judge and he told me that he has
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never seen even the face of the said Minis-
ter. This is what he has said against whoman
allegation was made.

SHRI SOMNATH CHATTERJEE: We
didn't say so.

[English)

The Hindus had gone to the Court for
the purpose of opening the temple and the
Puja has been performed under the Court
order; and that very Court has said that no
further construction will be made.

SHRI LAL K. ADVANI: | understand,
they said, "No further construction, and not
no further Puja”™.

(Interruptions)

SHR! SIMNATH CHATTERJEE: Why
was the construction not stopped? That is
the issue.

SHRILAL K. ADVANI: | will tell you.
[Translation]

Now, Mr. Speaker, Sir, a misunder-
standing is coming to the fore continuously,
when | listened to Maliniji she did also men-
tion it but Somnathji did not make this error
because he knows that the acquired land-

[English]

Itis not disputed territory. The disputed
territory is the structure. (Interruptions) | am
not yielding, Sir, (Interruptions) You have
your own viewpoint. You have stated it. So
far as | am concerned, | draw distinction
between the two.

SHRIMATIGEETAMUKHERJEE: Sir, |
want to seek a clarification.

IMR. SPEAKER: This will be the last

clarificationthat you willask from Mr. Advani.
(Interruptions) ’

Sl‘IRlM/\TI GEETAMUKHERJEE: You
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said that tha issue Is not mosque or mandir.
Itis not mosque because there is no prayer.

May | ask you in all humility: How many

. mandirs are there in our country where no
prayer is there? Do you think that those are
not mandirs?

[Translation)

SHRILALK. ADVANI: Mr. Speaker, Sir,
there is some difference between the land
measuring 2.77 acres which was acquired
by U.P. Government and the land which is
below the structure. The writ-petition, which
is at present pending in the Supreme Court
or which is being heard in Allahabad High
Count, is related to the 2.77 acre acquired
land. | rememberthat atthe time of acquiring
the land, it was considered as to why the
entire land should not be acquired. It was
also discussed that the government should
acquire the entire land i.e. the land on which
the structure of mosque is there andthe land
on which the idol of Ramlala exists, as had
been done by the previous Government-the
V.PGovernment. But it was decided deliber-
ately after a great deal of thought that.the
U.P. Government may not create bitterness
as all the Muslims of India have an appre-
hension about the structure of mosque and
notaboutthe rest of the land. So it should not
be acquired rather it should be protected.
They continued to keep the word they gave
at the meeting of the National Integration
Council to protect the mosque and took
utmost care to protect it. The remaining part
of the land was acquired which had a site for
Shilanyas.. (Interruptions) | would like to
informyouthat it was acquiredtofaciliate the

pilgrims...(Interruptions]

AN HON. MEMBER:

Tourism...(Interruptions)

SHRI LAL K. ADVANI: Itis correct, for
tourismandfor pilgrims...(Inferruptions)..you
do not know, pethaps thase people know it,
whenan affidavit wasfiled inthe Court about
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tourism and about pilgrim traffic. Similarly,
another affidavit was filed by the U.P. Gov-
ernment stating that the Government ac-
cepts this place as the birth-place of Lord
Rama and the temple has to be constructed
there. | think the construction of (enpb will
also promolatourlsmandthatlswhylhlshas
been done (Interruptlons) ,

[English)

SHRISOMNATH CHATTERJEE: Then
the Government should have constructed
the temple. How is the Government land
made over to this organisation?

SHRILAL K. ADVANI: | will tell you. We
couldhavetaken alead fromfree India’s first
Government because that Government,
under the chairmanship of Mr. Nehru, de-
cided to construct the Somnath Temple.
(Interruptions) The earlier temple had been
destroyed. (Interruptions) ‘

[Transiation)

SHRI LAL K. ADVANI: Not only our
Government has done so but the Nehru
Government also did it. When Sardar Bal-
labhbhai Patel took the decision, Mahatma
Gandhi gave his blessings to the move but
said that it would not be proper that the
temple should be Constructed by the Gov-
ernment and suggested that a trust should
be formed..{Interruptions) andthe same trust
should construct the temple.

(Interruptions)

SHRILAL K. ADVANIL: If we take these
two things separately...(Interruptions)
[English]

SHRIMOHAMMAD YUNUS SALEEM:

The court has said that it will not be trans-
ferred.
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[Translation)

SHRILALK. ADVANI: Now | have given
reply to all of your queries. I think you are all
satisfied. Mr. Speaker Sir, through you |
would like to submit that when the saints
called on me, there was no point of 2.77 acre
of land in their mind. So far as the matter of
2.77 acre oflandis concemed, Ihope, asthe
Supreme Court has indicated andperhaps it
may callfor allthe relecant petitions fromthe
Allahabad High Court. The U.P. Govern-
ment has already filed such a petition in the
Court. It will be much better if the decision
comes out soon. But as per our discussion
and your statement, the matter is related
with the structure where a mosque existed
earlierand whereidols of Ramlalaare placed.
I have got a very strange experience about it
during the last few days. | have a Christian
friend. He is a publisher. | requested himto
gothere andto see with his own eyes, andto
make his own conclusion. He went there.
Now he has returned. He asks three ques-
tions to every person who meets him in this
regard. He asks whether they are aware of
Babri Masijid. If they say yes, he asks his
questions. The first question is-how many
minarets are there? He gives options whether
there are 2,4 or 6. The second question is
how many people offer Namaz there daily?
Whether 10,50,100 or more. All people give
the wrong figures. When he says that there
is no minaret in Ayodhya and none has
offered any Namaz there for 40-42 years.
Then the people ask, why is this dispute
then? He further adds that no Muslimresides
within the radius of 2 Kms. of this structure.
Then the people repeat the same question.
Why then all this controversy?

Mr. Speaker, Sir, | was hearing Shri
Mani Shankar Aiyarvery attentively. lhave a
strong objection to the statements made
here, and the publicity made by the Govern-
ment also in this regard. It is projected
throughout the country through the Govern-
ment media that the jemple supporters want
to construct the temple by demolishing the
mosque. lts consequences willgo againstus
in the country as well as in the entire world.
If we give the facts...(Interruptions) May be
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thereis a court order andthat court order will ¢
be wrong. But nobody offered Namaz there
for the last 40 years by the court order.

.iEninsh]
SHRIMATI  ‘MALINI BHAT-

TACHAARYA: Sir, Mr. Advani said that the
disputedareais not adisputed area. Now he

“proceeds to argue that the disputed struc-

ture is not a disputed structure.

SHRI LAL K. ADVANI: Maliniji, | am
sorry, | am not yielding.

[Translation]

| totally disagree with your notion of
fundamentalism. What you call the Hindu
fundamentalism in fact, not Hindu
fundamentalism..(Interruptions) -

Mr. Speaker, Sir, it is narrow-minded-
ness, itis communalism. As casteismbrings
in narrow-mindedness, similarly communal-
ismalso brings in narrow mindedness. Mind
you, there is a difference. | know the defini-
tion of fundamentalism. That is why | am
saying that there is no fundamentalism in
India. There are so many ways of worshipin
India and if one more way is added to all
these ways, nobody may ever have any
objection to it.

Butthereis apsyche, amajority psyche.
The country which was divided on Hindu -
Muslim basis and after partition Pakistan
declared itself an Islamic nation but this
country did not declare itself a religious
nation...(Interruptions)

[English)

"THE MINISTER OF RAILWAYS (SHRI
C.K. JAFFER SHARIEF): Please L 2ar with
me. (InterruptionS) It should not go ¢ rec-
ord. Please don't say this to us.

[ Translation)

" India belongs to all of us. You cannot
divide it. The people who were in favour of
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Pakistan have already left. We were not in
favour of Pakistan...(InterruptionS)

SHRI MOHAMMAD YUNUS SALEEM
(Katihar): Who had fought against the Bri-
tishers, you or we? Please tellme, who were
jailed, you or we?

SHRI LAL K. ADVANI: At that time we
were too young but what did the people do
who are sitting beside you?

SHRIMOHAMMAD YUNUS SALEEM:
Whenwe were fighting for freedom, we were
against the creation of Pakistan.

SHRI LAL K. ADVANI: That was very
good.

SHRI MADAN LAL KHURANA (South
Delhi): Whatdid the Muslim League do which
is with the Congress now?

SHRI EBRAHIM SULAIMAN SAIT
(Ponnani): That Muslim League and this
Muslim League are two different
parties...(InterruptionS)

[English)

SHRI LAL K. ADVANI: I have not said
anything wrong. You may disagree with it.

[Transiation]

You have absolute rightto disagree with
me, but | agree that in spite of the fact that
India was divided on Hindu-Muslim basis
andin spite of the fact that Pakistan declared
itself an Islamic State, India condemnedthe
idea of a State based on religion and did not
acceptthe religious State and declared tself
a secular State. The reason behind it is that
this country is having majority of Hindus.
Had India not been a Hindu majority country
or had it been a Muslim Majority country, it

would also have been an Islamic or a relig--

ious country. Not long ago Bangladash was

formed with our help, and in the beginning it

was a secular State, but after 15 years it
-~ Ielamic State.
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Mr. Speaker, Sir, | feel pride that the
State tradition of India and its traditional
politics do not permit a religious State, in-
stead they permit a secular State.

Justnow ShriV.P. Singh has saidrightly.
He was quoting from the age of Dashrath.
During those days person like Jawal was
also regarded a Brahma Rishi. Although he
was an athiest, he was included among the
royal counsellors. In this country every per-
son is given due respect whether he is ath-
iestor an athiest like Jawal. Great innovator
Charwak, who propounded the theory of
“Yawat Jeevet sukham Jeevet, rinamkritwa
ghritampiwet, bhashmibhootasya dehasya,
punragamanam Kutah” has also been re-
garded a saint. This is the tradition of India.
It is not our tradition as Shri Shahabuddin
hasdemandedthe resignation of Vice-Chan-
cellor of Jamia-Milia who said that it was
wrong to impose ban. It is not our tradition.
Andif they wantto make suchtraditiona part
of our tradition, then | would say that ours is
not a tradition of intolerance.

Therefore, | conclude with the submis-
sion to think about what to do in future as
they have laid emphasis on it. | would like
that first of all the doubt in the minds of the
saints with whom talks were held should be
cleared because there is a contradiction in
this statement. On the one hand, it has been
stated in the statement that | will proceed
from the point which the previous Govern-
ments had left. According to Shri Rajiv
Gandhi's letterand the announcement made
by Shri Chandra Shekhar this dispute was
confinedto apoint whether atemple existed
there or not. If it is proved that there was a
temple, in that case it will be handed overto
them.

Mr. Speaker, Sir, since there has been
a lot of discussion on the Constitution, |
would suggest one thing. The method they
have mentioned in it is not the only method
leftin the Constitution. It has said that allthe
cases pending in Allahabad High Court
should be brought here and then a decision
should be taken with regard to thése cases.
As lhavetriedtotell youthatit willtake years
together and even thenthe issue will remain
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unresolved. It will be in the interest of my
party and not in the interest of the country.
That is why 1 am telfing everybody not to
raise this issue again and again and why do

they wanttodo afavourto ourparty. It seems
thatthese parties will not feel contented until

the Bharatiya Janata Party comes to power
at the Centre on the Mandir plank. There is,

1believe, only one way to resolve this issue

and that is to make use of Article 143 and to

go ahead from the point Shri Chandra

Shekhar and Shri Rajiv Gandhi had left.

[English)
“Article 143 saysthat: “Itis the power of

the President to consutt the Supreme Court.
If at any time it appears to the President that

aquestion of law orfact has arisen oris likely

to arise, whichis of such a nature and of such
public importance that it is expedient to ob-
tain the opinion of the Supreme Court upon
it, he may refer the question to that Court for
consideration andthe Court may, after such
hearing as itthinks fit, reportto the President
for its opinion thereon.”

Whateverit is, but this is the question. It
can be referred under Article 143 to the
Suprema Court for opinion and once that
opinion is obtained.

[Transtation)

After that there are two methods to
resolve this issue as everybody says so -
negotiation or court verdict. | think that inthis
matter

[Engfish}

Litigation is not necessary. Yes, nego-
tiation is the answer.

SHRIMOHAMMAD YUNUS SALEEM:
Who started litigation?

SHRILAL K. ADVANI: Yes, negotiation
is the answer. f negotiation do not succeed,
then the other course is fitigation.
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(Interruptions)

SHRI SOMNATH CHATTERJEE: Is
there any precondition? '

SHRI LAL K. .ADVANI: No, | am mot
putting any pre-condition. It is for the Prime
Minister to conclude negotiations which he
had started. The next step in litigation.

" [Transtation)

Ihave mentioned Shri Chandra Shekhar
and Shri Rajiv Gandhi. When | tak about
legislation, lam reminded of Shri V.P. Sinca.

(Engfish]

SHRI V.P. SINGH was the person who
towards the end of his tenure and towards
the end of Rath Yatra thought about this.

[Translation]

And said, let us now enact the legisla-
tion.

[English]

He passed an ordinance and subse-
quently, under pressure he withdrew that
Ordinance andcreated arecordinthe Indian
History.

[Translation)

Anordinance was promulgated andwas
repealed the same day. All the Members
sitting here, except ourparly, are partyto this
legislation, about which no discussion was
held at all. No effort has ever been made for
finding an amicable seftlement. My party
raised the issue of Ayodhya only, but the
Vishwa Hindu Parishad raised the issue of
three places namely, Kashi, Mathura and
Ayodhya. I'do not want to name any person
but one of the Congress Members sitting
here, who asks us as to why do we not
discuss Kashi, told me that he had visited
Kashi. He was {ull of rage after seeing the
situation there....(Interruptions) But the
Bharatiya Janata Party did not raise any
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[Sh. Lal K. Advani] -

otherissue except that of Ayodhya. Regard-

ing othertemples and mosques of the coun-
try the Government has enacted a legisla-
tion to the effect that the status quo will be
maintained in respect of temples and
mosques of India as on 15 August 1947, |t
has been stated in that law that any case
pending in the court in this regard will be
treated as cancelled. All right, | will not
complain about it because your party got
mandate for that. But | oppose it, | cannot
complain about it, because you have got
mandate and it has been written in your party
manifesto. The way | talk of the mandate,
youoppose it, pleasedon'topposeit. (Inter-
ruptions)

19.00 hrs.

But | will certainly say that at that stage
no negotiation succeeds and no other way
out is left then. Whatever action the Govern-
ment thinks suitable by making a reference,
it should come to Parliament and enact a
suitable legislation to take that suitable ac-
tion. It is a practical suggestion. Letthe hon.
Prime Minister proceed further in this direc-
tion otherwise all these things, which have
been mentioned, will prove baseless and
most of the Members sitting here will derive
pleasure out of it. Had the Government cf
Uttar Pradesh been dismissed by Govern-
ment, they would have enjoyed the fruits of
thatdismissal. (/nterruptions)Now, thereis
some disappointment. Not only this, it is
there among some Members sitting there
...... (Interruptions) The direction in whichthe
circumstances have taken a tum is the right

direction. Ihope the Government will bearits-

responsibility in this matter. On the behalf of
my party and my colleagues | assure that we
will leave no stone unturned.

[English)

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): Mr. Speaker, Sir, 28
hon. Members have participated in this
debate very enlightening, very instructive. |
had asked for It; | had agreed that we should
have a full discussion. So, | must say that |

., BamJanm g74
hoomi-Babri Masjid Dispute

have been greatly benefited by whatever
- happened during the debate.

What we wanted to go into detail during
negotiations has perhapscome outhereina
different form; and | have a little better idea
of what are the grey areas which need to be
carefully approached.

This revelation would have come during
the negotiations. Now, this debate has, to
some extent, shortened the process andthe
time frame of the negotiations. lamvery very
grateful to every hon. Member of this House
who has participated in this discussion.

| made a statement-on a limited point.
The limited point was that | took upon myself .
the task of getting the Kar Seva stopped. if
it had not stopped the ways | wanted or the
way the whole country wanted, this settle-
ment of the issue would have been stopped;
it would have been diverted to a different
channel in a different direction. So, that
limited task of getting this stopped made me
invitethese sadhus. They were good enough
to come; and what | have stated in my
statement is what transpired there. If there
has been any misinterpretation, misunder-
standing, apart from the fact that there is
enough time to get the matter sorted out, |
would lika to say that | am very clear in my
mindthat every word thatis containedinthis
statement represents whattranspired at the
meeting. '

I made it very clear to them that my first
task would be to pick up the threads of what
Shri Chandra Shekhar did and the previous
Government did. | still stand by 1. | have
already started that process. In a day ortwo
I am going to open a cell in the Prime
Minister's Office to get all the paper work
done. Because wefind that the exercise that
was done, resuftedin a lot of documentation
being exchanged. But today, | am not quite
in a position to say that all those documents
are available. So | will have to collect the
documents from wherever they are, from
whomsoever | could collect them, recon-
struct the case and they are not the end of
the story. It is quite possible that there may
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be other documents, other evidence that
may be available and that evidence may b#é
equally relevant. So | would have to do an
exercise and that is the exercise which |
promise to complete within four months - Iitis
whether three months or three and half
months orfour months - have explaineditin
the other House, where they seem to havs
some reservation about that four monr h
period. | said, “why are you so partict &
about that four month period? Make 1t ton
days less. | do not mind.” One of them said,
it could-be five months.

" So, the flexibility which was there, both

In spiritand in word, while we were talking, if
‘ithasbeen marred, if ithas been sortof gone
back upon+ater in‘any form, | would say that
that was not reslly the intended thing. They
‘were not very particular about a particular
date, nor was |. The idea was that this
exerciseshouldbe completed. Butthatagain
isnotthe end of the story. Because, if neces-
sary, when | say if necessary, it obviously
means that if that exercise does not really
-#8sult in-an amicable solution, if it does not,
according 1o the Congress manifesto, if it
does not, then what-is the next step? The
next step which | very clearly stated was to
take recourse to the process of adjudication,
the process of disposal by a single authority.

-Ihad no authority to say at that moment

‘oftime noreven now, whetherit hastobe the -

Supreme Court. One single authority, I said.
1 did not say the Supreme Court because |
have not gone to the Supreme Cour, | have
" not made any submission 10 the Supreme
Court and it is too premature for me to say
- whichcourt it willbe or which authaority it will
be. t only said an authority. Then it also
transpired that when we were talking about
this stage, 1'said in thiscase if the authority
is seized of the matter, | am in no position to
. dictate within what time-frame that authority
should give' the final verdict. The Sadhus
immediatelyagreed butthey sdid, capyouat
-least not request them, request that author-
ityto dispose’of asquicklyaspossible. tsaid,
yes, every litigant has the right to do that,
- eIy paty Svas the right to do that. In fact, |
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amnotapartygtillinthe Supreme Court. But
still we could request the court or the author-
ity as the case may be to expedite the matter
because this is very important and urgent. |
am quite clear in my mind that the Supreme
Court and the High Court are both of the
same view, that there is an'urgency, there is
aspecial characteristic of this matter. There- -
fore, they have been dealing with the matter

from day to day with the urgency that it
deserves. Therefore, there is no contradic-
tion at all and | am quite sure in my mind
because | am now telling you what exactly
happened. What | said, what they said, it
cannot be anything but what has been con-
tained in this. But we will not go into this.

* All the arguments on all sides seem to
have come. This gives me great hope. When
you are on the first stage of negotiations, 1
awill not be surprised, | should not be sur-

- prised, no one should be surprised, if each of

the parties takes the utmost stand.

Thatis how we begin negotiations. Then
there is a climb down, there is a give and
take, there is a process, in that process we
ultimately come to aGCM oranLCM. Thisis
the process. Anywhere in negotiations, no
one starts with a concession. That is never
done.

So, today after this debate, | find that all
Members, all sections of the House and all
opinions, in regard to this matter have come
out in their utmost form. | feel hopeful that at
the end of four months or three months and
twenty five days, this will not be the situation.

Meanwhile, we will do the other exer-
cise. While we are discussing, while negotia-
tions are going on, as ithas happened during
yesterday and today we will be able to
demarcate the areas which could be the
issues before that authority. We need not go
into, whether one case is to go, ortwo cases
are to go, or whether there are 240 wit-
nesses or 520 witnesses. The point is that
the entire litigation is inter-connected, ac-
‘cording to my understanding. Otherwise, It

--would not have been there. Whether it is in

court A or court B there is an inter-_connec—
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tion. If there Is something which can be
detached, we will certainly detach it. But if |
seek adjudicatjon in one case and it be-
comes infructuous because of another case
pending at the same time, where do | end?

Therefore, there is a case for consoli-
dating such matters, those parts of the litiga-
tion which really yield the desired resutt. |
cannot do It piecemeal but | can do it piece-
meal only when we are negotiating.

Chandra Shekharji started a process. |
will pick it up. We will go ahead. If that really
fructifies. 1 do not have to start the next
process at all. | will stop there, come to
Parliament and say that this is what has
happened and everybody will be happy.

Since day before yesterday, since the
day on which | made this statement | have
been meeting representatives of organisa-
tions. BabriMasjid Action Committee repre-
sentatives | have met; Babri Masjid Coordi-
nation Committee | have met; | have met
individuals. Tonight, if ithad notbeenso late,
— may be even now — | will be meeting
some more representatives who are com-
ing. | have requestedthat the religious lead-
ers may be requested, may be persuadedto
talk to me so that | could understand the
religious aspect of it. If | have talked to the
Sadhus, | am equally prepared — in fact
equally eager —to talk to the religious lead-
ers, Muslim religious leaders, Islamic relig-
ious leaders, sothat Icould understandtheir
point of view.

So, lamstarting with aclean slate. lam
certainly going to involve others. It is not a
question of my doing and somebody cooper-
ating with me. | have told Vishwanathji, |
have told Advaniji; | have told everyone that
this Is an effort In which everyone would
have to be involved. It is not a solo perform-

“ance at all and the temptation of making
such a matter a solo performance is very
dangerous. Because no one wants to be rid,
deprived of the credit. if something does not
happen, of course, the, Government is the

whipping boy. Thatis okay. Thatistheresult. -

Thatisthe logic of being in Government. But

sjid Dispute
I have my own cofidence that this Is resolv-
able. It can be resolved.

So, | have taken all contingencies in
view. Those contingencies would have to be
prepared properly, carefully. Somnathji has
said, “Be very careful”. Yes, | will be very
careful. No problem.

lamnotreally notorious — as notorious
as some Members think — for rashness. In
fact the charge has been that | am too
circumspect. | think, in this matter, Sir, to err
on the side of circumspection, it is a wiser
decision than on the other side. It is for the
world to judge; it is for the country to judge.
So, | would only say this. | am starting with
the blessings of Parliament and | think with
the support, express or implied, of millions of
people in this country on what may be con-
sidered an exercise, which this time shalinot
fail because if it fails | shudder to think of

. putting even that ‘if", uttering that ‘if’. This

time it will succeed. Last time, maybe they
did not have enough time and so on. We
know where the matter came to a grinding
point. Now we will have to take it up from

- there. And ifthere are any other implications, |

other complications, we will have to go into
them. There is no doubt about that. Beyond
this, there is no clarification, which | can
possibly give now at this moment. Everyone
who has been asking forclarifications, every
hon. Member knows fully well that this is no
stage forfurtherclarifications because when
you are hearing across the floor here argu-
ments being so vociferously bandied about,
whatkind of clarifications do you expect from
me? This philosophical, Ramayan, Mahaba-
rat, what is it that we did not have discussed
here? | am very sorry. Thulsidas
also.....(Interruptions) | did not know that this
House is full of Ram bhakts and all that. So,
let us stop this kind of discussion. Whatever
has come out has come out. If some very
important matter has come out, it is to the
effect that this subject itself is not  as simple
asitlooks. Itis bound with many otherthings,
litigation plus the need for goodwill, which
has perhaps not been emphasised enough.
| feelthat there is a way. We have to muster
the will. lam sure that in spite of all the cross
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talk thattook place, all sections of the House
and, therefore, all sections of the nationhave
now decided to exhibitthe willtofindthe way.

Individually when | spoke to leaders, |
was more than delighted.to find that each
one of them made a personal commitment,
apart from party commitment, that he would

work along with me, we will allwork together. -

Of course in Parliament that kind of commit-
ment cannot be made because we have our
own reasons. So, we have to go on quoting
anyone whom we like in any sandarbh, any
context that suits us. That is okay. But the
pointis that | am vary greatly encouraged by
what | heard individually from Members,
from the sants and what | heard from the
representatives of the organisationssofar. |
amsure thatthis trend will continue. This has
been a trend-setter. A new trend has come
into the country. It is true that there could be
different opinions. Nevertheless the trend
seems to.be that we must find an amicable
solution. And if this trend continues no politi-
cal party is going to gain anything out -of
going against this trend. | have no doubt
about that. Here | see, both parties being so
selfless. Advaniji says, why do you make us
sitin Delhi. And he says thatthey are actually
pushing you and here. | am sorry. Neither
you can push them nor they can push you.
The people have much better wisdom than
that. So, when it comes to that we do not
have to really exchange ti:«ese things. Let us
begin this and | wish that whatever time we
have really stipulated, ifthe effort is fruitful, if
it is on the point of fructification, | have no
doubt that either the Sadhus or anyone else
will grudge another ten days to me or an-
other one month to me because this force of
circumstances, the impact of success itself
willshow it—because nothing succeedslike
success. So,. this is what | would like to
submit to the House and | am again grateful
to the hon. Members for whatever sugges-
tions they have given. | will-not be in a
position to answerthe questions. | know that
the questions need to be answered.

- This is what it means. The outcome of
- the debate is that there are many questions
that need to be answered. There are many
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grey areas into which one has to go and a
very elaborative exercise needs to be done.
We have started doing it. Therefore, we

- will...(Interruptions)

[Translation)

Work is to to be done at a very slow
pace, but along with it, it is not to be done so
speedily so hardthat we hurt ourselves. That
is not correct.

[English)

SHRIMATIMALINIBHATTACHARAYA
(Jadavpur): Has the Government ensured
thatthe construction work has really stopped?

SHRI P.V. NARASIMHA RAO: | know
that this is one of the important matters. |
think, Advaniji also should take note of it.
Because stoppage of work is absolutely
essential for anything to continue, anything
to do. Stoppage has been achieved. Now, -
there should be no tinkering with that. l am
sure, | will be able to persuade and | do not’
know whetherthere is anything going against
this.

SHRI SOMNATH CHATTERJEE
(Bolpur): How will the platform be used?

SHRI P.V. NARASIMHA RAO: We will
gointo thatwhetheritis aplatform orwhether
it is a temple. Who has called it a platform?
Who has calleditatemple? You have raised
all the points. Why do you expect me to
answer at this point of time? Thank you very
much for raising the points in any case.
Thank you very much, Sir.

MR. SPEAKER: May | say that the dis-
cussionwas really very very responsible and
enlightening? Congratulations to allthe lead-
ers of all the parties and the hon. Members
andthanks to other Members who heard the
speeches patiently.

SHRIEBRAHIM SULAIMAN SAIT:May

' God bless our Prime Ministers’ efforts to

solve this problem.



eg1 Statement by Minister
Rocket Attacks in Srinagar and
Situation in Doda Town

MR. SPEAKER: Now, the statement by Shri
Rameshwar Thakur.

19.22 hrs.
STATEMENTS BY MINISTERS
(i) ConcessionUnder Income-TaxAct
[English]

THE MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): Irise to make this
statementinthe House in orderto announce
an important concession under the Income-
tax Act.

Hon'ble Members would recall that in
the Budget speech of 24th July, 1991, the
Finance Minister had announced the Gov-
ernments decisionto set up aFoundation for
providing assistance to the children of fami-
lies affected by communal riots. The Na-
tional Foundation for Communal Harmony
has now been setup as aregistered society.
Apart from grant-in-aid being given by the
Govemment to the Foundation, the Founda-
tion will have to rely heavily on contributions
fromindividuals and other donors. Consider-
ing the importance of the Foundation in
acting as a nation-level catalyst for commu-
nalharmony and also considering the nature
of its activity in providing assistance to the
children of families effected by communal
riots, | have pleasure in announcing the
Government’s decisiontogrant 100 percent
deduction under section 80G of the Income-
tax Acttodonors contributing tothe Founda-
tion. It has also been decided to exempt the
income of the Foundation from income-tax
by including the name of the Foundation in
section 10 (23C) of the Income-tax Act.

Necessary amendments in this regard
will be made in the next Finance Bill.

(if) Rocket A ttacks in Srinagar and Situ-
ation in Doda Town

THE MINISTER OF STATE IN THE
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Concession Underthe
Income- Tax- Act

MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.N.
JACOB): I rise to inform the House of inci-
dents of rocket attacks on Jammu and Ka-
shmir new State Secretariat and Asssmbiy-
buildings in Srinagar on 20th July, 1992.and
the situation in Do-da town of the Jammu
region.

The situation in Jammu and Kashmir
though difficult and challenging had defi-
nitely shown a qualitative change for the
better in the past few months. However,
there have been renewed efforts by Paki-

_ stanandthe terrorist organisations to esca-

late the violence. The terrorist outfits have

-reportedly been directedto ensure selective

elimination of political leaders working for a
negotiated settlement and certain threats to
politicalfunctionaries inthe Valley have been
issued. On the other hand positive signals
have also continued to be discerned. Be-
sides volunteering of information againstthe
terrorists, inter-action between the people
and the Administration has increased.

On 20th-July, 1992 at 13.00 hours, a
rocket was fired by the terrorists at Jammu
and Kashmir Assembly building at Srinagar.
It caused a very minor damage to the build-
ing. After half an hour, another rocket was
fired at New State Secretariat, which missed
the intended target and a portion of it fell on
the house of a resident near the New State
Secretariat. There was no casualty. Two
employees suffered minor injuries caused
by passing rocket splinters and glass panes
broken by concussion effect. Since the rock-
ets were fired from a distance, very minor

damage to the buildings were caused.

An incident of terrorist attack on the
Security Forces and subsequentcross firing
in Doda town on 18th July, 1992 has been
reported. According to the information re-
ceived fromthe Government of Jammu and
Kashmir, on 18th July, 1992 at 10.30 hours,
based on reliable information that militants
were hiding in a house in Doda town, local
police accompained by a section of CRPF,
underthe charge of one Deputy Superinten-
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. dent of Police each of Jammu and Kashmir
Police and CRPF, raided the hide-out. The
terrorists hurled a grenade at the raiding
party in which one Sub-inspector of Jammu
and Kashmir Police, and one Head Con-
stable of CRPF werekilledonthe spot. It was
followed by firing by the terrorists from a few
adjoining houses. The fire was retumed by
the Security Forces andreinforcements were
mobilised. In exchange of fire, two residents
of Doda died. Three CRPF personnel, and

one probationary Sub-Inspectorwere injured.

Two of the seriously injured CRPF person-
nel were sent to hospital at Jammu fortreat-
ment. During the exchange of fire and use of
hand grenades fire also broke out affecting
six houses and 28 shops in the area. Imme-
diately thereatter help of Army already lo-
_cated nearby was requisitioned and curfew
imposed as a precautionary measure. The
situation was brought under control and
continues to be so. On July 19th, Adviserto
the Governor, accompanied by Director-
General of Police and other officials also
visitedthetown totake stock of the situation.
Since then the curfew has been relaxed
during the day time and no untoward incident
has been reported.

The Government of Jammu and Ka-
shmir have further informed that the reports
about militants having captured or brought
under their control any part of Doda town or
any of the police stations and Government
offices are factually incorrect and baseless.

19.29 hrs.
MATTERS UNDER RULE 377

() Needto Try Tea and Coffee Planta-
tion In Amarkantak Reglon of Madhya
Pradesh

[Translation]

SHRIMOHANRAM JHIKRAM (Mandla)
: Tea and coffee which falls under the cate-
gory of essential commodities and also play
animportant role inearning foreign exchange
for the country. So, more foreign exchange
can be eamed by producting tea in Amar-

kantak region of Madhya Pradesh. This is
tribal dominated area. There is agreat prob-
lem of unemployment. The soil, rainfall,
temperature and climate of this region are
most appropriate forthe plantation ofteaand
coffee. About four years back the dindori
forest department had planted coffee planta-
tions in five hectare land of Jagatpur and
Chandaforest area andthose plants are still
there with the height of three to four feet and
have been producing fruits for the last one
year. Getting inspiration from the Calcutta
Tea Management Cell, some members of
Jabalpur tea Traders Association planted
five tea plants by bringing them from Siliguri
(Bengal)in 1988 and plantedthemin Jagatpur
Coffee Plantation are with the assistance of
the forest Deptt. These plants flourished
there in agood conditionforupto 2 1/2 years,

I'would like to urge the government that
it should issue suitable directives to the
officers of the forest department, tea Board,
Calcutta other institutions and individuals
related with tea crops so that this region of
Madhya Pradestrmay be added to the other
Coffee producing areas of the country. It
would be agreat achievementto onlyforthis
state but also for the entire country.

(ii) Need to Enhance Supply of Rice
to Kerala

[English]

PROF.K.V.THOMAS (Ernakulam):Sir, -
the months of July, August, September and
October - the monsoon period — are consid-
ered 1o be the difficult period for the day-to-
day lite of the common-men in Kerala. The
price of essential commodities takes an
increasing trend during this period.

Kerala is the only State in the country
where informalrationing systemexists and it
is also a deficit State in rice production. The
present monthly Central allocation of rice to
the State is 1,50,000 M.T. (theoretical re-
quirement is 1,83,000 M.T.) while the wheat
allocation happens to be only 30,000 M.T.

The National Festival of Kerala - ONAM
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-fails in the month of Septemberthis year. All
people in Kerala celebrate Onam as their
nationalfestival and the prices of foodgrains
inthe open marketis likely to increase during
the festival period of Onam unless certain
effective measures for the distribution of
these items at fair price are taken. The rice
consumption during the festival period will
_increase and keeping in view this fact, the
State Government intend to give, as usual,

special rice at the rate of 5 kilogram per.

ration card. There are 50 lakh ration card
holders inthe State. The requirement forthe
distribution of special rice is 25,000 M.T.ina
month. Therefore, | would earnestly request
the Union Governmentto kindly considerthe
matter sympathetically and arrange toissue
necessary orders enhancing the monthly
Central allocation of rice to the State from
1,50,000 M.T. to 1,65,000 M.T. for the 4
month period, that is from July, 1992 to
October, 1992 and to make special alloca-
Jon of 25,000 M.T. rice for distribution as
special rice for Onam during August-Sep-
tember, 1992. Thank-you.

(ill) Need for proper Implementation of
schemeslaunched forthe welfare of scav-
engers

[Translation]

SHRI MANGAL RAM PREM! (Bijnor):
Mr. Speaker, Sir, through you | would like to
draw your aftentio towards the plight of
scavengers. Sir, they do not get their sala-
ries even for 10-10 months. There is a lot of
bunglings in their subsidy and other funds.
They toil hard even then they are on the
verge of starvation. They have to borrow
money for their food“and suffer losses. At
some places their jobs are on contract basis
and the contractors get the works done for
ten or twenty rupees only and they them-
selves eam Rs. 10010 Rs. 200 daily. Atsome
places caste male and female have been
employedby the Government forthis job but
these people further, employ the scavangers
forRs.50/-orRs. 100/-permothforperform-
ing the job.
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Sir, 1 would like to submit that a review
shouldbe made of the implementation of the
plan for the upliftment of the scavengers
which was made by the Govt. and for which
anamountof Rs. 560 crores were envisaged
andthere should be some representatives of
scavangers in the concerned committee for
welfare of scavangers so that the plan may
be implemented properly.

(iv) Need to write off loans given to farm-
ers setled onthe Banks of River Narmada

in Madhya Pradesh

SHRIRAMESHWAR PATIDAR (Khar-
gone): Mr. Speaker Sir, the farmers living in
the adjoining districts atong Narmada riverin
M.P. hadtotake loans amounting to one lakh
to ten lakh rupees from the nationalised
Banks for laying pipe lines in their fields
underLift Irrigation Scheme so astofacethe
constant droughts and famines and to pro-
vide foodgrains to the poeople of this coun-
try. The agriculture specialists of the banks
did not provide proper advice to the farmers
and got laid substandard pipe fines. The
prices of Chemicalfertilizers, seeds, insecti-
cides and labout have gone up more than
two times. Due to adverse weather condi-
tions and infections diseases, the farmers
hadtobearloss every year and nowthe bank
interests have also beenraised from 10%to
15.5% Due 1o all the above mentioned rea-
sons, the amount of loans due to the farmers
have also gone up. Those farmers have not
been benefited fromthe loan waiver scheme
either of the State Governement or of the
Central Government.

Today the farmers are on the verge of
destruction. Their economic condition have
gone from bad to worse. Today they are not
in a condition to pay off their loans.

The agricullure of these farmers should
also be treated as the sick industriés and on
that basis their loans should be waived off.
Even after waving of the loans of these
farmers thé Government will not suffer loss
because these farmers have increased the
irrigated areainthe country which was not at
all possible from the Govemment plan of
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Irrigation. The country has got the benefit of
the irrigated area. But the Banks are recov-
ering the amount very strictly. Even if they

sellthe whole of their agricultural land, they

would notbe inacondition to pay off thetotal
amount of loans. This is the right time to
provide relief to the farmers.

(v) Need to ensure that Kanpur city and
Dehat are pollution free

SHRIKESRILAL (Ghatampur): Kanpur
city and Dehat are the most polluted areas
not only in Uttar Pradesh but also in the
whole country. The pollution is so high that
the lives of all the living beings have been
endangered. The pollution of Pandu river is
the highest in Kanpur Dehat and all the
fishes have died. As a result of it, the cattle
in Kanpur Dehat are not getting the drinking
water. There are so many reasons respon-

- sible for the pollution of Pandu river but the
Lohia Machines are mainly the responsible
for all the pollution of the river. The condition
of the city has became much critical due to
this pollution.

Therefore, | request the Central Gov-
ernmentto make an enquiry intothe reasons
responsible for the pollution. It should also
be ensured that Anti-poliution equipments
shouldinvariably beinstalled inthe factories
and punitive steps should be taken against
the defaulting factories so that the people of
the area may get relief from the dreadful
problem of pollution.

(vi) Need to set up full fledged door-
darshan studio at Sambalpur in Orrisa

[English]

SHRISRIBALLAV PANIGRAHI (Deog-
~arh): Sir, in the field of television coverage,
Orissa which is a backward State with very
_high percentage of Scheduled Caste and
Scheduled Tribe polulation remains below
_ the national average. As such, Orissa de-
serves greater attention in this field in the
Eighth Five Year Plan.

Therefore, a full-fledged Doordarshan

studio at Sambalpur may be set up instantly.
To start with necessary recording, produc-
tion and editing facilities on aminiature scale
and low power transmission centres at
Kuchinda, Deogarh and Palleiara should be
set up on priority basis. The vacancies need
to be filled up soon and a regional news
bulletin should be started from there.

(vii) Need to establish a Rallway Coach

Factory at Gajipur, U.P.
[Translation]
SHRI VISHWANATH SHASTRI

(Gajipur): Mr. Speaker, Sir, Gajipur is the
mostbackward district in Uttar Pradesh. The
density of populationinthis district is 575 per
sq kilometer while in other districts it is 377.
Thelivelihood of 82% ofthe population ofthe
areadepends on agriculture. The number of
the marginal farmers is the highest in the
district and the percentage of their holdings
is the lowest and normally these farmers
suffer eitherfromdroughtorfromflood. Thus
their economic condition is always pitiable.
There are no other industries in this area
except an opium factory which was set up
during the British Rule. That is why the
people haveto runto Bengal, Assam, Punjab,
Delhi, Bombay and Maritius in search of
livelihood.

Therefore, | request the Central Gov-
ernmentto set up a Rail Coach factory either
in the Public sector orinthe Private sectorin
Gajipurdistrict keeping in view of the upmost
backwardness of the areasothat animpetus
couldbe giventothe industrial development
of this area.

(vii) Need to clear the Pulichintala
balancing reservvoir project and
provide financial assistance for its
completion

[English]

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada): Sir, Pulichintala Bal-
ancing Reservoir is essential to protect the
interests of 140 year old 13 lakh acre ayacut
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under Krishna Delta in the coastal districts of
Andhra Pradesh. As Nagarjuna Sagar Proj-
ect, Sreesailam Project lin Andhra Pradesh
Upper Krishna and other projects in Kama-
taka have come up in upper reaches, now
water could not be supplied for transplana-
tion in time in Krishna Delta. This year is an
unprocedented one in the last 50 years.
Transplanations are delayed by more than
one and a half month resulting in loss of rice
production worth Rs. 240 crores. Farmers
are also prepared to contibute to some ex-
tent the cost of construction o this project. In
1988 foundation-stone was laid by the then
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Chief Minisrter. But no action has beentaken
to implement the scheme by the present
Government.

I request the Union Government to take
immediate steps to clear this project and
make available financial assistance to com-
plete the project in a short span of time.

19.40 hrs.
The Lok Sabha then adjoumed till Eleven

of the Clock on Thursday, July 30, 1992/
Sravana 8, 1914 (Saka)
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